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LOK SABHA DEBATES 

LOKSABHA 

Monday, August 10, 19871Sravana 19, 
1909 (SAKA) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Centrally Sponsored Intensive 
Cotton Development Programme 

*181. SHRI H.N. NANJE GOWDA: 
SHRIMATI BASAVARAJES-

WARI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government have 
modified the Centrally-Sponsored Intensive 
Cotton Development Programme; 

(b) if so, the extent to which the modifica-
tion will lead to extra production of long and 
medium staple cotton; and 

(c) whether the proposals have been 
approved by the Ministry of Finance t 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (a) Yes, Sir. 

(b) 6 lakh bales in the final year of the 
Seventh Five Year Plan. 

(c) Yes, Sir. 

SHRI H.N. NANJE GOWDA: I would like 
to know the total amount provided for this 
purpose in the 7th Five Year Plan and also 
whether, after this modification, there are 
any changes in the strudure of the organisa-
tion such as providing for staff at the Taluk 
and District levels, subsidies on operational 
charges, inputs and certified seeds. If so, 
what is the percentage of the State Govem-
ments' participation in all these? 

SHRI YOGENDRA MAKWANA: The al-
location made during the 7th Plan for this 
scheme is Rs. 1629.17 lakhs, out of which 
the Government of India's share is As. 
834.47 lakhs. H you want the figures 
statewise I can give; but this is the allocation. 
This allocation is for production of seeds for 
breeder seeds, foundation seeds production 
and distribution of certified seeds, demon-
strations, Kapass grading centres, distribu-
tion of plant protection equipment, serial 
spraying, etc. 

SHRI H.N. NANJE GOWDA: What is the 
States' participation? 

SHRI YOGENDRA MAKWANA: 50% as 
I said; 

SHRI H.N. NANJE GOWDA: The Minis-
ter has stated that 61akh bales are in the fmat 
year of the 7th Five Year Plan. To achieve 
this, .nuch depends on the adive participa-
tion of the State Governments. There are 
certain State Govemments, for example, our 
Karnataka State Government. where even 
the salaried people's cheques are not 
honoured for 15 or 20 days in a month. Tney 
have no money even to pay salaries to the 
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Government servants. When such is the 
case, how are they expected to participate 
50%? H they fail, how are you going to 
discipline the State Governments and make 

. them adively participate in this scheme? 

SHRI YOGENDRA MAKWANA: The 
Government of India schemes are formu-
lated looking to the entire country. A particu-
lar State Government's financial position 
may be weak. But if they want to develop, 
then they have to participate in the scheme 
and they have to make allocations in their 
budgets. They have to fix priorities, if they 
want to make it a priority sector. And this is 
a priority subject because it contributes to 
the national economy. The State Govern-
ments should contribute from their funds. 

SHRIMATI BASAVARAJESWAR': 
Which are the States which have taken up 
ICOP scheme on SO-50 basis and what is the 
outcome of this scheme? I would like to know 
whether the Government is aware of the fad 
that due to non-availability of proper Kapass 
grading and moisture testing machines at 
major Kapass purchasing centres farmers 
are put to a Jot of inconvenience at the time 
of salHng their gQOds. If so, will the Govern-
ment provide under this measure these 
equipment at the major purchasing centres? 

SHRI YOGENDRA MAKWANA: I could 
not get the first part of your question. Will you 
please repeat? 

SHRIMATI BASAVARAJESWARI: 
Which are the States who have taken up 
ICOP schemes at 50:50 basis? 

SHAI YOGENDRA MAKWANA: These 
States are Andhra Pradesh, Gujarat, Hary-
ana, Karnataka, Madhya Pradesh, Orissa, 
Punjab, Tamil Nadu, Uttar Pradesh, etc. 
These are the State who have participated in 
the scheme. There is a component of 
·Kapas' grading centres in all these States. 
Government of India and the State Govern-
ments contribute for the 'Kapas' grading 
centres also on 50:50 basis. 

SHRIMATI BASAVARAJESWARI: 
What about the moisture testing machines 

which are very much required? Farmers are 
put to lot of inconvenience because these 
machines are not there. Neither CCI nor 
APMC have such equipment. 

SHRI YOGENORA MAKWANA: In Kar-
nataka six centres are going to be set-up. 

[ Translation] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, in order to encourage farmers 
to grow more cotton, they should be given 
remunerative prices. The Monopoly Cotton 
Procurement Scheme has been introducod 
in Maharashtra to ensure that farmers get 
remunerative prices for their produce. The 
Government of Maharashtra had also 
sought permission of the Central Govern-
ment to undertake cotton export pro-
graMme, but the Centre delayed the matter. 
Due to delay, the prices went up and as a 
result of it, the farmers had to suffer a loss of 
Rs. 90 crores. The Central Government has 
been requested to make up this loss. What 
action Central Government is going to take 
on this proposal of the Maharashtra Govern-
ment so that the loss caused to the farmers 
is made up? 

[English] 

SHRI YOGENDRA MAKWANA: This 
monopoly cotton procurement scheme is a 
State Government scheme. In fact, because 
of thiS schem& the cooperative societies in 
Maharashtra have incurred huge loss. 
Maharashtra should also be at par with other 
State Governments. They cannot have a 
separate scheme. Government of India 
cannotfinance loss incurred forth;s schelne. 

Demolition of Mahavir Enclave, 
Delh I Cantonment 

*183. SHRI M.S. GILL: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether Mahavir Enclave in Delhi 
Cantonment area is a colony regularised by 
the Municipal Corporation of Delhi; 
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(b) if so, the reasons for which the O(;)A started action in December last but we had to 
ordered its demolition on 27 June, 1987; suspend it due to construction of many 

(c) the number of persons kiled in the 
demolition action and the extent of loss suf-
fered by the residents; and 

(d) whether the aggrieved persons have 
since been compensated; if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes. Sir. 

(b) The demolition was carried out not in 
Mahavir Enclave but to clear the ancroach-
ment taking place in the recently taken over 
vacant land of DDA in village Mirzapur. This 
area is away from Mahavir Enclave and has 
not been regularised by the DDA. 

(c) To control a violent mob. the police 
had to open fire in self-defence, in which one 
person died. The loss due to demolition of 
unauthorised construction is not assAssed. 

(d) No, Sir, as the demolition was carried 
out to remove the unauthorised en-
croachement made on the DDA's land. 

SHRI M.S. GILL: From the reply given by 
the Minister it is clear that this demolition 
took place in an open area. May I know from 
the hon. Minister since how long this en-
croachment was going on because it can be 
viewed that it did to take place overnight. 
What steps were taken by the Government 
to Stop it at the very outset? Did the Govern-
ment register any criminal trespass case 
against the unauthorised occupents? 

[ Trans/ation] 

SHRI DALBIR SINGH: In connection 
with the question of the Hon'ble Member 
regarding Mahavir Enclave, I would like to 
say that the Mahavir Enciave has been regu-
larised by the M.e.D. and the demolition was 
carried out to clear the encroachment on the 
vacant land acquired by D.D.A. in the village 
Mirzapur. We had got the possession of this 
land in September, 1986. Thereafter, we 

houses on it. Now, again on 27th June. we 
carried out demolition to clear encroach-
ment because this land belongs to D.D.A. 

[English] 

SHRt M.S. GILL: Sir, one person was 
killed in the action. I would like to know did 
the Government take any legal adion before 
using force against these persons? Did they 
register any case of criminal trespass? Did 
they register any case for unlawful assembly 
against those persons who were said to be 
violent at that time? One of the persons has 
lost his life. 

[ Translation] 

SHRI DALBIR SINGH: Mr. Speaker, Sir, 
in fact this is DDA's land and the un-
authorised colonisers make encroachments 
overnight. Structures were raised on it al-
though DDA's board had been displayed on 
the site. On the place where the possessions 
have been taken, annoucement was made 
to people and accordingly all the legal for-
malities were completed before it and there-
after and DDAgotthe possession of this land 
under the Delhi Administration This is en-
tirely DDA land and a board had been dis-
played on the site ever since it was acquired. 
Only unauthorised constructions have been 
removed from there. 

[English] 

Representation of Agriculturists on 
the ACPC 

*184. PROF. MADHU DANDAVAT8: 
SHRI PRATAPRA B. BHOSALE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government had agreed to 
give representation to agriculturists on the 
Agricultural Costs and Prices Commission: 

(b) if so, whether the representatives of 
agriculturists have since been appointed on 
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the Commission; 

(c) if so, the names of these representa .. 
tives and their qualifications; and 

(d) if not, the reasons for delay in making 
their appointments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Government have decided to 
include three non-official members in the 
Commission for Agricultural Costs and 
Prices to look after the interests of the farm-
ers. 

(b) The non-official members are yet to 
be appointed. 

(c) Does not arise. 

(d) The Government have received a 
larg,.8 number of recom mendations from a 
number of M.Ps. State Governments and 
other Socia-Political Workers. The recom-
mendations are under the active considera-
tion of the Government. 

PROF. MADHU DANDAVATE: Sir, I 
would like to know from the Hon'ble Minister 
whether he recalls that as early as 21 st of 
March 1985, when I initiated debate under 
Rule 193 on the remunerativE:. prices for the 
agricultural produce, during that debate, 
while replaying to the debate, the Minister 
had already assured that we have in mind 
the appointment of farmers' representatives 
on the Agricultural Prices Commission so 
that their problems can be discussed in 
detail and justice can be done to them. 

Is it also not a fact that fater on, on 1 st of 
March. 1987, Dr. Dhillon. Minister for Agri-
culture, while replaying to question in this 
very House had already said that these non-
official members will be appointed on the 
Commission besides the representatives of 
the farmers? 

If these were the assurances given in 

1985 and 1987, how much time this Govern-
ment, as usual, is going to take in fuHUHng 
their assurances and see that justice is done 
to the farmers, firstly, by appointing their 
representatives and then giving them the 
necessary latitude to fix up the remunerative 
prices for the agricultural produce? 

[ Trans/ation] 

MR. SPEAKER: Mr. Dhillon, I would like 
to read out a couplet before you reply to it. 

Mana ki tagaful na karoge lakin khak 
ho jayenge hum tumko khabar hone 
take 

PROF. MADHU DANDAVATE: It is more 
appropriate. 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): Mr. Speaker, Sir, it is 
being delayed or it is receiving our due 
attention - I do not want to argue with you on 
it but I would like to give a reply to Prof. 
Madhu Dandavate. 

[English] 

He was asking the question in English. I 
thought, I shall reply you in English. 

PROF. MADHU DANDAVATE: Now, I 
shall also ask supplementaries in Hindi, sir. 
Don't worry. 

[ Translation] 

DR. G.S. DHILLON: It is true that you as 
well as I had said that the number of repre-
sentatives will be increased from one to 

\ three-

[English] 

all of them will be representatives of the 
farmers. 

We have already sorted out or waiting for 
the final approval of this. In a short time, they 
will be before this House befo're we disperse 
or shortely thereafter. I can't commit myself 
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to the time-limit. But they are coming, they 
are baing appointed. It takes some time. 

[ Translation] 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, the problem is that the Minister 
are being changed frequently due to which 
the new incumbents remain ignorant of the 
assurances given by their predecessors. It is 
no doubt their internal matter. It is the pre-
rogative of the Prime Minister. But I want to 
know whether it is not a fact that due to non-
representation of the farmers, the prices of 
agricultural commodities are very often fixed 
by the Government on ad hoc basis which 
are in no way remunerative for the poor 
farmers as has been pointed out by the 
Press and the Agricultural Econom ists from 
time to time. Every year a new decision is 
taken but a long-term policy is not being 
formulated. The reason for it is that very few 
persons are there who have keen interest in 
agriculture. Hence, your whole policy is 
based on adhocism. I just want to give an 
example and want to know your opinion on it. 
Is it not a fact that at the time of fixing the 
prices of industrial goods, all the aspects are 
taken into consideration by the big econo-
mists, such as the expenditure on raw mate-
rial, transportation charges, electricity 
charges and the rent of 'he factory if it is on 
other's land as well as expenditure on inputs. 
After taking aU these aspects into considera-
tion, the prices of industrial goods are fixed. 
I want to know whether the guidelines being 
followed in fixing the prices of industrial 
goods will be followed in fixing prices of 
agricultural produce also after the three new 
representatives are appointed ? I want a 
clear assurance in this regard. This is my 
clear cut question and I want a clear cut reply 
to it. 

DR. G.S. DHILLON: Mr. Speaker, Sir 
sometimes our actions boomrang upon us. 
There has been only one Member for several 
years. In my opinion, it is not proper. The 
number of non-official Members should be 
equal to the number of officials. This pro-
posal has been placed before the Cabinet 
and the Cabinet has acepted it. It may be 

pointed out here that when the appointments 
are to be made, the Members express their 
opinions and suggest certains names for 
inclusion in the Commission. This exercise 
has taken a lot of time. Now, decision has 
beAn taken that appointments will be made 
on the basis of merit. While doing so, the 
expertise in various fields such as dryland 
farming will be given due consideration. We 
have almost arrived at a decision. There has 
been delay because previously there has 
been only one representative and there has 
been no complaint in this regard. Now, when 
the decision has been taken to appoint three, 
they are becomiRg so much impatient that 
they can't wait even for two months. 

PROF. MADHU DANDAVATE: I have 
been making complaints in the past also. 

DR. G.S. DHILLON: This is your old 
habit. You have started making complaints 
immediately after 1 look over. You should not 
take up old matters before me. However, it 

• will be done. 

While speaking on industries, the han. 
Member has said that the terms of reference 
in respect of the crops of the farmers have 
been made more comprehensive. The crite-
rion in this regard has been made clear in this 
House on two occasions. The criterion will 
remain the same as has been stated in the 
terms of reference for industries. What the 
farmer receives and what the farmer pays-
this aspect also will receive our due consid-
eration and we will include it. 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, I want a clarification. I will not 
ask any new question. I have already re-
quested that aclearcut reply may be given to 
my very simple question. The Minister has 
just now uid that several names have been 
suggested by Members of Parliaments and 
Agriculturalists and for this reason decision 
in this regard is being delayed. But I want to 
know whether it is not a fad that a committee 
is set up immediately to ~o into industrial 
problems irrespective of the number of sug-
gestiOns received in this regard. The hon. 
Minister should not hold us responsible for it 
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by saying that MPs. have sent many sugges-
tions due to which he is confused and the 
decision in this regard is being delayed. We 
should be told in clear terms as to wheri the 
representatives of the farmers will be 
apointed. The han. Minister should spell out 
a time-bound programrne in this regard. 

DR. G.S. DHILLON: I am not holding you 
responsible for it. I am taking the responsibil-
ity for it. There has been some delay in taking 
approval. After we make a proposal, other 
suggestions are received. 

[English] 

Finally, this was cleared by the Cabinet. 
Now we will go ahead with this. Now the 
appointment will be made very soon. 

PROF. MADHU DANDAVATE: How 
long it will take? 

DR. G.S. DHILLON: Very soon. 

PROF. MADHU DANDAVATE: This is 
the time-limit. You say it will be done soon. 

[English] 

Generally, they say, it is under consid-
eration, under active consideration. 

MR. SPEAKER: You can ask: How long 
is how long? 

[ Translation] 

PROF. MADHU DANDAVATE: Will the 
decision be taken before the end of the 
current session of Lok Sabha? 

DR. G.S. DHILLON: The decision will be 
taken before the House is adjoutned. 

PROF. MADHU DANDAVATE: Will you 
do it beiore the end of this session? 

DR. G.S. DHILLON: I cannot give this 
assurance but I shall try to do it. 

RAO BIRENDRA SIGH: He may get the 
names from Hon. Speaker and nominate 

them to the committee. He may leave it to the 
Hon'ble Speaker. 

DR. G.S. DHILLON: When Hon'ble 
speaker does not leave it to me, why should 
I leave it to him? 

MR. SPEAKER; Rao Saheb, please 
don't make this discrimination. 

RAO BIRENDRA SINGH: He is taking 
revenge. 

SHRt D.P. YADAV: To bring coordina-
tion between the prices of agricultural prod-
ucts and industrial goods, it is necessary that 
the method of farming, the agriculture tech-
nology should be made up-to-date and In 
this age hardly 20 percent of your agriculture 
technology in laboratory has reached the 
iand and 80 per cent ~echnology has not 
been transferred. What are you doing in this 
regard? This is my first question. 

Secondly, the prices of agricultural pro-
duce will go on increasing till the deployment 
of agricultural imJJlements is made scientifi-
cally. What is your opinion in this regard and 
what is you policy? 

SHRI YOGENDRA MAKWANA: It is 
necessary that whatever is developed in the 
laboratory, it shou:d reach the farmers' land 
and for this work every State has got an 
extension machinery. We also do this 
extension job by organising some 'kisan 
melas' and inputs fortnights. In this way, both 
the Governments of India and the State 
Governments are doing this work. 

Regarding bringing down production 
cost, we are developing a new technology 
for it. Our sciAntists are always busy in doing 
this job. Research and development is a 
continuous process. To get more produc-
tion, we are constantly making £ndeavourto 
develop such seeds which de not cause any 
disease and by which production cost can 
come down. When there is no disease and 
the seeds are such that they do not require 
spraying of pesticides, the production cost 
will come down. We are doing it through our 
research and development. 
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SHRI V. TULSIRAM: Mr. Speaker, Sir, MR. SPEAKER: He has stated that the 

the reply which has been given by the farmers who work in cold ........ . 
Hon'ble Ministerto Prof. Dandavate and you 
have read out the couplet. .. ( Interruptions) .... 

MR. SPEAKER: Should I 'repeat the 
couplet? 

SHRI V. TUlSIRAM: hon'ble Minister 
has said in his statement that three non-
official Members will be appointed. In this 
rE\gard, I want an assurance from the 
Hon'ble Minister that only farmers, prticu-
larly the poor farmers and not any other 
person, will be appointed. 

SHAI GIADHAAI LAL VYAS: He should 
belong to Scheduled Castes. 

SHRI V. TULSIRAM: If that is the inten-
tion, it is very good. It will be highly credit-
able, if it is done. 

SHAI GIRDHARI LAL VYAS: One 
should come from Scheduled Castes and 
one should come from Scheduled T'ibes. 

SHRI V. TULSIRAM: It will be better, if a 
farmer is made Chairman. In northern States 
like Punjab, Haryana, U.P. and Madhya 
Pradesh, the farmers have to brave chilly 
vJeather in the months of December' and 
January ar.d work in the fields during day 
and night. Only the farmers can thus protect 
the inte; ests of the farmers and not others 
who have not faced such difficulties. There-
fore, I want to know whether & farmer's 
representative will be appointed as Chair-
man of the committee? Is there any such 
proposal. Hon'bte Minister as said that ef-
forts will be made to do it at the earliest. I am 
afraid, his protfolio may change before it is 
done. 

DR.G.S. DHILLON: IjL!stwanttosaythat 
a Chairman is appointed under some rules 
and I am helpless in this regard. He has to 
be an eminent agro-economist. The other 
three official members are also required to 
be experts in their own lines. They are emi-
nent educationists. 

DR. G.S. DHILLON: The suggestions of 
the hon. Members about the non-official 
Members will receive our due attention. 
Among them, one will be from South, one will 
be from North-Eastern States and one will be 
from North. Among them, small farmers, 
dryland farmers and drought-prone areas' 
farmers are there. 

[English] 

SHAI D.N. REDDY: What about dis-
placed persons? 

( Interruptions) 

[ Translation] 

DR. G.S. DHILLON: He had asked about 
the appointment ofthe Chairman. Here is my 
reply. 

[English] 

If you want, I can tell you in English. He 
suggested that the Chairman should be a 
farmer. I have told him that there are already 
set procedures and rules for the appoint-
ment of the Chairman. He is bound to be a 
highly qualified ,nan in agro-economy_ He is 
already there. Three of the members are 
official members, who are experts in their 
own line. They ha'"e already been approved. 
Regarding the other three members from 
farming community. it is to be decided 
whether they should be small farmers, or 
other farmers or whether the~ should be 
from the South, frorn the North-East, from 
the North and so on. These things have 
almost been sorted out. Their appointmqnt is 
due. 

DR. PRABHAT KUMAR MISHRA: Sir, I 
want to ask whether the Government has 
fixed any norms or criteria for inclusion of the 
members in the Committee. Secondly. has 
the Minister for Agriculture received the 
recommendations of the Parliamentary 
Farmers' Forum regarding fixation of price, 
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subsidy to be given for irrigation purposes, 
etc? 

SHRI YOGENDRA MAKWANA: We 
have received recommendations from the 
Parliamentary Forum of Members as well as 
from a number of individual members of 
Parliament. The criteria adopted are that the 
member should be a representative of the 
farmers. Basically, he should be a farmer. 
This is the first criterion. Secondly ...... . 

( Interruptions) 

[ Translation] 

SHRI RANA VIR SINGH: Mr. Speaker, .. 
Sir ...•• ( Interruptions) 

[English] 

MR. SPEAKER: Nothing goes on record 
without my permission. 

SHRI YOGENDRA MAKWANA: When I 
say 'farmer', I do not refer to a person who is 
staying in Delhi or who may be having a farm 
surrounding Delhi. The farmers are selected 
from amogst different agro-climatic zones, 
to which my hone colleague has already 
referred. All agro-climatic zones from North, 
South East and West compriSing dryland 
farming, irrigated farming, rice cultivating 
area, wheat cultivating areas, coarse grain 
cultivating areas, etc are taken into consid-
eration. Representatives of the farmers from 
each agro-climatic zones are considered for 
this membership. 

( IntemJptions) 

DR. G.S. DHILLON: Personalty, I myself 
am a farmer, though not a very rich one. To 
.. sure you that I am a farmer, I request you 
to accompany me to my farm tomorrow. I will 
take you there tomorrow evening. It is in 
Amrltsar district and the risk is yours. 

(TranM.tion] 

SHR. RAM NAGINA MISHRA: Mr. 
SpMker. Sir, through you I want to know 

from the Hon'ble Minister as to what has 
been the fate of the Government Commit-
tees constituted so far? • Jaane bujh. aye-
larka dube kaahe.· This is tha fata of the 
Committees. Once an expert was to cross a 
river. He was accompanied by three or four 
children. He worked out the average height 
of the Children and the depth of the river and 
came to the conclusion that all the children 
will be in a position to cross the river. But 
when they reached the mid stream, the chil-
dren started drowning. The exper1pondered 
over it. He could not make out as to why the 
children were drowning when he had cor-
rectly worked out the average. Similar is the 
fate of the committees and the parsons 
manning them. The Hon'ble Minister said 
that he is an agriculturalist. I am also a 
farmer. Although I am a brahmin, I have 
ploughed the field with my own hands. I want 
to know, per acre cost of sugar-cane and 
wheat? Today, if we conduct, a survey, we 
will not perhaps find a single farmer who is 
not burdened with debt. At prase nt, the 
method of fixing the price$ of sugar-cane is 
not correct. The prices fixed by the commit-
tee are not generally remunerative for the 
farmers due to which the Government of 
India has to increase the prices. The Hon'bIa 
Member has rightly said that until and unless 
the prices of agricultural produce are fixed 
after taking into account the cost of all the 
inputs, as is done in the case of industrial 
pruducts. the fannes will not be benefitted. 

MR. SPEAKER: Put the question. 

SHRI RAM NAG INA MISHRA: The agri-
culture will receive a setback. Therefore, I 
want that only those farmers who them-
selves till the land should be takan in the 
committee. The reports of the experts have 
not proved beneficial. Therefore, will the 
hone Minister give an assurance that only 
farmers will be taken in it? 

Secondly, I want to know the difficulty 
being experienced by the Government in 
constituting this committee. When all of us 
want that agriculture should progress, what 
are the reasons for not constituting the 
committee so far? 
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SHRI YOGENDRA MAKWANA: Mr.. absentee landlords; there are big landlords. 

Speaker. Sir, I agree with the suggestion 
made by the Hon'ble Member. the Farmers 
Cell has also suggested that the farmers 
should get representation in this committee. 
I don't think that our representatives have 
recommended the names of non-farmers in 
place of farmers. We will select from among ,he persons whose names have been sug-
gested and these suggestions are in respect 
of the farmers and not for non-farmers. 

[English] 

SHRI BHAGWAT JHA AZAD: We are 
grateful to the Minister aft~r Minister for the 
assurance they have given us, a large 
numberofthem. Today, I want an assurance 
that they will nominate only the real farmers' 
representative. t 

All out efforts will be in vain, if we do not 
get at least one assurance more and that is, 
that there is a neo-class of farmers-film 
stars, industrialists, politicians-who have 
nevar sean the farm, but they are big farm 
owners. 

May I have an assurance from the han. 
Minister that these class of farmers will not 
be nominated on this Committee? 

[ Translation] 

MR. SPEAKER: Why don't you add to it 
that those who have taken to farming aftar 
1945 or 1947, should not be regarded as 
farmers and they should be brought under 
income-tax purview? They have availed of 
all the benefits illegally. 

(English) 

SHRI BHAGWAT JHA AZAD: Sir. I ac-
cept this. With this amendment I ask this 
question. 

SHRI YOGENDRA MAKWANA: Sir. it is 
unfortunate that in spite of several laws 
enaded by the State Governments. like the 
tenancy laws. Land Ceiling Act and many 
other progressive land legislations. there are . 

There are a number of loopholes which 
are taken advantage of by these socalled 
politicians and others. They are absentee 
landlords. We will take care that they will not 
be nominated on these Committees but real 
farmer will be nominated. 

SHRI K. RAGHUMA REDDY: It is an 
important question and you have not given 
me an opportunity for putting a supplemen-
tary. 

MR. SPEAKER: No. I have already given 
haH an hour for this question. Now. Mr. Raj 
Kumar Aai. 

[ Translation] 

Violation of Labour Laws In Heralna 
Industrial Araa, Deihl 

*185. SHRI RAJ KUMAR RAt: Will the 
Minister of LABOUR be pleased to state: 

(a) whether Government are aware that 
the owners of certain industries in Naraina 
Industrial area, Oelhi are allegedly violating 
the labour laws; and 

(b) whether the number of working em-
ployees in these industries is more than that 
shown m the registers; if so, the steps being 
taken by Govemment to check such viola-
tions? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANGMA): <a) and (b). No complaints re-
garding violation of labour laws in industries 
in respect of which Central Govemment is 
the appropriate Government. have corne to 
the notice of the Central Government as far 
as the Naraina Industrial Area is concemad. 
However. Delhi Administration has reported 
that occasionally complaints have been 
received by them in respect of the Haraina 
Industria' Area. Delhi, regarding violation of 
labour laws, including non-maintenanca of 
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proper records and registe!"s of ~mployees. each of these companies but with the con-
Due action underthA relevant law is taken by nivance of Labour Inspector. the strength of 
the Delhi Administration (as the appropriate workers m each company is shown between 
Government) against the defaulting employ- 5 to 7 JJ8rsons. Moreover. the companies are 
ers in such cases. violating the Minimum Wages Ad, the Indus'-

trid! Disputes Act and the Child Labour Act. 
[Trans/ation] Well all these things will be enquired into? 

SHRI RAJ KUMAR RAI: Mr. Speaker, 
Sir, from the very beginning. our Govern-
ment has been laying stress 0:1 the dignity of 
labour. But contrary to it, it is seen that the 
industrial centres have shovlr. scant regard 
for it. the children are emplyed there and the 
women are subj6cted to indecent behaviour. 
I was not expecting such a clear reply frem 
the Minister. But he has saved himseH by 
saying that the matters brought before him 
are not related te the Centrai Government 
but are related to the Delhi Ad"';nlstratio'l. , 
do nut know where fies the fine of demarca-
tion between the jUrisdiction of the Central 
uovernment and tr.p. Delhi Administration. I 
will quote an example. One Lakhai Yadav 
died on 3.8.87 while working in the Stee! 
Rolling Mill, A-79, Industrial Area, Wazirpur. 
r or tw~ days, on 4th and 5th, his post 
mortem was not dona. Till 6th, when I con-
tacted the OJ.G. Rajendra Mohan on tele-
phone, neither the Labour Inspector nor a.1)' 
factoryman had gone there. In such a ca$8, 
where there is clear violation of Cr. P.C. and 
other Acts of Parliament and postmortem is 
not done for three days. why should the 
Minister save hi& skin by shifting the respon-
sibility on the Delhi Administration. If we 
want to maintain the dignity of labour and 
safeguard the interests of the workers, the 
Minister should take the responsibility in a 
dignified way. 

MR. SPEAt<ER: You may put the ques-
tion. 

SHAt RAJ KUMAR RAf: Will the Minister 
take my information as authentic and order 
an enquiry into the cases of old village indus-
tries, A-1S, Naraina Ind ustrial Area, Cosm ic 
export, A-17, Saraswati Offset Press, A-5, 
Mani lal Patel and Co., 21 /9, Envoy, Bentex 
Co. and others mentioned in the list available 
with us. 150 to 200 workers are working in 

[English] 

SHRI P .A. SANGMA: We have to make 
a distinction between the Central Govern-
ment and the State Governments, because 
there are industries and establishments for 
which the Central Government IS the aopro 
priate Government, and there are industrial 
establishments where State Governments 
are the appropriate Governments. So. a 
distinction has to be draw". 

As far as the Nararna Industrral Area is 
concerned, there are only bvo establish-
ments for which Central Government is the 
appropriale Government, i.e. the Food Cor-
poration of India, and the banks. No industry 
is under the authority of the Government of 
India. The rest are urder the administrative 
control of the Deihl Administration. Since the 
hone Membsr's questions Y/ere general, 
Delhi Administration have answered them. 
and accordingly I have g:ven the answer. 

Now tnat the han. Member has cited two 
specific incidents, i will certainly enquire into 
them. 

[ Translation] 

SHRr RAJ KUMAR RAI: In case there is 
clear violation of Criminal Procedure Code 
and the post mortem is delayed, does that 
not tantamount to violatIon ot labou. laws of 
the ~vernment of t"dra? What action the 
Minister is going to take in such cases? 

[English1 

SHRI P.A. SANGMA: The Minister has 
no jurisdic,1ion over it. It is the Police which 
has to prevail, and the courts will have to do 
it. The Labour Ministry cannot intervene in it. 
It is a PoJice case which he has cited, i.e. that 
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the post mortem has not been done, and (b) As per the existing policy, live TV 
all that. I cannot say anything about it. I have· coverages are limited to events of nation-
already said that I will enquire into it i.e. what wide topicality such as Republic Day 
is the latest position, and inform the hone Parade,lndependence, Day, International 
Member. Conferences, important sports events etc. 

[ Trans/ation] 

SHRt PRAKASH CHANDRA: Mr. 
Speaker, Sir, is the Hon. Minister aware that 
in many industrial estates, which have been 
developed by the Government and in which 
crores of rupees have been invested by the '. 
Government, the industries have been 
closed down and as a result the workers ars 
dying due to starvation and the owners havE: 
rUIl away. One such example has come to 
our notice. In Bihar, there is a place known as 
Khatwan in my Parliamentary Constituency. 
The peopl& are dying of hunger there and the 
owners have run away from there. Those 
people who had g;ven their land have been 
deprived of it. Will the Government thinJ; over 
it? Does the Govarnment intenci to issue 
dir9ctions to the State Government of Bihar 
and the other State Governments in this 
regard? 

[English] 

MR. SPEAKER: This does not relate to 
this question; this is not relevant to this 
question. 

Llv. Telecast of Purl-Car Festival 

*187 SHRI SRIBALLAV PANIGRAH' 
SHRI SOMNATH RATH: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any demand for live 
telecast of the world famous Puri-Car festi-
val; and 

(b) if so, the teaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJAj: (a) 
Yes, Sir. 

For other irnportant Socia-Cultural events, 
TV reports are prepared for subsequent tele-
cast on Doordarshan. The Puri Car Festival 
was also similarly telecast in proper manner. 

SHRI SRISALLAV PAN IGRAH I: You 
have heard the reply. The sum and sub-
stanca is that the Puri Car Festival, the world 
famous Puri Car Festival, does not merit or 
does not qualify for live TV coverage. But 
whether this reply, I would like to know 
through you from the hone Minister,is a 
negation of the statement he had made, the 
Minister and made, outside the Parliament 
after visiting the Pur; Temple and having a 
darshan of Lord .Jagannath while talking to 
the Fress: where he had stated clearly that 
this yeC1.r there will be live telecast of the Puri 
Car Festival and also while talking to a group 
of MPs who ""et him after the Puri Car 
Festiva1. I want to know the reason why the 
above assurance was not implemented. 
There he had stated something elsa. Why is 
there a iot of difference, a hell and heaven 
difference between what he has stated in his 
repl)' here and what he had stated outside 
the Parliament while talking to a group of 
UPs and also to the Press? 

MR. SPEAKER: I can hold him respon-
sible when he assures on the Roor of this 
House. I do not know what he had stated 
outside the Parliament. 

SHRI A.K. PANJA: So· far as the first 
portion is concerned my visit to Lord 
Jagnnath Temple was a personal one. Sofar 
as assurances to the Pres~ are concerned. 
no such assurances was given. What I did 
say was, when there was so much demand 
Plade by the hon. Memb9i's, and also the 
Press peo~!e in Cuttack and Bhubaneswar, 
that I will try,- when I go back to Delhi, to 
discuss it with the group of officers who 
decide whether it is technically feasible; it 
was found that there is no microwave link 
between Pur; and Cuttack from which same 
day deferea could be made telecast that is 
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why it was not possible. So far as the policy are not giving much enjoyment to the public. 
matter is mncemed. it has to be a topic of I would like to request the hone Ministarthat 
national importance; and this is the practice some interesting movies may be shown in 
followed since television came into being. the midnight transmission. 

SHRI SRIBALLAV PANIGRAHI: You 
have heard the reply. You see the difference. 
Here he speaks something else completely; 
he says that since there is no effective or 
strong enough microwave link between 
Cuttack and Puri, it could not be possible. 
So, this is the difference. Now, I would urge 
upon the Minister through you to let us know 
whether necessary microwave link, strong 
enough,effective enough, will be estab-
lished between the two places to bring it to 
the live TV coverage next year because of 
the national importance of the Puri Car 
Festival. As you know. about a m illien strong 
crowd gather there every year belonging to 
all religions, castes and creed; even foreign-
ers are there. It is a national festival which 
strengthens the national solidarity and integ-
rity which is needed most. Can I request and 
can I ask the hone Minister through you that 
in view of this, whetever he had stated in the 
past, he should now cover up the lapses and 
try to bring in effective microwave link be-
tween the two places and also S88 that live 
TV coverage of the Purl Car Festival is there 
next year? 

SHRI A.K. PANJA: So far this Car Fes-
tivaf is concerned, it was in fact shown-
though not in the live telecast-for full one 
houf from Cuttack station on the 20th June, 
the date of the festival at 9.50 P.M. Next. in 
the National Programme for 30 minutes it 
was shown on the 20th June 1987 from 10-
25 P.M. Therefore, it is not a question of its 
not being shown. About live telecast at this 
moment I cannot give any assurance. 

SHRI SRIBALLAV PANIGRAHI: When 
foot-ball matches are shown in tt,e live tele-
cast, why not this Car Festival? And he had 
assured it also earlier. Will he reconsider the 
matter? 

SHRI C. SAMBU: Delhi Doordarshan 
has introduced the telecasting of 'A' certifi-
cate films at midnight every Friday. But they 

MR. SPEAKER: It is irrelevant. 
I 

SHRI A.K. PANJA: That is not relevant to 
this question. 

Coverage of Crop Insurance for an 
Agriculturist. 

*188. SHRI S.G. GHOLAP: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(8) whether the Comprehensive Crop 
Insurance Scheme is at present limited to 
farmers availing of crop loans from Corpora-
tion institutions; Commercial banks and 
Regional rural banks; 

(b) if so, the reasons for such limited 
scope; and 

(c) the reasons for which its benefit is not 
given to those agriculturists who belong to 
scarcity hit areas declared by State Govern-
ments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): <a> Yes, Sir. 

(b) Inclusion of non-Ioanee farmers 
would involve creation and deployment of an 
elaborate administrative machinry for col-
ledion of premium, assessment of yield, 
scrutiny of yield data, payment of claims, etc. 

(c) Loanee farmers growing insured 
crops in areas notified by the State Govern-
ments under the crop insurance schema are 
getting the benefit of the scheme in case of 
natural calamity of the basis of crolp yield 
data. 

SHRI S.G. GHOlAP" It is mentioned in 
the reply that the benefit of the scheme is 
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given the basis of crop yield data. But the SHRI YOGENDRA UAKWANA: W. 
scarcity declared by the State Governments have asked all the State Governments to 
is also based on the crop yield. If it is less implement Crop Insurance scheme in their 
than 50 per cent, tha area is declared by the respedive States. We will introduce the 
State Government as scarcity area. The Scheme in that State which accepts it. We 
villages which are declared as scarcity areas had requested the State Government of 
are not getting this benefit. And again this Rajasthan also to accept it but perhaps the 
special crop yield data is taken. Why not that State Govemment of Rajasthan has not 
criterion of the State Govemment be ac- accepted the scheme. 
espted? 

SHRI YOGENDRA MAKWANA: It is for 
the particular State Government to notify the 
areas which should be covered under the 
crop insurance scheme. It is left to the State 
Governments. 

SHRI S.G. GHOLAP: The question is 
that where the farmers are affected by scar-
city conditions, they are not getting the 
benefit. The State Government does not 
accept this criterion. 

AN HON. MEMBER: It is accepted. 

SHRI S.G. GHOLAP: it is not accepted. 

SHRI VOGENDRA MAKW ANA: There is 
a criterion of crop cutting experiment. And 
this is arrived at by the State Governments, 
agricultural scientists, etc. and we accept it. 

[ Translation] 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker, Sir, Han. Minister, has just given 
the information in the House about the Crop 
Insurance Scheme. It may be pointed out in 
this context that drought situation is persist-
ing in Rajasthan for the last 5-6 years and 
due to non-existence of Crop Insurance 
Scheme there, the condition of the farmers is 
deteriorating day by day. Keeping in view the 
above situation, will the Han. Minister issue 
directions to the State Government of Ra-
jasthan to enforce Crop Insurance Scheme 
in all the areas facing drought conditions and 
pay compensation to the farmers to make 
good thair losses so that they are economi-
cally better off and can make their both ends 
meet? 

SHAI GIRDHARI LAL VYAS: No, please 
tell us whether the Crop Insurance Scheme 
will be introduced in Rajasthan keeping in 
view the drought situation prevailing in the-
State? It does not matter whether the Gov-
ernment of Rajasthan has been asked to 
introduce the scheme or not. The farmers of 
that State have suffered a lot. 

[English] 

SHRI VOGENDRA MAKWANA: It is for 
the State Govemment to notify. 

[ Translation] 

SHRt GIRDHARI LAL VV AS: The plight 
of the farmers in Rajasthan is continuously 
deteriorating but the Crop Insurance 
Scheme has not been introduced in the 
State by the Government of India due to 
which the farmers are not getting any assis-
tance and their economic condition is wors-
ening. 

[English) 

SHRI YOGENDRA MAKWANA: The 
Rajasthan Government has accepted the' 
Crop Insurance Scheme and it has imple-
mented in certain areas. h is for the State 
Government to notify the other areas. There 
are State Govemments like Punjab and 
Haryana, who have not accepted. It is left to 
the individual State Govemment and not for 
the Government of India. 

SHAI DIGVIJA Y SINH: As you know that 
because of the growth of man made fibres, 
the cotton production is very dicey. Under 
Comprehensive Crop Insurance Scheme, 
cotton has not been included. May I ask a 
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specific question, why it has not been in- (b) The computation of Consumer Price 
eluded? What is the criterion for including Index proposed for computing Consumer 
various agricultural produce? Will it be con- Price Index for Industrial Workers with 1982 
siderad for inclusion under the Comprehen- as the base yea{ on the basis of "availability" 
siva Crop Insurance Scheme? as against "admissibility· will be an improve-

SHRI YOGENDRA MAKWANA: Sir, this 
is a new Schema-a pilot scheme- we started 
in 1985 and we are revie\lVing it from year to 
year. Now, a Committee has been appointed 
under the chairmanship of an Additional 
Sercetary in the Agriculture Ministry to re-
view the Scheme and to extend to other 
areas. A number of suggestions were made 
by the State Governments and Member of 
Partiaments for the indusion of certain 
crops. At present, cotton is not included. The 
items like rice, wheat, millets ae now in-
cluded. In future, ths Scheme can be ex-
tended to other crops also. 

SHRI DlGVIJAY SINGH: But what is the 
policy regarding priority of including a par· 
ticular crop under insurance schema? 

SHRI YOGENDRA MAKW ANA: The cri-
terion is the administrative structure. 
Whether it will be possibie to administer, will 
depend upon the administrative structure, 
etc. 

Consumer Price Index 

*189. SHRI THAMPAN THOMAS: Will 
the Minister of LABOUR be pleased to state: 

(a)whether Government propose to 
compute the Consumer Price Index (CPI) on 
the basis of adual availability of supplies at 
the fair price shops; 

(b) the reasons for dropping the old 
method of computing on the basis of their 
admissibility; and 

(c) whether this new method has been 
well received by Trade Unions; if not, tne 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Yes, Sir. 

ment over the existing methodology. in-as-
much as it would be closer to the adual 
consumption pattem. 

(c) This is under discussion with Trade 
Unions both at the regional and at the na-
tionallevels. 

SHRI THAMPAN THOMAS: Sir, about 
fifty million workers are seriously affected on 
account of the new revision of the Consumer 
Price Index now, taking 1982 as a base year. 
Taking 1960 as a base year. in 1977 on the 
basis of representations from workers, the 
Rath Commission was appOinted and they 
found that seven points were lost for the 
workers. Now, taking 1982 as a base year, 
another Com mission was .appointed under 
Dr. Seal. On the basis of this Commission's 
recommendation, what has happened, my 
Lord, is that twenty two points were lost on 
the Consumer Price Index. This means, the 
total loss for the workers in this country is 
about As. 175 crores on DA item alone. I 
would like to know why Government has 
done it in tnis manner. Will Government 
revise it ...... . 

AN HON. ME:MBER: This is not the 
Court. Are you in the Court? 

SHAI THAMPAN THOMAS: Sir, 'my 
Lord' also suits you. Presently the Govern-
ment has taken into account mainly Taxi, TV 
and other items, to which weightage has 
been given. I would like to ask whether the 
Government win reconsider the matter and 
appoint a Committee where proper repre-
sentation is given to the workers, Industrial-
ists and other persons on the revised pres-
ent Consumer Price Index. 

SHRI P .A. SANGMA: It is not a fad that 
millions of workers have already been af-
faded as a result of the new series because 
the new series has not been introduced. So 
the question does not arise at alt. , 



29 Ora/Answers SRAVANA19.1909(SAKA}. Oral AnswelS 30 
As far as Rath Committ&e is concerned, position regarding accidents (fatal as well as 

I disagree with the hone Member. There is no serious) in coal mines during the last 5 years 
question of difference of 22 points because is given below:-
the Committee has not pointed that out. 

SH~I THAMPAN THO~AAS: My second 
point is that the Central Trade Ur.ions have 
given representations in this regard. Will the 
Government disc uss the matter with the 
trade unions and will not implement the 
present recommendation? 

SHRI P.A. SANGMA: We are discussing 
with th~ trade unions at various levels. In 
fact, at the central level, I had chaired the 
meeting myseH when we had a meeting on 
8.1.87. At regional level we had a meeting at 
Kanpur 20.2.87, at Madras on 3.3.87, at 
Bombay on 6.3.87, at Delhi on 18.3.87 and 
in Calcutta on 2.7.87. These are the meet-
ings which had been held with the traditions. 
We are going to h3ve another meeting of the 
national level very soon. 

Safety Measures in Coal Mines 

·190. DR. V. VENKATESHt: 
SHRI BHADRESWAR TANTI: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government propose to set 
.. up a Committee to study the implementation 
of safety measures in coal mines; and 

(b) if so, the measures taken to check 
rising accidents in coal mines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR ,SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) A statement is given below. 

STATEMENli 

The provisions regarding safety in mines 
as contained in the Mines Act, 1952, and the 
rules and re9ulatio~s framed thereunder are 
enforced by the Directorate General of 
Mines Safety, and for this purpose, statutory 
inspections are conducted regularly. The 

Year No. of fatal No. of serious 
Aociden~ AocidenB 

1982 158 1135 

1983 156 1169 

1984 160 1198 

1985 176 1007 

1986 180 1145 . 
The Department of Coal, have indicated 

that they have taken the iollowing measures 
to promote safety in-coal mines:-

(i) Workers' participation in safety mat-
ters through regular meetings of safety 
committee, holding of tripartite safety meet-
ings at the mine level, at area level and at 
corporate level. 

(ii) Impiementation of recommendations 
of various Conferences and Standing 
Committees, baside compliance with the 
provisions of the statute . 

(iii) Training and re-training of workmen. 

(iv) Special attention to support of roof 
and sides in underground mines. 
and intrOduction of safer technology 
of long-wall mining and open cast 
mining. 

(v) Introdudion of t3le-monitoring sys-
tem, tele-communication system. 
observance of mine safety weeks 
and organising sPe9al safety drives 
etc. 

DR. V. VENKATESH: According to the 
statement of the hone Minister. from 1982 
upt01986 the number of fatal accidents in 
the mining areas is on the increase. I am 
coming from Kola!' Gold Fields. Thera, the 
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mining is done about 2 kms below the 
ground level. And the number of fatal acci ... 
dents has bean increasing from 158 in 1982 
to 180 in 1986. The number of serious acci-
dents also has been increasing automati-
cally. But the Minister is saying that there is 
no proposal to appoint a fresh committee to 
go into these things. In the Kolar gold mines 
everyday there is an accident. I want to know 
from the han. Minister whether Government 
is going to introduce some modern technol-
ogy in order to prevent accidents particularly 
in Kolar gold fields. 

SHAI P .A. SANGMA: It is true that the 
number of fatal accidents has been increas-
ing from 158 in 1982 to 180 in 1986. But we 
must also realise that the activity in the 
mining areas is also on the increase and the 
number of workers coming into the mining 
areas is also on the increase. For example, 
in 1982 the total production of coal was 134 
million tonnes. This has gone upto 163 
million tonnes in 1986. But I do not mean to 
say that since the activity is increasing, the 
accident should also increase. We must 
prevent accidents. We are trying to take 
every possible step in that direction. Actually 
the measures which are to be taken for 
prevention of accidents are under the ad-
ministrative control of the Department of 
Mines and the Department of Coal. We are 
in touch with them. And all necessary steps 
will be taken to prevent accidents in future. 

DR. V. VENKATESH: The Minister has 
just now said that because of the increase in 
production, there is an increase in the num-
ber of accidents. But what about Kolar gold 
mines? tThere, the production is less and the 
accidents are more. I want to know from the 
han. Minister whether Government will apply 
a new approach to prevent accidents par-
ticularly in the Kolar gold mines? 

SHRI P.A. SANGMA: I do not have fig-
ures for the Kolar gold mines at the moment. 
But I must point out that accident do not 
happen in India only. All over the world. 
accidents do take place. If we look at the 
comparative figures of what has happened 
elsewhere in the world, well. our figures are 
quite comparative. India's rate of fatal acei-

dants par thousand persons is 0.32 whereas 
in Japan it Is 3.57. Like that the figure of 
accidents in other countries is higher than 
ours though they are going in for more 
modern technology than we are. In spite of 
applying the modern technologies in GOun-
tries like Japan. West Germany and USA the 
rate of fatal accidents is much higher than 
the rate in our country. 

Higher Priority to Drinking Water 
Scheme. 

*191. SHRI VIADHI CHANDER JAIN+: 
SHAI AMAA ROYPRADHAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a)whether Union and State Govern-
ments have included Irrigation and Power in 
the corer sector and top priority is given to 
these schemes while making allocations; 

(b) whether Union Government propose 
to solve the urgent problem of drinking water 
by giving still higher priority to this problem 
and making more provision for it and by 
persuading the States for doing likewise; 
and 

(c) if so. when and how? 

[ Translation] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WA.NA): (a) to (c). A statement is given 
below. 

STATEMENT 

(a) The Irrigation and Power Sectors 
have been giveh high priority in the Plans as 
these sectors play an important role in the 
development of agriculture, industry and 
other sectors of the economy. Irrigation 
sector accounts for 8. 9% of the total Seventh 
Plan outlay. The approved outlay for power 
sector is 19% of the total Seventh Plan 
Outlay. 
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(b) Yes, Sir. Central Government is (c) The following table indicates the out-
making more provision for drinking water lays provided under Drinking Water Supply 
scheme (ARWSP) and also persuading the Sector during the Sixth Plan, Seventh Plan 
States for doing likewise. and Annual Plans, 1985-86, 1986-87 and 

1987-88: 

(As. in crores) 

6th Plan 7th Plan 1985-86 1986-87 1987-88 

StatelUT Plan 3307.80 5285.64 838.30 1000.10 1168.56 

(Of which MNP) 1407.11 2253.25 356.71 417.38 490.85 

Central Plan 604.22· 1236.83 300.00 329.70 392.34 

(Of which ARWSP)725.00** 1201.22 298.88 316.75 369.75 

* Includes Rs. 12 crores for prevention and control of water and air pollution which has now 
been transferred to Science and Technology Sector. 

**Includes an outlay of As. 125 crores for Incentive Bonus Scheme which was approved 
subsequent to Sixth Plan finalisation. 

Higher outlays have been provided for 
this sector during the Seventh Plan both 
under State/UT as well as the Central Plan 
(which is even more than two times the 
outlay provided in the Sixth Pian). The out-
lays in the StatelUT Plan and the Central 
Plan have been gradually stepped up during 
the first three years of the Seventh Plan 
period. The outlays in the remaining two 
years in the Seventh Plan are likely to be still 
higher. 

The StatelUT Governments are per-
suaded to provide more funds forthis sector. 
Allocation of Central assistance under the 
Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARWSP) is 
subject to the condition of a matching contri-
bution being made in the State sedor MNP. 
In the Conference of State Ministers. Secre-
taries and Chief Engineers of the Water 
Supply and Sanitation held on 11 th and 12th 
February I 1987 a consensus was reached 
that Drinking Water Supply Programme in 
the Rural Areas should be kept in the core 
sector of the Plan and should be given the 
highest priority among all other Plan 
Schemes. Allocation of further financial reo 
sources was considered essential to 

achieve Seventh Plan objective of supply of 
safe drinking water to the rural population by 
the end of the Seventh Plan period. 

[TRns/ation] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir, the Union Government has 
included Irrigation and Power in the core 
sector and has given top priority to these 
schemes in the matter of making allocations. 
8.9 per cent of the plan outlay is being spent 
on Irrigation, 19 per cent is being spent on 
electricity and 3.2 per cent is being spent on 
drinking water. The Chief Ministers. the 
Ministers and all others have emphasised 
the need for giving top priority to the drinking 
water. The Central Government has made a 
provision of only Rs. 1200 crores for drinking 
waler. I want to know whether the problem of 
drinking water will be solved by making more 
allocation for it during Seventh Five Year 
Plan and including it in the mrs sector? 

(Eng/ish] 

MR. SPEAKER: the Question Hour is 
over. 
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WRITTEN ANSWERS TO QUESTIONS opinion of any indjvidual and the decisions 

are taken collectively on merits In a fair 
[English) 

Selection of TV S.rlals and F •• tur. 
Film. 

*192. SHRI M. V. CHANDRA-
SHEKARA MURTHY: 

SHRI BANWARI LAL PURO .. 
HIT: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government are aware of 
often repeated complaints about selection of 
TV serials and feature films on consideration 
other than merit; 

(b) if so, the nature of these complaints; 
and 

(c) the corrective steps taken or contem-
plated in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt A. K. PANJA): (a) 
to (c). Seleclion of TV serials and feature 
films on Doordarshan has evoked apprecia-
tive as well as occasionally critical reactions 
from viewers. However, no specific com-
plaint substantiating any allegations has 
been brought to th~ notice of the Govern-
ment. 

110 bring about objectivity in the selection 
of TV serials and feature films, Doordarshan 
has set up Committees with which eminent 
non-officials are associated. In the case of 
sponsored serials, a 3-tier system has been 
introduced comprising a Preliminary 
Committee, the Selection Committee and an 
Appeal Committee. Non-official members 
are associated both with the Seledion 
Committee as well as Appeal Committee to 
insulate againstthe possibility of any individ-
ual aberration. Similarly, the Committees for 
selection of feature films have been re-con-
stituted to include knowledgeable non-offi-
cials. The selection is not based on the 

manner. 

News Service SY8tem In Doord· 
.rshan 

*194. SHRI CHITTA MAHATA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

. (a) whether Government propose to 
bring about changes in the news service 
system in Doordarshan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
Yes, Sir. 

(b) A statement is given below. 

STATEMENT 

In order to make the national and re-
gional news bulletins more topical and visual 
oriented, Doordarshan has embarked on a 
scheme to strengthen the news set-up. At 
the Headquarters level a complement of 
senior news personnel has been sanc-
tioned. The task of this set up at the Head-
quarters will be to plan ,nd organise visual 
coverage of significant NatiBnal and Intema-
tional events of news value' besides organi-
sing topical programmes of current affairs in 
Hindi and English. 

To bring about professionalisation of the 
news service, a seasoned news profes-
sional is now heading the Central News 
Room. As a further step to strengthen this 
set-up 57 new posts of TV News Correspon-
dents, Assistant News Correspondents and 
Assistant News Editors have been sanc-
tioned. It has been decided to attach sepa-
rate Camera crews to these Correspondents 
for filing visual stories to Central News 
Room. For speedy collection of visual mate-
rial of important developments in far off and 
remote places, provision of jeeps and Hell-
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copters 18 al80 envisaged • . 

It is also envisaged to r&-organise the 
entire news _t-up by providing adequate 
hardware infrastructure with dedicated 
equipment and office aids to bring it upto 
intemational standard. 

Incre ••• In Price of Newsprint , 
*195. SHRI T. BASHEER: Will the 

Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether it is a fact that the small and 
medium newspapers are unable to bear tbe 
recent increase in newsprint prices; and 

• Cb) if so, the action Governmem propose 
to take to mitjgate the hardship of small and 
medium newspapers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORtv1ATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
There is no indication to the effect that small 
and medium newspapers are unable to bear 
the recent increase in imported newsprint 
price. Thera has been no revision of the 
prices of indigenous newsprint since 
31.12.1985. 

(b) Does not arise. 

Stepping up Investment In Agri-
culture R&D 

*196. SHRI C. MADHAV REDOI: Will 
the Minister of AGRICULTURE be pleased 
tostata: 

<al whether Government propose to step 
up investment in agriculture Research and 
Development, as reported in the Economic 
Times dated 9 July. 1987; if so, the details 
thereof; 

(b) whether Govemment propose to 
create congenial scientific environment in 
agriculture R&D units and agricultural uni-
versities for getting maximum out of invest-
ment and also introduce scientific -=counta-
billy: and 

Cc) if so, the details thereof? 

THE MINISTER 'oF AGRICULTURE 
(DR. G. S. DHILLON): (a) No step up in 
investment in Agricultural Research is con-
templated at present. However, racantly 
additional allocation of Rs. 7 aores was 
made for the National Oilseeds Develop-
ment Project during the year 1987-88. Some 
additional allocation for the Oilseed Pro-
gramme tlvust is under consideration of the 
Planning Commission. 

(b) Congenial Scientific Environment 
exists in the institutes of the Indian Council of 
Agricultural Research (ICAR) and Agricul-
tural Universities for getting maximum out of 
investment on agricultural research. Scien-
tific Accountability is already there. 

(c) For the Agricultural Scientists. two 
services, viz; Agricultural Research Service 
(ARS) and Research Managamerft Posi-
tions (RMP) were constituted in October, 
1975 and April, 1976, respectively. The 
career opportunities provided under the new 
system afford" maximum encouragement to 
dedicated workers. 

Scientific Accountability at ICAR is oper-
ating through important research monitoring 
and evaluation systems. like Annual Conf.r-
ences, Annual Workshops, Regional 
Committee Meetings. Scientific Panel Meet-
ings, Quinquennial Review Teams and Mid-
Term Reviews. 

Autonomous Slum Board for Deihl , 

*197. SHRI P. M. SAYEED: 
DR. G. S. RAJHANS: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Union Government have 
received and considered a recommendation 
from Delhi Administraticf' to set up an au-
tonomous slum board in Delhi; 

(b) if so, the tim. by which such a board 
is likely to be set up; and 
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(e) the main functions of the board? languages); 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIOWAI): (a) 
to (c). The question of restructuring of the 
Delhi Development Authority, including set-
ting up of a Slum Board in Delhi. is under 
conslderatioa·of the Government. 

[ Translation] 

Woman Pilots 

198. SHRI KUNWAR RAM: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of women pilots in the 
country at present; 

(b) the number of seats reserved for 
women in the different pilot training institu-
tions in the country; and 

(c) the arrangements made for attrading 
more women in this-field? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
183 licences of various categories have 
been issued to women pilots in the country. 

(b) There is no reservation of seats for 
women in training institutions in the country. 
However. th~ Banasthali Vidyapith is impart-
ing flying training exclusively to women. 

(c) There is no separ~te scheme to at-
tract more women pilots. 

[English] 

Salectlon of Telefllms 

*199.· DR. B. L. SHAILESH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be ple.ad to state: 

Ca) the latest guidelines laid down for the 
acceptance of telefilms plays and serials by 
Doordarshan (both in Hindi an~ regional 

(b) the manner in which thos8 are S8-
lected. telecast and prime time slot allocated. 
on Doodarshan network; 

(c) the scale of payment fixed for these 
telefilms. serials and plays; and 

(d) the total number of telefilms at pres-
ent waiting for clearance from Doordarshan 
and how it is proposed to dispose them off ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A. K. PANJA): {a> 
and (b). 

Guidelines for acceptance of tele-films by 
Doordarshan. 

(i) Te/e-films to be produt»d in collabora-
tion with Doordarshan 

For a tele-film, to be produced in collabo-
ration with Doordarshan, an amount of Rs. 5 
lakhs is contributed by Doordarshan at dif-
ferent stages of produdion. The rest of the 
cost is to be bome by the Producer. 000-
darshan only TV rights in perpetuity. 
whereas all other rights (including video. 
theatre releases, etc.) vest with the Pro-
ducer/Sponsor. The commercial eaming.s 
through advertising. if any. go to Doord-
arshan. 

(ii) Sponsored te/e-films 

For tele-films. falling in this category. the 
entire production--cost is borne by the Pro-
ducer/Sponsor and an amount of Rs. 1 lakh 
is required to be paid to Doordarshan as 
telecast fee. In lieu thereof. four minutes of 
free commercial time is given to the Pro-
ducer/Sponsor. In case of such tale-films, 
Doordarshan's rights remain restricted to 
three telecasts only. All other rights vest wit(; 
the ProducerlSponsor. 

Procedure for Selection of te/e-llms 

At present. Doordarshan is not accepting 
any proposals for tela-films with effect from 
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25.9.1986. The pending proposals are proc- ing to a category/group as a single lot. Keep-
essed in the following manner: ing in view Doordarshan's need for spon-

(i) pending proposals for production in 
po Ilabo rat ion with Doordarshan are being 
processed at the National Film Development 
Corporation as a result of an arrangement 
made between Doordarshan and the Corpo-
ration. The proposals are beins examined by 
a panel of experts of NFDC which also has 
on it Doordarshan officials. The telefilms will 
be jointly produced by Doordarshan. NFDC. 
and the producer. 

(ii) Proposals for sponsored tele-films will 
, be assessed by a Committee at Doord-

arshan consisting of the Director General, 
Deputy Diredor General (Films) and Con-
troller of Programmes (Films). H the proposal 
ls initially found suitable, the acceptance will 
be conveyed to the producer to enable himl 
her to produce the film. 

The produced film will be previewed by 
the Feature Film Seledion Committee con-
sisting of official and non-official members. 

Te/e-Plays 

Doordarshan accepts proposals for tele-
plays based on well-known and highly ac-
claimed stage plays and written by eminent 
authors. The idea is to bring in popular and 
;ugh quality stage plays to the viewers of 
Television. The proposals are examined in 
the Directorate on the basis of the standing 
of the producer and the quality of the play. 
The final approval is' given by an official 
Committee in the Directorate General, 
Doordarshan. In the National programme, 
Teleplays are telecast once a month on 
Saturday at 9.50 P.M. 

Sponsored Serials . 

The programme to be sponsored can be 
~ on any subjed or theme of human interest so 
~·~long a~ it conforms to Doordarshan's Code 

of Commercial Advertising. Proposals for 
sponsored serials will be categorised in 
broad groups, namely (i) Fiction, (ii) Non-
Fiction and (iii) Animation. The Seledian 
Committee considers all proposals pertain-

sored programmes in a particular category 
over a given period of time, the Selection 
Committee selects the required number 
from among all available proposals in that 
category. In approving the proposals, the 
Selection Committee keeps in view interalia 
the need !o:-

(i) prompte the basic socio-cu .. ltural 
values like human unity and har-
mony; equal respectto all religions; 
rejection of violence, communal 
rivalries and tensions; liberation 
from superstitions and prejudices; 

(ii) project the rich cultural diversity of 
the country; and 

(iii) use the medium in such a way that 
it can help inculcate in the growing 
generations the right kind of val-
ues, outlook and standards. 

Selection of serials 

The concept of the proposals are first 
considered by an official committee whose 
recommendations are submitted to Director 
General Doodarshan. The proposals rec-
ommended by this preliminary committee 
are submitted to the Seledion Committee 
which consists of non-official and official 
members. H the Seledion Committee ap-
proves the proposal the producer is in-
formed and asked to make the Pilot. The 
Pilot is then submitted to the Selection 
Committee for approval. Once the Pilot is 
approved, th3 producer is asked to submit 
four programmes for slotting. On receipt and 
approval of these four programmes, the date 
and time of telecast are decided and con-
veyed to the .producer. 

Allocation of time for serials depends on 
various fadors such as overall quality of the 
programme, target audience and the pro-
gramme requirements of Doordarshan. 

At present, Doordarshan telecasts seri-
alson 
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(a) Sundays from 9.00 am to 12.30pm duce good films for the children with the 
and 5.00 to 5.45 pm. assistance of artist •• forth. Films and Tele-

vision Institute of Paonsa; and 
(b) All days at 9.00 pm. 

(c) Mondays. Tuesdays and Wednes-
days at 10.20 pm. 

(c) In case of a sponsored telefilm (90-
100 minutes). the producer is allotted free 
commercial time of four minutes. But the 
producer has to pay Doordarshan a telecast 
fee to the tune of Rs. 1 lakh. Doordarshan's 
right ov_er such tele-films is restricted to only 
three telecasts. 

Fortelefilms to be produced in collabora-
tion with Doordarshan, payment of Rs. 5 
lakhs is made by Doordarshan at different 
stages of production 

For sponsored tele-plays and serials, 
Doordarshan does not make any payment. 
The production cost is borne by the pro-
ducer/sponsor. Doordarshan charges tele-
cast fee as per a fixed rate card. 

(d) 326 proposals where financial assis-
tance has been asked for by the parties have 
been forwarded to National Film Develop-
ment Corporation for processing under the 
arrangement referred to. 29 other proposals 
for tele-films for which financial assistance 
has not been asked for are under examina-
tion with Doordarshan. 

Production of Films for Children 

*200 SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of INFORMA-
TION A~D BROADCASTING be pleased to 
state: 

(a) whether Government are aware that 
India is lagging behind in producing qualita-
tive films for the children; 

(b) if so the steps proposed to be taken to 
produce more qualitative films for the chil-
dren; 

(c) whether Govemment intend to PJ'O-

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE 
~NISTAY OF fNFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
to (d). Film Industry in India is almost wholly 
in the privata sector. No statistics about 
production of films in the private sector are 
available. Howeyer, the statistics of certifica-
tion maintained by Central Board of Film 
Certification reveal that number of children 
films produced in the country are far smaller 
compared to other films. During the years 
1985 and 1996, out of a total of 912 and 840 
feature films certified, ther.wereonly 11 and 
3 children films respectively. During the 
same period, the number of short children 
films certified was 2 and 4 out of 1533 and 
1429 respectively. 

The Children'S Film Society of India reg-
istered under the Societies Registration Act 
is engaged in promotion of children films 
movement in the country. In pursuit of this 
objective the Society has been producing 
children films in different Indian languages 
using formats like puppet films, animation 
films, feature films and short films. With 8 
view to improving the quality of itS films, 
CFSI has revised its production modalities in 
1985. Govemment by itself does not pro-
duce feature films. However to promote 
production of children films of good quality, 
the Government has also racantly increased 
substantially the fee payable for telecast of 
such films on national net-work as well as 
telecast from Kendras of Doordarshan. 

Hal Far. 

*201 SHRI SYED SHAHABUDDIN: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(8) the retum HaJ fare charged by Air 
India this year; 

(b) whether the Haj fare includes any 
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element of royalty payable to the Saudi phosphatic fertilizers is met through indige-
Arabian Airlines; nous production supplemented by imports. 

Additional capacities of phosphatic fertiliz-
(c) whether the fare this year is the high- ers are being developed to meet future 

est ever in terms of rupees as wall as in terms ndeds. 
of percentage of current lATA fare; and 

(d) if so, the reason thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND THE 
MINISTER OF STATE OF THE MINISTRY 
OF TOURISM (SHRI JAGDISH TYTLER): 
(a) The air fare charged by Air India for 
Jeddah India leg are as under:-

Jeddah/Bombay Rs.3,850.00 

JeddahlDelhi Rs.3,957.00 

JeddahlMadras Rs.4,700.00 

(b) No, Sir. 

(c) and (d). The fares this year in terms of 
percentage of current lATA fares are not the 
highest. 

New Capacity of Phosphatic Fertil-
Izers 

1961. SHRI R. M. SHOVE: Will the Min-
ister of AGRICULTURE be pleased to state: 

. (a) whether there is a huge demand of 
phosphatic fertilizers in the country and the 
future deficit can be met entirely by imports 
in view of cost benefit considerations; 

(b) if so, whether any study has been 
conducted in this regard; 

(c) if so, the details of the recommenda-
tion made in the report; and 

(d) the l\dion taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPAR"J:MENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) to (d). The present demand of 

A study group constituted by the Depart-
ment has preferred imports to indigenous 
production of phosphatic fertilizers for meet-
ing future demands. The Gove~nment has 
not taken a view on these recommenda-
tions. 

The international prices of phosphatic 
fertilizers are highly fluduating and Govern-
ment will keep under constant reviewthe.buy 
or make option of these fertilizers having 
regard to all relevant factors. 

Representation from Employ ••• 
Union of HFC 

1962. SHRI PURNA CHANDRA MALIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any representation has bean 
received from employees Union of Hindus-
tan Fertilizer Corporation of India of Dur-
gapur unit; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) and (b). Yes, sir; two repre-
sentations were received from the Employ-
ees' Union, mainly regarding expansion and 
revamping of the Durgapur unit of Hindustan 
Fertilizer Corporation of India (HFC). 

(c) There is no proposal at preS8ntforth. 
expansion of this unit. As regards its re-
vamping and modernisation, it has already 
been decided to have an end-to-end survey 
conducted of all the operation units of HFC. 
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Tel.c •• t of Intervlaw of Pra.ldant, 
NDMe, ovar Dalhl Doordar.han 

1963. SHRI KAMAL PRASAD SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether an interview of the President. 
N. D. M. C. was telecast over Delhi Coord-
arshan on 4 June. 1987; 

(b) if so, tlie details of the topics covered; 

(c) the adion taken on the points dis-
cusse<t/raised; and 

(d) whether the action taken in the matter 
will be applicable on the M. C. D. and Delhi 
Cantonment Board? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) It was about the display of hoardings 
in New Delhi, specially which are of obscene 
nature. 

(c) The NOMC do not permit any hoar-
dings in its area and continuously remove 
those which are unauthorisedly erected. In 
some cases, however, the parties have 
brought stay orders from the Courts. The 
NOMC is trying to get the stay order vacated. 

(d) The Cantonment Board do not permit 
any such hoarding in the Cantonment area. 

The MCD does not allow unauthorised 
hoardings in its area and such hoardings are 
removed whenever these are noticed. 
However, in some cases, the parties have 
brought stay orders from the Court of Lae. 
Efforts are made to vacate the stay orders 
and remove such hoardings. The hoardings 
of obscene nature are also removed when-
ever noticed. 

Introduction of Light and Sound 
Show In tha Country 

1964. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 

BROADCASTING be plesed to state: 

(a) the names of the pleaces in the coun-
try where the Government has introduced 
light and sound show; 

(b) whether th~ere is any proposal to intro-
duce light and sound show at other places 
also; and 

(c) if so, the names of the places selected 
and by when this programme is likely to be 
introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
The Song and Drama Division of the Ministry 
of Information and Broadcasting has two 
Centres (located at Bangalore and Delhi) for 
production and presentation of sound and 
light programmes. These programmes, 
generally on the themes of national integra-
tion, communal harmony, untouchability. 
freedom struggle, family welfare and prohi-
bition etc. are peripatetic. During the year 
1986 such programmes were held at Jorhat, 
Aizwal, Gangtok, Tezpur, Calcutta, Waran-
gal, Tirupati and Hyderabad. 

(b) and (c). Yes, Sir. During the current 
financial year, sound and light programmes 
are proposed to be presented at some 
places in the States of Tripura, Madhya 
Pradesh, Uttar Pradesh, Punjab, Andhra 
Pradesh and Tamil Nadu. 

Setting up of LPT at Malappuram 

1965. SHRI G. M. BANATWALLA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
reply given to Unstarred Question No. 733 
on 2.3.1987 regarding setting up of TV 
centre in Malappuram districst of Kerala and 
state: 

(a) whether the low power (10OW) TV 
Transmitter at Dibrugarh has since been 
released and if not, by what time it is ex-
pected to be released; 

(b) by what time the said transmitter Is 
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expected to be installed at Malappuram; and 85 to September. 85 have been credited into 

their N. R. I. accounts. 
(c) whether on installation, the said low 

power TV transmitter would cover the range 
of entire district? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHFd A. K. PANJA): (a) 
and (b). The 100 W TV transmitter at Dibru-
garh is expected to be released during 1987-
88 and would be installed and commis-
sioned at Malappuram thereafter. 

(c) No Sir. However, it would cover ap-
proximately 500/0 area of Malappuram dis-
trict subjed to terrain conditions. 

Settlement between Indian Worker. 
and Management of Punjab Chaml· 

Plants Limited, Baghdad 

1966. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government are aware that 
Indian 'Embassy in Baghdad was able to 
bring about an amicable settlement between 
Indian workers recruited by private company 
and Management of Punjab Chemi-Plants 
Limited on July 12,1986; 

(b) if so, whether his attention has been 
drawn to the news item captioned -Job-
seekers duped exploited in Iraq" appeared in 
the "Indian Express" dated 13 July, 1987; 
and 

(c) if so, whether any steps are being 
taken to implement the settlement? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c). Yes, Sir, Ministry is 
aware of this newspaper report, but there is 
no authentic information or complaint re-
garding .the allegation that Dadan Labour 
was illegally recruited or cheated or har-
assed by the company in question. 

Tha salaries of workers of MIs Punjab 
Chemi-Plants Ltd. for the period from July. 

Out of 630 Indian workers of the above 
company employed at Basrah' Housing 
Project in Iraq, 533 workers have already 
been repatriated and efforts are continuing 
to repatriate the remaining workers. 

Productivity of Groundnut and 
Rapeseed Mustard 

1967. DR. A. K. PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the produdivity of grpundnut and 
rapeseed mustard in the country vis-a-vis 
China and France; 

(b) whether the prodUdivity of groundnut 
and rapeseed mustard is lower in our coun-
try as compared to these (X)untries; 

(c) if so, the steps taken to have matching 
production; and 

(d) the incentives offered in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENORA MAK-
WANA): (a) and (b). Table below gives pro-
ductivity of groundnut and rapeseed & 
mustard in the country vis-a-vis China and 
France: 

Crop Country YI9Id 
(Kgs/hectare) 

Groundnut China 1902 
759 India(1985-86) 

Rapeseed & 
Mustard China 1243 

Franca 2991 
India (1984-85) n1 

Figure for China and France relate to the 
Calendar year 1985, and for India these 
relate to crop years. The figures for ground-
nut in France are not given in FAO Produc-
tion Year Book. It would be saan that the 
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productivity of groundnut and rapeseed & • The Governlnent have no information 
mustard in India Is lowar as mmparad to about the work having bean started on any 
these countries. of these projects. 

(c) and Cd) In order to increase the pro-
duction and productivity of various oilseed 
including groundnut and rapeseed & mus-
tard. various programmes are being imple-
mented through the National Oilseeds D. 
velopment Project. Under the Project. finan-
cial assistance ;s provided for input services 
and for organising demonstrations on farm-
ers' fields. 

New'nfer-Sfat. Sus TermInals 

1968. SHRI C. JANGA REDDV: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether thtt draft plan for 'Delhi Per-
spective 2001' has suggested the require-
ment of 5 new inter-state bus terminals; 

(b) when this draft plan was submitted ; 

(c) the work on how many terminals has 
been initiated; and 

(d) what are the five likely locations, in 
oroerof priority. which are likely to come up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a), (c) and (d). The 
Draft Perspective Plan for Delhi 2001 has 
recommended the setting up of 5 new inter-
state bus terminals at the follOWing Iocaitons 
without indicating any priority. 

1. Trans Yamuna area in the East. 

2. Near Okhla in the South. 

3. Near Hartal in the South West in 
Urban Extension. 

4. In North Delhi in Urban Extension. 

5. At Dhaula Kuan or at the junciton of 
ring road and national high way t7ie 
pass near Nizamuddin. 

(b) The Draft Plan which has baan 
adopted by the DDA at Its meeting held on 
30.8.87 is expected to be submitted to the 
Central Government shortly for further proc-
assing undar the Dalhi Development Ad. 
1957. 

Exploltat'on of Marin. A •• ouree. 

1969. SHRI CHINTAMANI JENA: Will 
the Minister of AGRleUl TURE be pleased 
to state: . 

(a) whether lack of sophincated deep-
sea vessels and trained man-power;s one of 
the cause for not exploiting the marine re-
sources of Exclusive Economic Zone fully; 
and 

(b) if so, the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRV OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Ves, Sir. 

(b) It is proposed to increase the number 
of deep sea fishing vessels from the existing 
120 to 500 by the and of Seventh Five Vear 
Pian. In order to cater to the need of trained 
man-power. Central Institute of Fisheries 
Nautical and Engineering Training 
(CIFNET). Cochin with its units at Madras 
and Visakhapatanam have introduced a 
number of courses for the training of 
operatives of deep sea fishing vessels. 

".r Capita Availability of Milk 

1970. SHRI MOHANBHAI PATEL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a> the per capita availability of milk In 
rural and urban areas of the country. sepa-
rately; 
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(b) the per capita availability of milk in the v) Organisation of effective animal. 

world; health services to support the pr0-

(c) whether it is a fact that the per capita 
availability of milk in our country is one of the 
lowest in the wOrld; if so, the reasons there-
for: anq 

(d) the steps taken to enhance per capita 
availability of milk? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND' 
COOPERATION IN THE MINISTRY OF 
AGRleUL TURE (SHRI YOGENDRA MAK-
WANA): (a) The per capita availability of milk 
was about 57.1 Kg.Near in the year 1986-
87. No separate statistics are available for 
rural and urban areas in the country. 

(b) The per capita availability of milk in 
the world is about 104.8 Kg./year. 

(c) No, Sir. 

(d) The Government have taken several 
measures for increasing milk production in 
the country and for promotion cattlelbuffalo 
development on scientific lines with a view to 
improve their health and productivity. The 
main policies and strategies adopted are as 
under:-

i) Genetic improvement of nationally 
important cattle breeds by selective 
breeding in their home-tracs and 
upgraidng in other selected areas; 

ii) Cross-breading of non-descript Iow-
producing cattle with exotic dairy 
breeds; 

iii) Progressive genetic improvement 
of important buffalo breeds by selec-
tive breeding and upgrading of non-
descript buffaloes for improvement 
of milk yields; 

iv) Development of feed and fodder 
resources in order to provide 
adequate nutrition to livested(; 

duction programme; 

vi) Under Operation Flood, infrastruc-
ture for providing inputs for in-
creased milk production and mar-
keting is being enlarged through 
milk producers'cooperative s0cie-
ties. 

Pilot Project to Increas. Rice 
Production In Andhra Pradesh 

1971. SHRI S. PALAKONDRAYUDU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a pilot project was launched 
to increase rice prodUdivity in Andhra 
Pradesh during 1984-85, 1985-86 and 
1986-87; and 

{b)·if so, the rate of growth of rica produc-
tioo in Andhra Pradesh after the introduction 
of the project? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN lHE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. 

(b) Question does not arise. 

Loans for Procur.ment of Fishing 
Trawler. 

1972. DR. SUDHIR ROY: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) the number of deep sea trawlers 
engaged in catching fish; 

(b) whether Government extend loans or 
financial assistance to fishermen'S coopera-
tives for purchasing trawlers; and 

(c) if so, the number of cooperatives 
which have received such loans during the 
last three years? 
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THE MINISTER OF STATE IN THE ing to the information available, hundred 
DEPARTMENT OF AGRICULTURE AND public sector enterprises have implemented 
COOPERATION IN THE MINISTRY OF the scheme at the shopfloor and plant level. 
AGRICULTURE (SHRI YOGENDRA Seven enterprises, namely. SHEL, Elgin 
MAKWANA):(a) The total number of deep Mills, National News Print and Paper Mills 
sea trawlers (20 metres and above overall Ltd., NTC (Gujarat). NTC (Shouth Mahar-
length) in operation in our waters is 120 at ashtra), NTC (West Bengal), Assam, Bihar, 
presenl and Orissa) and Rashtriya Chemicals Fertil-

izers Ltd. have appointed trade union laad-
(b) Yes, Sir. ers on the Board of Directors. 

(c) No cooperative society has applied 
for loans from Shipping Development Fund 
Committee (SOFC) during the last three 
years. 

Labour Participation In Management 

1973. PROF. NARAIN CHAND PAR-
ASHAR: 

DR. T. KALPANA DEVI: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government have taken any 
concrete steps for the implementation of the 
concept of labour involvement in the man-
agement of Private and Public Sector 
Undertakings; 

(b) if so, the nature of action taken and 
the names of the Undertakings in which 
atleast one representative from the Labour 
Unions has been appointed on the Board of 
Diredors; and 

(c) if not, the likely date by which the 
concept would be implemented? 

THE MINISTER OF STATE Of THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Ves, Sir. 

(b) A comprehensive scheme of Employ-
ees' Participation in Management was noti-
fied by the Government in December, 1983. 
A Tripartite Committee comprising of the 
representatives of the employers, trade 
unions and the Government has also been 
set up to review the working of the scheme 
and to suggest remedial measures. Accord-

(c) Does not arise. 

Dharna by Sugar Factory Worker. 

1974. SHRI R. P. DAS: Will the Minister 
of LABOUR be pleased to state: 

(a) whether Government are aware that 
the sugar factor workers of the country held 
a Dharna in Delhi on 21 April, 1987; 

(b) if so, what are their demands; and 

(c) the reaction of Governemnt thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ P. A. 
SANGMA): (a) Yes, Sir. 

(b) and (c). The demand of the workers 
are (i) increase in the quantum of interim 
relief and (ii) increase in the rate of Variable 
Dearness Allowance from Rs. 1.35 to Rs. 
1.65. The Government remitted these de-
mands to the Sugar Wage Board for its 
consideration. The report of the Wage Board 
in this respect is under consideration of the 
Government. 

Construction of House. for aeedl 
Worker. 

1975. SHAI SVED MASUDAL HOS-
SAIN: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of houses constructed for 
beedi workers in different States during the 
last three years, State-wise and year-wise, 
details thereof. 
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(b) the amount released from the Beedi THE MINISTER OF STATE OF THE 
Workers Welfare Fund for the purpose and MINISTRY OF LABOUR (SHRt P. A. 
the places where these houses have been SANGMA): (a) and (b). The information is 
constructed; and given in the Statement given below. 

(c) the amount spent on the construciton 
of these houses during the above mentioned 
periods? 

(c) This concems the State Govern-
ments. The information is not maitained ~ 
the Central Govemment. 

STATEMENT 

Construction of houses for Economically weakers sed ion of worker engaged in 8eedl 
industry 

State 

Andhra 
Pradesh 

Karnataka 

Orissa 

Year of Amount of sanction 
sanction from the Seedi 

Workers' Welfare 
Fund. (Rs in 
thousand) 

1985·86 1452 

1984-85 429 

1984 .. 85 300 

Maharashtra 1986·87 

Rajasthan . 1986-87 150 

300 

Total 2.631 

Target of Generation of Mandays for Anti 
Poverty Programme 

1976. SHRI C. SAMBU: 
SHRI KATURI NARAYANA 

SWAMY: 

Will the Minister of AGRICULTURE be 

No. of houses 
Sanctioned 
Completed 

484 

143 143 

100 50 

4,000 

50 50 

100 100 

4,877 343 

pleased to state: 

Remarlcs 

Kurnook332 
Naidupet 152 

Chamarajnagar 

Oasarathpur 

Administrative 
approval for 
construction of 
houses at Sholapur 
has been acorded. 
The grant-in-aid will 
be released for 1000 
houses each year 
only when the houses 
reach roof level. 

Kota 

Ajmer 

(a) the cletails of the target of generation 
of mandays for the period 1983 to 1986 
under National Rural Employment PIO-
gramme, · Rural Landless Employment' 
Guarantee Programma and Integrated Ru-
ral Development Programme in Andhra 
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~, Uttar Pr~h, Bihar, Rajasthan, 84 to 1986-87 under National Rural EmpIoy-
Maharashtra and Orissa; and ment programmelRur .. Uncle. Employ-

(b) the actual generation of mandays in 
these States during the said period, State-
wise and year-wise details, with percentage 
achievement of each State? 

THE MINISTER OF STATE IN THE 
DEPAR~ENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND VADAV): (a) and 
(b). Statement I indicating the employment 
generation targets and the achievements 
including percentage thereof ~uring 1983-

ment Guarantee Programme In Andhra 
Pradesh, Uttar Pradesh, BIhar, Rajasthan, 
Maharashtra and Orissa Is given below. 

Under Integrated Rural Development 
Programme. which is a beneficiary oriented 
programme and not a wage employment 
programme, targets are fixed for assisting 
the beneficiaries. Targets fixed under this 
programme for years 1983-84 to 1986-87 in 
the above mentioned States are given in 
Statement II. 
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Housing Programmes Under the in 180 districts of 17 States including the 
Indira Gandhi Grlha Nlrman Yolena State of Karnataka. 

In Andhra Pradesh 

1977. SHRI SRI HARI RAO: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the areas identified by government to 
implement housing programmes for the 
backward classes and bonded labourers 
under the Indira Gandhi Griha Nirman 
Yojana in Andhra Pradesh; and 

(b) the amount allocated under the 
schemes in in Andhra Pradesh for the cur-
rent financial year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) 
Housing projects under Indira Awaas 
Yojana are located in the areas identified by 
the State Governments and are meant only 
for Scheduled Castes, Scheduled Tribes 
and released bonded labourers. 

(b) The amount allocated under the 
Yojana to Andhra Pradesh for the current 
financial year is Rs. 11.90 crores. 

Nabard Programme In Karnataka to 
Enhance Ollseeds Output 

. 
1978. SHRI SRIKANTA DATTA 

NARASIMHARAJA WADIYAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Bank for Agri-
culture and -Rural Development has drawn 
up a programme to increase the oilseed 
production in Karnataka State; and 

(b) if so, the details of the plan and 
amount earmarked for the above purpose? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) The programme to 
increase oilseed production under National 
Oilseeds Development Project (NODP) is 
being implemAnted by Government of India 

(b) In Karnataka 9 districts viz. Tumkur, 
Chitradurga, Sellary, Dharwar, Belgaum, 
Bijapur, Gulbarga, Raichur and Bidar have 
been selected for implementation of the 
programme. The crops selected for cultiva-
tion are Groundnut, Sunflower, Safflow.er, 
Seasamum. Linseed and Soyabeen. 

National Bank for Agriculture and Rural 
Development (NABARO) have opened a 
separate line of credit for sanctioning credit 
limits to State Cooperative Banks (SCBs) on 
behalf of District Central Cooperative Banks 
(DCCBs) and Regional Rural Banks (RRBs) 
for financing cultivation of oilseeds from 
1986-87. They have sanctioned short term 
credit limits for the year 1987-88 to Kama-
taka State Cooperative Apex Bank aggre-
gating Rs. 1650 lakh (till 31.7.87) on behaJf 
of eight DCCBs as against Rs. 400 lakh 
sanctioned on behalf of six DCCBs during 
1986-87. NABARD has also sanctioned 
credit limits to five RRBs During 1987-88 to 
the extent of Rs. 3531akh as against Rs. 102 
lakh sandionad during 1986-87 to two 
RRBs. 

Installation of A.I.A. Station at 
Pithoragarh 

1979. SHRI D.N REDDY: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
reply given to usa No. 6529 on 13 April, 
1987 regarding Land for setting up of AIR 
Station in Pithoragarh and state; 

(a) whether the land for the setting up of 
AIR Station in Pithoragrah has since been 
handed over by the Uttar Pradesh Govem-
ment; 

(b) if so, the details of the same and when 
the AIR Station will start function; and 

(c) H the land has not baan handed over 
so far; when it is expected? 
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THE MfNlSTER OF STATE OF THE [English] 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir. 

(b) Does not arise. 

(c) The State Government has not indi-
cated any firm date for handing over the 
possession of the land at Pithora~arh to AIR. 

[ Translation] 

Air service to Banswara, Rajasthan 

1980. SHRI PRABHU LAL RAWAT: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a)whether there is any proposal to link 
Banswara (Rajasthan) through regular air 
service; 

(b) if so, by what time and if not, the 
reasons therefor; 

(c) whether there is a p ropos alto convert 
the present Kacha airstrip into metalled air 
strip and to construct a terminal at Ban-
swara; and 

(d) if so, by what time and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
and (b). Constraint of aircraft capacity and 
the absence of an operational airfield at 
banswara do not permit inclusion of Ban-
swara in the immediate expansion plans of 
Vayudoot. 

(c) No, Sir. 

(d) Does not arise. 

Non-Payment of GratUity to Worker. 
In GuJarat 

1981. SHRI U.H. PATEL: 
SMT. PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether a number of complaints have 
been received for non payment of gratuity to 
the workers by the Private and Public Sector 
Companies in Gujarat and other places of 
the country during the period 1 January, -
1985 to 15 July, 1987; 

(b) if so, the details thereof; 

(c) the number of persons affected; and 

(d) the amount involved therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGA): (a) to (d). In cases of non-payment 
of gratuity. the employees have to file com-
plaint with the Controlling Authority ap-
pointed under the Payment of Gratuity Act, 
1972 by appropriate Government. Accord-
iog to available information, 6168 com-
plaints were received durjng 1985, 1986 and 
1987 (upto April) by the Controlling Authori-
ties appointed by the Central Govemment 
for the establishments falling in the central 
sphere, out of which 2463 complaints affect-
ing 2463 persons and involving a sum of 
about Rs. 80/- lakhs were reported to be 
pending with Controlling Authorities (includ-
ing those in Gujarat), as on 30.4. 1987. The 
information regarding the complaints re-
ceived by the Controlling Authorities ap-
pointed by the State Governments is not 
readily available. 

Incraase In the Range of Trlvan-
drum Doordarshan Kendra 

1982. SHRI SURESH KURUP: Willth. 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 
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(a> whether Govemment intend to in- factured indigenously. 

crease the transmission area of Trivandrum 
Doordarshan kendra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA); (a) 
and (b). The Seventh Plan of Doordarshan 
envisages linking of Trivandrum with Cochin 
and Calicut by microwave circuit. Doord-
arshan has already placed an order on 
Department of Telecommunication to pro-
vide the circuit. When the circuit is provided 
and operationalised by Department of Tele-
communication, it will be possible for the TV 
Relay Centres at Cochin and Calicut to relay 
the programmes produced and telecast by 
Doordarshan Kendra, Trivandrum. 

Purchase of SMP and BO by Indian 
Dairy Corporation 

1983. DR. G. VIJA YA RAMA RAO: Will 
the Minister of AGAICUL TURE be pleased 
to state: 

(a) whether the Indian Dairy Corporation 
made purchases of Skimmed milk powder 
and butter-oil and if so, the quantities pur-
chased, prices paid and the sources of 
supplies; 

(b) whether IDC sold these to various 
public sector organisations and cooperative 
and private oompanies and incurred heavy 
losses if so, the details of buyers and losses 
incurred in the transaction; and . 

(c) the action taken against responsible 
for such losses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The Indian Dairy Corporation 
(IDC) procured 17,563.611 MT of indi-
genously manufadUl8d skimmed milk pow .. 
der from different Cooperative Federations 
in the country during the year 1986-87 at a 
price of As. 22,0001· Per MT. There was no 
procurement of butter oil, as it is not manu-

(b) Since the issue of commodities were 
made out of pooled stock, comprising gift 
commodities received from the European 
Economic Community under Operation 
Flood Programme and indigenously pro-
cured supplies, mainly to public/cooperative 
sedor dairies at the pool issue price, there is 
no question of losses incurred by IDC. I 

(c) Does not arise. 

National FI.herle. Development 
Bank 

1984. SHRI K. PRADHANI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government propose to sat 
up a national fisheries development bank, if . 
so, the details thereof; and 

(b) the modalities of assistance to be 
given by the bank to the small fishermen? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA MAK-
WANA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Scheduled Tribe Air Ho.te •• In IA 

1985. SHRIMATI SUMATI ORAON: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the number of Air hostesses belong-
ing to Scheduled tribes in the Indian Airlines; 

(b) whether the quota reserved for 
scheduled tribes for the post of Air hostasaes 
has been filled up completely; and 

(c) if not, the steps being takan by Gov-
ernment to fill up these vacant posts? 
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THE MINISTER OF STATE OF THE (a) whether it is a fact that the Doord· 

MINISTRY OF CIVIL AVIATION AND MIN- arshan has invited applications directly for 
ISTER OF STATE OF THE MINISTRY OF the posts of correspondents; 
TOURISM (SHRI JAGDtSH TYTLER): (a) 
As on 31.7.87, there were 49 airhostesses in 
Indien Airlines belonging to Scheduled (b) if so, the details thereof; 
Tribes. 

(b) and (c). By and large, the quota re-
served for Scheduled Tribe in the Airhos-
tesses Grade has been filled. Indian Airlines 
takes special steps to recruit airhostesses 
from Scheduled Tribe community by giving 
concessions, alfowing relaxation and hold-
ing exercises for recruitment exclusively for 
Scheduled Caste and Scheduled Tribe 
candidates. 

[English] 

Applications for the Posts of T.V. 
Correspondents 

1986. SHRI VIJOY KUMAR YADAV: 
Will the Minister of IN FORMATION AND 
BROADCASTING be pleased to state: 

(c) whether it is a fad that all the recruit-
ments used to routed through Union Public. 
Service Commission; and 

Cd) if so, the reasons for not following this 
practice in this case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
Yes, Sir. 

(b) DG:Doordarshan have invited appli-
cations for engaging Artists in the following 
categories of the news set up 40f Doord-
arshan:-

51. No. Designation and Fee Scale No. of Posts 

1. T.V. News Correspondent (Rs. 3000-4500) 20 

2. T.V. Assistant News Correspondent (Rs. 2200-4000) 30 

3. T.V. Assistant News Editor (Rs. 2200-40001 Rs. 2000-3500) 7 

(c) No, Sir. 

(d) Does not arise. 

[ Translation) 

Construction of Bridge In the East 
of Old Trans-Yamuna Area 

1987. DR. CHANDRASHEKHARTRI-
PATHI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state; 

(a)whather it is a fact that due to substan-
tial increase in the population of trans-
Yamuna area, the public of that area have 
demanded construction of one mora bridge 

in the east of old trans-Yamuna area; 

(b) if so, whether the Government pro-
pose to construct the bridge, keeping in viaw 
the convenience of the residents of that .. 
area; and 

(c) if so, by what time, and if not, the 
persons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) to (c). According 
to the information received from the P.W.D. 
Delhi Administration, there has been a 
demand to construct a bridge in the East of 
Old Trans-Yamuna araa. The mattar is 
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under consideration and not time frame can THE MINISTER OF STATE IN THE 
be Qiven at this stage. DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF· AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) 
National Rural Employment Programme 
(NREP). Rural Landless Employment Guar-
antee Programme (RLEGP) and Integrated 
Rural Development Programme (IRDP) is 
implemented in all the States/UTs. All the 
StatesJUTs. have funds allotted for these 
programmes. Drought Prone. Area Pro-
gramme (DPAP) and Desert Development 
Programme(DDP) is implemented in 14 
States. The State Governments have spent 
funds allotted for DPAP and DDP too. 

[English] 

Utilisation of Funds for Anti 
Poverty Programme. 

1988. SHRI BASUDEB ACHARIA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the State Governments which spent 
funds allotted to them for poverty alleviation 
programme like NREP, RLEGP, IRDP, 
DPAP during 1986-87; . 

(b) the States which did well and States 
lagging behind; and 

(c) the State-wise funds released and 
actually utilised during 1986-871 

(b) and (c). Statements-I to IV indicating 
state-wise and.. programme-wise funds re-

r' 
leased and adually utilised during 1986-87 
are given below. Percentage performance of 
the States in respect of each programme has 
also been indicated in these statements. 

STATEMENT-. 

SI. Name of the 
No. States/UTs. 

1 

1. Andhra Pradesh 

2. Arunchal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. J&K 

Financial progress under NREP -1986-87 

Central assis-
tance including 
value of food-
grains released. 

2 

4082.41 

37.89 

509.25 

7242.04 

2598.30 

353.20 

227.44 

1045.60 

Total 
allocation 
State share 
and value of 
foodgrains 

3 

6279.41 

37.89 

970.25 

10476.04 

3355.30 

567.20 

365.44 

1215.60 

0/0 of uti-
lisation 

Utilistation to total 
allocation 

4 5 

5892.22 93.83 

37.69 99.47 

1281.14 132.04 

9405.61 89.78 

2925.18 87.18 

554.78 97.81 

385.23 105.42 

1563.43 128.61 
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1 2 3 4 5 

9. Karnataka 2521.50 3581.50 2972.61 83.00 

10. Kerala 1673.02 2539.02 2782.09 109.57 

11. Madhya Pradesh SnO.27 7677.27 5455.37 71.06 

12. Maharashtra 1834.00 3668.00 3838.47 104.65 

13. Manipur 61.54 86.54 89.78 103.74 

14. Meghalaya 35.06 70.06 84.41 130.48 

15. Mizoram 47.66 47.66 37.93 79.58 

16. Nagaland 65.57 93.57 96.12 102.73 

17. Orissa 1704.99 2717.99 2813.96 103.53 

18. Punjab 362.90 590.90 422.20 71.45 

19. Rajasthan 5010.00 5902.00 6565.07 111.24 

20. Sikkim 36.95 54.95 63.96 116.40 

21. Tamil Nadu 3360.34 5171.34 5436.44 105.13 

22. Tripura 101.40 177.40 217.94 122.85 

23. Uttar Pradesh 8568.32 12622.32 11019.24 87.77 

24. Wast Bengal 2622.77 4354.n 4165.25 95.65 

25. A & N Islands 80.51 80.51 50.30 62.48 

26. Chandigarh 13.23 13.23 9.74 73.62 

27. 0& N Haveli 17.50 17.50 13.22 75.54 

28. Delhi 15.02 15.02 9.07 60.39 

29. G.D. & Diu 86.34 86.34 58.59 67.86 

30. Lakshadweep 16.21 16.21 28.17 173.78 

31. Pondicherry 77.10 77.10 58.58 75.98 

ALL INDIA 50178.33 72928.33 88394.37 93.78 
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STATEMENT-II 

Wrirt." Answe,. 80 

Financial Progress Under RLEGP-1986-B7 

81. Name of the 
No. 8tates/UTs. 

1 2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. J&K 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. N agal and 

18. Orissa 

19. Punjab 

20. Rajasthan 

Total allocation 
including value of 
foodgrains 

3 

6339.63 

56.43 

1160.17 

9091.93 

80.65 

1879.90 

600.80 

409.50 

510.90 

3357.64 

2913.89 

5430.85 

3949.00 

66.99 

87.06 

217.00 

83.57 

2794.41 

839.80 

2523.00 

Utilistation including 
value of foodgrains 

4 

7080.68 

24.11 

1301.44 

8385.88 

58.79 

1872.96 

642.63 

348.62 

409.88 

2081.02 

3263.48 

4848.20 

3411.90 

40.12 

67.12 

272.80 

90.42 

2781.n 

789.32 

2475.g2 

(As. in lakhs) 

% of Col. 4 to 3 

5 

111.69 

42.73 

112.18 

92.23 

72.90 

99.63 

106.96 

85 .• 3 

80.23 

61.98 

112.00 

59.27 

86.40 

59.89 

n.10 

125.71 

108.20 

99.55 

123.37 

98.13 
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1 2 3 4 5 

21. Sikkim 51.81 65.58 126.58 

22. Tamil Nadu 5241.13 5728.79 109.30 

23. Tripura 195.47 232.05 118.71 

24. Uttar Pradesh 12883.10 11749.82 91.20 

25. West Bengal 4672.66 4637.06 99.24 

26. A & N Islands 56.43 17.40 30.83 

27. Chandigarh 13.30 1.61 12.11 

28. 0& N Haveli 27.70 20.79 75.05 

29. Delhi 36.25 14.29 39.42 

30. Daman. & Diu 

31. l:.akshadweep 14.07 16.33 116.06 

32. Pondicherry 56.43 42.08 74.57 

ALL INDIA 65441.47 62772.86 95.52 

STATEMENT-III 

Financial Progress under IRDP-1986-87 

Financial Progress (Rs. in lakhs) 

SI. Name of the Total Central Central Utilisation 0/0 of Col. 
No. States/UTs. Allocation share Release 6to Col. 3 

1 2 3 4 5 6 7 

1. Andhra Pradesh 3739.n 1869.89 1869.78 4747.60 126.95 

2. Arunachal Pradesh 367.15 367.15 243.52 295.95 80.61 

3. Assam 1256.59 628.30 628.30 1901.34 151.30 

4. Bihar 7097.72 3548.86 3382.51 7683.99 108.26 

5. Goa 193.36 193.36 166.25 120.35 '62.24 
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1 2 3 4 5 8 7 

6. Gujarat 1979.67 989.84 989.74 2324.35 117.41 

7. Haryana 691.18 345.59 445.59 893.43 129.26 

8. Himachal Pradesh 437.76 218.88 218.88 682.81 155.98 

9. J&K 702.03 351.02 348.19 558.95 79.62 

10. Kamataka 2173.82 1086.91 1086.90 2424.80 111.55 

11. Kerala 1477.97 738.98 1043.98 2382.07 161.17 

12. Madhya Pradesh 5073.61 2536.80 2536.89 5515.73 108.31 

13. Maharashtra 3699.47 1849.73 1732.75 4192.98 113.34 

14. Manipur 154.83 n.41 77.41 284.51 183.76 

15. Meghalaya 208.17 104.08 81.55 435.08 209.00 

16. Mizoram 180.68 180.68 284.68 300.79 166.48 

17. Naaaland 263.27 131.64 126.00 145.20 55.15 

18. Orissa 2972.04 1486.02 1237.73 2819.17 94.86 

19. Punjab 795.36 397.68 812.49 1410.48 177.34 

20. Rajasthan 2523.54 1261.77 1184.63 2435.50 96.51 

21. Sikkim 86.13 43.06 21.05 33.39 38.77 

22. Tamil Nadu 3793.53 1896.76 2097.56 4322.20 113.94 

23. Tripura 146.75 73.38 142.75 372.11 253.57 

24. Uttar Pradesh 10029.66 ~014.83 5014.83 11138.60 111.06 

25. West Bengal 4001.01 2000.51 1935.15 3679.49 91.96 

26. A & N Islands 45.15 45.15 45.15 49.91 110.54 

27. Chandigarh 60.73 60.73 1.85 3.05 

28. 0& N Haveli 23.79 23.79 23.79 19.19 80.66 

29. Delhi 100.58 100.58 100.58 86.19 85.69 
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1 2 3 4 5 6 7 

30. Daman. & Diu 

31. Lakshadweep 30.49 
. 

30.49 11.09 9.27 30.40 

32. Pondicherry 76.75 76.75 76.75 70.65 92.05 

ALL INDIA 54382.56 2n30.62 27967.47 61337.93 112.79 

STATEMENT-IV 

Financial Progress under DPAPIDDP during 1986-87 

D.P.A.P. 

Sf. States Allocation Expenditure % age of Central Re-
No. for 1986-87 upto March expenditure funds marks 

1986-87 to allocation released 

1 2 3 4 5 6 7 

1. Andhra Pradesh 1035 1308.43 126.42 517.50 

2. Bihar 810 1011.57 124.88 378.75 

3. Gujarat 645 719.80 111.60 322.50 

4. Haryana 135 135.74 . 100.55 67.50 

5. J&K 195 191.18 98.04 97.50 

6. Kamataka 1065 881.27 82.75 532.50 

7. Madhya Pradesh 735 723.67 98.46 367.50 

8. Maharashtra 1110 1109.72 99.97 555:00 

9. Orissa 585 560.30 95.78 292.50 

10. Rajasthan 450 670.70 149.04 225.00 

11. Tamil Nadu 645 570.19 88.40 322.50 

12. Uttar Pradesh 1305 1510.98 115.78 652.80 

13. West Bengal 510 432.49 84.80 234.76 

Total:- 9225 9826.04 (106.51 ) 4566.01 
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1 2 3 4 5 6 7 

D.D.P. 

1. Gujarat 165 151.11 91.58 165.00 

310.00 2. Haryana 310 344.22 111.03 

3. Himachal Pradesh 150 156.55 104.37 150.00 

4. J & K 225 250.19 111.20 225.00 

5. Rajasthan 3000 3436.75 114.56 3000.00 

Total 3850 4338.82 112.70 3850.00 

Handing over of Fertilizer Plants to 
Private Firms 

1989. SHRI M. RAGHUMA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the fertilizer plants in Sawai • 
Madhopur in Rajasthan and Kakanada in 
Andhra Pradesh have been handed over to 
the Private Firms: 

(b) if so, the details thereof: and 

(c) whether any target for its completion. 

Name of the Fertilizer Estimated 
Project & Project Production 
Authority Capacity 

estimated production and cost involved in 
these two projects has bAen fixed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PPABHU): (a) The fertilizer project at Sawai 
Madhopur is being implemented by a private 
party. One of the two f'rojects at Kakinada is 
also being implemented by a private party 
and the other by a joint sector company. 

(b) and (c). The details are mentioned 
below:-

Estimated 
Project 

Expected 
Data of 
Completion 

(Tonnes/Annum) Cost (Rs. in 
Crores) 

1 2 3 4 

1. Sawai Madhopur MIs. 3.421akhs 764.00 August, 1990 
Aravafi Fertilizers Ltd. (Nitrogen) 

2. Kakinada Nitrogaus 2.28lakhs 626.00 July,1990 
Fertilizer Project. (Nitrogen) 
Mis. Nagarjuna Fertilizers 
Chemicals Limited 
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1 2 

3. Kakinada Phosphatic 1.38lakhs 
Fertilizer Projed (P20s) 
MIs. Godavari Fertilizers 
& Chemicals Limited. 

TV Network In Orl ••• 

_ 1990. SHAI LAKSHMAN MALLICK: 
Will the t~inister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether television network in Orissa 
is not functioning properly; 

(b) whether people of Orissa have been 
agitating due to non-transmission of late 
night films; 

(c) whether due to some technical flows 
transmission is faulty; and 

(d) if so, the reaction of Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K.PANJA): (a) 
The TV relay Centres in Orissa are generally 
fUf'ctioning satisfactorily. 

(b) All the TV relay centres in Orissa 
except the one at Bhawanipatna started 
telecasting late night films with effect from 
26th June, 1987. 

(c) and (d). The TV transmitter at Rour-
kela operated on reduced power for some 
time due to failure of a sub-unit. This has 
since been rectified. The TV transmitter in 
Cuttack suffers from some occasional inter-
ruptions due to failure of equipment and 
power supply. Besides. interference from 
some foreign TV signals was reported in the 
service area of Cuttack transmitter. This was 
looked into and ,found to be freak. Instruc-
tions have nevertheless been issued to keep 
a close watch on the quality of reception. 

3 -4 

108.00 December, 
1987 

Wages In Public Sector 

1991. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of LABOUR be 
pleased to state: 

(a) whether his Ministry had convened a 
meeting in Delhi on 29 June, 1987 with the 
representatives of public sector manage-
ments and unions; 

(b) if so, the purpose of convening such 
a meeting; and 

(c) whether the public sector wages ware 
discussed in the meeting and if so, the out-
come of the discussions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). The meeting was 
convened with the representatives 01 the 
Central Trade Union Organisations, namely, 
I.N.T.U.C.,-'8.M.S., H.M.S., A.I.T.U.C., and 
Col. T.U. to discuss the demand for payment 
of Interim Relief to the workers in the Central 
Public Sector Undertakings. It was agreed to 
continue the discussions to arrive at an 
amicable solution in the matter. 

Closure of Shrlram Rayon, Kota 
Plant 

1992. SHRI SUBHASH YADAV: Will 
the Minister of LABOUR be pleased to state: 

(a) whether Union Government's atten-
tion has baen drawn to the news item ap-
pearing in the -Indian Express· dated 18 
June. 1987 wherein it has been stated that 
Shriram Rayon has finally applied to the 
Rajasthan Government to shut down the 
Kota Plant; 
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(b) if so, the reasons thereof; 

(c) the number of workers (labourers) 
likely to be affected as a result thereof; and 

(d) whether Government propose to take 
any action to safeguard the interest of the 
workers and if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a> to (c). Yes, Sir. According to 
Government of Rajasthan, the appropriate 
authority in this case, the management of 
Shriram Rayons, Kota had submitted an 
application on 9.3. 1987 under Section 25(0) 
of the 1.0. Act, 1947 seeking permission of 
the State Government to close down the 
establishment mainly for reasons of obso-
lete technology and labour unrest. The 
application aor closure was considered and 
rejeded by the State Government by an 
order passd on 7.5.1987. On 21.5.1987, the 
management made a further application 
seeking reference of the issue relating to 
closure to the Tribunal for adjudication. The 
matter is underthe consideration of the State 
Government. The closure if permitted, is 
likely to effect 1539 workers. 

(d) Does not arise. 

Contaminated Butter 011 Lying In 
Bombay 

1993. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a section of Maharashtra 
State Government employees have re-
quested for destroying the imported white 
butter lying in storage of Greater Bombay 
Milk Scheme to avoid contamination by 
radioactive substances; and 

Cb) if so, whether the _amp'" of the 
butter wera tested by any competent author-
ity. if so. tha results thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE CSHRI YOGENDRA MAK-
WANA): Ca> Government's attention had 
been drawn to the news item in this regard. 

(b) The samples of butter were tested by 
the Bhabha Atomic Research Centre, Bom-
bay: and were found to be well below the 
limits of permissible levels of redioactivity. 

Gas Leakage In Industrial Unit In 
Bhopal 

1994. SHRI SHANTARAM NAIK: Will 
the Minister of LABOUR be pleased to state: 

(a) whether an incident of gas leakage 
took place in an industrial unit in Bhopal in 
the month of June last: 

(b) if so, the details of the incident; 

(c) the number of persons affected and 
the treatment given to them; 

(d) whether any legal action has been 
taken against the owner/owners of the unit; 
and 

(e) if so, the nature of the action taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). According to informa-
tion furnished by the Govemment of Madhya 
Pradesh. ammonia gas leaked from conden-
sor pipe of ammonia refrigeration system of 
Mis. Jyoti Industries Ice Factory situated at 
Kaliparade Industrial Area, Bhopal on 22nd 
June, 1987. The accident was due to dam-
age in the pipeline. The leakage was con-
trolled immediately by workers. No person 
was affected. 

(d) and (e). Since the unit employs less 
than 10 persons and thus does not come 
within the purview of the FaCtories Ad. 1948, 
the question of legal action against the 
owner undar the Factories Ad does not 
arise. 
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D.pletlon off Fish Re.ou'ree. CHairmanship of Fishery DevelOpment 

1995. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(ay whether Government propose to ban 
the use of mechanised boats and purse-
seine nets in the coastal areas to proted 
local fishery resources from over fishing; 

(b) if not, whether Union Government 
have undertaken any study survey on the 
impact of these equipment on the fishery 
resources of the coastal areas; 

(c) whether the shrimp and prawn re-
sources of the West coast are depleting fast; 
and 

(d) if so, the protedive steps taken or 
proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA MAK-
WANA): (a) Based on the Model Bill circu-
lated by the Central Government, Maritime 
StatesAJnion Territories except Gujarat and 
West Bengal and Union Territories of Pondi-
cherry, Lakshadweep and Andaman & Nico-
bar Islands have enaded Marine Fishing 
Regulation Act or passed Executive Order to 
regulate marine fishing in the territorial wa-
ters. According to this Act/Executive order, 
operation of mechanise boats is banned 
from the shore upto 10 KM in Kerala and 
Andhra Pradesh, 3 Nautical Miles in Tamil 
Nadu, and 5 KM in Orissa, Karnataka and 
Goa. Kerala Marine Fishing Regulation Act 
prohibit operation of purse seine in the terri-
torial waters. Action is being taken by the 
Government of Maharashtra to impose re-
stridion on operation of purse seiners. Kar-
nataka have reservation on banning purse 
seining as it will adversely affect the 
mechanised sector. 

(b) The Central Government have consti-
tuted a Coordination Committee for Devel-
opment and Conservation of Pelagic Re-
sources along the S.W. coast under the 

Commissioner with representatives of Ker-
ala, Karnataka, Goa, Maharashtra and 
Central Marine Fisheries Research Institute 
as members to review the pelagic fisheries 
and their exploitation and suggest ways and 
means of preventing over exploitation. 

(c) Available information indiates that 
shrimp and prawn resources along the West 
coast are showing-only marginal annual fluc-
tuations. 

(d) The Central Government have consti-
tuted a Tecl!.nical Committee to study and 
report on the present status of shrimp exploi-
tation and to recommend measures to arrest 
decline, if any, in the catch. 

Release of Share Capital Contribu-
tion to DCHES 

1996. SHRI G.I. PATEL: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that inspite of 
positive policy of Union Government to 
encourage housing cooperatives in Delhi, 
his Ministry did not convey the expenditure 
sanction to the Delhi Administration upto 
31 st March, 1987 for the release of a sum of 
Rs. 1.35 crores to the Delhi Cooperative 
Housing Finance Society Ltd. towards its 
share capital, inspite of budget allocation 
and all other approvals and as such the 
amount lapsed; 

(b) what are the reasons therefor; and 

(c) the steps being taken or proposed to 
be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Taking 
into account the free funds available with the 
Delhi Co-operative Housing Finance Soci-
ety Ltd. as against their loaning programme 
and requirement of funds for disbursement 
of loans to beneficiaries upto 30th June, 
1987, the Government came to a conclusion 
that there existed no justification for any 
further release of equitY. funds from the 
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Government to the Society. at that stage. ROMANIA 

However, a provision of Rs. 2 crores by 
way of equity assistance to the Society ex-
ists in the Budget 1987-88 out of which a sum 
of Rs. 0.46 erores has since been released 
to the Society on 14th July, 1987. 

Request for equity assistance from the 
Society always receives the most sympa-
thetic consideration at the hands of the 
Government subject, however, to the need 
getting established. 

Purchase of Newsprint from Bangla-
desh 

1977. SHRIMATI N.P. JHANSI LA-
KSHMI: 

DR. T. KALPANA DEVI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is a proposal to enter 
into the long-term arrangement with Bangla-
desh for the purchase of newsprint; 

(b) if so, the quantity with value of news-
print proposed to be imported from bangla-
desh during the current financial year; and 

(c) whether the newsprint is proposed to 
be imported from other countries also and if 
so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJA): (a) 
Yes, Sir. 

(b) The quantity of newsprint proposed to 
be imported from Bangladesh during 1987-
88 is 25,000 MT with CIF cost of about Rs. 
16.12 crores. 

(c) Newsprint is also proposed to be 
imported during 1987-88 from the.following 
countries:_ 

USSR 

GOR 

FINLAND 

SWEDEN 

CANADA 

NEW ZEALAND 

TANZANIA 

YUGOSLA VIA. 

[ Translation] 

Installation of a Statue of Shrimatl 
Indira Gandhi in Front of Parliament 

House 

1998. SHRI MADAN PANDEY: WiD the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a)whether Union government are con-
sidering to instal a statue of Shrimati Indira 
Gandhi in front of Parliament House; and 

(b) if so. by what time and the place 
where this statue is proposed to be in-
stalled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). It has 
been decided to install the Statue of Shrimati 
Indira Gandhi in Delhi. The exact location 
has however not been finalised. The 
sculpters are yet to be identified. It is difficult 
to prescribe a time limit for this work of high 
quality sculpture. 

(Eng/ish) 

Basic Amenltle. In Colonlas of Co-
operatlv. Group Housing Soclall •• 

1999. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(8) the number of group housing colonies 
in Delhi where construction work hu either 
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been completed or is nearing completion are THE MINISTER OF STATE IN THE 
to be provided with basic amenities by the MINISTRY OF URBAN DEVELOPMENT 
DDA; (SHRI DALBIR SINGH): (a) Wherever con-

(b) the reasons for delay in taking up the 
work by tne DDA for providing basic ameni-
ties in these group housing colonies; and 

(c) the steps taken or proposed by Gov-
ernment in the matter? 

1. Bodalla Ph. I & II in West Delhi 

2. Rohini 

3. Trans Yamuna area 

(b) and (c). The DDA provides approach 
roads, external storm water drains, external 
sewers on the periphery of the group hous-
ing societies land, whereas internal develop-
ment works are do·ne by the Societies them-
selves. Electric sub-stations are provided by 
DESU. Works like provision of sewer lines 
and water supply lines need the approval of 
schemes from the MCO. The ODA is making 
earnest efforts to provide these amenities by 
expediting necessary action on the part of 
the other agencies like MeD & DESU. Ef-
forts are also being made to speed up the 
work in progress. 

[ Trans/ation] 

Ownership Rights in Resettlement 
Colonies 

2000. SHRI BHARAT SINGH: 
DR. CHANDRA SHEKHAR TAI-

PATH I: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is a proposal for giving 
of ownership rights in resettlement colonies; 
and 

struction has bean completed/nearing com-
pletion, necessary action to provide civic 
amenities is being taken by the DDA on 
priority basis. However, there are 45 group 
housing societies ;n the areas as indicated 
below where construction has either been 
completed or is in an advan~ed stage, but 
where peripheral services like water supply, 
sewerage and eledricity have not been 
provided. 

5 Nos. 

5 Nos. 

35 Nos. 

45 Nos. 

(b) if so, the time by which the same will 
be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. -The 
Government of India, The erstwhile Ministry 
of Works & Housing vide their letter No. K-
14014(20)173/0DIIB (Volume 2) dated 4thl 
5th September, 1980 conveyed the decision 
regarding conferment of lease-hold rights to 
the actual allottees of 25sq. yds. plots devel-
oped under the Jhuggies and Jhopries 
Removai Scheme in Delhi. A proposal to 
give lease hold rights even to the un-
authorised occupants is also received and is 
presently under consideration of the Gov-
ernment. 

~b) It is not feasible to specify the time by 
which the same will be implemented. 

[English] 

Criticism of Expansion of Air Serv-
ices 

2001. SHAI BHATTAM SRIRAMA-
MURTY: Will the Minister of CIVIL AVIA-
TION be pleased to state: 
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<a) whether it is a fad that the Planning ernment of Assam has no"! indicated any 
Commission has recently adversely com- distribution of certified/quality saeds of cot-
mented on the indiscriminate expansion of ton during the above years. 
Air services; 

(b) whether there has been a substantial 
increase in the volume of Air-Traffic from 
1960-61 up to date; and 

(c) whether the share of domestic Air 
Traffic in the total passenger traffic is only 
above one per cent and if so, Govemment's 
reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE ,MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
Though the Planning Commission has 
commented on the expansion of air links. 
keeping in view the size of the country. large 
population and rapid industrialisation, do-
mestic airlines have no alternative but to 
expand to cope with the situation. 

(b) and (c). Yes, Sir. The Government is 
aware of this fad and efforts are made to 
boost domestic Air Traffic. 

Production of Cotton and Cotton 
Seeds In Assam 

2002. SHRI BHADRESWAR TANTI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a> the total production of Cotton Seeds 
and the quantity distributed to Cotton-grow-
ing farmers in Assam dUring 1985-86 and 
1986-87; and 

(b) the total quantity of cotton of different 
verieties produced during the said period In 
Assam? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHAI YOGENDRA MAK-
WANA): (a) All India production of certified! 
quantity seeds of cotton during 1985-86 and 
1986-87 was 2.37 lakh quintals and 2.03 
lakh quintals respectively. The State Gov-

(b) The production of cotton in Assam 
during the crop year 1985-86 was 2.0 thou-
sand bales (of 170 Kgs. each). and in the 
crop year 1986-87 it was 1.39 thousand 
bales. The entire quantity of production re-
lates to Comilla variety of cotton. 

Poultry Development Scheme In 
M.P. 

2003. SHRI PARAS RAM BHARD-
W AJ: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the steps taken for poultry develop-
ment in the State of Madhya Pradesh; 

(b) the number of districts covered under 
the Poultry Development Scheme in M.P. 
and the time by which the remaining districts 
are to be covered; 

(c) whether any preference has been 
given to tribal areas of the State. if so. the 
details thereof; and 

(d) the financial aid sanctioned to the 
Stae for the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): <a> The following schemes have 
been taken up for Poultry Development in 
the State of Madhya Pradesh: 

1. Establishment of Poultry Farms 

2. Establishment of Poultry Projects 

3. Poultry Research Programme 

4. Mass Poultry Production Scheme 

5. Ranikhet Eradication Scheme 

6. Small Farmers Development Pro 
gramme Poultry Scheme 
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7. Establishment of Duck Farm Traffic on Delhl-Goa-Trlvandrum 

8. Establishment of Kadaknath Farm 

9. Poultry Training School 

10. Establishment of Assel Farm 

11. Establishment of Poultry Diagnostic 
Laboratories 

12. Poultry Corporation 

13.Distribution of Duck and Guinea Fowl 

14. Setting up of Poultry Production Units 
under Special Livestock" Breeding 
Programme. 

- (b) 38 distrids have been covered under 
Poultry Development Scheme and the re-
maining districts will be covered during 
1987-88. 

(c) Yes, preference has been given to the 
tribal areas of the State by taking up the 
!following schemes: 

i) Establishment of IIAssel" Farm at 
Jagadalpur. 

ii) Establishme~t of IIKadaknath" 
Farm at Jhabua. 

iii) Ranikhet Eradication Scheme at 
Shahdol, Surguja, Bastar, 
Jhabua. 

iv) Mass Poultry Production 
Scheme in all the 22 tribal dis-
tricts of the State. 

(d) A sum of Rs. 29.35 lakhs was re-
leased during 1986-87 and during 1987-88 
first instalment of As. 32.50 lakhs has been 

~ released as Central share of fund as a whole 
~_ the Government of Madhya Pradesh 
under Centrally Sponsored Scheme of 
Special Livestock Breeding Programme. No 
separate allocations are made for setting up 
of poultry production units under this 
Schema. 

Route 

2004. SHRI K. MOHANDAS: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is a heavy rush of traffic 
on the Delhi--Goa-Trivandrum route; 

(b) if so, whether the Government pro-
poses to operato one more flight on this 
route; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHJ:l1 JAGDISH TYTLER): (a) 
and (b). No, Sir. the capacity provided on this 
sector is considered adequate. 

(c) Does not arise. 

Language Lessons Broadcast from 
Air Stations 

2005. SHAI V. SOBHANADREES-
WARA RAO: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether Tamil language lessons are 
being broadcast from Madras and Tiruchira-
palli AIR stations; 

(b) whether it is a fact that Sanskrit and 
Hindi language lessons are being broadcast 
from Vijayawada AIR station; 

(c) whether Government will broadcast 
language lessons in Telugu and Hindi from 
AIR Vijayawada as Talugu is the spoken 
language of the area; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BAOADCASTING (SHAI A.K. PANJA):.(a) 
No, Sir. -_ 
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(b) Yes, Sir. 

(c) and (d). No Sir. There is no proposal 
to broadcast language lesson in Telugu from 
AIR Vijayawada. The main purpose of AIR'S 
language lessons is to enable listeners in 
one State to learn a language other than the 
major language of the State. This also helps 
in promoting National Integration. 

Criteria for the Selection of Com-
peres 

2006. DR. T. KALPANA DEVI: Will1he 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether it is a fact that Doordarshan 
has invited very frequently the wives and 
relations of senior administr-ative officers to 
compere shows etc.; 

(b) it so, the criteria followed in the selec-
tion of comperes for the programmes meant 
for rural people; and 

(c) the steps taken to ensure that only 
people having interest in the subject are 
selected as comperes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir. 

(b) and (c). Doordarshan selects com-
peres and announcers purely on the merit of 
their performance and potential. An Audition 
Committee tests the potential the candi-
dates and only persons of merit are selected. 

[ Translation] 

Details of Profit ant:! Losse. In 
Fertilizer Corporation of India 

2007. SHAI C.D. GAMIT: Will the Min-
ister of AGAICUL TUAE be pleased to state: 

(a) the total investment made in the Fer-
tilizer Corporation of India Limited. 

(b) the year-wise details of profits made 

or losses incurred by the Fertilizer Corpora-
tion of India Limited during the period from 
1982-83 to 1986-87. 

(c) the reasons for incurring heavy losses 
by the Fertilizer Corporation of India Limited~ 
and 

(d) details of concrete steps be.ing taken 
by Government to minimise the losses and 
earn profit? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHAI A. 
PRABHU): (a) As on the 31st March, 1987, 
the total investment made in the Fertilizer 
Corporation of India Limited (FCI) is As. 
818.13 crores. 

(b) The details of the losses incurred 
during the period 1982-83 to 1986-87 are as 
follows: 

Year (Rs.lCrores) 

1982-83 80.69 

1983-84 80.59 

1984-85 45.14 

1985-86 127.21 

1986-87 96.97 (Provisional) 

(c) FCI suffered losses due to equipment 
design deficiencies, equipment problems 
leading to shut-downs, power problems, li-
quidity problems, etc. 

(d) Government appointed a Task Force 
in June, 1986 to go into the working of FCI 
and HFC to suggest measures for improving 
operationallfinancial performance of the two 
companies. The recommendations of the. 
Task Force have been received and art 
being examined. However, action is already 
underway in regard to a few matters included 
in the recammendations. A comprehensive 
study of coal-based plants at Remagundam 
and T alchar has already been carried out by 
MIs Krupp Koppers of West Germany. 
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Based on the recommendations of MIs 
Krupp Koppers, Phase-I Rehabilitation Pro-
gramma of Ramagundam Unit is proposed , 
to be implemented at an estimated cost of 
As. 42.54 crores. This would help to achieve 

!60% capacity lItilisation of the plant. Fel also 
proposes to set up at 50 TPD Methanol Plant 
and 30 MW captive power plant at Sindri and 
to revamp its Gorakhpur plant. Non-plan 
financial support has been provided to F.C.I. 
to tide over its immediate liquidity problems. 

[English] 

Tuna Potential In EEZ 

2008. SHRI DAULATSINGHJI 
JADEJA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the potential of tuna in the 'Exclusive 
Economic Zone; 

(b) the number of tune boats that can be 
supported by such 'tuna resources; 

(c) the distance from the coast where 
tuna is available in our waters; 

(d) whether Government ar9 encourag-
ing tuna fishing; and 

(e) if so, the concrete results acnieved in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The potential of Tuna resources 
in the Indian Exclusive Economic Zone is 
estimated to be about 5 lakh tonnes. 

(b) It is estimated that about 200-400 
Tuna boats of varying size and type such t 
gill netters, small purse seiners, pole and line 
hssels. long liners and large purse seiners 
can be suppcrted by the Tuna and allied 
resources in our Exclusive Economic Zone. 

(c) While coastal Tuna are found along 
both the coasts of the main land in 0·50 ms 
depth zone, oceanicTuna are available 

around Andaman & Nocobar Islands, La-
kshadweep Islands and off the South-west 
coast from 5-200 miles from the coast line. 

(d) Yes, Sir. 

(e) Under the revised deep sea fishing 
policy, Governll1ent have been encouraging 
introduction of only specialised and re-
source specific vessels such as Tuna ves-
sels, under import, charter and joint venture. 
Government have also introduced large 
survey aild training vessels for the proper 
exploitation of this resource. Two largertuna 
vessels are in operation at present in the 
private sector. 

Deihl Apartment ownership Act 

2009. SHRI BRAJA MOHAN MO-
HANTY: Will the Ministerof URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether rules under Delhi Depart-
ment Ownership 'Act, 1986 have been 
farmed; 

(b) if so, the details thereof; and 

(c) if not, how long it will take to frame the 
rules and bring the Act into operation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Not yet, 
Sir. 

(c) It is proposed to publish the Rules and 
bring the Act into operation very shortly. 

Broadcast of Hind I Programme 
"Rajyon Sa Chitthi" 

2010. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether All India Radio broadcast on 
19 May, 1987 under the Hindi programma 
"Rajyon S9 Chitthi" put out at 9.10 a.m. as a 
part of its daily news broadcast from different 
States, related to Haryana State 
Government's performance; 
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(b) how the script of these news letters is 
prepared; 

(c) whether there are any norms laid 
down forthe broadcast of these news letters; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): <a> 
to (d). The "Rajyon Se Chitthi" (Letters from 
the States) programme is broadcast daily in 
the morning at 9-10 a.m. on the Delhi cB' 
station of All India Radio. Accordingly the 
News-letter of Haryana was broadcast in 
this programme on 19th May, 1987. A News-
letter of one State is broadcast in this pro-
gramme each day. covering a period of 
about one month preceding the date of 
broadcast. The script of the News-letter is 
invariably written by the AIR Correspondent 
stationed in the respective State capital. The 
script is translated into Hindi before it is 
broadcast in "Rajyon Se Chitthi" pro-
gramme. Major news items and develop-
ment news items are included in the newslet-
ter. The schedule of broadcast of State 
Newsletter is drawn about 20 days in ad-
vance. This pra_91ice is to enable the AIR 
Correspondents Stationed in various State 
capitals to send the script well in advance. 

Serving of Non-Vegetarian Food of 
Tuesdays 

2011. SHRI YASHWANTRAO 
GADAKH PATIL: 

SHRI VAKKOM PURU-
SHOTHAMAN: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Indian Airlines has de-
cided to stop serving of non-vegetarian food 
on Tuesdays; 

(b) if so, the reasons therefor and the 
fl8action of the passengers; and 

(c) the steps taken to help pas .. nge,. 

who prefer non-vegetarian food on Tues-
days also? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF TI-tE MINISTRY OF ~ 
TOURISM <SHRI JAGDISH TYTLER): <8> 
and (b). Indian Airlines continues to serve 
non-vegetarian breakfast on Tusadays, but, 
on experimental basis, it has discontinued 
serving non-vegetarian lunch and dinner on 
domestic flights on -Tuesdays. As the de-
mand for vegetarian meals on Tuesdays is 
erratic and without any set pattern •. Indian 
Airlines considered it advisable to experi-
ment with total vegetarian lunch and dinner. 
The general reaction of the passengers to 
this change has not been averse. 

(c) Indian Airlines intends watching the 
readion of the passengers for some more 
time. 

Export of Indian Films 

2012. SHRI V. TUlSIRAM: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) whether there has been some decline 
in export of Indian films to foreign countries; 

(b) if so, the extent to which such a 
decline has adversely affected the Telugu 
films; 

(c) the steps being taken to boost the 
promotion and export of Telugu films to 
foreign countries; and 

(d) the extent to which Talugu film indus-
try has suffered a set back? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (8) 
and (b). Although there has been a decline in' 
the number of Indian movies exported as 
well as export earnings ove, the period from 
1980-81·to 1988-87, the position of export of 
Telugu films has not followed the general 
pattern. The annual export of Telugu films 
and export eamings between 1981-82 and 
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1986-87 has fluduated, registering an in- otherwise to create an interest in 
craase of eamings to Rs. 10.40 lakhs in Indian films abroad. 
1986-87 from Rs. 8.61 lakhs in 1985-86. It 
does not seem as if Telugu films have been 
affected. 

(c) Details of the important steps taken by 
the National Film Development Corporation 
to give a boost to and promote the export of 
Indian films, including Telugu films are given 
in the Statement given below. 

(d) Judged by the increase in the number 
of Telugu films certified by the Central Board 
of Film Certification from 1981 (132) to 1986 
(192) it does not seem as if T elugu film 
industry has suffered a set back. 

STATEMENT 

Details of Important Steps Taken by the 
National Film Development Corporation to 
Boost the Promotion and Export of Indian 
Films Including Telugu Films to Foreign 
Countries 

(i) The National Film Development Cor-
poration participates in film festivals 
and film markets abroad. 

(ii) The Corporation organises film mar-
kets on the occasion of International 
Film Festivals and Filmotsavs held in 
India and invites prospective buyers-
individuals as well as State Agencies, 
to participate in them. 

(iii) Foreign delegations are invited and 
encouraged to visit India to view In-
dian films for seledion and purchase. 

(iv) The Corporation has entered into 
exclusive agency agreements with 
State Agencies of some countries. 

(v) The Corporation has a Regional Of-
fica in London to promote export of 
films. 

(vi) Festivals of Indian films are organi· 
sed in various countries under the 
Cultural Exchange Programme or 

(vii) The Corporation has constituted 
Regional Film Export Advisory 
Committees at Madras, Bombay and 
Calcutta arid a Central Film Export 
Advisory Committee at Bombay 
jointly with Film Industry to devise 
steps to boost export. 

(viii) The Corporation seeks help from 
Indian Embassies abroad to open up 
further avenues for new markets. 

(ix) NFDC has prepared marketing tools 
like subtitled prints, video cassettes 
and other material for publicity and 
distribution during film festivals as 
well as through the London office. 

(x) NFDC gives advanceslloans to ex-
porters for preparation of print- mate-
rial etc. 

(xi) In the case of countries where there 
are foreign exchange constraints, the 
NF.DC is exploring the possibility of 
accepting payment in local currency. 

(xii) To regulate prices at market sustain-
able levels export canalisation proce-
dures have been streamlined. 

(xiii) In certain countries where copy-
right laws exist like UK NFDC intend 
to become members of Federation 
against Copy Right Theft Act in order 
to counter video piracy and arrest 
decline of export due to this factor. 

(xiv) Under purview of agreement signed 
by NFDC with the Government of 
Mauritius in May, 1986, regional lan-
guage films including Telugu films will 
be regularly supplied to Mauritius. 

(xv) A Memorandum of understanding 
has been signed recently covering 
sale of Telugu films to Mauritius 
Broadcasting Corporation for T ..... 
casting. 
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r Translation]

Reception of Foreign T.V. Program-
mes

2013. SHRI NARSINH MAKWANA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the areas in Gujarat where Doord-
arshan Programmes are not seen and the
areas where foreign television programmes
are seen;

(b) whether any technology has been
evolved to ensure that nobody could watch
foreign programmes on television, if so, the
outcome thereof; and

(c) whether Government have intro-
duced any programme to cover rural areas
through T.V. programmes, if so, the details
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
The domestic TV service is, at present,
available to about 70 per cent of population
of Gujarat. Weak, irregular signals of foreign
TV transmitters are reportedly received in
the western parts of Gujarat, subject to
seasonal conditions.

(b) No, Sir.

(c) Whereas 61.6% of rural population of
the State is already covered by TV service,
it is expected to increase to about 66.6% with
the commissioning of one High Power TV
transmitter and all the nine 100 W TV trans-
mitters envisaged to be set up under the
Seventh Plan of Doordarshan in Gujarat.

[English]

Depletion of Micro-Nutrients for Soli

2014. SHRI LALlTESHWAR SHAHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware that

the high yielding crop varieties are gradually
depleting micro-nutrients from the soil; and

(b) if so, the steps being taken or pro-
posed to be taken to meet micro-nutrient
deficiency?

~-.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. Owing to the high yeild
potential and greater removal of macro-nu-
trients by the yielding varieties and hybridsof
crops, occurrence of micronutrient deficien-
cies were identified in Indian soils since the
mid nineteen sixties.

(b) The steps taken by the Government
to meet micronutrient deficiency are as fol-
lows:

i) An All-India Coordinated Research
Project on Micronutrients in soils and Plants
was initiated in 1967-68 by I.CAR. with
eight Cooperating Centres in the country.
Based on the large number of soil and plant
analysis carried out under the project, maps
showing areas of micronutrient deficiency
have been published and updated. Wide-
spread occurrence of deficiency of zinc, iron,
copper and mangenese, in that order of
importance, have been identified. The
extension recommendations on package of
practices for cultivation of crops in these
areas include application of the limiting
micronutrient.

ii) The soil testing service is being
strengthened by equipping 25 laboratories
with Atomic Absorption, Spectrophotometer
to analyse soil samples from farmers fields
for micronutrient deficiency.

iii) In orcar to maintain the quality of Zinc
Sulphate being sold to farmers, this
chemcial is included under Fertiliser Control ~
Order Act.

iv) The investigations under ICAR Coor-
dinated Research Projects will be continued
to fore-warn emerging micronutrient defi-
ciencies in Indian soils.
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(c) and (d). Do not arise.

Air Servir-e between Delhi - Var-
anasl

2015. SHRI HARISH RAWAT: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) the number of flights operated every-
day between Delhi and Varanasi during the
last three years,year-wise;

(b) whether at present there is no direct
air service between Delhi and Varanasi;

(c) if so, is there any proposal to start the
service; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
The details of the flights operated between
Delhi and Varanasi from June, 1984 on-
wards are:-

INDIAN AIRLINES

1/6/84 11 B-737 services per week be-
tween Delhi and Varanasi.

from 1/11/84 14 B - 737 services per
week between Delhi and Varanasi.

till 15.6.87
15/6/1987 7 B - 737 services per week

between Delhi and Varanasi.

VAYUDOOT

Vayudoot introduced thrice a week serv-
ice on the route Delhi-Agra-Kanpur-Var-
anasi and back with effect from 26th Novem-
ber, 1986. This service was to be operated
during the heavy traffic season i.e. upto
March. Due to non-availability of adequate
traffic, Vayudoot operated only 37 flights out
ofthe 60 flights scheduled during this period.

(b) Presently Indian Airlines are operat-
ing annually B - 737 service between Delhi
and Varanasi via Agra and Khajuraho.

Written Answers 114

[English]

Payment of Bonus by Industries

2016. OR. DATTA SAMANT: Will the
Minister of LABOUR be pleased to state:

(a) whether Government have issued
written directions to industries that they
should pay maximum 20 percent bonus and
if more bonus is paid action will be taken
against them;

(b) if so, the reasons which prompted
Government to take such a decision; and

(c) whether Bombay Industries Associa-
tion has represented to Government against
the said direction?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). It was brought to the
notice of the Government that some trade
unions/workers' organisations raise de-
mands for granting bonus in .excess of the
limit of 20 per cent laid down under the
Payment of Bonus Act, 1965. The legal
position, as contained in sections 11 and 31-
A of the Act, was explained to the trade
unions. It was also added that these provi-
sions of the Act would render an employer
liable to punishment under section 28 of the
Act if he pays bonus in excess of the maxi-
mum limit.

(c) The Association has requested that it
should be clarified that any demand for
payment of bonus in excess of the liability
under the Act and not merely exceeding the
maximum limit, is a violation of the Act.

Amount Given to Kerala under
Indlra Awas Vojana

2017. SHRI K. KUNJAMBU: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount given to Kerala under
Indira Awas Yojana; and
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(b) the details of the work done as well as TURE (SHRI RAMANAND YADAV): (a> and 

the work to be undertaken during 1987-88? (b).Cash funds, foodgrains resources avail-

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-

Year Amount released 
(Rs. crores) 

1985-86 4.59 

1986-87 4.70 

* 1987-88 4.70 

able to Kerala for Indira Awas Yojana during 
1985 to 1987 and allocated in 1987-88, 
houses constructed against the amounts 
have been as under:-

Value of foodgrains No. of units 
available (Rs. crores) constructed 

0.66 5716 

1.57 14888 

1.57* 

Kerala has been spending amounts over and above the earmarked amounts under Indira 
Awaas Yojana by using funds from non-earmarked sectors of RLEGP. The number of units 
which can be constructed through earmarked resources in the year 1987-88 would be 
approximately 6000 houses. 

* allocated 

Recognition of Industrial Training 
Centres In Kerala 

2018. PROF P.J. KURIEN : Will the 
Minister of LABOUR be pleased to state: 

(a) the number of Industrial Training 
Centres in Kerala recognised by Union 
Govemment; 

(b) the 'details of pending requests from 
these Industrial Training Centres for sanc-
tioning new courses; and 

(c) the steps Government propose to 
take to clear them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) There are 217 Industrial 
Training Centres (Private Institutes) in Ker-
ala affiliated to the National Council for 
Vocational Training (NCVT) which is an 
apex advisory body to the Union Govern-
ment. 

(b) According to the affiliation procedure 
laid down by the Government of India, Min-
istry of Labour, the issue of sanctioning new 

courses falls within the jurisdiction of the 
concerned State Director dealing with 
Craftsmen Training Scheme. In view of this 
there are nopending requests in this Ministry 
for sanctioning new courses. 

(c) Not applicable in view of the (b) 
above. 

International Seminar on Ur~an 
Transport 

2019. SHRI S.M. GURADDI: 
SHRt G.S. BASAVARAJU: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether an international seminar on 
urban transport was held recently in New 
Delhi; 

(b) the salient points discussed at the 
seminar and the suggestions made; and 

(c) to what extent the decisions taken at 
the seminar have been examined by Gov-
ernment and when are they likely to be 
implemented? 
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THE MINISTER OF STATE IN THE MIN- Land under Cotton Cultivation In 
ISTAY OF URBAN DEVELOPMENT (SHRI Rajasthan 
CALBIR SINGH): (a) Yes, Sir. An Interna-
tional Seminar on 'Urban Transport' was 
held on 12th-13th June 1987 in New Delhi. 

(b) The saliant points discussed and main 
raoommendations made in the seminar are 
that there is a close linkage between the 
land-use and transport infrastructure in ur-
ban areas; that urbanisation should be chan-
nelised in the requisite direction through 
suitable traffic and transport infrastructure 
development; and that there is need for 
coordination between various transport 
modes in matters of planning, investment 
and fare box by setting of a proper organisa-
tion. 

(c) The recommendations/suggestions/ 
observations would be kept in view while 
formulating urban transpo" policies. 

Helicopter service from. Bagdogra to' 
DarJaaling 

2020. SHRI ANANDA PATHAK: Will 
the Minister of CIVil AVIATION be pleased 
to state: 

(a) whether the Government have any 
proposal to introduce Helicopter Service 
from 8agdogra to Oarjeeling to attract more 
tourists and boost tourism and also to cater 
to the need of local people; and 

(b) if so, when such service will be intro-
duced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VIA TION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
and (b). The Pawan Hans does not at pres-
ent, contemplate operating scheduled serv-
ices in the State of West Bengal on its own. 
Pawan Hans has. however, offered helicop-
ter capacity on wet-lease terms to the Gov-
.r"ment of West Bengal for operation of 
services at their discretion. 

2021. SHRI SHANTI DHARIWAL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the total area of land under cotton 
cultivation in the state of Rajasthan; 

(b) whetherthis area is less than the areas 
in other States, if so, the details thereof and 
the reasons therefor; and 

(c) the steps being taken by Government 
to boost the cultivation of cotton and of 
superior quality by bringing more area of 
land under cultivation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Table below gives area 
under cotton cultivation in Rajasthan and 
other major producing States during the crop 
year 1985-86: 

State Area (Lakh hectares) 

Andhra Pradesh 6.0 

Gujarat 14.0 

Haryana 3.4 

Karnataka 7.5 

Madhya Pradesh 5.2 

Maharashtra 27.5 

Punjab 5.6 

Rajasthan 3.3 

Tamil Nadu 2.6 

Others 0.7 

All India 75 .. 8 
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Area under cultivation of cotton in Rajasthan 
is less as compared to many other States, as 
its cultivation is predominantly restricted to 
few districts only. 

(c) In order to increase the area and 
production of long and medium staple cot-
ton, a Centrally Sponsored Intensive Cotton 
Development Programme is being imple-
mented in the Sevonth Five Year Plan in 
major cotton growing States, including Ra-
jasthan. on 50 : 50 cost sharing basis. Under 
this Scheme, Government provides subsidy 
on (i) the production of breeder and founda-
tion seed; (ii) production and distribution of 
certified seed; (iii) laying out of demonstra-
tion plots; and (iv) establishment of Kapas 
Grading Centres. 

Payment for T.V. Serials 

2022. SHRIRAM BHAGATPASWAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the name of the serial which has got 
maximum payment; and 

(b) the details of income and expenditure 
incurred on top ten serials which became 
most popular during last two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
and (b). Doordarshan does not make pay-
ment for telecasting sponsored serials. 
Doordarshan charges telecasting fee and 
gives free commercial time. Sponsored seri-
als are produced by outside producers and 
therefore such details are not with Govern-
ment 

Introduction of 40 Hour week In 
Industries and Establishments 

2023. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Govemment propose to intro-
duce 40 hour week in all industries and 
establishments; 

(b) if so, the details thereof; and 

(c) if not, the reasons for not introducing it 
when it has become the standard in most 
industrial countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) Does not arise. 

(c) Taking into account the existing stage 
of the country's economic development, the 
Government have not found it advisable to 
introduce 40-hour week. However, some 
industrial units and establishments have 
adopted it on voluntary basis. 

Evaluation of Impact of Advertise-
ments on Viewers 

2024. SHRI UTTAM RATHOD: Will the 
Minister of INFORMATION AND BROAD-
CASTING: be pleased to state: 

(a) whether the impad of different adver-
tisements telecast on the viewers, especially 
the youth has been evaluated; 

(b) if so, the results of such a study; and 

(c) whetherthe advertisements being tele-
cast have a tendency to promote the sale of 
lUXUry goods among the public? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir. However, Doordarshan has recently 
commissioned an outside Market Research 
Agency to undertake a pilot study on socio-
logical effeds of TV advertising. 

(b) and (c). The study is still continuing. 

Preservation of Marine R.sourc •• 
off Mahar.shlra Coaat 

2025. SHPaI R.S. MANE: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether Union Government are moni-
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taring the steep fall in catch of fish and THE MINISTER OF STATE OF THE 
shrimp off Maharashtra coast; MINISTRY OF CIVIL A'JIATION AND MIN-

ISTER OF STATE OF THE MINISTRY OF 
(b) the reasons for depleting shrimp TOURISM (SHRI JAGDISH TVTLER): (a) 

catch; No, Sir. 

(c) whether Government propose to ban 
imports of large shrimp trawlers for the next 
three years; and 

(d) if not, the steps proposed to be taken 
to preserve our marine resources especially 
shrimp? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) There is no steep fall in the 
landings of Marine fish and Shrimp in Mahar-
ashtra. 

(b) Does not arise. 

tc} The Government have decided not to 
permit import of multi-purpose trawlers. 

(d) Does not arise. 

[ Trans/ation] 

Expansion of Vayudoot Service 

2026. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether Vayudoot propose to intro-
duce air-taxi service; 

(b) whether Vayudoot services are being 
expanded to link it with the religious, inac-
cessible, historical and hilly areas; 

(c) whether there is also a proposal to link 
Chittorgarh, a historical place in Rajasthan 
with Vayudoot service; and 

(d) whether the Government will consider 
the request of operating Vayudoot service 
via Chittorgarh instead of returning it direct 
from Kota? 

(b) Yes, sir. 

(c) and .. (d). Constraint of aircraft capacity 
and the absence of an airfield at Chittorgarh 
do not permit inclusion of Chittorgarh in the 
immediate expansion plans of Vayudoot. 

[English] 

Pay Fixation of Assistant Engineer. 
In CPWD 

2027. SHRI SODE RAMAIAH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether his attention has been drawn 
to a judgement delivered on 21 August, 1986 
by the Central Administrative Tribunal, New 
Delhi regarding Assistant Engineers in 
CPWD to that effect that their pay should be 
fIXed without making any distinction be-
tween regular and ad-hoc promotees; 

(b) whether Government filed a special 
petition leave in which was dismissed on 20 
April, 1987; 

(c) it so, whether Govemment have taken 
steps in the light of the judgement to imple-
ment the orders of the Ministry of Finance 
dated 14 November, 1975 to cover all Assis-
tant Engineers in CPWD promoted after 1 
January, 1973 to the post of Executive 
Engineers on an ad-hoc basis against regu-
lar vacancies; 

(d) if not, the reasons for the delay; and 

(e) by what data implementation is likely 
to be done? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT (SHRI 
DALBIR SINGH): (a) and (b). Yes •. 
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(c) to (e). Government have issued orders 
on 3-6-1987to give the benefit of pay fixation 
as well as stepping up of pay to the petItIon-
ers, in accordance with the concordance 
table. in pursuance of the judgement deliv-
ered by the Central Administrative Tribunal. 
Principal Bench. NeVI Delhi. The Govern-
ment have decided to allow the benefit of pay 
fixation as welt as stepping up of pay in 
accordance with the concordance table only 
to the petitioners. 

Expendltur. In VlzhlnJam Fishing 
Harbour 

2028. SHRI A. CHARLES: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total amount allocated for the 
construction of the Vizhinjam fishing harbour 
in Kerala during the Seventh Plan; 

(b) the amount spent till date; 

(c) the present stage of the construction of 
the harbour; 

(d) the time by which the project will be 
completed; 

(e) whether there is any delay in the 
execution of the project; and 

(f) if so, the steps taken to expedite the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHRI YOGENDRA MAK-
WANA): (a) Rs. 500 lakhs, including Rs. 250 
lakhs as share of Central Government. 

(b) An amount of As. 4921akhs has been 
spent since commencement of the project. 

(c) First Stage of construction is com-
pleted and Seoond Stage is nearing comple-
tion. The works under the Third Stage are 
under tender action. 

(d) The target date of completion is 

March, 1990, 

(8) No, sir. 

(f) D08s not arise. 

Fishing Harbour. In Tamil Nadu 

2029. SHRI N DENNIS: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether Union Government propose 
to establish some more fishing harbours in 
Tamil Nadu; if so, the sites selected therefor; 

(b) whether Government also propose to 
consider the long standing demand of fisher-
men to establish a fishing harbour in the 
Western Coast of Tamil Nadu in view of 
availability of large marine resources and 
the large number of fishermen in the locality; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDAA MAK-
WANA): (a) No, Sir. 

(b) and (c). There is no proposal by the 
Government for establishing a fishing har-
bour in the short 70 Km. of West Coast of 
Tamil Nadu because one fishing harbour is 
being constructed at Chinnamuttom which is 
not far off from the West Coast. Chinnamut-
tom can cater to the needs of the fishermen 
in that locality. 

[ Translation] 

Telecast of TV Serial IIMahabharat" 

2030. SHRI NIRMAL KHATIRI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the progress made by Doordarshan in 
regard to produdion and telecast of previ-
~USty declared serial 'Mahabharat'; 

(b) whether it is a fad that Doordarshan 



125 Written Answers SRAVANA 19, 1909 (SAKA) Written AnswelS 126 
have decided that 'Mahabharat' & 'Ramay- opment Agencies in Kerala. 
ana' should not be telecast simultaneously; 
and 

(c) H so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING CSHRI A.K. PANJA): Ca> 
The serial 'Mahabharat' is not baing pro-
duced by Doordarshan but by a private pro-
ducer. Doordarshan has so far given ap-
proval for the concept only to the producer. 

(b) and (c). Yes. Sir. It was not considered 
necessary to have programmes on the two 
epics telecast simultaneously. 

[English] 

A.slstance for Fish Farming In 
Kerals 

2031. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) the assistance given by Union Govern-
ment for fish farming in Karala for the year 
10987-88; 

(b) the norms fixed by Union Government 
in regard to the extent of assistance per 
hectare per farmer; 

(c) whether it is a fact that the assistance 
given to the fish farmers in the State through 

-centrally sponsored Fish Farmers Develop-
ment Agenices is not adequate enough to 
attrad the farmers; and 

(d) if so, whether Union Govemment 
-propose to review the programme in order to 
make it more attractive to the farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): <a) to (d). For the year 1987-88, an 
amount of Rs. 1.64 lakhs has been sane-
tion-.d so far towards Central Share of ex-
penditure for Four (4) Fish Farmers Devel-

Under the Fish Farmers Development 
Agencies (FFDAs), 25 percent of the cast for 
pond development and First year inputs 
such as fish seed, feed fertilisers and ma-
nures is provided in the form of subsidy 
subject to the maximum ceiling of Rs. 30001 
- per ha. per farmer. Based on the demands 
from various States, this maximum ceiling of 
subsidy has been enhanced to As. 5000/-
par ha per farmer from 1987-88 onwards to 
attract more fish farmers to take up fish 
farming. The cost of subsidy is shared be-
tween Government of India and the State on 
50:50 basis. 

Under the newly sandioned Brackish-
Water Fish-Farmers Development Agency in 
Kerala 25 per cent of the capital cost on pond 
development and of the total cost of inputs 
for the first crop is provided as subsidy 
subject to a maximum ceiling of Rs. 30000 
per ha. per farmer, shared between the 
Centre and the State on 50:50 basis. 

Languages for National Kavl Sam-
melan. Organised by A.I.R. II T.V. 

2032. SHRI N. TOMBI SINGH: WUI the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Govemment propose to in-
clude the languages other than those in-
cluded in the Eighth Schedule for the Na-
tional Kavi Sammelansorganised by the AIR 
and the T.V. on National days; 

,b) if so, when; 

(c) if not, reasons thereof; and 

(d) whether Govemm!lnt are aware that 
there is much discontent among these Ian-
"guage groups for thejr non-inclusion in the 
said Sammelans so far? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): <a) 
Only All India Radio organise& Kavi Sam-
melans on National days. At present, there is 
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no proposal ~o include the languages other the available brackishwater area to be 
than those included in the Eighth Schedule brought under brackishwater aquaculture ;s 
of the Constitution in these Sammelans; set apart for individuals or groups of fisher-

men or fishermen's cooperative societies. 
(b) Does not aris~. 

(c) With an objective to give a wider 
exposure to the various literary trends pre-
vailing in Indian languages, All India Radio 
arranges an annual SARVA BHASHA KAVI 
SAMMELAN on the eve of Republic Day. It 
is essential that the poems are based on the 
theme of Indian culture, integration and 
communal harmony. The poets recite their 
own poems in their respective languages 
and the Hindi translation of each poem is 
presented along with the original. The Hindi 
version is broadcast by all the Hindi stations 
while other stations put out their respective 
language versions. Tha Sammalan is, there-
fore, confined to the languages recognised 
in the Indian Constitution. 

(d) Government is not aware of any such 
complaint or disoontentment. 

Brackish Water Fish Farming 

2033. SHRI A. JAYAMOHAN: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(b) whether Union Government propose 
to allow private sector in the fieJd of brackish 
water fish farming; 

(b) whether it is a fad that this decision will 
adversely affect the unorganised fishermen 
and the weaker sections of the society par-
ticularly in the States of Kerala, Tam;I Nadu, 
Karnataka and Andhra Pradesh ; and 

(c) if so, the corrective steps taken or 
proposed to be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. 

(b) and (c) .. The decision will not adversely 
affect the unorganised fishermen as 500/0 of 

, 

[ Trans/ation] 

Air Service. In Bihar 

2034. SHRI KALI PRASAD PANDEY: 
Will the Minister of CIVil AVIATION be 
pleased to state: 

(a) whether Government propose to 
expand air-services in Bihar, if so, the details 
of the decision taken in this regard; 

(b) whether a demand has been made to 
the Government to introduce direct air serv-
ices from Delhi to Sabeya (Hathua) in district 
Gopalganj at least once a week; and 

(c) if so, whether Government have 
taken any decision in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
Vayudoot has plans to extend its services to 
Dhanbad, Gaya and Purnea in Bihar, sub-
ject to availability of aircraft capacity and 
infrastructural facilities. 

(b) No, Sir. 

(c) Does not arise. 

[Eng/ish] 

Profit Earned by Farms of SFCI 

2035. SHRI MANIK REDDY: Will the 
Minister of AGRICUL TURE be pleased to 
state: 

(a) whether State Farms Corporation of 
India Ltd. (SFCI), propose to set up its farms 
in Andhra Pradesh, if so, the details thereof; 

,(b) .t not. the reasons therefor; and 

(c) the profits earned by State Farms 
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Corporation of India during the years 1985- (c) The plots, whenever available, will be 
86 and 1986-87? alJotted through draw of lots on the basis of 

seniority. 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No proposal has been received 
from SFCI to set up any farm in Andhra 
Pradesh. 

(b) and (c). SFCt is at present managing 
13 farms in different parts of the country and 
the financial position of the Corporation has 
been far from satisfactory. The Corporation 
incurred a loss of Rs. 23.63 lakhs during 
1985-86. The accounts for the year 1986-87 
have not been finalised so far as the ac-
counting year is from July to June. 

Allotment of Plots to Farmers In 
South Deihl 

2036. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) the number offarmers in South Delhi, 
who have not been allotted alternative resi-
dential plots measuring 250 Square Yards to 
400 Square Yards, by the DDA in lieu of the 
acquisition of their land and recommenda-
tion of the Land and Building Department, 
Delhi Administration; 

(b) the number of developed plots in 
different colonies in South Delhi which the 
DDA propose to allot to these farmers; and 

(c) the time by which these farmers will 
be allotted alternative plots by DDA in the 
same zone from where the land was ac-
quired and of the same size recommended 
by Land and Building Department. Delhi 
Administration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI CALBIR SINGH): (a) 180. 

(b) At present no plot of the required size 
is available for allotment. 

Stoppage of Milk Supply by RaJast-
han to Mother Dairy 

2037. SHRI P. R. KUMARAMANGA-
LAM: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that Rajasthan has 
stopped supply of milk to Mother Dairy dueto 
dispute over prices; and 

(b) if so. the corredive steps taken or 
proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. 

(b) 'Does not arise. 

Legal Protection to Construction 
Workers 

2038. SHRt RADHAKANTA DIGAL: Will 
the Minister of LABOUR be pleased to state: 

(a) whether Union Government have a 
proposal to take some steps to give legal 
protection to the construction workers; 

(b) whether a Bill is proposed to be 
introduced for that purpose; and 

(c) what other steps are proposed to be 
taken to protect the interest of the constn IC-

ticn workers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Yes, Sir. . 

(b) Yes, sir. 

(c) Legal protection in the form of various 
Labour laws like MinimurA Wages Act, 1948. 
Payment of Wages Act. 1936. Inter-State 
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Migrant Workmen (Regulation of Employ-
ment and Conditions of Service), Act. 1979, 
Contrad Laoour (Regulation & Abolition) 
Act, 1970 and Employees Provident and 
Miscellaneous Prov1sions Act, 1952, is al-
ready available to the workers in the con-
struction industry. Protecting the interests of 
workers including construction workers is a 
continuous process. 

• Facilities to Unemployed 

2039. SHRI V. S. KRISHNA IYER: Will 
the Minister of LABOUR be pleased to state: 

(a) the number of unemployed, literate 
and illiterate persons in the country; 

(b) whether Government are consider-
ing to extend the facility of free-postal orders, 
Demand Drafts and postage stamps to the 
unemployed to enable them to apply for jobs; 
and 

(c) if so, whether Union Government and 
State Government would be bear equal 
share in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUA (SHAI P. A. 
SANGMA): (a) According to the Seventh 
Plan document the number of unemployed 
persons (literate and illiterate) in the country 
was estimated to be 9.2 million for the age 
group 5 and above at the end of the Sixth 
Plan. 

(b) No, Sir. 

(c) Question does not arise. 

Cotton Cultivation In Rajasthan 

2040. SHAI VISHNU MODI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether cotton cultivation in Rajast-
han is much on the lower side as compared 
to other States; and 

(b) if so, the incentives that Government 
propose to provide to promote cotton cultiva-

tion in Rajasthan? 

THE MINISTER 01;= STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK· 
WANA): (a) Table below gives area under 
cotton cultivation in Rajasthan and other 
major producing States during the crop year 
1985-86: 

State Area (Iakh hectare) 

Andhra Pradesh 6.0 

Gujarat 14.0 

Haryana 3.4 

Karnataka 7.5 

Madhya Pradesh 5.2 

Maharashtra 27.5 

Punjab 5.6 

Rajasthan 3.3 

Tamil Nadu 2.6 

Others 0.7 

All India 75.8 

Area under cultivation of cotton in Rajast-
han is less as compared to many other 
States, as the cultivation is predominently 
restricted to a few districts only depending 
upon agro-climatic conditions. 

(b) In order to promote cultivation of 
medium staple cotton in Rajasthan, a Cen-
trally Sponsored Intensive Cotton Develop-
ment Programme is being implemented on 
50:50 cost sharing basis between the State 
and the Central Government. Under this 
scheme, Government provides subsidy on 
(i) the production of breeders and foundation 
seed; (ii) production and distribution of cer-
tified seed; (iii) laying out of demonstration 
plots; and (iv) establishment of Kapas 
Grading Centres. For this purpose. a provi-



133 Written Answers SRAVANA 19.1909 (SAKA) Written Answers 134 

sion of As. 166.90 lakhs has been made for Council of Agricultural Research/Central 
Rajasthan. during the Seventh Five Year Potato Research Institute in Himachal 
Plan. Pradesh, namely Kufri-Fagu. No new variety 

Additional Funds for N. C. R. 
Schemes 

2041. SHRI MURLIDHAR MANE: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Governanent are contem-
plating grant of additional funds for National 
Capital Region (NCR) Schemes during the 
Seventh Five Year Plan for imptementing 
the major Development projeds; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Gov-
ernment is processing proposals to be con-
sidered in the mid-term review of the Sev-
enth Five Year Plan for grant of additional 
funds for schemes and Projects of National 
Capital Region. 

[ Trans/ation] 

Potato Seed Farms In Himachal 
Pradesh 

2042. SHRt K. D. SUL TANPURI: Willtne 
Minister of AGRICULTURE be pleased to 
state: 

(a) the number of potato seed farms of 
Govemment of India in Himachal Pradesh 
and the variety of high yielding seeds devel-
oped by these farms during the lac;t two 
years; and . 

(b) the States to which these seeds have 
been distributed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) There is only one potato seed 
farm of the Government of India/Indian 

of potato has been developed there during 
the last two years. However. breeder seed of 
variety Kufn Jvoti has been produced there 
during these years. 

(b) Seeds of variety Kubri Jyoti produced 
in this farm have been distributed to Hima-
chal Pradesh. Uttar Pradesh and North-
Eastern States. 

[English] 

Remunerating Price In Cotton 

2043. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the area under cultivation of cotton 
and its production during ootton year 1986-
87 in the country and in Gujarat State par-
ticularly; 

(b) the estimated demand of cotton 
within the country and actual consumption 
for the years 1985-86 and 1986-87; 

(c) whether the production of cotton has 
shown rise in comparison with the domestic 
consumption and thus there is surplus cot-
ton in the country; 

(d) if so. whether cotton growing farmers 
in the country and in Gujarat in particular, are 
facing a serious problem of unremunerative 
low prices for their produce; and 

(e) if so. steps taken to maintain remu-
nerative prices of cotton in domestic market 
and decision taken for export of surplus 
cotton in international market? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The provisional estimates of 
area under and production of cotton for 
1986-87 are as follows: 
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Gujarat 

AII- India 

Area 
lakh ha. 

13.51 

70.11 

Production lakh 
bales of 170 kgs. each 

11.16 

71.80 

The Cotton Advisory Board, however, estimates the produdion of cotton during the year 
at 95 lakh bales. 

(b) The estimated mill and ex-factory· 
consumption of cotton during the current 
year is 94.0 lakh bales and 5.5 lakh bales 
respectively as against 86.571akh baled and 
5.10 lakh bales in 1985-86. 

(c) to (e). The production of ootton is 
subjed to wide fluctuations from year to 
year. In the obtaining supply-demand situ-
ation, the prices of cotton in the country. 
including in Gujarat, are ruling much above 
the minimum support levels. 

The major thrust of Government's pro-
gramma for development of cotton is as 
much to meet domestic requirement of the 
fibre as to generate adequate surpluses for 
export purposes. Towards this and steps 
being taken include: 

i) implementing an Intensive Cotton 
Development Programme in the 
major cotton producing states; 

ii) announcing minimum support 
prices in respect of different varie-
ties of cotton on a year to year basis; 

iii) undertaking market support 
operations as and when needed; 
and 

iv) implementing a long term export 
policy on cotton. 

.SEC Survey on plight of Fishermen 

2044. SHRI NARSING SURYAWAN-
SHI: Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Instiutute for Social and 
Economic Change (ISEC) propose to con-
duct an in-depth Socia economic survey on 
the plight of fishermen in the country and 
particularly in Karnataka; and 

(b) if so, the modalities envisaged for the 
purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA MAK-
WANA): (a) and (b). The information is 
being collected and will be placed on the 
Table of the Sabha. 

Operational cost of Aircraft. used 
by Air India 

2045. SHRI AMAL DATTA: Will the 
Minister of CIVil AVIATION be pleased to 
state: 

(a) the comparative operational cost of 
various aircrafts which are being used by Air 
India at present; and 

(b) the fuel efficiency per seat kilometre 
of each of these aircrafts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
Operational cost of various aircraft with Air 
India 40r the year 1986-87 is under: 
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Type of aircraft Operating cost Operating cost per 
(Rs. in lakhs) ATKM(Rs.} 

Boeing 707 2627.00 7.43 

Boeing 747 53847.00 4.50 

A 310 -300 7488.00 5.22 

A300-B4 11461.00 5.95 

Freighter aircraft on lease: 

DC-8 

Boeing 747 F 

(b) Comparative fuel efficiency in terms 
of fuel consumption (in grammes) per seat 
kilometer is as under: 

Type of aircraft 

A 310 -300 

A300-B4 

B 747 -200 

Fuel Consumption 
per seat kilometer 

(grammes) 

32.00 

35.5 

37.7 

Salectlon of Feature Films by 
Doordarshan 

2046. SHRI HUSSAIN DALWAI: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the crit~ia for selection of a feature 
film for telecast by Doordarshan; 

(b) whether an abrupt suspension of 
popular series in the past have created 
public resentment against Doordarshan; 

(c) whether Government have received 
complaints from viewers against suspen-
sion of popular feature films; if so, which 
were those feature films; and 

(d) wheteher Government are contem-

3977.00 3.11 

4978.00 2.23 

plating to restart some of the suspended 
popular feature films keeping in view the 
growing public demand from the viewers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
Films are selected on the basis of the follow-
ing broad criteria: 

1. National/lnternationar State Awards 
Won; 

2. Thematic value; 

3. Cinematic value; 

4. Entertainment value; 

5. Suitability for family viewing; 

6. Year of Production. 

Films encouraging violence, hooliganism, 
drinking, extremist activities and films de-
faming any individual or community are 
avoided. 

(b) Government is not aware of any such 
public resentment. 

(c) No, Sir. 

(d) Does not arise. 
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[ Translation] 

Setting up TV Tower In JhunJhunu 

2047. SHRI MOHO. AYUB KHAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is a long standing 
demand to set up a TV tower in Jhunjhunu 
and a provision has also been made in the 
Seventh Five Year Plan for this work; 

(b) the time by which the TV tower will be 
set up in Jhunjhunu; and 

(c) the reasons for the delay in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A. K. PANJA): (a) 
Yes, Sir. 

(b) and (c). The setting up of the pro-
posed 100 W TV transmitter in Jhunjhunu is 
dependent on the annual allocation of plan 
resources and the time needed by the in-
digenous manufacturers for supply of the 
necessary transmitter equipment. 

[English] 

Expansion of TV Service In Slkklm 

2048. SHRIMATI D. K. BHANDARI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state; 

(a) whether it is a fact that some land has 
been handed over by the State Government 
of Sikkim for setting up of high power TV 
transmitter; and 

Target 
Marine Inland 

(b) if so, the progress made 80 far? 

THE MINISTER OF STATE FOR IN-
FORMATION AND BROADCASTING 
(SHAI A. K. PANJA): (a) The State Govern-
ment, after protracted correspondence 
handed over to Doordarshan in May, 1987 
possession of a part of the land site selected 
for setting up of a 1 KW TV transmitter and 
programme generation facilities at Gangtok. 

,(b) While the SACFA clearance has 
been obtained, preliminary action for award 
of civil works has been initiated. Orders for 
supply of part equipment have also been 
placed on the manufacturers. 

Production Vis-a-Vis Target of Fish 
Production 

2049. SHRI AMAASINH RATHAWA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

~-(a) the fish production vis-a-vis the target 
fixed since 1985 till date, sectr-wise; 

(b) whether the targets fixed were not 
met, if so, the reasons thereof; 

(c) whether it is a fact that the demand of 
fish in the country and for export purpose is 
increasing year after year; and 

(d) if so, the steps taken to meet the 
demand and export obligation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGAICUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAJ YOGENDRA MAK-
WANA): (a) and (b). Fish Production target 
and achievement since 1985-86 are as 
under: 

(Iakh tonnes) 

Achievement 
Total Marine Inland Total 

1985-86 19.00 11.00 30.00 17.16 11.60 28.76 
,J 

1986-87 18.50 12.50 31.00 16.82 12.34 29.16 
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The inland fish produdion has been in-

creasing as per the target. The marine fish 
production has been lagging behind the tar-
get mainly due to the introduction of less 
number of deep sea fishing vessels than 
anticipated. 

(c) Yes, Sir. 

(d) Some of the important programmes 
implemented by the Central Government to 
meet the demnd and export obligation are as 
follows: 

Marine Sector 

(i) Assistance tothe States for moder-
nising 5000 traditional fishing sec-
tor by motorization and introduc-
tion of about 200 improved beach 
landing craft. 

(ii) augmentation of deep sea fishing 
fleet through a judicious mix of 
indigenous, imported and char-
tered resource specific fishing 
vessels to 500 by the end of the 
current plan; 

(iii) providing 33% subsidy on the cost 
of indigenously constructed deep 
fishing vessels; 

(iv) providing loans of soft terms for 
purchase of deep sea fishing ves-
&els through the Shipping Devel-
opment Fund Committee upto 31-
3-87 and thereafter through Ship-
ping Credit and Investment Com-
panyof India; 

(v) augmentation of Fisheries Surveys 
and construction of fishing har .. 
bours at major and minor ports and 
landing facilities at smaller fishing 
centres; 

(vi) training of fishery operatives for 
manning of fishing vessels; 

(vii) 50% grant to States for implemen-

tation of Group Accident Insurance 
Scheme for active fishermen; 

Inland Sector 

(viii) promotion of fish seed production 
by constructing 45 commercial 
size Fish Seed Hatcheries in 
States; 

(Ix) establishment of a number of Fish 
Farmers' Development Agencies 
at district level for development of 
aquaculture; 

(x) establishment of Integrated Brack-
ishwater Fish Farms, Brackishwa-
ter Fish Farmers Development 
Agencies, Pilot prawn hatcheries 
and farms in the maritime States 
and U.Ts. and in some land locked 
States; and 

(xi) establishment of sewage fed fish 
farms at selected centres. 

Setting up High Power T.V. and 
Radio Stations by Pakistan and 

Bangladesh 

2050. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government are aware that 
people living in the areas bordering Pakistan 
and Bangladesh are viewing better pro-
gramme of those countries than the Indian 
TV programme as the high power transmit-
ters have been installed by those countries 
on ~rder areas; 

(b) if so, whether Government propose 
to improve T.V. programmeforsuch areas to 
attract the viewers to Indian programmes; 
and 

(c) the Government's policy in regard to 
installation of high power transmission 
centres on the border areas of Gujarat? 
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STATEMENT - I 
144 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
Government is aware that people living in 
areas bordering Bangladesh and Pakistan 
also watch TV programmes received from 
those countries. There are also reports that 
people livJng on the other side of the border 
watch Indian TV programmes. 

(b) Priority has been assigned in the 
Seventh Plan for expansion of TV service in 
the border areas of the country. Improve-
ment of TV programmes is a continuous 
process and Doordarshan is always taking 
steps in this direction. 

(c) The Government lay special impor-
tance for extending coverage to the border 
areas including those of Gujarat. 

Programmes to Commemorate the 
Birth Centenary of Veterans of 

India's Freedom struggle 

2051. PROF. MADHU DANDAVATE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the All India Radio and 
Television have planned any comprehen-
sive programme in 1989 to commemorate 
the birth centenary of late Pandit Jawaharlal 
Nehru and Acharya Narendra Deva, the 
veterans of India's freedom struggle; and 

(b) if so, the salient features of the 
proposed centenary celebrations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING {SHAI A.K. PANJA): (a) 
and (b). Both AIR and Doordarshan will 
broadcastltelecast appropriate program-
mes according to the local needs on the Birth 
Centenary of Acharya Narendra Dava. 

Comprehensive plans to commemorate 
the birth centenary of Pandit Jawaharlal 
Nehru have bean drawn up by AIR and 
Doordarshan as indicated in Statement - I 
and II given below. 

Radio Programmes Proposed in Connec-
tion with the Birth 

Centenary of Shri Jawahar Lal Nehru 

1. A.I.R. will release select excerpts from 
famous speeches of Pandit Nehru in the 
form of audio cassettes and L.P. Records. 

2. A series of rem in iscential interviews 
with close associates living in India and 
abroad will be arranged. 

3. Programmes on various aspects of 
Pandit Nehru: 

i) Nehru's Contribution to the Free-
dom Movement: 

ii) Nehru's Contribution to the making 
of the Constitution; 

iii) Nehru's Contribution for National 
Integration; 

iv) Nehru's Contribution to the building 
of a Modern .India; 

V) Nehru's Contribution to Peace and 
Non-violence; 

vi) Nehru's Contribution to Freedol"1""f 
Movements in Asia and Africa; 

vii) Nehru's Contribution to Non-
alignment; and 

vii) Nehru's Contribution to strengthen-
ing of Commonwealth. 

4. ProfUe of Nehru as a : 

i) Visionary 

ii) Patriot 

iii) Writer 

iv) Thinker 

v) Humanist 
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vi) Lover of Nature and Protector of tuals, ~\iticians, scientists and men of let .. 
Environment ters from six continents who will participate 

in a 90 minute live tele--conference linking six 
vii) lover of Sports chosen locations via satellites. 

5. 

viii) Protedor of Minorities 

ix) Protector of Languages and 
Culture 

x) Orator 

xi) Ministerial Colleague 

xii) Lover of Children; and 

xii) Parliamentarian. 

Sound Portrait of Nehru: 

i) Immortal youth 

ii) Eternal Dreamer 

iii) l,Jniversal Peace .. maker 

iv) Chacha Nehru. 

6. Musical Tribute: Light Music and Choral 
Music, based on special compositions. 

7. The last Testament 

8. Archival recordings of speecheslinter .. 
views on Nehru by eminent people will be 
extensively used in devising programmes. 

STATEMENT - II 

DOORDARSHAN 

Programmes planned at the national 
level in connection with the centenary of 
Pandit Jawahar lal Nehru are as follows:-

(1) A film narrated, presented and pro-
duced by the eminent film personality Ken-
neth Griffith, shot on locations associated 
with Nehru. 

(2) A Six-Continent Space Bridge. This 
programme will assemble illustrious intellsc-

(3) The Nehru I Knew. A programme of 
reminiscences of men and women from dif .. 
ferent walks of life who either worked with 
Panditeji or were influenced by him as a 
result of personal contacts. Interviews will be 
recorded on locations associated with their 
meeting or associations, to bring out the 
essence of time and place. 

A minimum of 4 haH-an-hour program-
mes are proposed. 

(4) The last Testament: A feature giving 
a lyrical treatment to the famoU$ document. 

(5) A serial based on the Panditji's 'Dis-
covery of India' by shyam 8enegal. 

(6) Jawaharlal Nehru: A documentary 
film made for Jawaharlal Nehru Memorial 
Trust, by M.V.K. Murthy. 

(7) Anand Bhavan: A documentary fi\m. 
The epic centre of activity of freedom movt-
ment which stood witness to many decision~ 
making that affected the future of the whole 
nation and vicissitudes that Anand Bhavan 
had to go through during the freedom 
struggle. 

Grievances of the Residents of 
Munirka Municipal Ward 

2052. PROF MADHU DANDAVATE: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the residents of the Munirka 
Municipal Ward through their Resident 
Welfare Association have sent a memoran-
dum to the Delhi Development Authority 
(DDA) representing their grievances against 
the DDA; 

(b) if so, whether the Association has 
demanded construction of boundary wall 
around the flats at Munirka. levelling of 
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roads, improvement in street lights and solu.. (8) whether Government have a pro-
tion to the problem of water shortage; and posal to modernise some fertilizer plants in 

the country; 
(c) if so, what steps are taken to ensure 

the reddressal of the grievances of the resi-
dents of the DDA flats at Munirka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Yes, 
Sir. 

(c) the MCD and DESU who are con-
cerned are being asked to attend to these 
grievances of the residents: 

Modernisation of Fertilizer Plants 

2053. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

Name of the Fertilizer Plant being/proposed 
to be modernisedlRevamped. 

1 

(b) if so, the names of the fertmser plants 
proposed to be modernised; 

(c) the amount earmarked to implement 
the modernisation programme; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI A. 
PRABHU): (a) to (d). Yes, Sir. The details 
are given below:-

Provision in the VII Plan 

2 

1. Rushtriya Chemicals and Fertilizers Ltd. 

Rehabilitation of the AmmOnia Plant of Trombay I As. 38 crores 

2. Madras Fertilizers Ltd. -

Modernisation of Ammonia, Urea, NPK and utility plants Rs. 25 crores 

3. Hindustan Fertilizer Corporation Ltd. 

Revamping of Namrup, Durgapur and Barauni Units. Rs. 60 crores 

4. Fertilizers & Chemcials Travancore Ltd.-

Modernisation of ammonia & urea plant and Udyogmandal Rs. 23 crores 
renovation. 

5. Fertilizer Corporation of India 

i) Rehabilitation of Aamagundam and Talchar Units. Rs. 40 crores 

ii) Rehabilitation and revamping of Gorakhpur Plant Rs. 33 crares 

iii) Modernisation of power plant at S:~dri As. 50 crores 
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1 2 

6. Projects Development India ltd.-

Catalysts modernisation. Rs. 14.90 crores 

7. National Fertilizers ltd. -

Modernisation of Nangall ammonia plant. Rs. 30.84 crores 

8. Indian Farmers & Fertilizers Cooperative .. 

Project to rehabilitate and modernise plants at 
Kandla, Kalol and Phulpur. 

No provision in the VII 
Plan; however, the 

Creation of all India Fishermen 
Commission 

2054. SHRI MOHANBHAI PATEL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government propose to set 
up an All India Fishermen Commission to 
study the problems faced by the fishermen 
community and to suggest solutions fortheir 
problems; 

(b) if so, the details thereof; 

(c) whether it is a fact that many fisher-
men are below the poverty line; and 

(d) if so, the steps taken to help them in 
solving their problems? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The Central and State Governments 
are implementing a number of schemes in 
the inland and marine fisheries sectors to 
improve socia-economic conditions of fish-

World Bank is commi-
tted to finance Rs. 49.50 
crores in foreign exchange. 

ermen. In inland sector, the important 
schemes include intensive fish farming in 
village tanks and ponds through Fish Farm-
ers Development Agencies, construction of 
fish seed hatcheries, development of reser .. 
voir fisheries, brackish water fish farming 
etc. In the marine sector, the important 
schemes are provision of landing and berth-
ing facilities for fishing boats by constructing 
fishing harbours and landing centres, moto-
risation of traditional fishing craft, introduc-
tion of mechanised boats including Beach 
Landing Craft, fishermen welfare scheme 
su~ as Group Accident Insurance Scheme 
for Active fishermen and National Welfare 
fund for Fishermen. 

Undercutting of Air Far •• by Inta,-
national Air Lines 

2055. DR B.L. SHAllESH:- Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether he is aware of the rampant 
undercutting of aif fares by some of the 
International Airlines thus resulting in loss of 
revenue to India's national carrier; 

(b) if so, what is the technique followed 
by these Airlines and the Travel Agencies 
while resorting to such an unheahhy trade 
practice; from where do they get the liquid 
cash to pay as undercut even when pay-
ments are made by cheque; 
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(c) whether it is fad that some of the production available for human consump-

Airlines while charging for Executive Class tion; and 
refund the excess to the passengers at their 
destination even if they get down in-between 
or even offer them free hotel and transport 
facilities at their destinations; and 

(d) if so, what steps do Government 
propose to take to eradicate this undercut-
ting and exercise a check on the business 
dealings of the travel agencies by evol'Ji1"tg 
some suitable code of conduct and a m eCi1.i-
nism to bring the guihy to book? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHAI JAGDISH TYTLER): (a) 
and (b) Undercutting the airfare is an illegal 
practice. Any airline indulging in such adivity 
is tiable to be proceeded against. No specific 
study has been done to detsrmine these 
techniques of undercutting. 

(c) and (d). No such case has been 
brought to the notice of the Government. On 
receiving a oomptaint, Director Genera' 01 
Civil Aviation issues cease and desist orders 
to concerned aIrlines and also impresses 
upon all airlines through BAR INDIA (Board 
of airline representatives) to follow approved 
tariffs only. 

Long-Term· Plan for Fisheries 

2056. DR. B.L SHAILESH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether any long-term plan has been 
formulated for the promotion of fisheries 
aimed at increasing the supply of protein 
from marine resources and direct employ-
ment of people dependent on fishing for their 
livelihood; 

(b) if so, the broad outline thereof; 

(c) whether !he increase in aquaculture 
production due to the improvements in 
management, harvesting and culture 
operations and post-harvest sector would 
result in a larger percentage of the total 

(d) if so, the steps being taken in this 
direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATIVE IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA MAK-
WANA): (a) Yes, Sir. 

(b) The broad outline of medium to long 
term plan for the promotion of marine fisher-
ies is given below: 

- Progressive motorisation of traditional 
craft with 5000 craft planned during the 
7th plan; 

- introduction of improved fishing craft, 
including introduction of 202 beach land-
ing craft by 1989-90; 

- Building up of a large fleet of deep sea 
fishing vessels with plan to raise the fleet 
strength to 500 by the end of the 7th plan; 

- Reduction in the post-harvest losses by 
prOViding fishing harbours and landing 
centres and other in1. astructure facilities; 

- Augmentation of marine resource survey 
and training of deep sea fishing 
operatives. 

(c) Yes, Sir. 

(d) Steps being taken for increase in 
aquaculture production are: 

- Central Govt. have issued necessary 
guidelines to the StatesAJTs for Iong-
term leasing of tanks and ponds and 
brackish water areas to prospective 
aQuaculturists; • 

- Training of fishfarmers as part of Fish 
Farmers Development Agency Pro-
gramme (FFDA); 

• Establishment of a cumulative number of 
200 FFDAs by 1989·90 to bring 2.2Slakh 
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ha of water areas under intensive aquac- Change In Allotment of MIG/LIG 
ulture by the end of the 7th ptan; F lata 

Commissioning of a cumulative number 
of 45 modern fish seed hatcheries for 
augmenting the supply of quality fish 
seed for intensive fish culture; 

Establishment of pilot sewage fed fish 
farms; 

Implementation of Integrated Brackish 
Water Fish Farm Development Project 
envisaging development of brackish 
water farms, Brackish Water Fish Farm-
ers' Development Agencies. Establish-
ment of 5 pilot Brackish Water Farms and 
5 pilot prawn seed hatcheries with UNDP 
assistance. 

Disbursement of Funds to States by 
Coconut Development Board 

2057. DR. SUDHIR ROY: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether funds disbursed to West 
Bengal by the Coconut Development Board, 
Cochin are very low as compared to Orissa, 
Tamil Nadu, Kerala or Karnataka; and 

(d) if so, the steps being taken for an 
equitable distribution of funds among the 
coconut growing States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. Adequate funds were 
provided by the Coconut Development 
Board to West Bengal. Out of a total provi-
sion of Rs. 14.166 lakhs during Sixth Plan, 
the expenditure incurred by the State Gov-
ernment was only As. 0.931 lakhs. Amount 
earmarked for establishment of a regional 
coconut nursery was also not availed of by 
the State Government. 

(b) Does not arise. 

2058. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the number of applications pending 
with the DDA for the change in the allotment 
of MIGILIG Flats for the last 3 years; 

(b) if so, whether any action has been 
taken to expedite the change in allotment 
2nd the result thereof; and 

(c) the number of applications which are 
pending for settlement for over (i) 3 years; (ii) 
2 years, (iii) 1 year along with the details of 
the cases which are pending for over three 
years and the reasons for delay in the settle-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBtR SINGH): (a) 44 applications 
for change of floorllocality are pending with 
DDA , out of which 7 are for LIG flats and 37 
for MIG flats. 

(b) and (c). The details are as under:-

LIG MIG 

More than 3 years Nil Nil 

More than 2 years 2 17 

More 1 year 5 20 

These cases remain pending because of 
non-availability of flats. 

Concessional Fare between Shlmla 
and Deihl 

2059. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether the Government has taken 
any decision on the demand of the Himachal 
Pradesh GOvemment for the introduction of 
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concessional air fare by reducing the exist- sanctioned and distributed to the farmers for 
ing fare between Shimla and Delhi; the loss of their crops on account of exeC8S-

siva rains, storms, hailstorms atc. in the 
(b) if so, the decision taken inthis regard; months of April, and May. 1987 in the States 

and of Himachal Pradesh and Punjab; 

(c) if not, when a decision would be 
takan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (8) 
to (c). The matter is under consideration. 

Vayudoot Service between Shlmla 
and Kulu 

2060. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether the Vayudoothasdecidedto 
introduce a direct flight between Shimla and 
Kulu; 

(b) if so, the likely date by which the flight 
would be introduced along with the timings. 
duration and fare for the flight; and 

(e) what her it would be ensured that the 
introduction takes place before the end of 
the tourist season in Shimla and Manali? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN .. 
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHAI JAGDISH TYTLER): (a) to 
(c). Subject to availability of aircraft capacity 
and economic viability of operations 
Vayudoot has ptans to provide air services 
between Kulu and Shimla in its winter sched-
ule 1987 -8S. The flight details and the sector 
fare have. however, not yet been worked 
out. 

Financial aid for Natural Calamltl •• 

2061. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of AGRICUL TUAE 
be pleased to state: 

(a> whether any financial relief has been 

(b) whether in the case of Punjab some 
relieflcompensation has been given to indi-
vidual farmers and denied to their counter-
parts in Himachal Pradesh; 

(c) if so, the amount of individual relief 
provided to farmers in punjab and the rea-
!ons for not providing it in Himachal 
Pradesh; 

(d) whether the individual affected farm-
ers in H.P. would also be provided relief as 
has been done in the case of Punjab; and 

(e) the total amount of damage to crops 
and property assessed by the Central Team 
in Punjab and Himachal Pradesh alongwith 
financial assistance/relief recommended 
and actually provided in the case of these 
two States separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (e). On the basis of the 
recommendations of the Central Team, re-
lief assistance of As. 9.36 erorss as ceiling of 
expenditure has been approved for Hima-
chal Pradesh, as against Rs. 65. 74 crores 
demanded by the State Government. No 
amount has been approved for Punjab on 
the basis of the report on damages to the 
wheat crop on account of untimely rains. 

(b) to (d). Do not arise. 

Amount Sanctioned to aeed. Work-
ars 8S Housing Loan. 

2062. SHRI SYEO MASUOAL HOS-
SAIN: Will the Minister of LABOUA be 
pleased to state: 

(a) the amount sanctioned to Baedi-
workers as housing loans in the country 
during the last three years, State .. wis8 de-
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tails thereof; and 

(b) the amount sandioned so far duri.,g 
the current year and what is the target, 
Stage-wise, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The information is given in 
the statement given below. 

(b) The Welfare Commissioners in differ-
ent regions are competent to sanction loans 
to the Beedi Workers under "Build Your Own 
House Scheme and as such information 
regarding the amount of loan sanctioned so 
far in the current financial year is not yet 
available. 

No State-wise targets have been fixed 
though a sum qf Rs. 12,40,000 has been 
provided in B.E.1987-88. 

STATEMENT 

Loans Sanctioned Under build Your Own Hauss Scheme for Beedi Wo1KSIS.-Lok Sabha 
Unstarred Queston No. 2062. for 10th August, 1987. 

SI.No. State 

1. Andhra Pradesh 

2. Orissa 

3. West Bengal 

4. Madhya Pradesh 

5. Uttar Pradesh 

6. Maharashtra 

7. Kerala 

8. Karnataka 

• Provisional 

Construction of T.V. Transmitter at 
Mahe 

2064. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Ministrer of INFOR-
MATION AND BROADCASTING be 
pleased to refer to the reply given to usa No. 

Year Amount of loan 
(As.) 

1984-85 10,800 
1985-86 4,500 
1986-87 900 

1984-85 21,600 

1984-85 1,890 
1985-86 1,710 

1984-85 43,200 
1986-87 4,000 

1984-85 1,15,200 

1985-86 39,600 

1985-86 1,82,000 
* 1986-87 8,000 

1984-85 600 
1985-86 1,200 
1986-87 8,000· 

8908 on 4 May. 1987 regarding setting up of 
T.V. centre at Mahe and state: 

(a) the capacity and type of the transmit-
ter proposed to be set up at Mahe; and 

(b) when the transmitter is likely to be 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
An unmanned Solar Power 2x10 W TV 
transmitter is envisaged to be set up at Mahe 
under the VII Plan. 

(b) According to the present indication, 
the transmitter is expected to be commis-
sioned into service in 1988-89. 

[ Trans/ation] 

Case. Pending before Assistant 
Labour Commls.loner, Deihl 

2065. SHRI RAJ KUMAR RAI: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of cases under consid-
. eration before the Assistant Labour 
Commissioner of Delhi-1, Delhauzi Road 
New Delhi upto March, 1987; 

(b) the details thereof; and 

(c) the reasons for delay in disposal of 
these cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) 182. 

(b) The details of the cases are given in 
the statement given below. 

(c) The strength of two Assistant labour 
Commissioners (Central) was not adequate 
to cope with the work-load. Therefore, a new 
region for the Union Territory of Delhi under 
the charge of Regional Labour Commis-
sioner (Central) has been created. 

STATEMENT 

Cases pending 

1. Banking Industry 84 

2. Post and Telegraph 16 

3. Insurance Company 4 

4. 

5. 

Intetnational Airport Authority 5 

Archaeological Survey of India 21 

6. Indian 0" Refinery, Mathura 31 

7. Food Corporation of India 4 

8. Central Public Works Oeptt. 

9. Central Warehousing 
Corporation 

10. Defence Estt. 

11 . Railways 

TOTAL 

[Eng/ish] 

3 

3 

6 

5 

182 

Development Plan for Calcutta 

2066. SHAI CHITTA MAHATA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Mayor of Calcutta has 
submitted to Union Government a compre-
hensive plan for the development of Cal-
cutta; 

(b) if so, the details thereof; and 

(c) the reaction Union Government 
theret01 

THE MINISTER OF STATE IN THE 
MfNfSmV OF URBAN DEVELOPMENT 
(SHRt DALBIA SINGH): (a) Yes, Sir. 

(b) The project envisages augmentation 
of existing infrastructures and provision of 
new infrastructures in the city at an esti-
mated cost of Rs. 1827 erores. The compo-
nants inter alia include development of water 
supply system. development of sewerage 
and sanitary conditions in bastis, develop-
ment of refugee colonies, improvement of 
living conditions in bastis. solid waste man-
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agement and roadways/proper traffic ar- (c) the time by which a final decision is 
rangemenis parks, health and education likely to be teken in this regard? 
facilities and maintenance of buildings. 

(c) The project is being examined. 

Door to Door Courier Service by 
Vayudoot 

2067. SHRI P.M. SAYEED: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether his attention has been drawn 
to the scheme that Vayudoot, the feeder 
airline, has a plan to start its own door to door 
courier service; 

(b) if so, whether it is going to have any 
impact on P & T services; 

(c) whether the feeder air-line is imple-
menting their courier service plan in coordi-
nation with the Ministry of Communications; 
and 

(d) if so, the details of the scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHAI JAGDISH TYTLEA): (a) 
Yes, Sir. The detdils of the scheme have not 
been finalised. 

(b) and (c). Though the proposed 
shceme is not likely to have any impact on 
the P & T services, the Ministry of Commu-
nications will be consulted, if required. 

(d) In view of (a) above, does not arise. 

Proposal to Declare Housing 8S 
Industry 

2068. SHAI G.I. PATEL: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to statE': 

(a) whether Union Government have 
i:lecided to declare housing as an industry; 

(b) if so, the details thereof; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). There is 
a proposal to declare 'Housing' as an 'Indus-
try' but a final view is yet to be taken. 

Loan. by Bank. and Financial 
Institutions for Housing 

2069. SHRIG.I. PATEL: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether there is a acute shortage of 
housing in the country; 

(b) the schemes taken up by Govem-
ment to finance this growing shortage of 
housing; 

(c) whether Govemment propose to in-
volve financial institutions and banks in a big 
way to boost housing activities in the coun-
try; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIA SINGH): (a) Ves, Sir. As per 
the National Buildings Organisation esti-
mates the housing shortage was 24.7 million 
dwelling units in 1985. 

(b) to (d). Housing is a State subject and 
Central financial assistance is given to State 
Governments U. T. Administrations in the 
shape of 'block loans' and 'block grants' 
without being tied to any particular scheme 
or head of development. Housing finance is 
also available from life Insurance Corpora-
tion, General Insurance Corporation. C0op-
erative banks, commercial banks and 
HUDeO etc. In addition, to provide wasy 
accessibility to Housing Finance, a National 
Housing Banks is being set up. 

Seminar on Cotton Production 

2070. SHAI BAlASAHEB VIKHE 
PATll: Will the Minister of AGRICULTURE 
be pleased to state: 
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(a) whether the Union Government pro- Import of Butte, from Ireland 

pose to undertake a thorough study of 
cotton produdion; 

(b) I so, whether Govemment have 
asked the agriculturalexpert& to find out new 
varieties of cotton; 

(c) if so, whether any seminar on cotton 
production ginning was held in Bombay 
recently; and 

(d) I so. the broad details of the discus-
sions held at the .. minar? 

llIE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI VOGENDRA MAK-
WANA): (a> Review of cotton production is 
done periodically and the problems and 
prospects are discussed thoroughly. In re-
search. local problems are discussed every 
year in zonal meetings and general situation 
is reviewed once in two years. 

(b) Evolving new varieties of cotton bv 
agricuhuralexparts is a continuous process. 

Having achieved outstanding results in 
devaIopmentof hybrids and varieties of long 
staple and high quality cotton, the emphasis 
is now being given to achieving similar re-
sults in medium staple category. Varieties 
resistant to diseases and pests is also a 
priority area. 

(c) Yes, Sir, a seminar on ·Cotton pr0-
duction and ginning- was held in Bombay on 
3rd July, 1987. 

(d) The main topics of discussion were (i) 
modemisation of Indian ginning- and press-
ing industry and (D) Improvement inforacast-
ing of cotton production. 

Textile modemisation funds are pro-
posed to be generated for the benefit of old 
ginning and pressing miDs. 

Advantage is proposed to be taken of the 
remote sensing and other technologies to 
improve forecasting system. 

2071. SHRIMOHANBHAIPATEL:WiII 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether a large quantity of butter was 
imported from Ireland in April. 1987; 

(b> whether it is a fact that this butter was 
seriously contaminated with ratio-adive 
residues; 

(c) the agency through which this butter 
was purchased and to whom it is likely to be 
supplied for consumption; 

(d) whether Government are aware that 
the same quality of butter was supplied to 
many other countrie$-like the Phillippines, 
Singapore and Sri Lanka and the Consign-
ments were destroyed in those countries; 

(e) the reaction of the Union Government 
thereto; and 

(f) whether any protest has been lodged 
in this regard, if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): <a) A limited quantity of butter was 
received by the Indian Dairy Corporation 
(100). 

(b) No. Sir. 

(c) The butter was supplied as gift of the 
European Economic Community (EEO) for 
Operation Flood Programme. The butter is 
utilised for recombination into liquid milk by 
various Dairies. 

(d) Govemment's attention has been 
drawn to a news item relating to milk prod-
ucts. 

(.) and (f). The EEC has been advised by 
100 to ensure that the skim milk powder, 
butter oil and white butter despatched from 
European countries shoutd be tested and 
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accompanied by a certificate indicating that new schemes for transferring the benefits to 
the commodities are free from harmful level the weaker sections accrued from higher 
of radio-activity. production of milk and poultry products: 

Engln •• rlng Workshop by V.yudoot 

2072. SHRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Win the Minister of CIVIL AVIATION be 
pleased to state: 

(8) whether it is 8 fact that Vayudoot is 
now concantratirJ9 on strengthening its 
engineering base at .oelhi and providing 
engineering workshop in all the major cities 
of operation to avoid grounding of aircraft for 
longer periods; 

(b) if so, the places where other centres 
have baen or proposed to be provided; and 

(c) to what extent this engineering work-
shop have helped the Vayudoot services? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
Yes, Sir. 

(b) and (c). Limited repair and line main-
tenance facinties of the Dornier are available 
at Bombay, Calcutta, Delhi, Hyderabad and 
Madras: for HS-748 aircraft at Delhi. Bom-
bay and Hyderabad and for F-27 aircraft at 
Calcutta. The improvements in the repair 
and maintenance facilitie, of the aircraft at 
these stations have helped Vayudoot in 
keeping its aira-aft fleet airworthy. 

Transf.r of aeneflts to W •• ker 
Section of Socl.ty 

2073. SHRI H.N. NANJE GOWDA: 
SHRIMATI BASAVARAJES-

WARI: 
SHRt S.M. GURADDI: 

Win the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have adopted 

(b) if so, the details of schemes, so 
introduced in this regard; 

(c) the extent to which this will help the 
poor sections of the society; 

(d) the total investment made in impl. 
menting the schemes; and 

(e) the States where these schemes 
have bean introduced? 

THE MINISTEa OF STATE IN ~ 
OEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) New Schemes have been 
adopted for trar-sterring the benefits to the 
weaker sedions accrued from higher pr0-
duction of poultry products but no new 
schemes specifically designed in dairy sec-
tor. However, the Operation Flood pr0-
gramme has been to provide rural mik pr0-
ducers a direct access to the urban markets 
so that the largest possible share of consum-
ers' rupee spent on milk products could be 
transferred back to the rural mik producers. 

(b) Schemes in the poultry sedor are: 

(i) to provide differential rate of interest 
on capital investment in cold storages; 

(ii) to provide financial assistance to 
National and State level Poultry Corpora-
tionsIFederations and other similar or-
ganisations to streamline marketing of 
eggs and poultry and supply of feed; and 

(in) establishment of backyard poultry 
production units for the ,benefits of rural 
poor and providing employmentopportu-
nitias to women in backward, trbaI and 
other remote areas. 

(c) the schemes at (b) above win help: 

(i) in stabilising the price of eggs and 
poultry products which will benefit both 
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the producers anci the consumers; 

(ii) to meet buk of the requirement of 
poultry farmers &specially small produc-
ers for quality feed at reasonable price 
and to provide them assured outlets at 
remunerative prices; 

(iii) women beneficiaries win get addi-
tional job opportunities and earn an in-
come of As. 50/- per month. 

(d) and (e). Rs. 24.8751akhs has bean 
sanctic,ned so far for the implementation 
of the above schemes in the States of 
Punjab, Tamil Nadu, Uttar Pradesh and 
Sikkim. Proposals from other States are 
awailed. 

Autonomy to Air and Doord.rahan 

2074. SHRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU· 

WiD the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether Go~mment have been 
urged to make Radio and Ooordarshan au-
tonomous bodies; 

(b) whether a two day seminar on 'Media 
Trends: Role of communicators' was held in 
new Delhi recently; . 

(c) the recommendations made at the 
Seminar; and 

(d) the action taken on these recommen· 
dations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
to (d). Government was aware of the two-
day seminar on 'Media Trends': Role of 
communication' onty through newspaper 
reports. No invitation was extended to any 
official in the Ministry or the Directorate. for 
this seminar. Detailed recommendations of 
the seminar are not known or made aVailable 
10 far to the Government. Therafora, the 

question of taking action on the recommen-
dations does not arlM. However, _ both 
AIR and Doordarshan already enjoy full 
functional autonomy with Parliament as 
supervisory body, it is not felt necessary to 
make tham into autonomous bodies. 

Drinking Wat.r Scarclt, In Stat •• 

2075. SHRIMATIJAYANTI pATNAIK: 
Will th£ Minister of AGRIClJl TURE be 
pleased to state: 

(a) whether many cities, towns and vil-
lages in the country are facing acute scarcity 
of drinking water; 

(b) if so, the name of the water scarcity 
States; 

(c) the main reason. for water scarcity in 
these States; 

(d) the measures taken to resolve the 
drinking water probtems in thase States; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTME;NT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): Ca) and 
(b). Drinking water scarcity has been re-
ported in certain areas of Rajasthan, 
Gujarat, Madhya Pradesh. Tamil Nadu and 
Uttar Pradesh. 

(c) Drinking water scarcity has arisen 
due to the erratic behaviour of the South 
West Monsoon this year, inadequate rain-
fall, insufficient recharge of underground 
aquHers because of sever. droughts in last 
two years, excessive evaporation loss in 
surface reservoirs as well as due to unbaJ· 
anead us. of under-ground water for irriga-
tion, industrj~s, etc. viz-a-viz. demands for 
drinking purposes. 

(d) and (e). Apart from normal assis-
tance undarth. ~ Sponsored Accel-
erated Rural W"" ''Supply Programme 
(ARWSP), ea""" M'~ in the form of 

I 
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Advance Plan and Non-Plan financial assis- unhygienic. 
tance is given for drought relief including 
supply of drinking water in scarcity affected 
States. State Govamments undertake spe-
cffic measures such as provision of drinking 
watar on emergent basis through tankers, 
boring of shallow tubewells wherever fea-
sble, rejunvenation of defund openwells 
and tubawells etc. Normal water supply 
programmes are given an additional mo-
mentum and augmentation of existing distri-
bution network to cover additional areas and 
population is undertaken. Measuras are also 
taken for conservation of water through 
implementation of water harvesting struc-
tures. 

[ Translation] 

Removal of Jhuggl Dweller. from 
Kell 8arl Marg 

2076. SHRI RAJ KUMAR RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to rafer to the reply gjven to Unstar-
red Question No. 5816 on 6 April, 1987 
regarding removal of jhuggi dwellers from 
Kali Bari Marg and state: 

(a) the action taken by Union Govern-
ment so far to remove the Jhuggi-Jhonpries 
constructed in between the P& T quarters 
Type-I and Type-II at Kali Sari Marg, New 
Delhi; 

(b) whether filthy conditions created by 
these Jhuggi-Jhonpries have made the life 
of local residents miserable; and 

(c) the time by which Government pro-
pose to remove these Jhuggi-Jhonpries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Legal notices 
have already been served on the occupants 
to vacate the land. Efforts are now being 
made for physical eviction of the un-
authorised dwellers with the help of police. 

(b) It is a fact that because of the un-
authorised occupation by the jhuggi-jhon-
pries dwellers. the conditions in the area are 

(c) It is very difficult to fix time limit in such 
cases. The human aspect of tha problem 
has also to be taken into consideration. 
However, efforts are on for removal of the 
unauthorised occupants as per the provi-
sions of the law. 

Shops Built by NQMC 

2077. SHRt RAJ KUMAR RAI: Win the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a> whether any irregularities in aJ-
lowtment of shops built by the N.D.M.C. 
have been reported; 

(b) if so, whether Government have 
inquired into these reports; and 

(c) if so, the result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) No, Sir. 

(b) and (c). Do not airse. 

Construction of Government Quar-
ters In General Pool 

2078. SHAI RAJ KUMAR RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the target fixed for various types of 
quarters to be constructed by the Union 
Government for its employees during 1987-
88, alongwith the names of places where 
these wiU be constructed; 

(b) the present position of waiting list for 
different types of quarters; and 

(c) the position of the waiting list aftarthe 
allotment of these quarters which are being 
construct9cJ ? 

THE 'MIN~R OF STATE IN .1HE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIA SINGH): (a) to (e). The 1nIor .. 
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matio" is being mIJected and will b8 laid on (a> the number of high riM buldinga in 
the Table of the Sabha. Delhi: 

[Eng/ish] 

Construction of High RI •• Building. 
In Deihl 

2079. SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI MANIK REDDY: 
SHRI SUBHASH YADAV: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(b) whether a number of high rise build-
ings are beh.., constructed exceeding 15 
metres In height under the National Building 
Code; and 

(c) if so, the particulars thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) There are 298 
high rise buildings in Delhi. 

(b) and (c). Particulars of such buildings 
now under construction are given in the 
Statement given below. 

STATEMENT 

LIST OF BUILDINGS UNDER CONSTRUCTION 

S. No. Plot No. Distt. Centre. 

1 2 3 

1. Plot No.6 Janak Puri 

2. Plot No.7 Janak Puri 

3. Plot No.8 Janak Puri 

4. Plot No.9 Janak Puri 

5. Plot No. 10 Janak Puri 

6. Plot No.11 Janak Puri 

7. Plot No. 12 Janak Puri 

8. Plot No. 11 Rajindra Place 

9. Plot No. 58 Com. Centre 'e' Block 
Janak Puri. 

10. Plot No. 38 Nehru Place *being 
constructed under Court 
order. 

11. Nehru Place HotIes (ona Block) 
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12. Shlkaji Cama Bhavan Bhikaji Cam •. Place. 

C.G.H. Societies Buildings: 

13. Delhi PatparGanj 

14. Narwana PatparGanj 

15. Ituna PatparGanj 

16. Aggresan PatparGanj 

17. I.F.S. Mayur Vihar 

18. Indian Law Institute Karkardooma 

19. Kakatiya PatparGanj 

20. Dash Sandhu PatparGanj 

21. Supreme Mayur Vihar 

22. Central GoYl. servant patparGanj 

23. Friends PatparGanj 

24. Pariwar patparGanj 

25. Maury a PatparGanj 

26. Mayur Dhwaj PatparGanj 

27. Engineers PatparGanj 

28. Nav Niti PatparGanj 

29. Nagarjuna Chilla 

30. Capital Chilla 

31. Milan Vihar PatparGanj 

32. Takshila PatparGanj 

33. Gitanjali Karkardoorna 

34. Railway EmpIoye.s C.B.D. Shahdara 

35 .. Kanongo 
patparGanj 
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36. Shree Ganesh PatparGanj 

37. Rajdhani PatparGanj 

38. Vidhisa PatparGanj 

39. New Delhi Apartments PatparGanj 

40. Vidyut PatparGanj 

41. Pharmaceutical Empl. PatparGanj 

42. Navkunj PatparGanj 

43. Mitra Deep PatparGanj 

44. Vardhman Uayur Vihar 

45. Saraswati Kunj PatparGanj 

46. Vivek Vojna Vihar 

47. Shikha Patpar Ganj 

48. Assishwang Patpar Ganj 

49. Sah Vikas Patpar Ganj 

50. Jhulelal Pritam Pura 

51. Rajasthani Bhawan Nirman Pritam Pura 

52. Vikas Pritam Pura 

53. Milan Pritam Pura 

54. Rang Rasayan Rohini 

55. Suvidha Rohini 

56. Central Delhi Rohini 

57. Royal Rohini 

58. Farmers Rohini 

59. Sunehri Bagh Rohini 

80. Shri Jagdambey Rohini 
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61. Tal ag ang Rohini 

62. Delhj Pradesh Rohini 

63. Atam Vallabh Rohini 

64. Veer Rohini 

65. D.S.I.D.C. Rohini 

66. Krishi Bedalla 

67. Doctors Admn. Bodella 

68. Laxmi Vihar Bodella 

69. Jeewan Jyoti Pritam Pura 

70. Amrit Pritam Pura 

71. Vonot~ Rohini 

72. New Saraswati Rohini 

73. Bhagya Laxmi Rohini 

74. I.V.T. Rohini 

75. • Varun Vihar Rohini 

76. New Sharastik Rohini 

n. Nav Shakti Rohini 

78. Venus Rohtak Road 

79. Airman Sailors Rohini 

80. Rajya Sabha Sectt. Pritam Pura 

81. Delhi Citizens Rohini 

82. Jupitors Bedella 

83. Panchwati Bodella 

84. Delhi Chartered Acctt. Pritam Pura 

85. Galib Memorial Pritam Pura 
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86. 

87. 

88. 

89. 

Vi rat 

Lions 

Modern 

Madhuvan 

90. 16, Barakhamba Road. 

91. 17, Barakhamba Road. 

92. 19, Barakhamba Road. 

93. 21, Barakhamba Road. 

94. 22. Barakhamba Road. 

95. 28, Barakhamba Road. 

96. 9, Barakhamba Road. 

97. 14, K.G. Marg. 

98. 15, K.G. Marg. 

99. 22, K.G. Marg. 

100. 13, Tolstoy Marg. 

101. 15-17, Tolstoy Marg. 

AUGUST 10,1987 

102. Bharat Hotels, Barakhamba Lane. 

103. S. T.C. Office Building, Janpath. 

104. National Archives Building, Janpath. 

105. Intemational Law Centre. Shagwan Dass Road. 

106. M.E.S. Quarters at Copemicus Marg. 

107. I.E.N.S. Building, Rafi Marg. 

108. Oak Tar Shavan at Link Road. 

109. M.S. Buildings In AJ.I.M.S. Campus. 

110. M.S. Building in Safdarjung Hospital Campus. 

Written AnswetS 180 

3 

Rohtak Road 

Vikaspuri Bodella 

Rohin1 

Pritam Pura 
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111. loB. Complex (Staff Quarters). S.P. Marg. 

112. Medical Supt., Sir Ganga Ram Hospital, Rajinder Nagar. 

113. 5, Bahadurshah Zafar Marg. 
I 

114. MIs AJJjed Construction Co., 2, Flatted Factory, Old Rahtak Road. 

115. Mis Tower Height Builders Pvt. Ltd. A-212, Nainiwala Bagh, New Delhi. 

Trlvandrum Airport 

2080. SHRI T. BASHEER: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Government are aware that 
there is a long standing demand from the 
people of Kerata to declare Trivandrum Air-
port as an International Airport; and 

(b) if so, the steps Government have· 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TVTLER): (a) 
Yes. Sir. 

(b) Government do not feel the necessity 
of declaring any domestic airport, including 
Tivandrum, as an international airport. 

A.I. Fllg ht to Africa, South America 
and Eastern Countries 

2081. SHRI C. MADHAV REDDI: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Air India has increased its 
organising flights to Europe and U.K. (Eco-
nomic Times, of 9th July, 1987) with a view 
to cater to larger tourist traffic; and 

(b) whether there are any proposal for 
developing traffic and communication with 
Africa, South America and the Far Eastern 
countries also? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
Yes, Sir. 

(b) While Air India has introduced faster 
flights to Japan, it has deployed newtechnol-
ogy A-31 0 aircraft on India-Africa route. Air 
India has undertaken a joint campaign with 
the Ministry of Tourism to promote tounsm 
from South America to India. 

Setting up of AIR In Lakshadweep 

2082. SHAI P.M. SAYEED: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose to set 
up a flilHledged radio station in La-
kshadweep; 

(b) if so, the location of the radio station 
complex; 

(c) the steps taken to implement the 
proposal; and 

(d) the approximate time by which the 
radic station is likely to be commissioned? 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJA); (a) 
to (d). The approved 7th Five Year Plan for 
AIR includes a scheme for the setting up of 
a new radio station with 2x1 0 KW MW.trans-
mitter, type-I (R) studios, receiving facilities 
and staff quarters at Kavarati in Laksha-
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dweep group of islands. "I'ha timo schedule contribution deducted from the 
ot commissioning of the scheme would wages of the employees, for the pe-
depend upon the delivery of the possession riod from 4/81 to 7/83. 
of land by the Administration of La-
kshadweep group of Islands. Setting up of Pr ••• Finance Corpo-

[ Translation] 

Payment of Salary and Allowanc •• 
of Employees of Hlndustan Sama-

chsr, Na. Deihl 

2083. SHRI KUNWAR RAM: Will the 
Minister of LABOUR be pleased to state: 

(a) the steps taken for the payment of 
arrears of salary and gratuity of the employ-
ees of the -Hindustan Samachar· New Delhi; 

(b) the steps taken by Government to 
realise the amount of Provident Fund of the 
employees from the management of the 
-Hindustan Samachar"; 

(c) since when the employees have not 
been paid their salaries etc; and 

(d) the action being taken against the 
management in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P .A. 
SANGMA): (a). (c) and (d). The information 
is being collected and will be laid on the 
Table of Lok Sabha. 

(b) Following steps have been taken to 
realise the amount of the Provident fund:-

(i) Revenue Recovery action under 
Section 8 of the EPF & MP Act, 1952 
has been initiated for recovery of the 
arrears. for the period upto Novem-
ber, 1985. 

(ii) Action for filing prosecution cases 
under Sec. 14 of the EPF & MP Act, 
1952 has been taken, for the default 
for the period from March. 1980 to 
March. 1983; and 

(iii) Complaints have been filed under 
Sec. 406/4091PC for non .. payment of 

ration 

2084. SHRt KUNWAR RAM: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the action taken so far to set up Press 
Finance Corporation; and 

(b) the steps taken so far to solve the 
problem of small newspapers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
The Second Press Commission had recom-
mended the establishment of a Newspaper 
Development Commission and not Press 
Finance Corporation. After due considera-
tion, this recommendation was not accepted 
by the Government. 

(b) A statement is given below. 

STATEMENT 

A) Fcillities Extended by Press Ragistrar:-
At present, the following facilities are 

available to small newspapers in matter 
of allocation of newsprint etc; 

(i) Small newspapers with a circula-
tion upto 2,000 copies are not 
required to give chartered 
accountant's certificate while 
applying for allotment of news-
print; 

(ii) The newspapers with an annual 
entitlement of less than 300MT 
are given the option to obtain 
imported newsprint either in part 
or in full; 

(iii) The newspapers which are printed 
on sheetfed machines are given 
an additional 5% of their entitle-
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ment for conversion of reels into (II) In the matter of print area also 
sheats; relaxation is permissible to news-

(iv) Small newspapers with a circula-
tion upto 5,000 copies are given 
allowance of 10 to 200/0 of copies 
distributed free, returned unsold 
or printed but neither sold nor 
distributed free, while calculating 
their entitlement of newsprint, and 
10 to 150/0 for newspapers with 
circulation between 5,000 copies 
and 10,000 copies. In the case of 
others the percentage is 5 to 10. 

(v) The small newspapers are totally 
exempted from payment of cus-
toms duty on imported newsprint 
which is As. 550/- PMT. 

(vi) The newspapers with annual enti-
tlement of upto 50 tonnes are al-
lowed to take the entire quantity in 
one or two instalments as against 
quarterly allocations. 

B) Facilities Extended by the Directorate of 
Advetfising and Visual Publicity. 

Under th~ existing advertising policy of 
the Government of India. the following facili· 
tias have bean axtended to language news-
papers in general and 'Small' newspapers in 
Particular: 

I) The general eligibility require-
ment of paid circulation is 1000 
copies per issue. Relaxation is, 
however. permissible in the case 
of the following:-

a) Specialised/ScientificlT echnical 
Journals with a paid circulation of 
500 copies per issue:-

(b) Sanskrit newspaper~ournals and 
newpapersljournals published in 
backward. border or remote ar-
aas or in tribal languages on pri-
marily meant for tribal readers 
with a minimum paid circulation of 
500 copies per issue. 

paperslJOUrnais published in tribal 
languages or primarily meant for 
tribal readership. 

(III) Newspapers/JOUrnals with paid 
cireulation upto 2000 copies are 
exempted from the requirement 
of submitting certificate of circula-
tion from chartered accountant 
etc. 

(IV) There is parity of rates in the 
matter of fixing advertisement 
rates i.e. no discrimination is 
made between the English news-
papers and language newspa-
pers. However. language papers 
periodicals upto a circulation of 
10,000 copies enjoy a higher 
basic rate than their counterparts 
in English. A large number of 
small paperslperiodicals bome 
on DAVP Media List fall in this 
category. 

C) Facilities Extended by Press Information 
Bureau 

Newspapers:The Press Information Bureau 
(PIB), in pursuance of its policy of providing 
more and more services to the small news-
papers. gives a number of special facilities to 
them. Besides making available ~s general 
services such as news releases and fea-
tures, it has been supplying other types of 
news services such as science digests. 
agriculture news letters (Krishi Patrika), 
ebonoid block, charbas (for Urdu papers 
only) and illustrated photo features. 

News Services: A number of services tai-
lored to the needs of small papers have been 
introduced. In-depth stories written in simple 
and capsule form covering developments in 
various spheres such as science, economic 
growth. agriculture. health and family wel-
fare are prepared and supplied to them in all 
major languages of tha country. A weekly 
news digest Gramin Patra Sava pri~ariIy 
meant for small papers was introduced in 



187 Wrilten Answers 
Hindi in 1977. 

AUGUST 10,1987 Wl1tten Answers 188 

Photo Still'Vices : The Bureau also supplies 
Hlustrated photo features ebonoid blocks to 
sman papers. The Charba services, which 
consist of Zinc block for use in Urdu Litho 
Print. have become quite popular. 

Special Setvices OeU: The Bureau has set 
up a special service cell at the Headquarters 
wlh representativas in Bombay, Calcutta 
and Madras. The Celf is entrusted with the 
task of preparing field based development 
stroias and making them available to the 
language newspapers. The emphasis is no 
providing locally relevant photographs, car-
tographs and ebonoids. 

Press !'atties: Organising press parties to 
various Central Government projects is 
another important activity of the Bureau 
which enables the representatives of the 
press to have first hand knowledge of the 
developmental activity going on in different 
parts of the country. Representatives of dif-
farent papers are taken at frequent intervals 
to selected projects for this type of special 
study. Language and small papers get rep-
resentations in these conducted tours. 

Accreditation : Accreditation rules have 
been tiberalised to extend greater facilities to 
small papars. As per rules, only newspapers 
with a circulation of over 5,000 copies are 
elegible for accreditation. In order, however, 
to assist the smatler papers, this condition 
has been relaxed and now two or more small 
papers can jointly seek accreditation for a 
common oorrespondent. The rules also 
provide that special consideration may be 
shown to newspapers devoted to science 
and technology and to those published from 
hilly and backward areas. or from regions 
under-developed in terms of information and 
communication. The Bureau's mailing list 
now contains a large number of small news-
papers as well as correspondents accred-
ited on their behal. 

Miscellaneous: Earlier small newspapers 
found it difficult to obtain loans and ad-
vances. Now small newspaper units which 
satisfy the investment criteria laid down for 

small scale industrial units are treated on 
priority and are eligible for concession in the 
rates of interest, etc. as are normally avail-
able to other small scale industrial units. 

[English] 

Reconstitution of Coconut Develop-
ment Board 

2085. SHRI MULLAPPALL V RAMA-
. CHANDRAN: Will the Minister of AGRICUL-

TURE be pleased to state: 

(a) whether any decision has been taken 
to reconstitute/revamp the Coconut Devel-
opment Board; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI VOGENDRA MAK-
WANA): <a> No. Sir. 

(b) Does not arise. 

T. V. Transmitters In Karals 

2086. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

<a> when the proposed TV transmitters at 
Ma'apuram and Kasargod, in Kerala will be 
commissioned; 

(b) whether the required land have been 
acquired for these projects; and 

Cc) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): <a> 
A 100 WTV transmitter each at Ualappuram 
and kasargod in Kerala is expected to be 
installed and commissioned into service 
during 1987-88. 

(b) and (c). Government of Keral. have 
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constructed a building for the TV transmitter families under Integrated Rural Develop-
at Kasargod and offered a already built up ment Programme (IROP) since if')C8ption to 
accommodation for the TV transmitter at 31st March, 1987 is given below. 
Malappuram. 

Famln •• aeneflted Under IRDP 

2087. SHRt SYED SHAHABUDDIN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of families which have 
benefited from the IRDP since its inception, 
as on 31 March, 1987, State-wise; 

(b) the number of families out of them 
which have been pulled above the poverty 
line as on 31 March. 1987. State-wise; and 

(c) the number of families, new and old 
for assistance u"der the IRDP during 1987-
88, State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) A 
statement-. indicating state-wise assisted 

(b) Department of Rural Development 
has undertaken a monthly concurrent evalu-
ation of the programme since October. 1985 
throug~ 29 reputed research organisation. A 
12-monthly consolidated report of the con-
current evaluation for the period from Octo-
bar, 1985 to September has been compiled. 
According to this report, about 5~k of old 
beneficiaries had crossed the poverty line of 
Rs. 3500 and 12010 of old beneficiaries 
crossed the revised poverty line of Rs. 6400. 
Applying the percentages for the different 
States as come out in the concurrent evalu-
ation. the total number of people who may 
have crossed the poverty line as on 31st 
March, 1987 has been worked out and is 
given in statement-II given below. A copy of 
the concurrent evaluation report referred to 
above has been put in the Lok Sabha Library 
for referens purposes. 

(c) Statement-III indicating old and new 
families to be assisted under IRDP during 
1987-88 is given below. 

STATEMENT-I 

Families Assisted Under IRDP 1980-81 To 1986-87 

SI. No. Name of the StateJUTs 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

8. Himachal Pradesh 

7. Jammu & Kashmir 

Total families assisted 
1980-87 

3 

1649758 

426503 

2879425 

1000239 

580208 

285738 

242051 
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1 2 3 

8. Karnataka 1009170 

9. Kerala 744754 

10. Madhya Pradesh 2039166 

11. Maharashtra 1390807 

12. Manipur 52309 

13. Meghalaya 42944 

14. Nagaland 59736 

15. Orissa 1303060 

16. Punjab 560309 

17. Rajasthan 1015051 

18. Sikkim 14874 

19. Tamil Nadu 1864535 

20. Tripura 82350 

21. Uttar Pradesh 4679625 

22. West Bengal 1248324 

23. A&N Islands 3908 

24. Arunachal Pradesh 69038 

25. Chandagarh 1442 

26. D&N Haveli 3423 

27. Delhi 23371 

28. G.D. & Diu 46832 

29. Lakshadweep 2508 

30 Mizoram 23554 

31. Pondicherry 25662 

ALL INDIA: 23370674 
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ST A TEMENT·II 

Families assisted and families crossing poverty line estimated on the basis of concurrent 
evaluation report. 

SI. No. Name of the State/UTs Total families assisted Estimated families crossing 
1980-87 poverty line of Rs. 3500 

1 2 3 4 

1. Andhra Prad"sh 1649758 984576 

2. Assam 426503 323929 

3. Bihar 2879425 1435681 

4. Gujarat 1000239 397395 

5. Haryana 580208 239336 

6. Himachal Pradesh 285738 157384 

7. Jammu & Kashmir 242051 131579 

8. Karnataka 1009170 389641 

9. KeraJa 744754 396507 

10. Madhya Pradesh 2039166 839729 

11. Maharashtra 1390807 711259 

12. Manipur 52309 7334 

13. Meghalaya 42944 22447 

14. Nagaland 59736 

15. Orissa 1303060 223996 

16. Punjab 560309 510442 

17. Rajasthan 1015051 679272 

18. Sikkim 14874 5950 

19. Tamil Nadu 1864535 781613 

20. Tripura 82350 53042 

21. Uttar Pradesh 4679625 2825089 
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1 2 3 4 

22. West Bengal 1248324 735138 

23. A&N Islands 3908 1975 

24. Arunachal Pradesh 69038 34898 

25. Chandigarh 1442 729 

26. D&N Haveli 3423 1730 

27. Delhi 23371 11814 

28. G.D. & Diu 46832 23674 

29. Lakshadweep 2508 1263 

30. Mizoram 23554 11907 

31. Pondicherry 25662 12972 

ALL INDIA: 23370674 12164436* 

* Difference in All India StateslUTs total is due to certain approximation errors. 

STATEMENT-III 

Physical Target for old and new beneficiaries under IRDP for 1987-88. 

SI. No. Name of the States/UTs Physical targets for 1987-88 (In Nos.) 

1 2 3 4 5 

Old New Total 
target target 

1. Andhra Pradesh 200000 73909 273909 

2. ~unachalPradesh 7000 11860 18860 

3. Assam 53300 27956 81256 

4. Bihar 400000 136427 536427 

5. Gujarat 125000 22421 147421 

6. Haryana 45000 4438 49438 

7. Himachal Pradesh 25000 2930 27930 
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1 2 3 4 5 

8. Jammu & Kashmir 27000 10745 37745 

9. Karnataka 115000 46239 161239 

10. Kerala 100000 15419 115419 

11. Madhya Pradesh 300000 84078 384078 

12. Maharashtra 200000 76970 276970 

13. Manipur 5150 2591 n41 

14. Meghalaya 4000 5118 9718 

15. Mizoram 1935 5433 7368 

16. Nagaland 8000 2720 10720 

17. Orissa 157800 50880 208680 

18. Punjab 52000 3158 55158 

19. Rajasthan 166000 32162 198162 

20. Sikkim 1475 542 2017 

21. Tamil Nadu 200000 69380 269380 

22. Tripura 9075 1587 10662 

23. Uttar Pradesh 600000 166063 766063 

24. West Bengal 101340 138334 239674 

25. A&N Islands 80 1560 1640 

26. Chandigarh 210 215 425 

27. D&N Haveli 250 195 445 

28. Delhi 2875 163 3038 

29. G.D. & Diu 4825 1427 6252 

30. Lakshadweep 200 1500 1700 

31. Pondicherry 2000 280 2280 

ALL INDIA: 2914515 997300 3911815 
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Appointment of T.V; Corre.pon- been named as Indian Inform_ion Service 

dante Group 'A') and producers of Doordarshan. 

2088. SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI P.M. SAYEED: 
SHRI VLJOY KUMARYAOAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordarshan proposes to 
appoint TV correspondents from the open 
market and that there is growing resentment 
among the TV staff against the move to 
ignore their claims; 

(b) if so, the reasons therefor; 

(c) whether Government have made any 
attempt to identify the talent from within the 
organisation suitable for the post; 

(d) if not, the reasons therefor; and 

(e) the impact on the promotional 
chances of serving TV correspondents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING lSHRI A.K. PANJA): (a) 

__l)oordarshan has invited applications 
through advertisement for engaging artists 
purely on contract basisior TV News Corre-
spondents, TV Assistant News Correspon-
dents, and TV Assistant News Editors. 
Aepresentations against these recruitments 
have recently been received from the staff 
working in Doordarshan. 

(b) to (d). The decision is based on the 
past experience as also requirements of TV 
news. The existing personnel of Doord-
arshan are free to apply in response to the 
advertisement. Their candidature will be 

. considered alongwith others and they are 
entitled to age relaxation as per government 
rules. 

(e) The present news staff of Doord-
arshan comprises persons from Central In-
formation Service (group 'A' of which has 

The CIS persons have promotional avenues 
in their own cadre and the producers in 
Group 'A' will be included in the proposed 
Indian Broadcasting (Programme) Service 
which will have its own system of promotion. 

Non CI •• ranca of Export Cargo In 
the Air India Godown. 

2089. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether it is a fact that the delay in the 
clearance of export cargo in the Air India 
godowns at the Delhi Airport have resulted in 
loss/damage to the cargo besides loss of 
foreign market; 

(b) if so, the estimatec;l quantity of the 
cargo lost/damaged due to delay in its clear-
ance during the last one year and the 
amount of compensation. if any. paid to the 
exporters as a result thereof; 

(c) the estimated quantity of cargo accu-
mulated within a month in the Air India 
godown for want of clearance; and 

(d) the steps proposed to be taken by the 
Government to streamline the procedure to 
ensure clearance of export cargo within a 
reasonable period and to avoid accumula-
tion at the Airport godown resulting in loss! 
damage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF llIE MINISTRY OF 
TOURISM (SHAI JAGDISH TYTLER): <a) to 
(c). Air India does not have any godown at 
Delhi Airport. International Airports Authority 
of India accepts export cargo, stores its and 
hands it over to Air India for loading in the 
aircraft depending on confirmed load and 
space. On account of spurt in garment ex-
port through Indira Gandhi Intemational Air-
port in the last garment season there was 
congestion and backlog. Due to defective 
packing, damage to cargo was noticed dur .. 
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ing that period. No report has been received WANA): (a) No schemelprogramme with 
regarding loss of foreign market because of the nomenclature 'Grow More Rice Pro-
delay in airlifting. gramme' exists. However, there are follow-

During the last one year no case of ex-
port cargo having been lost/damaged has 
been reported to Air India. 

Air India does not have a godown at 
Delhi; therefore question does not ~rise. 

A cell has been constituted under the 
Chairmanship of Director General of Civil 
Aviation to monitor movement of export 
cargo. Extra sectional flights have been al-
lowed to Air India as well as to foreign 
carriers for clearing backlog as and when 
necessary. A new cargo building has been 
commissioned for storage of cargo. 

"Grow Mora Rica Programma" 

2090. SHRISOMNATH RATH:Willthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) the amount given to States under the 
IIGrow More Rice Programme" since the 
inception of the programme State-wise; 

(b) the amount that has been utilized by 
the States and whether any amount re-
mained unutilized in any States; if so, the 
reason therefor; and 

(c) whether the cultivation and produc-
tion of paddy has increased as a result of this 
programme, if so the increase in area of 
cultivation and yield? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-

ing two program mes for increasing rice pro-
duction:-

(i) "Special Programme for increase. 
ing production and productivity of 
rice in Eastern States". This is the 
major programme for increasing 
rice production and is being im-
plemented since 1984 in six East-
ern States, viz., Assam, Bihar, 
Madhya Pradesh, Orissa, Uttar 
Pradesh and West Bengal. 
Amount given to States under this 
programme is given in the state-
ment-I given below. 

(ii) "Minikit-cum Nurseries Pro-
gramme of Rice." Amount re-
leased to States under this pro-
gramme is given in Statement-II 
below. 

(b) Amount utilized/unutilized in respect 
of Programme at S.No. (i) above is given in 
Statement-III below. There has been some 
under-utilization of the allotted funds as the 
States were not able to provide matching 
grants during those years. Programme at 
S. No. (ii) is on reimbursement basis. 

(c) Rice Programmes have resulted in an 
appreciable increase in the cultivation and 
production of Paddy. In the six Eastern 
States, where the "Special Programme for 
increasing production and productivity of 
rice" is being implemented, the area, yield 
and production of paddy has increased 
considerably. A statementA-1i and III show-
ing the area of production and yield in these 
six States during 1984-85 and 1985-8618 
given below. 
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STATEMENT· II 

Minikit-cum-Community Nurseries Programme of Rice 
Statemsnt showing Statewise & Year-wise Financial Achievement 

(Rs. in Lakh) 

SI.No. StatelU.T. 1982-83 1983-84 1984-85 1985-86 1986-87 

1 2 3 4 5 6 7 

1. Andhrp Pradesh 33.60 44.08 44.71 30.46 11.97 

2. Arunachal Pradesh 0.03 0.11 

3. Assam 46.10 43.99 51.06 60.00 10.94 

4. Bihar 72.36 74.62 80.60 22.91 11.99 

5. Goa 2.09 4.11 3.34 2.60 0.32 

6. Gujarat 15.05 9.47 4.93 1.09 1.01 

7. Haryana 2.54 1.61 0.08 0.09 0.04-

8. Himachal Pradesh 0.05 0.06 0.04 0.09 0.20 

9. Jammu & Kashmir 0.07 0.06 0.05 

10. Karnataka 13.75 13.17 15.71 8.60 4.96 

11. Kerala 12.14 12.19 10.12 8.01 3.45 

12. Madhya Pradesh 27.29 26.35 65.86 40.16 25.33 

13 Maharashtra 21.26 23.00 26.24 14.20 0.11 

14. Manipur 9.59' 5.20 6.25 1.37 

15. Meghalaya 0.20 0.04 0.05 

16. Mizoram 0.18 

17. Nagaland 0.44 

18. Orissa 175.39 72.57 50.92 41.68 22.02 

19. Punjab 0.003 0.60 0.92 

20. Rajasthan 0.09 0.09 

21. Sikkim 3.42 3.14 5.02 1.55 0.23 
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1 2 3 4 5 6 7 

22. Tamil Nadu 0.42 37.07 35.50 13.02 11.17 

23. Tripura 2.31 3.96 2.24 6.05 0.44 

24. Uttar Pradesh 25.53 32.24 45.04 34.64 7.82 

25. West Bengal 41.37 38.17 43.38 32.76 3.78 

26. A & N Islands 0.07 0.07 

27. Daman & Diu 

28. Pondicherry 3.97 1.41 3.82 3.52 0.56 

29. D.N.K. Projed 0.47 0.52 1.34 0.34 0.30 

Total 508.84 447.84 470.093 321.54 119.57 

STATEMENT - III 

State 1984-85 1985-86 
Area Production Yield Area Production Yield 
(Lakh ha.) (Lakh tonnes) Kg.lha. (Lakh ha.) (Lakh tonnes) (Kg.lha.) 

1. Assam 23.25 24.38 1049 24.64 28.47 1155 

2. Bihar 51.73. 53.n 1039 53.84 60.75 1128 

3. Madhya 49.57 37.61 759 49.61 57.59 1161 
Pradesh 

4. Orissa 43.04 41.72 969 43.70 52.02 1190 
• 

5. Uttar 55.06 71.57 1300 55.10 81.98 1488 
Pradesh 

6. West 51.98 80.93 1557 50.37 78.34 1555 
Bengal 

Total Six 
States: 274.63 309~8 1128 277.26 359.15 1295 

~ 

All India 411.59 583.36 1417 409.12 641.53 1568 
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Newsprint Allocation Policy Policy. There is no discrimination in the ~ 

, allotment of newsprint to the newspapers. 
2091. SHRI SOMNATH RATH: 

DR. V. VENKATESH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether new newsprint allotment 
policy for 1986-88 (Public notice No. I-PR-
NPl86)compels the newly published small 
newspapers to purchase indigenous news-
print for a full year at high cost whereas 
imported newsprint, available in the open 
market at cheapEn rate, is made available to 
the bigger newspapers; 

(b) whether the new newsprint policy 
acts as a strong disincentive to the growth of 
small papers published by journalists with 
small capital and favours the big industrial-
ists who control the Press; and 

(c) whether in the interest of growth of 
more number of smaller newspapers in the 
country the Government propose to con-
sider revision of the present policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
As per the provisions of Newsprint Allocation 
Policy for 1986-88 as announced on 
13.11.1986 and a copy of which was placed 
on the Table of the Sabha on 13.11.1986. 
every fresh applicant is allotted indigenous 
newsprint of the first 12 1T'0nths. Imported 
newsprint is allocated to all categories of 
newspapers in acoordanc9 with the said 

hem 

1. Normal Central assistance 

2. Externally aided projec.1s 

3. Advance Plan assistance for .,atural 
calamities 

(b) No. Sir. 

(c) There is no proposal to revise the 
existing policy at present. 

Financial Assistance to Maharash-
tra for Agricultural Development 

2092. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGAICUL TURE 
be pleased to state: 

(a) whether Union Government have 
given "any financial aid to Maharashtra Gov-
ernment for agricultural development 
schemes during 1985-86 and 1986-87; and 

(b) if so. details thereof? 
• 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Normal Central assis-
tance to States for the State Plan Schemes 
including agricultural development 
schemes, extended under the modified 
Gadgil formula, is in the form of block loans 
and grants and is not allocated sector-wise. 
The total Central assistance released to the 
Government of Maharashtra· tor the Annual 
Plan 1985-86 ;s As. 401.48 crores and for 
1986-87 is As. 454.01 crores. The break-up 
of the total central assistance is as under:-

(Rs. in crores) 

1985-86 1986-87 

230.80 - 251.91 

98.54 89.67 

55.34 93.45 

4. Special Central assistance for Hill areas 7.29 8.26 

5. Special Central assistance for Tribal 
Sub--Plans 9.51 10.72 

Total (1 to 5) 401.48 454.01 
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ICAR • IRRI Agreement on Ric. 

Ra.earch 

2093. SHRI BAlASAHEB VIKHE 
PATIL: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether an agreement was signed 
between Indian Council of Agricultural Re-
search and the International Rice Research 
Institute Manila for collaboration in research 
relating to the development of rainfed rice for 
Eastern India; and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. An Agreement was 
signed between the Indian Council of Agri-
cultural Research and International Rice 
Research Institute, Manila on the 20th June, 
1987 for a Collaborative Research Pro-
gramma for the Development of Rainfed 
Rice Produdion in Eastern India. 

(b) The salient features are given in the 
Statement below. 

1. Rainfed Upland 

2. Rainfed low land shallow water 
(Flood Prone Areas) 

3. Rainfed deepwater 

4. Rainfed lowland shalloW water 

The research programme will be under-
taken in the 4 lead Centres mentioned above 
and 11 sub-centres, spread overthe Eastern 

STATEMENT 

Collaborative Research Programme on the 
Development of Rainfed 

Rice Production in Eastern India. 

The Collaborative Research Programme 
will have a 2F(1.2) years research schedule 
(1.7.87to 31.12.89) to be undertaken jointly 
by the Indian Council of Agricultural Re-
search (ICAR) and International Rice Re-
search Institute (IRRI) and will consist of the 
following:-

a) Rice environmental analysis 

b) Varietal improvements. 

c) Rainfed Rice crop management. 

d) Rainfed cropping patterns. 

e) Training. 

f) Post harvest technology. 

Programme of work 

The programme of work will be research 
oriented and will have on-farm-evaluation of 
appropriate technology in the following 
types of rice cultivation. 

Lead Centres 

Upland Rice Research Station, 
ICAR, Hazaribagh, Bihar. 

Assam Agricultural University 
Rice Research Station, 
Titabar, Asssm. 

Narendra Dev University of 
Agriculture & Technology, Deep-
water Rice Research Station, 
Ghagraghat (U.P) 

Chinsurah Rice Research 
Station, West Bengal. 

Stat~s including East UP and East MP. 

The Agreement provides for a total fund-
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ing of Rs. 104.59 lakhs by IRRI. The funds (c) in what way the shift in the policy 
will be released by the International Fund for would be beneficial so far as the require-
Agricultural Oevelopment (IFAD), by the ·ments of the fertilizers in the country are 
encashment of security and the amount concerned? 
made available to the ICAR through the IRRI 
Liaison office in New Delhi. 

Execution and Implementation of pro-
gramme 

The programme will be implemented 
under the auspices of the ICAR. The ICAR 
shall have unhindered access to all the re-
search material generated during the execu-
tion of the Programme. The reports and 
other materials proposed to be provided to 
the IF AD, will be written as perthe modalities 
agreed upon between ICAR and IRRI. 

The Agreement will be in force till the 31 st 
December, 1989 unless this is terminated 
earlier or continued beyond that date by 
mutual agreement between the parties. 

Shift In Policy Regarding Fertilizer 
Industry 

2094. SHRI BALASAHEB VIKHE 
PATIL: 

DR. V. VENKATESH: 

Will the Minister of AGRICULTURE be 
.. pleased to state: 

(a) whether there is any shift in 
Government's policy regarding fertiliser in-
dustry; 

(b) if so, reasons therefor; and 

Year Allotment made by the 
Union Government 

1985-86 22.07 

1986-87 22.80 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) No, Sir. 

(b) and (c). Do not arise. 

Allotment of Fertilizer. to Assam 

2095. SHRI BHADRESWAR TANTI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government have 
made any allotment of different varities of 
fertilisers to Assam during 1985-86 and 
1986-87· 

(b) if so, whether the allotment made is 
quite adequate to meet the requirements of 
the State; and 

(c) if so, the details ~nd quantity thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISmy OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). The requirement of fertil-
isers are assessed in terms of nutrients. The 
following table gives the details of fertiliser 
nutrients allotted by the Union Government, 
total quantity· made available and the con-
sumption of fertilisers in Assam during the 
years 1985-86 and 1986-87: 

COOO tonnes N+P+K) 

Total availability Total consumption 

57.13 16.74 

56.39 17.65 
(Estimated) 

The above table shows that the allotment of fertiliser made was quite adequate to meet the 
requirement of the State. 
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Scheme for Small and Marginal 
Fishermen 

2096. SHRI C.D. GAMIT: Will the Min-
isterof AGRICULTURE be pleased to state: 

(a) whether any special scheme has 
been formulated to increase the income of 
small and marginal farmers engaged in fish 
f$\rming if so, the details thereof; .. 

(b) the States where the scheme has 
been implemented so far; 

(c) the number of persons given assis-
tance or loan, State-wise; and 

(d) the extent of increase in the annual 
income of such benefited families? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) To increase the income of farm-
ers including small and marginal farmers 
engaged in fish farming. 184 Fish Farmers 
Deve~entAgencies(FFDAs)havebeen 
set up throughout the cotJntry 90 far. These 
FFDAs provide all the financial. technical 
and extension support to fish farmers. The 
financial support is in the form of subsidies 
for pond development and first year inputs 
and loan through Institutional Finance. Be-
sides, these FFDAs also create a cadre of 
trained fish farmers by imparting training to 
selected fish farmers in modern techniques 
of fish farming. 

(b) The FFDA programme has been 
implemented in the following States and UTs 
namely Andhra Pradesh, Assam, Bihar. 
Gujarat, Haryana, Himachal Pradesh, 
Jammu & Kashmir. Karnataka, Kerala, 
Madhya Pradesh, Maharashtra, Manipur, 
Mizoram,Nagaland. Orissa, Punjab, Rajast-
han. Tamil Nadu, Tripura. Uttar Pradesh and 
west Bengal and the Union Territory of 
Pondicheny . 

(c) and (d). The information is being 

collected and will be laid on the table of the 
Sabha. 

[English] 

MNCS In Flsherle. Operation 

2097. SHRI AMARSINH RATHAWA: 
SHRI CHINTAMANI JENA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the particulars of muhinational com-
panies and big business houses having fish-
ing vessels; 

(b) the coast on which theV operate; 

(c) the impact of these trawlers on the 
earnings of small fishermen; 

(d) whether it is a fact that small fisher-
men have complained against the operation 
of these vessels in our waters; and 

(e) if so, the details thereof and the action 
taken to· solve their problem? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) InflJrmation is being collected. 

(b) They operate from both the coasts. 

(c) Fishing zones have been demar-
cated for traditional craft. mechanised fish-
ing boats and deep sea fishing vessels by all 
the State Governments and Union Territo-
ries in the main land except Gujarat and 
West Bengal States and the Union Territory 
of Pondicherry, either by suitable legislation 
or by issuing executive orders. As par this, 
operation of deep sea fishing trawlers is 
prohibited in the fishing zones demarcated 
for traditional and mechanised sector. 

(d) No, Sir. 

(8) Does not arise. 
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Dlveralflcatlon of Fishing Industry THE MINISTER OF STATE IN THE 

2098. SHAI D.P. JADEJA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government propose to 
diversify the fishing industry; if 'so, the details 
therefor; and 

(b) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WI-.NA): (a) Government are encouraging 
the production and ~marketing of diversified 
marine produds. Government have recently 
stopped the introdudion of multipurpose 
deep sea fishing vessels. Henceforth, only 
resource specific vessels for the exploitation 
of non-shrimp resources would be allowed. 

(b) Question does not arise. 

Papan Kalan Project by DDA In 
South Deihl 

2099. SHRI D. P. JADEJA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Delhi Development Author-
ity has taken up a project known as 'Papan 
Kalan Project' in the South West Delhi by 
acquiring about 2000 hectares of land for 
allotment to all the 1,500 cooperative group 
housing societies registered with it; 

(b) if so, the details of the projed; 

(c) the reasons for delay in allotment of 
land to registered cooperative group hous-
ing societies in the above project; and 

(d) when the D. D. A. will be launching 
the scheme of aDotment in the above project; 
and if so; what will be the adual rate of land 
per square yard? 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (d). About 
4,600 acres of land have been acquired and 
placed at the disposal of the DDA in Papan 
Kalan ares. This land is primarily earmark~ 
for allotment to 1500 Coop. Group Housing 
Societies. registered in 1983. The said 
scheme is being formulated in consultation 
with various Government agencies involved 
in the development of land such as D. E. s. 
U. W.S. & S.D.U. etc. As soon as the scheme 
is approved an advertisement will be issued 
in the Pres for inviting applications for allot-
ment of land to the societies as per their 
requirement. DDA is trying to complete it as 
eariy as possible. The actual disposal price 
of the land will be known only after the 
scheme is finalised and ready for implemen-
tation. 

Schemes to Overcome the Housing 
Shortage In Deihl 

2100. SHRI D. P. JADEJA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of schemes framed by 
Government to overcome the housing short-
age in the capital in the context of greater 
emphasis on housing needs; 

(b) what schemes have been planned to 
encourage the cooperative group housing 
movement in the capital in particular and 
what role has been assigned to Delhi Devel-
opment Authority in this regard; and 

(c) when the DDA is going to meet the 
requirements of aU the registered coopera-
tive group housing societies in the capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URB~N DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The requisite 
information is given in Statements I. II and III 
below. 

. (b) and (c). As per information given in 
the Statement IV below. 
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STATEMENT. 

List of schemes Framed by D. D. A. to 
overcome the Housing Shottage in the 
Capital 

i) Group Housing by DDA for EWS, 
LIG. MIG and SFS. 

ii) Housing by privata sector on the 
plots developed and disposed of by 
DDA; 

iii) Housing by large institutions like 
University. College. Hospital etc. 

iv) Police Housing; 

v) Housing by C. H. B. S. on the plots 
developed by them. 

vi) Group Housing by C. H. B. S. 
, 

vii) Housing by Govt. for their employ-
ees. 

viii) Upgradation of services in resettle-
ment colonies. 

ix) Making housing liveable in un-
authorised colonies by developing 
them. 

x) Making housing liveable in urban 
and rural villages by developing 
them. 

xi) Environmental improvement in des-
ignated slum areas. 

xii) Sites & Services. 

xiv) Housing for people living in slum 
areas. 

xv) Housing for destitutes and physi-
cally handicapped. 

xvi) Housing for Community Service 
Personnel. 

xvii) Housing for landless labourers. 

xviii) Housing for swepers. scavengers 
and dhabis. 

xix) Housing to rehabilitate families from 
slum areas. 

xx) Night shelters. 

STATEMENT II 

P. W. D. Delhi Administration construct 
houses for staff of Delhi Administration only. 
The following schemes have recently been 
completed. 

i) 712 quarters (680 Type 'e' and 32 
Typa 10') at Timar Pur. 

ii) The following schemes are in hand: 

a) 375 quarters at Nimri Colony near 
Ashok Vihar Delhi (225 Type II and 
150 Type III). The work is in prog-
ress. 

b) 90 Quarters (Type III) have been 
planned in the Residential Colony at 
Timarpur. The work is yet to start. 

c) 750 Quarters of various types are 
being planned in a plot at Shalimar 
8agh. The construction is yet to 
start. The detailed layout plan is yet 
to be finalised. 

iii) An allocation of As. 135 crores has 
been made by the Ministry of Urban 
Development (Works Divn) for the 
Seventh Plan period and in this 
amount about 15000 quarters for 
Government staff could be con-
structed. 

STATEMENT III 

A number of housing schemes of all 
categories i. e. type-I, II, III, IV & V have been 
undertaken by New Delhi Municipal 
Committee for its employees. The work of 80 
staff quarters was completed in the year 
1986-87 and new schemes of about 350 
houses were taken up during the year 1986-
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87 and 87-88. An expenditure of approxi-
mately Rs. 215 lacs was incurred in the last 
year and a budget provision of Rs. 261 lacs 
under plan works has been made for the 
continuing/new schemes. 

STATEMENT IV 

Since 1970, there has been a well set out 
policy of the Government to encourage 
housing activities on cooperative group 
housing basis. To accelerate cooperative 
group housing. land is allotted to these so-
cieties on pre-determined rates. Various 
Government and semi-Government organ-
isations are sanctioning loans to these so-
cieties on easy terms to strengthen the finan-
cial position of the institutions. Apart from 
sandion loans to these societies. Govern-
ment provides share capital contribution 
under Plan Funds and also authorise them to 
float government guaranteed bonds under 
Market Borrowing Programme. The Central 
Govemment employees who are members 
of these societies can also draw loans under 
the House Building Advance Rules for Cen-
tral Government employees forfinancing the 
cost of construction of fiats. 

The Delhi Development Authority is the 
agency responsible for making available 
developed land to these societies. Out of 
586 Cooperative Group Housing societies 
registered prior to 1983, 517 have been 
aUoted land. The remaining 69 societies 
have either gone under liquidation or have 
not approached the Delhi Development 
Authority for allotment of land. Out of 1415 
societies registered after June, 1983. the 
Registrar of Cooperative Societies has rec-
ommended to the Delhi Development Au-
thority the case of 1220 societies for allot-
ment of land. The land for allotment to these 
societies has been acquired in South-West 
Delhi, near Palam Village popularly known 
as Papankalan Complex. The scheme is 
being formulated in consultation with the 
various Government agencies involved in 
the development of land such as DESU, 
DWS & SOU etc. As soon as the scheme is 
finalised and approved by the Lt. Govemor 
an advertis6ment will be issued in the Press 

inviting applications for allotment of land to 
these societies as per the!r requirement. 
However, no definite time schedule for this 
can be given at this stage. 

Setting up of 'Apple Development 
Fund' 

2101. SHRI YASHWANTRAO 
GADAKH PATll: Will the Minister of AGRI· 
CULTURE be pleased to state: 

(a) whether Government are consider-
ing a proposal to set up an Apple Develop-
ment Fund; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) There is no formal proposal with 
Government at present to set up an Apple 
Development Fund. 

(b) Does not arise. 

Appraisal of Air Station. and TV 
Centre. 

2102. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether Government have under-
taken amid-term Seventh Plan appraisal of 
all the All India Radio Stations and Door-
darshan Centres; and 

(b) if so, the details thereof and the 
outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
No, Sir. 

(b) Does not arise. 
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Setting up of Marketing Intelligence 900PERATION IN THE MINISTRY OF 
Centres of Fruit Marketing AGRICULTURE (SHRI VOGENDRA MAK-

WANA): (a) Ves Sir. 
2103. SHRI YASHWANTRAO 

GADAKH PATlL: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Govemment propose to set 
up marketing intelligence centres for fruit 
marketing; 

(b) if so, the details thereof; 

(c) the places selected and the criteria 
for selection thereof; and 

(d) the progress made in the establish-
ment thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

(b) The Market Information Service for 
fruits namely mango, banana, citrus, apple 
and grape and vegetables such as potato, 
onion, tomato, cabbage, cauliflower, brinjal, 
peas and okra will be established in 20 
Centres in India. 

(c) The details of Centres which will be 
covered under this scheme are given in the 
Statement below. These centres have been 
proposed in view of their importance for the 
fruits and vegetables covered under the 
scheme. 

(d) No progress has been made under 
the scheme as the sanction for its implemen-
tation will be issued shortly. 

STATEMENT 

Proposed Ma,*et Information Centres for Fruits and Vegetables 

SI. No. Name of the State Place for the Market Information 
Centre 

1. Andhra Pradesh Hyderabad 

2. Assam, Manipur, Meghalaya Guwahati 
Nagaland, Tripura 

3. Bihar Patna 

4. Gujarat Ahmedabad 

5. Haryana Chandigarh 

6. Himachal Pradesh Shimla 

7. Jammu & Kashmir Srinagar/Jammu 

8. Karnataka Bangalore 

9. Kerala Trivandrum/Cochin 

10. Madhya Pradesh Bhopal 

11. Maharashtra Bombay 
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1 2 3 
12. Maharashtra Nagpur 

13. Orissa Bhubaneshwar 

14. Punjab Jullandhar 

15. Rajasthan Jaipur 

16. Sikkim Gangtok 

17. Tamil Nadu Madras 

18. Uttar Pradesh Lucknow 

19. West Bengal Calcutta 

20. U. T. of Delhi Delhi 

N. B. The locations indicated above are tentative and minor adjustments keeping in view the 
importance of terminal markets can be made in consultations with the respective State 
Governments. I d t t t pease 0 s ae: 

Insurance cover for Fruit Crops (a) whether Fourth Pay Commission has 

2104. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government are consider-
ing a proposal for providing an insurance 
cover to fruit crops; 

(b) if so, the details therefor; and 

(c) if not, the reasons thereof? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON): (a) to (c). ~ Scheme 
for inclusion of apple crop under the Com-
prehensive Crop Insurance Scheme was 
prepared but it was decided that an indepth 
review of the fundioning of the Crop Insur-
ance Scheme should be done and the pro-
posal for coverage of apple crop should be 
reformulated. Accordingly, a Group has 
been constituted to study the functioning of 
the Comprehensive Crop Insurance 
Scheme. 

Recovary of Llc.nce Fe. for Gov-
.rnment Accommodation 

2105. ·SHRI C. JANGA REDDY: Will the 
Minister of URBAN DEVELOPMENT be 

recom mended recovery of licence Tee for 
Government accommodation at a flat rate 
with reference to type of accommodation 
allotted to the employees and that the rata 
should be uniform ally applicable throughout 
the country; 

(b) if so, the follow-up action taken; and 

(c) what are the licence fee rates of 
different categories of Government aocom-: 
modaticn? .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) Decision has been taken by the 
Government to fix flat rates of licence faa for 
accommodation available in general pool 
under the Ministry of Urban Development 
and for accomodation under all other Mini. 
tries/Departments of the Govemment ex-
cepting sub-standard and un-classified ac-
commodation and accommodation for Serv-
ice personnel under the Ministry of Defence 
and accommodation under the contlQi of 
Ministry of Railways. 

(c) A statement is given below. 
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STATEMENT 

Statement indicating flat rate of licence fee fixed for various types of accommodation. 

S. No. Type of Range of Flat rate Rematks. 
accomo- living area of licence 
dation. (Sq. Mr.) fee proposed 

to be fixed.(Rs} 

1 2 3 4 5 

1. A Upto 30 10 Quarters sharing toilet facilities 
meant for more than two quarters. 

2. A Upto 30 15 Quarters sharing toilet facilities 
meant for two quarters. 

3. A Upto 30 25 Old quarters with plinth area less 
than 300 sq. ft. 

4. A Upto 30 35 Quarters with plinth area more 
than 300 sq. ft. 

5. 8 26.5 35 Crash Programme type-8 quarters 
with plinth area of 350 sq. ft. since 
reclassified as Type-A. 

6. 8 32 to 40 50 

7. B 41 to 50 75 

8. C 34.5 60 Crash programme type-C quarters 
with plinth areas of 425 sq. ft. 
since reclassified as type-B. 

9. C 44 to 45 85 

10: C 56 to 65 105 

11. 0 59 to 75 115 

12. 0 76 to 91.5 145 

13. E. Upto 106 185 

14. E. Beyond 106 210 

15. E. I Upto.159.5 260 

16. E. I Beyond 159.5 300 

17. E. II 189.5 to 254.5 350 
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1 2 3 4 5 

18. E. III 243 to 350 500 

19. E. III ~50.5 to 522 600 

Hostel Accommodation: 

20. Single room. 21.5 to 30.0 65.00 

21. Single room. 30.5 to 39.5 90.00 

22. Double room. 47.5 to 60 125.00 

For servant quarters and garages, allotted independent of the regular accommodationl 
hostel, the following flat rates are proposed to be recovered: 

i) Servant quarters As. 10 per month. 

ii) Garages Rs. 5 per month. 

Landless Labour Households 
benefited under RLEGP 

2106. SHRI C. JANGA REDDY: Will the 
Minister of AGRICULTURE be pleased to 
sta~: 

(a) the State-wise number of rural lan-
dless labour households of which, at least 
one memeber holds a job up to 100 days in 
a year under the Rural Landless Employ-
ment Guarantee programme; 

(b) the types of jobs so provided and 
whether this programme has yielded to such 
households, benefits of a lasting nature; and 

(c) the expenditure incurred by different 
States and the Union Government on this 
programme, during each of the last three 
years and the current year? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) to 
(c). The twin objective of Rural Landless 
Employment Guarantee Programme is to 
provide wage employment to rural landless 
persons during the lean agricultural periods 
by creation of durable rural infrastructure. 
Works relevant to 20-Point Programme and 
Minimum Needs Programme like rural 
roads, drinking water tubewells, primary 
school buildings, houses for Scheduled 
Castes and Scheduled Tribes etc. are cre-
ated alongwith employment generation. 

The progress of employment generation 
under the programme is monitored in terms 
of mandays of employment generated be-
cause the provision of guarantee has not yet 
been implemented due to administrative 
complexities and financial implications. The 
number of mandays otemployment gener-
ated, expenditure incurred under the pro-
gramme is different StateslUTs during the 
last three years and current year are shown 
in the Statement I and II below. 
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STATEMENT·I 

Rural Landless Employment Guarantee Programme 

Statement showing StatelUT-wise details of employment generated under RLEGP 
during 1984-85, 1985-86, 1986·87 and 1987-88. 

(Iakh mandays) (PROVISIONAL) 

S.No StatelUt 1984-85 1985·86 1986-87 1987-88 
(As on 3.8.87) 

1 2 3 4 5 6 

1. Andhra Pradesh 217.55 224.49 299.83 48.44 

2. Arunachal Pradesh 1.12 1.30 0.06 

3. Assam 35.66 22.32 40.81 13.98 

4. Bihar 336.52 232.73 .... 28.66 56.12 

5. Gujarat 83.72 70.62 79.63 18.29 

6. Haryana 7.90 15.18 17.12 1.25 

7. Himachal Pradesh 17.93 15.85 19.11 2.40 

8. Jammu & Kashmir 11.07 8.59 18.55 0.18 

9. Karnataka 178.44 188.29 160.46 28.42 

10. Kerala 49.98 76.99 113.72 13.24 

11. Madhya Pradesh 232.18 194.24 278.83 25.59 

12. Maharashtra 327.69 230.27 222.44 40.31 

13. Manipur 5.46 0.47 1.45 0.64 

14. Meghalaya 0.23 2.02 2.77 0.79 

15. Mizoram 2.82 1.06 12.04 0.16 

16. NagaJand 2.80 2.56 3.01 0.50 

17. Orissa 73.22 121.29 175.94 19.89 

18. Punjab 20.95 20.69 18.02 2.41 

19. Rajasthan 67.66 64.27 152.26 19.82 
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1 2 3 4 5 6 

20. Sikkim 0.43 1.67 2.89 0.83 

21. Tamil Nadu 311.74 288.45 320.39 23.30 

22. Tripura 8.47 12.09 8.62 0.11 

23. Uttar Pradesh 505.62 468.25 527.61 '64.04 

24. West Bengal 72.83 110.64 219.74 37.13 

25. A & N Islands 0.29 0.76 0.13 

26. Chandigarh 0.31 0.24 0.09 

27. 0& N Haveli 0.31 0.59 0.18 

28. Delhi 2.20 0.32 0.36 0.21 

29. Goa, Daman & Diu 2.51 1.99 2.24 0.87 

30. Lakshadweep 0.65 0.84 1.05 0.19 

31. Pondicherry 1.54 0.75 1.22 0.29 

ALL INDIA 2576.10 2379.79 3031.51 419.77 

STATEMENT "'II 

Rural Landless Employment Guarantee Progr.amme 

Statement showing StatelUT-wise details of expenditure incurred under RLEGP 
duiring 1984-85, 1985-86m, 1986-87 and 1987-88 (Provisional) 

(As.lakhs) 

S.No StatelUT 1984-85 1985-86 1986-87 1987-88 
(As on 3.8.87) 

1 2 3 4 5 6 

1. Andhra Pradesh 4474.13 5037.18 7080.68 1076.37 

2. Arunachal Pradesh Nil 16.00 24.11 1.31 

3. Assam 761.40 452.98 1301.44 282.35 

4. Bihar 4279.25 4658.26 8385.88 1654.40 

5. G uja rat 1522.22 1512.63 1872.96 379.02 
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1 2- 3 4 5 6 

6. Haryana 352.53 522.47 642.63 65.20 

7. Himachal Pradesh 227.88 2'27.30 348.62 50.40 ... 
8. Jammu & Kashmir 213.80 160.98 409.88 1.44 

9. Karnataka 1850.76 2336.82 2081.02 399.05 

10. Kerala 1712.46 2076.00 3263.48 230.30 

11. Madhya Pradesh 2511.39 2878.68 4848.20 394.95 

12. Maharashtra 3829.72 3790.03 3411.90 526.25 

13. Manipur 82.45 24.72 40.12 11.61 

14. Meghalaya 6.38 46.23 67.12 17.64 

15. Mizoram 34.27 15.24 272.80 4.90 

16. Nagaland 65.00 70.70 90.42 7.50 

17. Orissa 992.16 1719.98 3781.77 368.89 

18. Punjab 575.00 583.30 789.32 117.21 

19. Rajasthan 970.12 1107.56 2475.92 264.51 

20. Sikkim 10.18 40.14 65.58 16.15 

21. Tamil Nadu 5674.34 4354.34 5728.79 417.26 

22. Tripura 131.22 183.58 232.05 3.66 

23. Uttar Pradesh 6546.90 9412.84 11749.82 2235.96 

24. West Bengal 945.00 2133.43 4637.06 706.72 

25. A & N Islands 3.22 6.63 17.40 1.18 

26. Chandigarh 4.47 11.27 1.61 

27. 0& N Haveli NIL 9.44 20.79 2.29 

28. Delhi 5.83 10.82 14.29 1.47 

29. Goa, Daman & Diu 43.78 48.33 ~8.79 20.91 

30. Lakshadweep 10.39 13.27 16.33 3.65 
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1 2 3 4 5 6 

31. Pondicherry 16.90 44.41 42.08 8.75 

ALL INDIA 37853.15 43506.51 62772.86 9270.60 

Improvement In Working of Director-
ate of Oilseeds Research 

2107. SHRI C. JANGA REDDY: Will the 
Minister of AGRICULi"URE be pleased to 
state: 

(a) whether there is any proposal to 
improve the working of the Directorate of 
Oilseeds Research, Hyderabad; if so, the 
details thereof; 

(b) whether Andhra Pradesh Govern-
ment has allotted the required land for the 
improvement of oilseeds output; and 

(c) the locations of the land given to the 
Directorate in 1985-86 and 1986-87? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGAICUL TURE (SHAI YOGENDRA MAK-
WANA): (a) Taking into consideration, the 
needs of the Directorate of Oilseeds Re-
search, Hyderabad, it has been strength-
ened with additional manpower, infrastruc-
ture and other facilities during the 7th Plan. 
As such, there is no further proposal under 
consideration. 

(b) The Andhra Pradesh Government 
has provisionally accepted to provide land to 
the Directorate of Oilseeds Research near 
Hyderabad. 

(c) During 1985-86 and 1986-87, the 
land given to the Directorate is located at 
Rajendranagar Campus of the Andhra 
Pradesh Agricultural University, Hyderabad. 

K.V. KS. In Andhra Pradesh 

2108. SHRI V. TULSIRAM: Will the 
Minister of AGRICUL lURE be pleased to 

state: 

(a) the places in Andhra Pradesh where 
Krishi Vigyan Kendras are proposed to be 
opened in 1987, 1988 and 1989; 

(b) whether Government propose to set 
up such a Kendra in Mehboob Nagar District 
of Andhra Pradesh, if so, the details thereof; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI YOGENDRA MAK-
WANA): (a) At present, there is no proposal 
to establish new Krishi Vigyan Kendras in 
the State of Andhra Pradesh during the year 
1987,1988 and 1989. 

(b) No. Sir. 

(c) No additional funds have been pro-
vided for the establishment of new Krishi 
Vigyan Kendra during the Seventh Five Vear 
Plan. 

[ T;anslation] 

Supply of Seeds by Associated 
Agricultural Development Founda-

tion 

2109. SHRI VILAS MUITEMWAR: 
SHRI SARFARAZ AHMAD: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the rates at which the seeds were 
purchased by Associated Agricultural De-
velopment Foundation from central state 
seeds agencies and the rates at which they 
were supplied to the farmers; 
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(b) whether there v,,,any appreciable COOPERATION IN THE MINISTRY OF 
difference between these two prices; and AGRICULTURE (SHRI YOGENDRA MAK-

WANA): (a) The rate at which the seeds 
(c) if so. the reasons therefor? were purchased by Associated Agricultural 

Development Foundation from Central 
State Seed Agencies and the rata at which 

THE MINISTER OF STATE IN THE they were supplied to the farmers are as 
DEPARTMENT OF AGRICULTURE AND under: 

Name of Central 
State Agencies 

Kindlvariety of seed Procurement Sale rats 
rate (Rs .flBr Kg.) (Rs. 1 Kg.) 

National Seeds Corporation Cauliflower I. J. 
Brinjal P. K. 
Bottle Gourd PSPL 
Tomato PED 

125 
90 
45 

175 

125 
90 
45 

175 

Indian Agricultural 
Research Institute, 
Katrain. 

Cauliflower PS8-1 
Cauliflower K-I 
Cabbage G. A. 

1500 
720 
375 

1500 
720 
375 

Sale of seed at the same 
rate as procurement rate 
was undertaken as a service 
to farmers. 

(b) No, Sir. 

(c) Question does not arise. 

[English] 

Sale of Telugu Films during I. F. F. 

2110. SHRI V. TULSIRAM: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the total number of Telugu films that 
were sold during the Film Festival held in 
New Delhi some time back; 

(b) whether the number of Telugu films 
sold was negligible; and 

(c) if so, the language-wise details of 
films sold? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRr A. K. PANJA): (a) 

and (b). No Telugu film was sold during the 
International Film Festival held in New Delhi 
in January, 1987. 

(c) Though offers were received for the 
purchase of 14 Hindi and 7 Bengali films, the 
details of the films actually sold so far are: 

1. Tarang Hindi 

2. Debshishu II 

3. Massey Saheb II 

4. Naache Mayuri .1 

5. Mirch Masala II 

6. Tawaif .. 

7. Naam It 

Comparable price. of Fertilizer. 

2111. SHRr LALITESHWAR SHAHI: 
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Will the Minister of AGRICULTURE be [Translation] 
pleased to state: 

(a) the price of fertilizer per k.g. in India 
and in the neighbouring and developed 
countries; 

(b) whether the price of fertilizers in India 
is much higher than in the neighbouring and 
developed countries; if so, the reasons 
therefor; and 

(c) the steps contemplated to brign down 
the prices of fertilizers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR~CUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). As per the statistics 
col1ected by Food and Agriculture Organisa-
tion the price of fertiliser in terms of per kg. of 
N (1984-85) in India and in some of the 
neighbouring and developed countries is 
given in the statement given below. 

(c) The prices of fertilisers are already 
highly subsidised. 

STAT&MENT 

Price paid by Farmers in US Dollars to 
buy one Kg. of N in different Countries 1984-
85. 

Country Price per kg. of N 
in U. S. Dollar 

Afghanistan 0.344 

Bangladesh 0.389 

India 0.393 

Sri Lanka 0.244 

Japan 0.704 

Pakistan 0.367 

Canada 0.541 

U. S. A. 0.520 

National Research Centre on 
Coldwater Fisheries In U. P. 

2112. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have final~' 
approved the setting up of a National Re-
search Centre on CoJdwater Fisheries at 
Champavat Bhimtal in Pithoragarh district of 
Uttar Pradesh; and 

(b) if so, the reasons for delay and the 
steps taken to expedite the matter? 

THE MINISTER OF STATE IN THE' 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. 

(b) The question does not arise. 

Cooperative Societies 

2113. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a} the total number of co-operative 
societies in the country; 

(b) the number of cooperative societies 
out of above not fundioning, State-wise; and 

(c) the steps taken or proposed to be 
taken to revive them? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON): (a) There were 3.26 
lakh cooperative societies of all types in the 
country as on 30. 6.1981-for which the latest 
data is available. 

(b) The information is given in the state-
ment below. 

(c) The strategy for development and 
strengthening of cooperative societies as 
envisaged in the Seventh Five Year Plan is 
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as under: 

(i) comprehensive development and 
primary agricultural credit societies 
to function as multi-purpose viable 
units; 

(ii) realignment of the policies of pro-
cedures of cooperatives to expand 
the flow of credit and ensure supply 
of inputs and services particul~rly 
to the weaker sections; 

(iii) taking up of special cooperative 
programmes for implementation in 
the under-developed States spe-
cially in the North Eastern Region; 

(iv) strengthening the consumer coop-

erative movement in the urban as 
well as rural areas so that it can 
play a pivotal role In the public 
distribution system; and 

(v) promoting professional manage-
ment and strengthening of affec-
tive training facilities for improving 
the operational efficiency. 

Further. the Conference of State Ministers of 
Cooperation held in 1986 suggested meas-
ures for revitalisation of cooperatives under 
the restructured 20 Point Programme. The 
measures as finalised by the Conference 
have tseen recommended to the State Gov-
ernments with a request that strategy and 
action plan may be devised to expedite fol-
low up action thereon. 

STATEMENT 

State-wise Total Number of Cooperative Societies and number of Dormant Societies 
as on 30-6-1981 

SI.No. StateslUTs. Number of Societies 
Total of which 

Dormant 

1 2 3 4 

1. Andhra Pradesh 38.244 10.685 

2. Assam 10,493 4.391 

3. Bihar 18.331 4,808 

4. Gujarat 32.233 3,449 

5. Haryana 8,072 2,330 

6. Himachal Pradesh 3,368 345 

7. Jammu & Kashmir 1,728 201 

8. Karnataka 18,205 4,009 

9. Kerala 9.332 1,243 

10. Madhya Pradesh 12,260 2,668 

11. Maharashtra 60,315 4.603 
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12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman & Nicobar Islands 

24. Arunachal Pradesh 

25. Chandigarh 

26. Dadra Nagar Haveli 

27. Delhi 

28. Goa, Daman & Diu 

29. Lakhadweep 

30. Mizoram 

31. Pondicherry 

An India 

[English 1 

Casualty of Fishermen on Sea 

2114. SHRI CHINTAMANI JENA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

3 4 

2,223 1.016 

627 111 

434 22"4 

5,072 1.152 

16,981 3.&15 

15,919 5,551 

N.A. N.A. 

22,400 ·5,206 

907 385 

27,050 9,946 

21,039 5,022 

246 92 

91 27 

418 121 

37 10 

2,501 765 

464 166 

35 3 

N.A. N. A. 

292 6 

3,26,327 72,050 

(a) whether it is a factthat a large number 
of fishermen lost their lives while fishing in 
sea every year; 

(b) if so, the number of fishermen who 
lost their lives during the last three years. 
State-wise; and 
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(c) the steps taken by Government to 

reductl the casuatty on sea? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). The information is being 
collected and will be laid on the Table of the 
Sabha. 

Pepper Production hit by Drought 
and Diseases 

2115. PROF. P. J. KURIEN: Will the 
Minister of ACRICUl TURE be pleased to 
state: 

(a) whether the Government are aware 
that a major quantity of oepper is produced 
at Idukki in Ke~ala; 

(b) whether the production has been hit 
by drought and diseases; and 

(c) if so, the steps taken to remedy the 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Production of pepper in 
Idukki district of Kerala during the crop year 
1985-86 was higher at 2537 tonnes as 
compared to 1778 tonnes and during the 
crop yea~ 1984-85. Idukki district is a major 
producer of the crop in the State. 

(c) In order to increase the production of 
pepper in Kerafa and other States, following 
Centrally Sponsored Schemes have been 
approved for implementation during the 
current plan period: 

i) Production and distribution of 
rooted cuttings of high yeilding 
pepper varieties; 

ii) Establishment of model gardens 
for high YEtilding pepper varieties; 

iii) Distribution of input kits and spray-

ers to small and marginal farmers 
for increasing pepper production; 
and 

iv) Field demonstration of peper. 

In addition, a sum of Rs. 143.0 lakhs has 
been earmarked for the Centrally. Spon-
sored Scheme of Rehabilitation of pepper 
.gardens in Kerala to increase the productiv-
ity of pepper, by adopting recommended 
package of practices. Besides, a Central 
Sector Scheme for Establishment of Central 
Nurseries for Hybrid pepper (Panniyur -I) at 
the Kerala Agricultural University, Trichur, 
has been sanctioned at a cost of Rs. 0.75 
lakhs during 1987-88. Under this ~cheme. 
1.5lakh rooted cuttings of Panniyur-I pepper 
targetted to be produced and distributed. 

Functioning of Agricultural Cost. 
and Price. Commission 

2116. DR. A.K. PATEL: Will the Minis-
ter of AGRICULTURE be pleased to state 
the details of the guidelines on which the 
Commission on Agricultural Costs and 
Prices functions to achieve parity between 
the industrial workers' and agricuttural work-
ers' standard of living and parity between 
margin of profits as percentatage over in-
vestments on industrial and agricuttural 
sectors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): While recommending the price 
policy and the relative price strudure for 
diff9rent agricultural commodities, the 
Commission keeps in view the following:-

i) The need to provide incentive to 
the producer for adopting im-
proved technology and for devel-
oping a production pattern broadly 
in the light of national require-
ments. 

ii) The need to ensure rational utilisa-
tion of land. water and other pro-
dudion resources. 
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iii) The likely effect of the price policy Drinking Water for problem Villag •• 
on the rest of the economy. particu-
larly on the cost of living, level of 2117. SHRI A.K. PATEL: Will the Min-
wages, industrial cost structure ister of AGRICULTURE be pleased to state: 
etc. 

The terms of reference of the Commis-
sion enjoin upon it to make its recommenda-
tions with a view to evolving a balanced and 
integrated price structure in the perspective 
of the overall needs of the economy. 

In so far as maintaining parity between 
the prices of agricultural produce and indus-
trial products is concerned, it may be stated 
that while recommending the price policy 
and the relative price structure for agricul-
tural commodities, the Commission inter-
alia keeps under review the changes in 
terms of trade between agricultural and non-
agricultural s..aors. Accordingly. while 
making its recommendations on price policy. 
the Commission takes into account the rise 
in prices of the commodities purchased by 
the farmer for his home and farm consump-
tion as well as the prices received by him for 
his produce sold in the market. 

(a) whether in 1986-87morethan40,OOO 
and in 1987-88. about 50,500 problem vil-
lages were to be provided safe drinking ., 
water; 

(b) the State-wise progress made so far 
in this regard; and 

(c) the estimated number of problem 
villages. State-wise. after 1987 -88? 

THE MINISTER OF STATE IN THE 
DEPAR~ENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) In 
1986-87.35930 problem villages were to be 
provided with safe drinking facilities. The 
actual achievement was 48,350 villages. In 
1987-88. the target is to cover 50,570 prob-
lem villages including partial coverage. 

(b) and (c). A statement is given below. 

STATEMENT 

1 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarst 

5. Harysna 

G. Himachal Pradesh 

7. Jammu & Kishmir 

8. Kamatak. 

No. of problem villages 
covered· during 

1986-87 1987-88 

2 

2644 

1608 

3239 

1002 

480 

500 

445 

4244 

(upto June, 
87' 

3 

1058 

194 

61 

149 

90 

102 

28 

434 

No. of problem villages 
(estimated to be covered 
after 1987-88 

4 

1643 

1721 

3012 

804 

1952 

1952 

1606 
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9. Ka ral a 100 

10. Macthya Pradesh 3730 

11. Maharashtra 6483 

12., Manipur 170 

13. Meghalaya 450 

14. Nagaland 38 

15. Orissa 2936 

16. Punjab 180 

17. Rajasthan 1871 

18. Sikkim 38 

19. Tamil Nadu 3837 

20. Tripura 690 

21. Uttar Pradesh 11997 

22. West Bengal 1375 

23. A & N Islands 39 

24. ArunachalPradesh 165 

25. Goa, Daman & Diu 

26. Lakshadweep 

27. Mizoram 70 

28. Pondicherry 19 

Total 48350 

* Including partially covered villages. 

Ramote Control Air Ground System 
at Bangalora Airport 

2118. SHRI SAM. GURADDI: 
SHRI G.S. BASAVARAJU: 
SHRIMATI BASAVARAJES-

WARI:' 

• 

3 4 
18 

1560 7118 

1783 33612 

31 309 

6 2248 

o 406 

477 4875 

37 8138 

725 2024 

8 

923 

16 933 

1697 13416 

361 5937 

5 

3 

7 360 

9774 90144 

Will the Minister of CIVIL AVIATION be 
Dleased to state: 

(a) whether it is a fact that the National 
Airports Authority of India has finalised a 
scheme for commissioning a ramota control 
air ground system at Bangalore airport at a 
cost of Rs. 2 crores; 
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(b) if so, when this is likely to be imple- TOURISM (SHRI JAGDISH TYTLER): (a) 
mented and completed; and to (c). Indian Airlines has initiated the proc-

(c) the total cost involved and salient 
features of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
to (c). The National Airports Authority has 
established Remote Control Air Ground 
Circuit (RCAG) System at Sangalore to 
provide direct pilot to Controller contact on 
Very Higtf Frequency Radio Telephone 
(VHF-RT). Trivandrum-Bangalore and 
Madras-Bangalore circuits are already 
operational since the 31 st of March, 1986 
and 14th of June, 1987 respectively. Equip-
ment worth about Rs. 6 lakhs has been 
installed. In addition, an expenditure of 
about Rs. 5.41 lakhs per annum is being 
incurred on rental of Voice Grade ,Speech 
Circuits hired from the Department of Tele-
communication. -

AcquiSition of Boeing 737s by IA on 
Lease 

2119. SHRI S.M. GURADDI: 
SHRI G.S. BASAVARAJU: 

Will the Minister of CIVil AVIATION be 
pleased to state: 

(a) whether Indian Airlines plans to ob-
tain on lease four Boeing 7375 and one 
Airbus 300 to relieve the capacity shortage 
which has caused a higher incidence in 
turnway traffic; 

(b) whether any negotiations in this 
regard have been held; and 

(c) the time by which the Indian Airlines 
is likely to obtain these Boeings and to what 
extent the capacity shortage will be re-
moved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 

ess with Airbus Industries for lease of one 
Airbus and 4 B - 737s during 1987-88, H 
decided, Indian, Airlines will be able to meet 
the estimated traffic requirements for 1987-
88 with the addition of the leased aircraft. 

Dry Land Farming In Rajasthan 

2120. SHRI SHANTI DHARIWAL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the total area under dry land farming 
in Rajasthan where pulses and oildseeds 
are produced; 

(b) whether the support price so fixed by 
Government is beneficial to the cultivators in 
Rajasthan cultivating on dryland areas; 

(c) whether some incentives and other 
benefits are being provided to the farmers in 
Rajasthan farming on dryland areas to im-
prove their conditions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The total area under dry land 
farming ;" Rajasthan under pulses and 
oilseeds during 1984-85 was 31.19 and 
12.63 lakh hedares respectively. . 

(b) Yes. Sir. 

(c) and (d). For the development of dry 
land farming in the country on watershed 
basis, a Centrally Sponsored Scheme -
National Watershed Development Pro-
gramme for Rainfed Agriculture has been 
launched in 16 States including Rajasthan 
from 1986-87 for the remaining period of 
Seventh Plan. Rs. 24 crores has been allo-
cated to Rajasthan State for the period of 
four years of Seventh Plan (1986-87 to 
, 989-90). which is to be equally shared by 
Central and State Governments. Under the 
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project. financial assistance is provided on 
improved tools and equipments. training. 
adoptive trials land and moisture manage-
ment for cropping system introduction. 

Dry Land Cultivation In Rajasthan 

2121. SHRt SHANTI DHARIWAL: 
SHRI VISHNU MODI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the total area under dryland cultiva-
tion in the State of Rajasthan; 

(b) the financial assistance which the 
Government of India are considering to 
provide to the State for the development of 
dryland farm ing; and 

(c) the total area brought under dryland 
development scheme in the State during the 
last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The total Net Un-irrigated area 
under dryland cultivation in the State of 
Rajasthan was 12.01 million hectares during 
1984-85; 

(b) and (c). The Government of India has 
launched a Centrally Sponsored Scheme of 
National Watershed Development Pro-
gramme for Rainfed Agriculture in 16 States 
including the State of Rajasthan from the 
year 1986-87 to 1989-90. For this Scheme 
the Government of India has provided an 
outlay of As. 3 erare. annually. as Central 
Share. Under this Scheme the Government 
of India sanctioned funds to cover 2,369 
hectares during 1986-87. the first year of the 
Schema. 

Development of Kota Airport 

2122. SHAI SHANTI DHARIWAL: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether there is any proposal undar 
consideration of the Govflrnment to develop 
the Kota Airport which is in a neglected 
shape; 

(b) if so, the details thereof; and 

(c) the extent to which this airport will 
attract the tourists to Kota. Bundi and Jhala-
war regions which are rich areas for natural 
beauty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH lYTLER): (a) 
and (b)l_ Subject to availability of funds, it is 
proposed to take up (i) extension and modi-
fication of terminal building; (ii) resurfacing 
of runway and (iii) construction of security 
wall at Kota airport during the Seventh Plan 
period. 

(c) It is expected that development of 
Kota airport would result in a greater inflow 
of tourist traffic to the region. No specific 
survey to determine the extent of tourists 
inflow to Kota, Bundi and Jhalawar region, 
has been carried out. 

[ Translation] 

Appointment of HarlJan8f Ad Ivasls In 
Department of Civil Aviation 

2123. SHRr RAM BHAGATPASWAN: 
WHI the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the number of officers appointed in 
Class I. II, III, and IV posts in the Civil 
Aviation department during the last three 
years; 

(b) the number of Harijans and Adivasis 
among them who were given appointment; 

(c) the precentage of Harijans and Adi-
vas is who have been given appointment in 
each of the categories; and 

(d) whether the constitutional provisional 
regarding representations for SC&ST have 
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been complied with and it not, the reasons MINISTRY OF CIVIL AVIATION AND MIN-

therefor? ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) to 

THE MINISTER OF STATE OF THE (d). A statement is given below. 

STATEMENT 

(a) to (c). The number of officers appointed in the Ministry of Civil Aviation (Main) showing 
the nUlT!ber of Harijans and Adivasis and their percentage during the last three years is as 
under:-

Category of Post No. of officers Number of Percentage of 
appointed. 

1984 

C'lass I 2 

Class II 7 

Class III 62 

Class IV 6 

1985 

Class I 8 

Class II 43 

Class III 34 

Class IV 4 

1986 

Class I 2 

Class II 2 

Class '" 27 

Class IV 11 

(d) The appointments in the grades of 
Class I, II, and III are made through the 
Department of Personnel and Training and 
in the grade of Class IV through the Employ-

SC ST SC ST 

9 3 14.S 4.8 

3 SO 

1 12.5 

7 16.2 

7 3 20.6 8.8 

3 75 

4 3 14.8 11 

3 27 

ment Exchange. The policy of the Goy.m .. 
ment laid down from time to time for imple-
menting the reservation policy is baing fol-
lowed by the Ministry. 
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Use of New and Cost Effectlv. meth· 
ads In Construction by Government 

Agencies 

2124. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

~a) whether at the Housing Ministers 
Conference held recently t it has been de-
cided that at least ten per cent of housing 
construction by Governmental agencies 
would use new and cost effective methods; 

{b) if so, whether any guidelines have 
been given to the Government agencies 
regarding makinR this mandatory; 

(c) what new methods are contemplated 
under this scheme and what is the saving 
expected; and 

\d) whether these guidehnes would 
apply to private sector construction also on a 
voluntary basis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Housing 
Ministers' Conference held in May 1987 had 
resolved that the State Housing Authorities 
should use the materials and techniques 
evolved by Central Building Reasearch Insti-
tute, Structural Engineering Research 
Centre, Regional Research Laboratories. 
National Buildings Organisation etc. in 
atleast 10% of their housing constructIon 
programmes. 

(b) Housing being a State subject, the 
recommendations of the Housing Ministers' 
Conference have been forwarded to all 
State Governments/U.T. Administrations. 

(c) A number of new and improved 
technologies for reducing cost of construc ... 
tion, effecting savings in scarce buitding 
materials like cement, steel and timber and 
speedier construction processes have been 
developed. Field trials of suitable techniques 
have also been undertaken by i~rporating 

their use in experimental housing projects 
taken up under National Buildings Organisa-
tion Experimental Housing Schemes by 
various Construction Departments, States 
Housing Boards and others. By adoption of 
these innovative construction techniques 
and materials, saving upto 15 per cent in the 
cost of constructions could be achieved. 

(d) This depends upon the acceptance of 
the new technologies by the private sector. 

Foreign Trawlers Engaged In 
Fishing 

2125. SHAt R.S. MANE: Will the Minis-
ter AGRICULTURE be pleased: 

(a) the number of foreign chartered'" 
vessels presently fishing off the Weste.rn 
coast; 

(b) whether presence of these vessels is 
one of the causes of depletion of our mairne 
resources; 

(c) whether Government propose to 
move all such foreign chartered fishing 
boats to a greater distanc~s from the coast; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA MAK-
WANA): (a) The number of foreign char-
tered fishing vessels presently fishing off the 
western coast is 30. 

(b) and (c). No, Sir. 

(d) Under the Maritime Zone of India 
(Regulation of fishing by Foreign Vessels) 
Rules, 1982, the chartered foreign v8SS81s\ 
are required to engage in fishing beyond ,-
nautical miles on the western coast as a 
general rule. They are further prohibited 
from fishing in certain araas off the Gujarat-
Maharashtra coast and Kerata-Tamil Nadu 
coast. 
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ProtIuatlon of Children'. film. DEPARlMENT OF AGAICUI.:nlAE AIm 

COOPERATION IN THE MINISTRY OF 
2128. SHRI K.V. THOMAS: Will the AGRICULruRE (SHRI YOGENDRA MAK-

.. niater of INFORMATION AND BROAD- WANA): Ca) A Project report from the Bow· 
CASTING be pleased to state: emment of Kerala, for Import of ftahing net 

manufacturing unit with grant-in-aid from 
(a) the number of films produced in the Japan h_ been received recently. No pro-

year 1888 In the country; posal has been received either for equid 
jiggers or for st.m trawl.rs under the Japa-

(b) the "umber of children'. filma out of nese grant-in-aid from Government m Ker-
them; and ala. 

(c) whet'_'. children'. films festival is 
~ed to be held to promote children's 
films and I ." the del ... thereof? 

THE MINISTER OF STATE OF THE 
INFORMATION AND BROADCASTING 
(SHRl A.K. PANJA): (a) and (b). The atMis· 
tlea maintained by the Central Board oi FHm 
Certlication reveal that during the year 
1188, 840 feature films and 1428 short films 
were certified. Out of these, the,. were only 
3 felllUre and .. short children film •• 

(c) 5th Int.rnational Childr.n'. Film 
Festival, 1987 is scheduled to be held from 
14th to 23rd November, 1987, at Bhuban .. 
war. this Festival is biennial eyant, and'. 
recognised by the Intematlonal Federation 
of FIm Producers' Aaaociation (FIAPF). 

Project Report for "'nuf.cture of 
Flahlng Neta 

2127. SMR. A. CHARLES: Wdl the 
Minister of AGRICULTURE be pleased to 
atme: 

(a) whether Uniott Govemm.nt have 
received project reports for fishing nets 
manufacturing unit and squid digging ves-
.. ~ including stem trawlers during Japa-
nese Grants-in-Aid from Government of 
Kerala; 

(b) if so, the salient features of the report; 
and 

(b) Th. proposal envisages import of 
flt .. n numbers of fish net maktng m. 
chin .. , one dyeing machine and one cen-
trifugal Mp8rator for .xpansion of MAT-
SYAFED net-Complex. 

(e) Comments or the Stat. Govemm .. 
regarding budgetary proviaionforthe project 
are awaited. 

Con.tructlon of TV Tranamltt.r at 
Diu 

2129. SHRI SHANTARAM NAIK: WII 
the Minister of INFORMATION AND 
BROADCASTING be pleased to stale: 

<a) the progress made in setting up of TV 
transmitter at Diu; 

(b) when the sanction for the construc-
tion of the tower w_accorded; 

(c) when the construction of the tower is 
expected to be completed; 

(d) whether the site for the construction 
has been selected; 

(e) the reasons for delay in the com· 
mencement of the work and selection 01 the 
site; and 

• (f) the total expenditure involved? 

THE MINISTER OF STATE OF THE 
(c) the action taken by Union Gov.m- MINISTRY OF INFORMATION AND 

ment In this regard? BROADCASTING (SHRI A.K. PANJA): (a) 
A ready built accommodation for using the 

THE MINISTER OF STATE IN THE proposad2x10WTVtransmitt.rIlDiu .... 
• The Minister of Stat. of the Ministry of Information and Broadcasting made a correcting 

It_rnent in the House on 24.8.87 giving reply to part (f) of the question which .. 11ft 
aut In the .... n rapIy inadvertently. The reply is as under : 

(f) The .......... COlt of ..air'll up of a 2 x 10 W. T.V •. tranamitt. is about Ra. 31.00 ....... 
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been finalised and orders forthe transmitter (c) Yes, Sir. AIR pays royalty to the 
and associated auxiliary equipment placed Gramophone Companies and the Film Pro-
on the manufacturers. ducers who have the performing rights. 

(bJ fhe scheme was formailly approved 
in March, 1986. 

(c) As per the present indications. the 
construction of the tower is expected to be 
completed in 1988-89, subject to the timely 
supply of the equipment by the manufactur-
ers. 

(d) Yes, Sir. 

(e) The Seventh Plan of Doordarshan 
provides for establishment of a very large 
number of TV transmitters in the country. 
Implementation of these schemes can, 
therefore, be taken only in a phased manner 
depending upon resources availability and 
the time required by the manufacturers for 
supply of the equipment etc. 

Amount Paid to the Singers by Air 

2130. SHRI SHANTARAM NAIK: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the singer of a film song, of 
which gramophone record is played by All 
India Radio is paid any monetary sum/roy-
alty by AIR; 

(b) if so, the details of the rate of pay-
ments; 

(c) whether any person or company 
other than the singer is paid any such mone-
tary sum/royalty; and 

(d) the amount paid to Lata Mangeshkar, 
Kishore Kumar and Asha Bhonsale in the 
last three years, year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir: 

(b) Does not arise; 

(d) Nil in view of (a) above. 

Rapalr of Airstrip' at Diu Airport 

2131. SHRI SHANTARAM NAIK: Witt 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whetherthe repair work of the airstrip 
of the Diu Airport of the Union Territory of 
Daman and Diu has commenced; 

(b) when the work will be completed and 
the airport will be opened to traffic; and 

(c) the expenditure involved in repair of 
the airstrip and other works at the airport? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHAI JAGDISH TYTLEA): (a) to 
(c). Diu airfield belongs to Indian Air Force. 
The U. T. Admn. of Daman & Diu has under-
taken the work of reconditioning of runway 
and reconstruction of air traffic control build-
ing at an estimated cost of Rs. 32 lakhs 
(approximately). According to present indi-
cations, the airstrip is likely to be available for 
operation during 1988. 

Mini Air Service to Places of Tourist 
Interest 

2132. SHRt N. DENNIS: Will the Minis-
ter of CIVIL AVIATION be pleased to state: 

(a) whether it is proposed to operate mini 
Air Services to the important tourist centres 
in the country; 

(b) the places in Tamil Nadu that would 
get the benefit of such Mini Air Service; and 

(c) whether the important tourist centre 
Kanya Kumari would get the benefit of Mini 
Air Service? 



265 Written Answers SRAVANA 19,1909 (SAKA) Written Answers 266 
THE MINISTER OF STATE OF THE oxen and goats among them; 

MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIJAGDISH TYTLER): (a)to 
(c). There is no scheme of Mini Air Service. 
However, Air Taxi Service has been ap-
proved. The guidelines for Air Taxi 
operations have been issued by the Director 
General of Civil Aviation in A.I.C.No. 26/ 
1986 deted 14th November, 1986. Air Taxi 
would use only authorised airfields to be 
notified by Director General of Civil Aviation 
from time to time. 

[ Translation] 

Purchase of Helicopters 

2133. SHRI NIRMAL KHATIRI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
purchase helicopters for collecting news for 
Doordarshan; 

(b) if so, the action being taken in this 
regard; and 

(c) how these will be utilized? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTlNG (SHRI A.K. PANJA): (a) 
Yes, Sir. 

(b) Doordarshan has initiated prelimi-
nary action to obtain the approval of the 
Government. 

(c) the helicopters, when procured, are 
envisaged to be used by Doordarshan for 
serial news coverage and for quick informa-
tion inputs through visuals. 

Milk and Meat Output 

2134. DR. CHANDRA SHEKHARTRI-
PATHI: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the total number of cattle in the 
country and number of buffaloes, cows, 

(b) whether Government are aware that 
the quantity of milk and meat produced is 
gradually decreasing for want.of fodder; and 

(c) if so, the steps proposed to be taken 
by Government to increase the supply of 
fodder? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) According to the results of the 
1982 Livestock Census, the number of ani-
mals in different categories are as under:-

(i) cattle 192.453 millions 

oxen 61.045 millions 

cows 58.683 millions 

(ii) buffaloes 69.784 rr,illions 

(iii) goats 95.253 millions 

(b) and (c). There is no decrease in the 
quantity of milk and meat produced in the 
country. However, the following long and 
short term steps have been initiated for in-
creasing fodder production in the country:-

(i) production/distribution of seeds 
and planting materials of high 
yielding and nutritive fodder va-
rieties; 

(ii) transfer of technology regarding 
scientific fodder production/con-
servation through extension and 
training; 

(iii) popularisation of quality fodder 
prpduction through minikit distri-' 
bution/ conducting demonstration 
in farmers' fields; 

(iv) Evolution of high yielding fodder 
varieties through research for 
maximising fodder produdion. 
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Paddy Cultivation 

2135. SHRI N. TOMBI SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have made a 
comprehensive survey of the various types 
of paddy available in the North Eastern 
Zone, particularly in Manipur, for experimen-
tal cultivation in other parts of the country; 

(b) if so, the details thereof; and 

(c) if not whether Government propose 
to take up the survey in the near future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. 

(b) and (c). About 7774 rice colledions 
have been made from North Eastern Region 
including Manipur. The colledions made 
have been evaluated and the experimental 
work on agro-botanical atributes of these is 
being done. Some more explorations are 
proposed to be conducted in underexplored 
areas. 

Telecast of Educational Program-
mes In Regional languages 

2136. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the educational program-
mes are being telecast in regional lan-
guages;and 

(b) if not, the steps taken to telecast the 
educational programmes in regional lan-
guages? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI AJIT KUMAR 

PANJA): (a) Yes, Sir. 

(b) Does not arise. 

Clearance of TV Serials 

2137. SHAI V.S. KAISHNA IYEA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the numberofTV serials pending with 
Delhi Doordarshan for clearance; 

(b) whether Government are aware that 
some serials submitted 6 months to a year 
earlier have not yet been cleared while some 
of them have been cleared without delay; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
Out of a total of 495 proposals for TV serials 
received by Doordarshan Kendra, Delhi, 64 
are pending final decision. All these propos-
als are for Morning transmission. 

(b) and (c). Yes, Sir. The proposal are 
pending mostly because of incomplete de-
tails for which the concerned Producers 
have already been asked to provide the 
necessary information. 

[ Trans/ation] 

Deaths Due to Leakage of Gas In 
Kanpur 

2138. SHRI KALI PRASAD PANDEY: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether some labourers were killed 
on 15 July 1987 at Pokharpur in Kanpur, due 
to leakage of liquid monogotophous' from a 
fertilizer factory producing insecticides; 

(b) if so, the number of persons killed and 
injured and the details of the safety meas-
ures taken to check leakage of gas from 
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such fertilizer factories; and tNG be pleased to state: 

(c) the details of the effective action 
taken during the last two years to check 
leakage of gas from factories in Bihar, Uttar 
f'radesh and its surrounding areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). The information is 
being collected and will be laid on the table 
of Lok Sabha. 

[English] 

Reinstatement of NBCC Workers 

2139. SHRIMATI GEETA MUKHER-
JEE: 

SHRI VIJOY KUMAR YADAV: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether any steps have been taken 
to reinstate 326 dismissed employees of 
NBCC who had been working for the last 
three years and more; 

(b) if so, the details thereof; and 

(c) if not, the steps being taken to look 
.. Xl their demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) to (c). As a 
guesture of goodwill, the NBCC has agreed 
to re-employ such of the retrenched workers 
who had put in 3 years continuous service. 
The verification in respect of them is almost 
complete. While 14 eligible workers have 
since been offered employment, the rest 
would be accommodated, in due course, at 
the different projects of the Corporation lo-
cated through-out India. 

TV Relay Centre At Ahpadang In 
Gujarat 

2140. SHRI C.D. GAMIT: Will the Min-I ister of INFORMATION AND BROADCAST-

(a) whether it is a fad that construction 
work of a TV relay centre at Ahpadang in 
Gujarat has been completed; 

(b) if so, the details thereof; and 

(c) when the TV relay centre will start 
functioning at Ahpadang? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
to(c). It is presumedthatthe reference of the 
Hon'ble Member is to the proposed 100 
WTV Transmitter to be set up at Ahwa (as 
there is no place named 'Ahpadang') in the 
Oangs district of Gujarat under the VII Plan 
of Ooordarshan. Construdion of building for 
this centre is nearing completion. Orders for 
the transmitter and associated auxiliary 
equipment have been placed on the manu-
fadurers. The proposed TV transmitter at 
Ahwa is expected to be installed and 
commissioned into service during 1987-88. 

Rise In Price of Vegetables In Deihl 

2141.SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI MAHENDRA SINGH: 
DR. G.S. RAJHANS: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware of 
the steep rise in the prices of vegtables in 
Delhi making it beyond the reach of a com-
mon man; 

(b) Jf so, what are the reasons for the 
phenomenal rise in the prices of vegetables; 
and 

(c) what measures have been taken by 
Government to ease the situation and to 
contain the prices of vegetables? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
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COOPERATION IN THE MINISTRY OF Government have instructed the National 
AGRICULTURE (SHAI YOGENDRA MAK- Agricultural Cooperative Marketing Federa· 
WANA): (a) and (b). The prices of important tion Ltd. (NAFED) to release adequate 
vegetables in Delhi have generally shown stocks of potato and onion through Super 
increase since the second week of July, Bazar and Kendriya Bhandars for retail dis-
1987. A statement containing the retail tribution. Super Bazar has been instructed to 
prices of important vegetables in Delhi is sell these commodities through all their 
given below. The main reasons for this price branches in Delhi. 
rise are seasonality factor and drought con-
ditions. 

National Dairy Development Board is 
(c) To contain the prices of vegetables, also selling onion and potatoes through their 

particularly potato and onion in Delhi, the retail outlets. 

STATEMENT 

Retail Prices of Vegetables in Delhi (Rs.lKg.) 

Month-End Week-Ending Friday (July) 

Commodity Year April May June 3n 1017 1717 2417 
1 2 3 4 5 6 7 8 9 

Potato 1985 1.50 1.50 2.00 2.00 2.00 2.00 2.50 

1986 3.00 3.00 4.00 4.00 4.00 4.00 4.00 

1987 2.00 2.25 2.50 2.50 3.00 3.50 3.50 

Onion 1985 2.00 2.00 1.50 1.50 2.00 2.00 2.00 

1986 2.00 1.50 1.20 1.20 1.50 2.00 2.50 

1987 2.75 2.25 2.50 3.00 4.00 4.50 4.50 

Tomato 1985 3.00 2.00 3.00 6.00 7.00 8.00 8.00 

1986 4.00 2.80 5.40 6.00 6.00 6.00 6.00 

1987 2.00 2.50 4.00 5.00 10.00 12.00 14.00 

Lady Finger 1985 7.00 2.40 3.60 6.00 7.50 6.00 5.40 

1986 6.00 6.00 4.00 5.00 5.00 5.00 5.50 

'987 4.00 2.00 4.00 3.00 5.00 4.00 4.00 

Brinjals 1985 1.60 1.80 2.20 2.20 2.40 2.80 2.50 

1986 2.00 2.00 2.20 2.20 2.40 2.40 2.40 

1987 1.25 2.00 2.50 2.00 3.00 3.00 1.00 
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DDA Flats Forcibly Occupied 

2142. SHRt KUNWAR RAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of DDA flats forcibly 
occupied by people; and 

(b) the action being taken to get them 
vacated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENi 
(SHRI DALBIR SINGH): (a) 92. 

(b) These flats are being got vacated 
with the help of the Police. 

Districts with Less than average 
Ra in Fall 

2143. SHRI KUNWAR RAM: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the number of districts in the country 
which received less than average rain fall as 
on 31 July; 

(b) the names of districts in Bihar which 
received less than average rainfall; 

(c) the steps being taken to compensate 
the farmers for the loss suffered in their 
paddy crops in those districts; and 

(d) the arrangement being made to pro-
vide relief in the drought affected districts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI VOGENDRA MAK-
WANA): (a) According to the report received 
from India Meteorological Department, 251 
out of 384 districts monitored by them, had 
below normal rainfall during the current 
South-West monsoon as on 29th July. 1987. 

(b) Five districts namely Santhal Parga-
nas, Dumka, Chaibasa, Gopalganj and 
Siwan had below normal rainfall as on 5th 
August. 1987 during the current monsoon. 

(c) and (d). The information is being 
collected from the State Government of 
Bihar and will be laid on the table of the 
House. 

Production of Urea and Ammonia 
Fertilizers by Krlbhco 

2144. SHRI KALI PRASAD PANDEY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there has been a record 
production of Urea and Ammonia fertilizer by 
KRIBHCO this year; if so, the State-wise 
distribution thereof; 

(b) the details in regard to various types 
of fertilizers produced in other fertilizer units! 
plants of the country; 

(c) the details of the consumption of 
fertilizers in the country during the last 2 
years and the requirement of farmers hi this 
respect; 

(d) whether more than 10 thousand 
tonnes of surplus fertilizer is stored in the 
buffergodowns;and 

(e) whether Government have decided 
to import large quantity of fertilizers from 
USSR inspite of surplus stock and if so 
names of States where the imported fertiliz-
ers will be utilised and the quantity to be 
utilised in each Stale; the justification for 
their import and the details ;n respect of the 
amount to be spent on such import? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) to (c). Information is given 
below. 
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(a) During the cooperative year 1986-87 KRIBHeO produced 14.10 lakh tonnes of urea 
and 8.32 lakh tonnes of ammonia, achieving high capacity utilisation of 97.1 % and 93.4% 

respectively. The State-wise despatches of the urea produced by KRIBHeO are given below:-

Name of the State Quantity (1000 MTs) 

Uttar Pradesh 341.9 

Punjab 336.6 

Harvana 161.8 

Gujarat 165.0 

Madhya Pradesh 116.1 

Rajasthan 53.3 

Maharashtra 165.7 

Andhra Pradesh 28.5 

Karnataka 21.4 

Jammu & Kashmir 3.6 

West Bengal 5.2 

Bihar 1.9 

(b) Details of various types of fertilizers produced in the country during 1985-86 and 1986-
87 by other fertilizer units/plants (Except KRIBHeO) 

Name of the Product 1985-86 1986-87 
Quantity '000 MTs Quantity '000 MTs 

1 2 3 . 
1. Urea 7192 8318.7 

2. Amm. SuI. 520 540.4 

3. eAN 381 388.4 

4. Amm. ChI. 104 91.5 

5. OAP 893 1537.1 

6. NPK 16:20:0 60 71.0 

7. NPK 20:20:0 452 505.8 
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1 2 3 

8. NPK 15:15:15 265 264.6 

9. NPK 20:7:20.7:0 250 298.0 

10. NPK 28:28:0 289 259.2 

11. NPK 14:35:14 22 15.0 

12. NPK 14:28:14 23 21.2 

13. NPK 19:19:19 187 173.7 

14. NPK 17:17:17 509 572.3 

15. NPK 16:26:26 291 259.2 

16. NPK 12:32:16 598 383.2 

17. SSP 2117 1927.0 

18. TSP (Mussoorie Phos.) 120.0 

(c) The requirements of fertilizers of the various States are met fully allocations from 
indigenous production and of imported fertilizers. The estimated consumption of fertilizers, in 
terms of nutrients, during the last two years is given below:-

1985-86 

Nitrogen 58.16 

Phosphates 20.67 

Potash 8.54 

87.37 

(d) The availability of fertilizers is in 
excess of demand and the total availability 
during kharif 1987 is ~xpected to be 7.4 
million tonnes of nutrients against the as-
sessed net requirement of 4.5 million tonnes 
of nutrients. 

(e) Some quantity of urea may be im-
ported from U.S.S.R. during the second half 
of the current year I to meet contradual obli-

CONSUMPTION 
(Iakh tonnes) 

1986-87 

59.29 

21.40 

9.33 

90.02 

gations. However, imported stocks will not 
be released, as far as possible, so long as 
indigenous stocks are available for meeting 
the demand. The amount to be spent on the 
import of fertilizers would be determined by 
the quantity of the imported fertilizers and 
the price. The exact quantity of imported 
material to be consumed in different States 
would depend upon the weather conditions 
and the availability of the indigenous fertiliz-
ers. 
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Asslatance to Himachal Prade.h [English] 

Under IDS It MT Scheme 

2145. SHRI K.D. SULTANPURI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of small and medium 
towns in Himachal Pradesh selected for 
giving assistance/grants under Integrated 
Development of Small and Medium 
Scheme; and 

(b) the total amount provided for the 
purpose so far and the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Himachal 
Pradesh was allocated one town each for the 
Sixth and Seventh Five Year Plans under 

- Integrated Development of Small and Me-
- dium Towns Scheme. Kasumpti (Simla) has 

been sanctioned in the Sixth Plan and the 
State Government have recentty sent a 
project report for Mandi town for senctioning 
in the Seventh Five Year Plan, which is being 
processed. 

" (b) As. 34.78 Jakhs as per details given 
below:-

(i) As. 15.00 lakhs on 30.3.81 

(ii) Rs. 13. 12 lakhs on 8.3.83 

(ii;) Rs. 6.66 lakhs on 25.3.85 

The project components include devel-
opment of residential plots, commercial 
plots for shops. flatted factories, parking lots 
and auction platform etc. 

Survey of Child Labour 

2146. SHRI RANJIT SINGH 
GAEKWAD: Will the Miinister of LABOUR 
be pleased to state: 

(a) whether any survey of child labour 
has been undertaken by voluntary or semi-
Government agencies with finar1cial assis-
tance from National Child Labour Advisory 
Board; and 

(b) if so, the findings of the survey and 
steps taken on suggestions of the survey 
conducted for the welfare of child labOur in 
the States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) Does not arise. 

Sector-wi •• Income of AI 

2147. SHAI AMAL DAnA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) the gross receipts of Air India in Gulf 
Sector and the number of passengers car-
ried during the year 1986-87; and 

(b) the number of passengers carried in 
other sectors and gross receipts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN· 
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGOISH TYTLER): (a) 
and (b). The gross revenue earned and the 
number of passengers carried by Air India 
during the year 1986-87 on its scheduled 
services on Gulf and other sectors is given 
below:-

STATEMENT 

Routes Passengers carried Revenue earned 

(i) India-GuH-lndia routes 810583 Ra. 239.42 erare. 

(ii) Other routes 1003814 RI.334.81 Crom 
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Airport ProJects Undertaken by IAAI Terminal at Calcutta Airport and the Third 

Module of the International Terminal at 
Bombay Airport have been finalised by the 
International Airports Authority of India and 
submitted to Government for approval. The 
prequalification of contractors for modifica-
tion and expansion of the Domestic Terminal 
at Bombay Airport has been approved and 
the work is expected to commence in the 
course of this year. The work on the New 
International Terminal Complex at Madras 
Airport is in progress and is expeded to be 
completed by 31.3.1989. Work has also 
started on the Agatti Airport Project in La-
kshadweep. 

2148. SHRI AMAL DAnA: Will the 
Minister of CIVIL AVIATION be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 2498 on 12th March, 1987 regarding 
Development of Airports and state; 

(a) the extent of progress made in the 
implementation of the projects in hand; and 

(b) the total cost of these projects and 
how much provision have been made there· 
for? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN· 
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
The Project reports forthe New International 

(b) The total e~imated cost of the above 
projects as per revised projections and the 
provision made for them in the Annual Plan 
1987 -88 are indicated below:-

(Rupees in Crores) 
Annual 

Name of the Project Cost of the Project Plan provision 1987-88 

1. New International Terminal, 
Calcutta Airport 

2. Third Module to the International 
Terminal, Bombay Airport 

3. Modification and expansion of 
Domestic Terminal at Bombay Airport 

4. New International Terminal at 
Madras Airport 

5. Agatti Alrpo~ ProJect, lakshadweep 

( Translation] 

SC/ST Candidates Registered In 
Employnlent in Exchanges 

2149. SHRI K.D. SULTANPURI: Will 
the Mintster of LABOUR be pleased to state: 
the State-wise number of educated Sched-
uled Castes and Scheduled Tribe persons.in 
the country and the number of those regls-

23.13 2.00 

44.37 0.50 

9.70 2.00 

9.84 3.97 

7.20 3.50 

tered with the Employment Exchanges in the 
country State-wise during the last three 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHAI P.A. 
SANGMA): Available information relates to 
literate Scheduled Caste and Scheduled 
Tribe population, State-wise, based on 1981 
Population Census, which is given in the 
Volume Census of India 1981. Part-II-B(II) 
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and Part-II-B(III). Information of educated with Employment Exchanges during the 
(Matriculates and above) Scheduled Castes year July, 1985 to June, 1986 (latest avail-
and Scheduled Tribe job-seekers registered able) is given in the Statement giveR below. 

STATEMENT 

Number of registrations made by the employment exchanges in respect of Educate~ 
(Matric and above) Scheduled Caste and Scheduled Tribes applicants during the 

period July 1985 to June 1986 State-wise) 

(In Thousands) 

SI. No. States/Union Scheduled Scheduled 
Territories Caste Tribe 

(1 ) (2) (3) (4) 

1. Andhra Pradesh 13.6 2.2 

2. Arunachal Pradesh 

3. Assam 6.5 11.2 

4. Bihar 26.5 13.9 

5. Gujarat 7.5 6.1 

6. Haryana 11.4 @ 

7. Himachal Pradesh 5.6 1.1 

8. Jammu & Kashmir 0.8 @ 

9. Karnataka 7.4 0.7 

10. Kera'a 15.1 0.7 

11. Madhya Pradesh 17.6 11.8 

12. Maharashtra 37.5 8.5 

13. Manipur 0.1 3.4 

14. Meghalaya @ 2.0 

15. Mizoram 5.0 

16. Nagaland 0.2 3.8 

17. Orissa 6.6 3.9 

18. Punjab 21.5 @ 
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(1 ) (2) (3) (4) 

19. Rajasthan 9.6 5.1 

20. Sikkim 

21. Tamil Nadu 42.5 0.5 

22. Tripura 0.2 0.1 

23. Uttar Pradesh 63.0 1.0 

24. West Bengal 10.8 2.9 

25. Andaman & Nicobar Islands 0.1 

26. Chandigarh 1.7 @ 

** 27. Dadra & Nagar Haveli 

28. Delhi 12.5 1.0 

29. Goa 0.1 @ 

30. Lakshadweep NA NA 

31. Pondicherry 0.4 @ 

32. Daman & Diu 

ALL INDIA Total 318.8 84.9 

NOTE: 1. * No Employment Exchange is functioning in these St.eslUnion Territo-
ries. 

2. * * One Employment Exchange is fundioning in this Union Territory but data 
are not being received. 

3. @ Below 50 

4. N.A: Not Available 

Loss of Rabi Crop In Himachal 
Pradesh Due to Scanty Rains 

2150. SHRI K.D. SUL TANPURI: Will 
the Minister of AGRICULTURE be pleased 

to state: 

(a) whether Union Government have 
received information from Himachal 
Pradesh Government that Rabi crop for the 
year. 1987 has been totally destroyed be-



287 Written Answers AUGUST 10,1987 Written Answers 288 
cause of the failure of rains; 

(b) whether Government have sent any 
survey team to assess the damage; and 

(c) when the relief work is expected to be 
started and the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATIGN IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Construction of TV Tower In Prltam-
pura 

2151. SHRIMATI O.K. BHANDARI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that a TV Tower is 
being constructed at the outskirt of Pritam-
pura of North Delhi; 

(b) if so, the objectives of this construc-
tion; 

(c) the advantages expected to be de-
rived from the said tower and areas likely to 
be benefited; 

(d) the progress made in regard to con-
struction of tower as on 1 August, 1987; 

(e) whether It is a fact that a restaurant is 
also being constructed on this tower; and 

(1) if so, the details thereof. amount 
involved and arrangements made to reach 
this restaurant? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
TV tower is under construction in Pritampura 
on Ring Road in North Delhi. 

(b) The tower is envisaged to ~e used for 
mounting antennae of High Power TV trans-
mitters for two channels and an FM Radio 
transmitter. 

(c) The area covered by the TVtransmis-
sion will increase from the existing 30,700 
sq. km. to the expected 61,500 sq. km. and 
population coverage from the existing 
190.60 lakhs to the expected 294.74 lakhs. 

(d) The RCe construction of the tower 
has reached a haight of 165 metres and is 
almost complete. Work of fabrication of 67 
metres high steel mast (which will be 
mounted on the ACC construction to com-
plete the tower) is progressing in the work-
shop simulatneously. 

(e) and (f). Only a provision has been 
made at present at a cost of seven lakh 
rupees in the RCe construction of the tower, 
so that if it is decided to have a restaurant at 
a future time, it will be possible, from civil 
engineering angle, to construd it. If and 
when a restaurant ;s constructed, it will be 
able to accommodate 96 persons at a time. 
There will be lifts to take people up. 

Dampn •• s In DDA Flats In Prltam-
pura, Deihl 

2152. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 8923 
on 4 May, 1987 regarding dampness in 
Pritampura, Delhi and state: 

(a) whether it ;s a fad that heavy damp-
ness of flats through W.c. pipes has been 
reported by residents to DCA camp office 
situated in Shalimar Bagh; 

(b) if so, the extent of dampness reported 
by the residents; 

(c) whether the maintenance of streets 
and parks is very bad in the locality; 

(d) if so, what action Government pfOe 
pose to take in this regard; 



289 Written Answers SRA VANA 19. 1909 (SAKA ) Written AnsweIB 290 
(a) whether the officiafs of the DDA visit (g) if so. the reasons therefor? 

the supervise colony to the maintenance 
work regularly; and 

(f) if so. the details of visits made during 
1987? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) and (b). Yes, 
Sir, dampness in flats had been reported due 
to choking of W.C. Pipes in the initial stage of 
allotment. The same was attended to as 
soon as it was brought to the notice of site 
staff by the residents. 

(c) and (d). The cleanliness and mainte-
nance of the streets and parks is done regu-
larly. 

(e) and (f). Yes, Sir. DDA has reported 
that its staff pays around 20 visits in a month. 

Visit by Vice-Chairman of DDA 

2153. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 8922 
on 4 May, 1987 regarding visit by Vice-
Chairman of DDA and state: 

(a) whether it is a fact that Chairman, 
DDA visited some built up units of DDA in 
Shalimar 8agh twice prior to visit of Cive-
Chairman in March. 1987; 

(b) if so, details thereof; 

(c) whether Memorandum of grievances 
were presented by residents to Chairman, 
DDA; 

(d) if so, details thereof; 

(e) the action taken on each item of 
Memorandum as on date; 

(f) whether Chairman aDd Vice-Chair-
man did not visit the interior 'of MIG flats 
colony; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN. DEVELOPMENT 
(SHRI DALSIR SINGH): (a) Yes, Sir. 

(b) The L.G. visited on 26/11185 and 81 
11/86. 

(c) Memorandul1l by President of the 
Colony was given at the time of inspection on 
26/11/85. 

(d) and (e). The grievances pertain to the 
1a) provision of the boundary wall (b) provi:.. 
sian of garages (c) Maintenance of sanita-
tion items and (d) Construction of bridge 
over the Yeamuna Canal. 

The boundary wall estimates were given 
to the association of the residents for their 
confirmation as there was no provision for 
the same. Garages could not be constructed 
as there is no provision for these. The con-
struction of the bridge is the concern of the 
Haryana Government. the grievances about 
sanitation have been looked after by the 
DDA. 

(1) No, Sir, Chairman and Vice-Chairman 
did visit the interior of the colony. 

(g) Question does not arise in view of 
reply to (1) above. 

Maintenance of DDA Flats 

2154. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 8921 
on 4 May, 1987 regarding m~intenance of 
DDA Flats and state: 

(a) the formalities the DDA have to 
undergoto hand overthe maintenance oft he 
locality to M.e.D. for providing civic ameni-
ties in DDA built colony; 

(b) the reasons for DDA looking after the 
maintenance of a locality where houses are 
completed and waiting for. handing over to 
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M.C.D. for CIVIl; amenities; and 

(c) the names 'of the localities where 
DDA flats have been completed and waiting 
for handing over to MCD to provide civic 
amenities as on date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DAL81R SINGH): (a) The basic infra-
structure like water supply lines, roads, SW 
drains, internal sewers, parks etc. are pro-
vided by the DO A as per the approved norms 
of the MCD. The MCD only provides the 
water connection and makes arrangement 
for the outfall of sewers and SW drains. In 
orderto transfer the maintenance of the DDA 
built colonies, the DDA has to get the same 
inspected from the MCD authorities to en-
sure that these have been provided as per 
their approved norms. Before the MeD fi-
nally takes over the colonies for mainte-
nance, defiCiency charges, if any, are 

claimed by then and the same are paid in 
case found in order. The process of handing 
over the colonies to MCD oonsumes a lot of 
time because of many formalities to be 
completed between the two agencies. 

(b) As there is a time gap between the 
handing over ofthe completed DDA colonies 
to MCD, the DDA looks after the mainte-
nance of the locality to ensure proper sanita-
tion & proper up-keep to avoid any hardship 
to the residents upto the time MCD takes 
over the colonies. 

(c) There are no such localities whtlre 
DDA flats have been completed and they are 
waiting for MCO to provide the amenities. 
Colonies where DDA has completed con-
struction and provided the amenities like 
Water supply, Sewerage, road SW drains 
etc. and which are yet to be handed over to 
MCD are 307 as per Statement given below. 

STATEMENT 

List of l8c) Cl)lonles/Housing Pockets Where Services are to be Handed over to M.C.D. 

SI. No. Name of Colony 

KALKAJI:-

1. 168 MIG Houses Pkt. A-13 

2. 210 MIG Houses 

3. 306 MIG Houses in Pkt. A-14 

4. 192 LIG Houses in Pkt. A-11 

5. 80' wise road between Govindpuri, Pkt. 'A'. 

6. Peripherial storm water lines & Electricity of Kalkaji, Zone F. 9-17. 

7. 1 096 Janta Flats. 

SAKET 

8. 152 two bed, 152 three bed 68 s. arts. SFS 'H' Block. 

9. 104 MIG DUs 'E' Block 

10. 32 two bed, 160 one bed & 6 S arts. SFS 'N' Block. 
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11. l.S.C. Block IJ' 

12. 392 Janta Flats 

13. 368 CSP at Saket 

14. 80 wide road from Geetangali to Panchsheel park. 

BASANT VIHAR:-

15. Community Centre at Basantlok. 

16. LSC at Vasant Vihar 81. C 

17. CSC-I at Vasant Vihar. BI. A 

18. CSC-II at Vasant Vihar. BI. A. 

19. LSC at Vasant Vihar, BI. B. 

20. CSC at Vasant Vihar, BI. E 

21. Basant Village Comm. Centre 

SODEllA:-
'1 

22. 300 Janta House Pkt. JG-II. 

23. 384 LlG Houses Pkt. JG-I. 

24. 237 MIG Houses KG-I. 

25. 360 Janta, Pkt. JG-II. 

26. 228 MIG in CG-II. 

27. 120 MIG in MG-1. 

28. 72 MIG & 176 LIG in JG-II. 

29. 294 LIG in FG-I. 

30. 141 MIG Houses Pkt. KG-I. 

31. 120 MIG Houses Pkt. KG-I. 

32. 468 LIG Houses Pkt. KG-II. 

33. 1180 EWS Houses Block lA' 

34. 182 Janta Houses Pkt. KG-III. 
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35. Residential Scheme. 

SHALIMAR BAGH:-

36. Shalimar Bagh (Village) 

37. Clo 240 Janta Houses in Blk. Pkt. S(Gr. I) at Shalimar Bagh. 

38. C/o 240 Janta Houses in Blk. B Pkt. S(Gr. II) at Shalimar Bagh. 

39. C/o 138 Janta Houses in Blk. A Pkt.'G' Shalimar Bagh. 

40. CIa 450 Janta Houses in Blk. B Pkt. 'H' Shalimar Bagh. 

41. Clo 270 Janta Houses in Blk. B Pkt.K-1 Shalimar Bagh. 

42. 16B LIG, 294 MIG Houses in Shalimar Bagh Blk IAt Pkt IC'. 

SAFDARJUNG:-

43. 279 MIG C-7 Flats, C-4, Naveen Niketan, Usha Niketan 

44. Community Centre 

1f5. esc Block B-II 

46. LSC Block N (B-6) 

47. C-3, S.D. area. 

GREATER KAILASH:-

48. 80' wide right of way road connecting road no. 14 and Greater Kailash-II. 

49. Block -A CSC at East of Kailash. 

50. Comm. Centre at East of Kailash. 

51. LSC/CSC Blk. 'C' at East of Kailash. 

52. esc at Blk. 'B' East of Kailash. 

53. esc Blk. '0' at East of Kailash. 

54. esc Blk. 'E' at East of Kailash. 

RAJOURI GARDEN:-

55. 256 MIG Houses Pkl NF' G-8 area Rajouri Garden. 

56. 696 LIG House$ Pkt. 'Gt G-8 araa, Rajour. Garden. 
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57. 432 Janta Houses Pkt. It J' G-8 area, Rajouri Garden. 

58. 1440 LIG DUs at G-8 area, Rajouri Garden. 

59. Peripherial water supply services of Rajouri Garden Beriwal Bagh to Road 
connection Hari Nagar. 

PASCHIMPURI:-

60. 594 Janta Houses Pkt. A-5 (Rest. Plots) Paschimpuri. 

61. 264 LIG DUs A-2 Paschimpuri 

62. 585 MIG Houses Blk. A-2 Paschimpuri 

63. Paschimpuri, Pkt. A-6 Block lA' 

64. Paschimpuri, Extension. 

JANAKPURI:-

65. 40 LtG DUs. in Pkt. A-lIB 

66. 48 LIG DUs. in Pkt. A-4/C 

67. 40 LIG DUs. in Pkt. C-4/B 

68. 56 LIG DUs. in Pkt. C-4/B 

69. 120 LlG OUs. in Pkt. 0-1/C 

70. 112 LlG DUs. Jail Road. 

71. 288 MIG Flats at Lawrance Road, Pkt. B-2 

72. Convenient Shopping Centre at Guru Nanak Pura. 

73. 1794 Janta Houses Madangir 

74. RSP & Janta Flats Madangri 

75. Nallah in front of Tara Apartment (Alaknanda) Tughlakabad Extn. 
outfall drain) . 

76. Water Supply Scheme in H-4, H-5, Pt-I, Pitampura. 

77. H·5 Part at Pitampura 

78. 144 Janta Pkt., H Poorvi Pitampura. 

79. G.T. Karnal Road Indio Area. 
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80. Turkman Gate:- 418 (Slum Tenements) Housing ComPlex 

81. Mool Chand Shopping Centra. 

82. Main drain in Andrews Ganj 

83. Kingsway Camp Scheme:- Development Scheme) Ptats 160 sq. yds. & 
80 sq. yds.). 

84. Shanti Niketan:- CSC at Shanti Niketan. 

85. Anand Lok:- CSC at Anand Lok. 

86. esc at Anand Niketan 

87. West End:- CSC at West End. 

88. Gulmohar Park:- esc at Gulmohar Park 

89. Shahpur Jat- CSC at Shahpur Jat. 

90. Geetanjali:- esc at Geetanjali. 

91. Navjeevan Vihar:- esc at Navjeevan Vihar 

92. Yamuna Puri:- Yamuna Puri BI. B,C. 

TRILOKPURI:-

93. GHS for 1440 MIG/LIG DUs with internal dev. of 233 flats at Trilokpuri Pkt.1I1. 

94. GHS for 2088 MIG/LIG DUs. Trilokpuri Pkt I & II. 

95. Mayur Vihar Phase-II. 

MASJID MOTH:-

96. MasJld Moth Village 

97. CSC Masjid Moth Ph. II 

RAMPURA:-

98. GH Scheme (Janta LIG/MIG New Pettern). 

99. Community Centre Friends Colony. 

NEW FIRENDS COLONY:-

100. LSC at New Friends Colony. 

101. CSC at New Friends Colony Site No.1 
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102. esc at New Friends Colony Site NO.4. 

ASHOK VIHAR:-

103. 168 LIG DUs. 81. Ph. I Ashok Vihar 

104. 188 LIG & 188 MIG Flats Phase-lif. 

105. esc at Cosmopolitan Colony. 

10S. esc at Sarvodaya Enclave. 

107. esc at MMTC/STC. 

108. HEMKUNT:- CSC at Hem Kunt 

109. 16 CSP at Hem Kunt. 

110. CSC at EPDP 

, 11. esc at Malvtya Nagar BI. J'. 

NITI BAGH:-

112. esc at Nlti Bagh. 

113. SFS 28 Cat. II & 14 Cat. II Nitl Bagh. 

114. 12 CSP at Chirag Enclave. 

115. Sanwal Nagar 

116. 352 MIG Houses at Prasad Ngr. 

117. Rajlndra Place. 

118. 8egumpur (Village) 

119. Shahi Pur 

120. Keshopur ViUage. 

121. Tltarpur Village .. 

122. Mumrka Village. 

123. Khazrabad Village. 

124. Das Ghara 

125. Peeran Garhi 
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128. Shakarpur Village. 

127. Chaukhandi Village. 

128. Tehkhand 

129. Khampur 

130. Mohammadpur 

131. Todapur Village. 

132 Nangal Raya Village. 

133. JJR Colony Sultanpuri 

134. Tihar Village. 

135. JJ Colony Mangolpuri 

136. Sant Nagar 

137. Bharat Nagar 

138. Garhi Jharia Maria 

Scheme Relating to Slum Department JJ Colonies (Built up Tenements) 

139. 384 Tenements at Garhi 

140. 1248 Tenements at Kalkap 

141. 1096 Janta Flats, Katkaji. 

142. 1000 Tenements at N.G. Road. 

143. 496 Tenements at Ranjit Ngr. 

144. 628 Tenements at Seelampur 

Slum Rehabilitation Colonies (Built up Tenements) 

145. 1190 Tenements at Jhilmil Tahirpur 

146. 296 Tenements at Andha Mugal 

147. 120 Tenements at Brahmpuri 

148. 40 T enemants at Rattan Ngr. (Mod Nagar) 

149. 60 Tenements at Ragarpura. 
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150. 168 Tenements at Ahata Kidara 

151. 420 Tenements at Pant Nagar (Jangpura) 

152. 834 Tenements at Nehru Ngr. (Kilokri) 

153. 164 Tenements a1 Amrit Kaur Puri 

Community Services Personnel Quarters 

154. 32 esp ars. at Srinivaspuri 

155. 40 esp ars. at Kidwai Nagar. 

, 56. 24 CSP Qrs. at East Vinary Nagar 

157. 40 esc ars. at Main Vinay Nagar 

158. 40 esc Qrs. at Moti 8agh. 

159. 1020 Tenements at Sarai Rohilla 

Transit Camps: .. 

160. 24 Tenements at Andha Mughal. 

161. 72 Tenements at Bagh Amba. 

162. 72 Tenements at Padam Nagar. 

163. 120 Tenements at New Moli Nagar. 

164. 92 Tenements at Boulevard Road. 

165. 480 Tenements at Mata Sundri Road. 

166. 1556 Tenements at New Moti Nagar (Indl. Area). 

167. 392 Tenements at G.T. Road Shahdara 

168. 1536 Tenements at Ranjit Nagar. 

169. 72 Tenements at Godar Basti. 

170. 80 Tenements at Dujana BastL 

171. 96 Tenements at Sara; Phoos (Subzi Mandi) 

172. 96 Tenements at Ajmeri Gate. 

173. 96 Tenements at Katra Sheesh Mehal (D. Gate). 
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Sweeper Tenements:-

174. 224 Sweepers Tenements at Najafgarh Road. 

175. 1024 Sweeper Tenements at Sangam Park. 

176. 384 Sweeper Tenements at Ranjit Nagar. 

177. 256 Sweeper Tenements at TUsk Nagar. 

178. 320 Sweeper Tenements at Garhi Village. 

179. 640 Sweeper Tenements at Madipur. 

180. 456 Sweeper Tenements at Jahangirpur. 

List of 127 Housing Pockets Developed in Different Colonies in the Last Three Year by 
O.D.A (Services are yet to be handed over.) 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

io. 

11. 

12. 

13. 

14. 

15. 

16. 

Name of Colony 

Mayur Vihar P.,. I, Pkt. I to JV 

Various Group Housing Pockets in Dilshad Garden. 

Ma)'ur Vihar Ph. II, Pkt. A,B, C. 

Plotted group housing societies in Zone E-S to E-12. 

926 Janta Houses at Gazipur. 

1026 Houses at Nand Nagari (LIG) 

672 MIG Houses at Mansrover Park. 

300 Janta Houses at Shastri Park. 

40 MIG Houses at Nirman Vihar. 

960 rv1IG Houses at Nand Nagari. 

240 MIG Houses at Nand Nagari. 

B 16 MIG Houses at Jhilmll. 

120 CSP Anard Vlhar. 

48 CSP Pnyadarshani Vihar. 

256 llG Houses at Zafrabad. 

C/o 816n56 LIG DUs at Pitampura Pkt. Q(U). 
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17. C/o 312J240SFS Cat. II at Matia Khan. 

18. C/o 168 CSP Janta Houses at Ashok Vihar near Sawan Park. 

19. C/o 1921156 LIG OUs at Lawrance Road Pkt. A-2. Group B. 

20. C/o 104/156 Janta Houses at Pitampura Pkt. F(P). 

21. CIa 480 LtG Houses at Pitampura Pkt. P(D). 

22. CIa 480 LIG Houses at Pitampura Pkt. N(P). 

23. Cia 384 LIG Houses at Pitampura Pkt. P(O). 

24. Cia 288 LIG Houses at Pitampura Pkt. M(U). 

25. C/o 312 Janta Houses at Pitampura Pkt. N(U). 

26. C/o 162 LtG Houses at Pitampura, Pkt. E(U). 

27. C/o 504 MIG Houses at Pitampura Pkt. R(U). 

28. C/o 252 MIG Houses at Pitampura Pkt. E(O). 

29. C/o 160 MIG Houses at Pitampura Pkt. Q{U). 

30. Clo 296 SFS Houses at Pitampura Pkt.J(D). 

31. Clo 560 MIG Houses at Pitampura Pkt.A(P). 

32. C/o 192 Houses at Ashok Vihar Ph-I, BI.J 

33. C/o 144 MIG Houses at Ashok Vihar 

34. C/o 480 SFS Houses at Shalimar Bagh, Blk. B, Pkt.W. 

35. C/o 208 MIG Houses at Blk. C, Pkt.B Shalimar Bagh, 

36. C/o 342 LIG House Blk. B, Pkt. B. Shalimar Bagh. 

37. C/o &8 LIG & 144 MIG Houses at Blk. A. Pkt. C-II at Shalimar Bagh. 

38. Cia 688 MIG Houses at Shalimar 8agh, Pkt. U& V. 

39. C/o 624 MIG Houses at Shalimar 8agh, Gr. C, Pkt. C. 

40. C/o 240 LIG Houses at Shalimar 8agh, Gr. B, Pkt. D. 

41. C/o 180 Houses & 144 S/G under SFS at Ashok Vihar, Phase-III. 

42. C/o 512 SFS Houses at Pitampura. Pkt. S(O). 
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Clo 168 LtG Houses at Shalimar 8agh. Btk. B. Pkt. I 

44. SFS Flats (52 Nos.) at Gautam Nagar. 

~. SFS Flats (196 Nos.) at Saket. 

46. SFS Flats (272 Nos.) at Kalkaji Extn.-A-4. 

47. SFS Flats (448 Nos.) at Alaknanda pkt. A. 

48. MIG Flats (22? Nos.) at Kalkaji Extn. Pkt. A-g. 

49.. SFS Houses (66 Nos.) in Pkt. IG' Sakat. 

50. SFS Houses Alaknanda, Pkt. '0' 416 Nos. 

51. SF~ Houses (384 Nos.) Kishangarh Sector 'A' 
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52. SFS West of Community Centre Kalkaji, Gr. I, 11&111 (Madakini Enclave). 

53. SFS at Alaknanda, Pkt. B&C 6roup I,ll & III(Gangotari Enclave). 

54. LtG Houses Pkt. A·3 Kalkaji Extn. 

55. SFS at Greater Kailash, Pt. I (Kailash Kunj). 

56. SFS at 'G' Block Opp. Hr. Sec. School, Kalkaji. 

5·,. SFS near Desh Bandhu Gupta College, Kalkaji (Dash Bandhu Apartment) 

58. SFS at Sakat (Ualviya Ngr. Extn.) 

59. SFS,East of Kailash, Pkt. A&B (Mount Kailash). 

60. SFS at Outer Ring Road, Kalkaji. 

61. 160 SFS at Sidhartha Extn. Pkt. B. Gr. I. 

62. 144 SFS at Kilokari, Pkt. C, Gr. VIII (40 DUs. only) 

63. 264 SFS at Kilokari GR. IX (120 OUs. only). 

64. 48 SFS Pkt. B&C Alaknand Gr.IV. 

65. 240 SFS Cat. II Kilokari Pkt. C, Gr. VI (56 OUs. only). 

66. 196 SFS Cat. II at Kalu Sarai 

67. 192 LIG at Kilokari Pkt. 'A' 

68. 58 Janta at Madanpur Khada, 
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69. 56 CSP Slt Kalu Sarai. 

70. 36 SFS at West of Community Centre, Alaknanda. 

71. 320 Janta Houses in JJ Colony Tigri, Madangir. 

72. 262 Janta Houses in Dakshinpuri, Madangir. 

73. 888 Janta Houses in Madanpur Khal1dar (Sarita Vihar) Pkt. M&N. 

74. 248 Janta DUs. at Khirki Gr. I. 

75. 248 Janta DUs. at Khirki Gr. II. 

76. 686 EWS Houses at M.B. Road, Saket (656 only). 

77. 48 SFS at Pkt. B. Kilokari (Sidhartha Extn.). 

78. 120 SFS at Pkt. C, Gr. I Kilokari (Sidhartha Extn.) 

79. CSC at New Friends Colony. 

80. Shalimar 8agh. BI. A Pkt. D. 

81. Bodella AG-I MIG 

82. Sodella 0-2. SFS 

83. Gulabi Bagh SFS MIG LIG 

84. C/o 3041288 LIG Houses Pkt. BG-3, G-17 area at Paschim Vihar. 

85. C/o 48 ~~ IG at C2A115 Janakpuri. 

86. CIa 57 MIG at C4H/9Janakpuri. 

87. Clo 36 MIG at CI2C Janakpuri. 

88. C/o 96 MIG at C3 & C5A Janakpuri. 

89. C/o 160 LIG DUs. at Pkt. BG-2 G-17 area. Paschim Vihar. 

90. C/o 304 LIG DUs. at Pkt. BG-5 AG-17 area, PaschhP Vihar. 

91. CIa 208 LIG DUs. at Pkt.BG-5A G-17 area, Paschim Vihar. 

92. C/O 528 JANTA DUs. at Paschim Vihar. 

93. C/o 384 LIG at Pkt. A-2 Paschim Vihar. 

94. C/o 160 MIG DUs. at Paschim Vihar. 
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95. C/o 450 SFS DUs. at Paschim Vihar. 

96. Clo 504 SFS DUs. at Sukhdev Vihar. 

97. C/o 1 addl. block of 15 SFS DUs. at Sukhdev Vihar 

98. 99 SFS at 01B Janakpuri. 

99. 792 Janta Houses at Pkt. JG-III Vikaspuri. 

100. 320 MIG in Pkt. lA' Vikaspuri Extn. 

101. 224 SFS in Pkt. 'B' Vikaspuri 'Extn. 

102. 400 SFS in Pkt. 'C' Rajouri Garden. 

103. 20 LIG in Pkt. C4/F Janakpuri. 

104. 60 LIG in Pkt. C4/E Janakpuri. 

105. 72 LIG in Pkt. C4/C Janakpuri. 

106. 84 LIG in Pkt. C4/E Janakpuri. 

107. 48 LtG in Pkt. C4/E Janakpuri. 

108. 48 LIG in Pkt. C2/C Janakpuri. 

109. 120 LIG + 80 MIG at Pkt. 01 C Janakpuri 

110. 84 LIG in Pkt. 01 at Janakpuri. 

111. 256 LIG in Pkt. 02A Janakpuri. 

112. 144 LIG in Pkt. 02A Janakpuri. 

113. 120 MIG in Pkt. 'F' G-8 area Rajouri Garden. 

114. 210 LIG Opposite G.O.l. Press Mayapuri. 

115. 384 MIG at Pkt. AG·I Bodella. 

116. ~j7 MIG Pkt. KG-I Bodella. 

117. 264 MIG Pkt. KG. I Bodena. 

118. 24 SFS at D1b Janakpuri. 

119. 72 SFS at Mahavir Nagar. 

120. 80 SFS ar Rajouri Garden. 
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121. 24LCN at Raghubir Nagar. 

122. 168 LCH at Raghubir Nagar. 

123. 24 MIG in Pkt. 12C/2C Janakpuri. 

124. 192 SFS at 'BE' Block Janakpuri. 

125. C/o 3601252 LIG DUs. at Madipur. 

126. C/o 1092 Janta Houses Gr. t & II at Paschimpuri. 

127. C/o 273 SFS cat.lt at Paschimpuri. 

Priority List under New Pattern 
HUDeO Schema, 1979 

2155. SHAt PAATAPRAO B. 
BHOSALE: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to reply 
given to Unstarred Question No. 6477 on 13 
April, 1987 regarding priority list under New 
Pattern HUDCO Scheme, 1987 and state; 

(a) whether result of draws held in June 
and July, 1987 was got pu~lished in leading 
Newspapers; 

(b) if not, the reasons therefor; 

(c) the number of flats allotted in each 
category, locality-wise lAnder New Pattern 
HUDeO Scheme so far; 

(d) the progress made to bring out prior-
ity list on sale to registered persons; 

(e) whether during last draws held in 
June-July, 1987, registration Rumbers allot-
ted after conversion from one category "'to 
another were not included in that draw; 

(1) if so. the reasons therefor; 

(g) whether priority numbers have been 
allotted to registered persons who have 
converted their categories so far; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) and (b). Draw 
for allotment of 6000 MIG, LtG & Janta 
categories of flats was held in June, 1987 
and jnformation of priority numbers covered 
in the draw was published in the Newspa-
pers. Results _of the allotments was also 
displayed in the Central Hall of '0' Block, 
Vikas Sadan. 

(c) Details are given in the Statement 
given b&low. 

(d) This is under process of printing. 

(e) and (f). Convertees are assigned 
seniority at the tail-end of the priority. There-
fore, Their names were not included in the 
last draw. However, in case of convertees 
falling in SClSl category, all the registration 
nos. have been included so far as MGlNP is 
concerned. 

(g) and (h). The action regarding fixation 
of priority numbers to the convertees is 
under process. 
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STATEMeNT 

List of Flats allotted Under New Pattern Scheme Colony Wise Category-wise . 
. 

S. No. Name of Scheme MIG LIG JANATA 

1 2 3 4 5 
1. Rajouri Garden 97 670 r 424 

2. Vikas Puri 2,643 1,751 2,424 

3. Avantika 2,169 

4. Ashok Vihar 117 

5. Janak Puri 150 833 

6. Ram Pura 96 303 307 

7. Dilshad Garden 4,006 1,930 2,557 

8. Nand Nagari 942 1,000 2,015 

9. Pitam Pura 556 2,320 898 

10. Shalimar 8agh 514 1,027 974 

11. Lawrance Road 461 

12. Trilok Puri 1,252 1,358 546 

13. Rohini 1,265 1,n6 1,506 

14. Raschim Puri 1,080 2,009 

15. Priya Darshni Vihar 48 

16. Shastri Park 232 

17. Mansrover Park 330 328 

18. Nirman Vihar 30 

19. Jhil Mill 795 

20. Zafrabad 254 

21. Madipur 215 

22. Maya Puri 44 

23. Qui Puri 1,01' 
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1 2 
24. Sarita Vihar 

25. Bad arpu r 

26. Dakshin Puri 

27. ligri 

28. Khirki 

29. Cancelled & Vacant flats under 
various colonies 

30. Lawrance Road (Allocattees) 

31. Kalkaji (Allocattees) 

32. Anand Vihar 

33. Madan Pur Khadar 

34. Chilla Village 

35. Todapur 

36. Khirki 

Amount Allotted for Housing for 
Landless labour 

2156. SHRI C. SAMBU: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) the amount allotted and actually 
spent on the implementation of the scheme 
of housing for landless rural labour during 
current financial ye,r' 

\b) whether this sche"me is being imple .. 
.llented in Andhra Pradesh; and 

(c) if so, the details thereof and the 
amount allocatted under the scheme in 
Andhra Pradesh? 

3 4 5 
966 

786 

~ 

382 

384 

676 

960 

304 

112 

58 

~12 

50, 

133 

11,881 16,449 22,383 

THE MINISTER OF STATE tN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DAlBIR SINGH): (a) Forthe scheme 
of the House-sites-cum construction for 
Rural Landless Labourers, an autalyof As. 
113.23 crores has been provided during the 
current ye~r i.e. 1987 -88. There is also a 
scheme of the Indira Awas Yojana for con-
struction of houses for SCIST and freed 
bonded labour for which an allocation of Rs. 
124 crores has been made during the year 
1987-88. The amounl actually spent on both 
the schemes is not available at thiS'-stage. 

(b) and (c). Yes, Sir. Both the schemes 
are being implemented in the State of 
Andhra Pradesh. Amount allocated under 
both the schemes in Andhra Pradesh during 
the year 1987-88 is as under : ... 
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Rs. in crores 

House-site-cum-construction 
Assistance. 53.80 

Indira Awas Yojana :11.90 

Import and Distribution of Edible 011 

2157. SHRt C. MADHAV REDDI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether under CLUSA (Co-operative 
League of United States) edible oil project, a 
farge quantity of edible oil at subsidised rate 
was received if so, the details of import for 
the last two years; 

(b) the average sale price and quantum 
of edible oil issued to States, State and year-
wise, categorywise for Public Distribution 
System, vanaspati manufacturers, traders, 
for the above period; 

(c) whether productivitiy of edible oil has 
increased as projected in CLUSA project 
over the base year 1977, if so, the details 
thereof, yearwise and State-wise, forthe last 
five years; 

(d) whether Government propose to 
channeJise such gift through PDS only for 
direct consumer use; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lUAE (SHAt YOGENDRA MAK-
WANA): (a) The edible oil is being received 
as a gift oil by National Dairy Development 
Board (NODS) through CLUSA and the 
quantity of oil received during 1985-86 and 
1986-87 was 3350 and 17765 MT respec-
tively. 

(b) Edible oil received by NODS is dis· 
tributed to ultimate consumers through State 
Oil Federations. The price to Federations is 
determined between NODS and State Fed· 

erations and to consumers by State Federa-
tions. The gift oil is not meant for Public 
Distribution System, Vanaspati manufactur-
ers and traders. 

The quantity of imported gift oil is very 
small as compared to bulk oil import made 
tRrough State Trading Corporation. 

The distribution of gift oil to State Federa-
tions depends upon the requirement and the 
capacity of Federations to lift the oil. 

(c) Efforts made under NODS's oilseeds 
project are to improve the productivity of 
edible oilseeds of farmers level. However, 
the productivity and production of oilseeds 
are largely dependent on weatherconditions 
and other factors influencing production. 

(d) and (e). At present there is no pro-
posal with NDDB to channelise its gift oil 
through POS. 

Selection of Films and Serials 

2158. SHRI R.M. BHOYE: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether any complaints have been 
received regarding the unsatisfactory selec-
tion of TV films and sponsored serials; 

(b) if so, the details thereat; and 

(c) the steps Government have taken 
alongwith the procedure adopted in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
and (b). The serials and films selected for 
te'ecast on Doordarshan evoke appreciative 
as well as occasionally critical reactions 
from viewers. 

(c) To bring about objectivity in the 
selection of serials and feature films,'institu-
tional and structural changes have been 
made in the procedurefortheirselection. For 
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the selection of serials, there is a three-tier (b) whether this scheme is being imple-
system comprising a Preliminary Commit- mented in the State of Maharashtra also: 
tee, Selection Committee and Appeal and 
Committee. The last two committees have 
non-official members on them. All proposals 
for serials received by Doordarshan were 
given a reference number and acknowl-
edged. The Preliminary Committee of offi-
cials scrutinises the proposals and its rec-
ommendations are put up 10 Director Gen-
eral. Doordarshan. The recommendations 
of the Preliminary Commitee are consid-
ered by the Selection Committee. In case of 
rejection by the Preliminary Committee, an 
Appeal can be made which is considered by _ 
',e Selection Committee. In case of rejec-

[Ion by the Selection Committee, the deci-
sion is reviewable by a larger committee, 
having two more non,official members in 
addition to the two non-official members who 
had scrutinised it initially. The commi~e for 
selection of films also has eminent non-
official members d" it. 

Allocation of Funds for Housing for 
Landless Rural Labour 

2159. SHRI R.M. BHOVE: Will the 
Minister of URBAN DEVELOPMENT b& 
pleased to state: 

(a) the amount allocated and actually 
spent on the implementation of the sCPIQme 
of housing for landless rural labour during 
the Seventh Five Year Plan; 

Name of the Scheme 

House-sites-cum-Construction 
Assistance 

Indira Awas Yojana for SC/ST. 

7th Plan 
Outlay 

50.00 

Time allotted to Religious Program-
mes by Air and Doordarshan 

2160. SHRI SYED $HAHABUDDIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(c) if so, the details thereof and the 
amount allocated under the scheme in the 
State of Maharashtra? 

THE MINISTER -OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH): (a) The 7th Five 
Year Plan envisages an allocation of Rs. 
576.90 crores for the scheme of the house-
sites-sum-construction assistance for the 
rural landless workers. An amount of Rs. 
245.10 crores has been incurred of the 
scheme during the first two years of the 7th 
Plan. Besides, there is a scheme of Indira 
Awas Yojana for construction of houses for 
Scheduled Castes, Scheduled Tribes and 
freed bonded labourers in the rural areas, 
which was launched during the 7th Five Year 
Plan as part of the Rural Landless Employ-
ment Guarantee Programmes. Allocation of 
funds under the Yojana is done on year to-
year basis. During the first two years of the 
7th Plan an amount of Rs. 195.04 crores has 
been il"curred on this Yojana. 

(b) and (c). Yes, Sir. Both the schemes 
are in operation in Maharashtra State. De-
tails of the amount allocated on both the 
schemes in Maharashtra are as _. der:-

Rs. in Crores 

1985-86 86-87 87-88 

2.50 4.50 5.66 

91 9.9 9.91 

(a) the time aliotted on the National 
hook-up by the All India Radio and Doord-
arshan to programmes of religious signifi-
cance during 1986-87; and 

(b) the de1a·:s of such programmes"; 
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THE MINISTER OF STATE OF Tl-tE irnarred 011 furniture and fumishlng of official 

MINISTRY OF INFORMATION AND residencesofthaeaehmemberoftheCoun-
BROAOCASTING (SHRI A.K. PANJA): (a> eil of Ministers during 1985-86 and 1986-87, 
All India Radio and Doordarshan do not separately? 
allocate any fixed chunk of time on the Na-
tional Hook-up to programmes of religious 
significance keeping in view the sacular 
nature at uur Constitution. 

(b) Does not arise. 

Unemployed Registered with Em-
ployment Exchange. In 1986 

2161. SHRI SVED SHAHABUDDIN: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of unemployed regis-
tered with employment exchanges in the 
country as on 31 December, 1986; 

(b) the number-of vacancies notified to 
the employment exchanges during 1986; 

(c) the number of applicants sponsored 
by the employment exchanges against the 
vacancies; and 

(d) the number of vacancies filled during 
1986? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The number of job-seekers, 
all of whom are not necessarily. unemployed, 
who were on the live register of employment 
exchanges was 301.31 takh5 e5 on 
31.12.1986. 

(b) 6.23 lakhs. 
(c) During 1986 53.13 lakJ'ls applicants 

were sponsored. 

(d) 3.51 lakhs. 

Amount Incurred on Furniture and 
furnishings on Residences of 

Ministers 

2162. SHAI SYEO SHAHABUDDIN: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state the expenses 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): The information is 
being collected and will be laid on the Table 
of the House. 

Swiss Aided Dairy Development 
Scheme In Karala 

2163. SHRI T. BASHEER: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether Union Government have 
approved a dairy development scheme in 
Kerala with the assistance of the Swiss 
Government; 

(b) whether Government have also 
signed an agreement for the purpose with 
Swiss government;and 

(c) if so, the details of the agreement and 
the development Scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI VOGENDAA MAK-
WANA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Air Station for Lakshadweep 

2164. SHRI T. BASHEER: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(8) whether it is a fact that proposed radio 
station for Lakshadweep will be located at 
eachin; 

(b) whether it is a fact that the original 
proposal was to Iocat. the station In La-
kshadweep; and 
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(c) if so, the reasons for change in the penses is estimated at U.S. $ 7.89 million. 

iocation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir. 

(b) Yes Sir and it will be set up at 
Kavarati. 

(c) Does not arise. 

World Food Programme Aid to 
Kerala 

2165. SHRI T. BASHEER: 
SHRI VAKKOM PURUSHO-

THAMAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether an agreement was signed by 
World Food Programme of the United Na-
tions and Government of India to provide aid 
under W.F.P. forest workers in six northern 
districts of Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEAPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MAK-
WANA): (a) and (b). Under the Plan of 
Operations signed between Government of 
India and the World Food Programme 
(WEP) on 9th July, 1987. relating to the 
oroject 'Forestry and Tribal Area Develop-
ment in Kerala', WEP h~s committed to 
supply the following commodities:-

Quantity (M. tons) 

Rice 14,010 

Vegetable Oil 1,401 

Pulses 1.401 

The total value of these commodfties 
including tr.eight charges and other ex-

WEP assistance will be utilised over a 
period of five years in six districts of Kerala 
namely Cannanore, Kasargode, Wynad, 
Kozhikode, Malappuram and Palghat. WEP 
food rations will be issued on subsidised 
basis as a wage supplement to the forestry 
workers who voluntarily surrender a part of 
their wages. The accrued funds wi" be util-
ised for affore station and welfare activities in 
the area. 

Allotment of House Sites to Lan-
dless Families 

2166. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of house sites that have 
been allotted to landless families in the 
country under the house sites-cum-con-
struction assistance scheme for landless 
workers by the end of 1986-87; 

(b) how many more landless worke, 
families are still required to be provided with 
house-sites; and 

(c) the details of the survey made in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAL"BIR SINGH): (a> Under:he 
scheme of the Allotment of House-sites-cum 
construction Assistance for landless work-
ers. 148.47 lakhs families have been pr0-
vided house-sites by various StatesJU.T. 
Administrations upto the end of 1986-87. 

(b) and (c). Housing being a state sub-
jed. all socia: housing schemes including 
the scheme of the House-sites-cum-Con-
struction Assistance are being implemented 
by the StatesAJT Admns. However. as par 
the 6th Plan document, the number ~ eli-
gible families needing housing _istance 
by March, 1985 was around 1.45lakhs. The 
number of families provided house-sit .. 
during 1985-86 and was 9.11 lakhs and 1.03 
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lakhs respectively. 

Marger of IA and AI 

2168. SHRI C. SAMBU: Will the Minis-
ter of CIVIL AVIATION be pleased to state: 

(a) whether there is any proposal to 
merge Indin Airlines and Air India; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE 

MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURIS~1 (SHRI JAGDISH TYTLER): (a) 
and (b). the question of integration of Indian 
Alrllr.,")s and Air-India is still underconsidera-
lIon. 

Aerodrome at Ongole, A.P. 

2169. SHRI C. SAMBU: Will the Minis-
ter of CIVIL AVIATION be pleased to state: 

(a) whether there is any proposal to 
construct mini Aerodrome at Ongole, 
Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
No. Sir. 

(b) Does not arise. 

Expenditure by IDC on Rent Accom-
modation 

2170. DR.G. VIJAYARAMARAO:WiII 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Indian Dairy Corporation 
incurred huge expenditure on rent for resi-
dential accommodation and if so, the details 
thereof; and 

(b) the steps taken to minimise the 
expenditure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MAK-
WANA): (a) and (b). Information is being 
collected and will be laid on the Table of th'e 
Sabha. 

Alrllnking of Callcut Airport 

2171. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of CIVIL .. 
AVIATION be pleased to state: 

(a) whether the Government has In-
creased the capacity and the number of 
airlinks since June, 1987. if so, the details 
thereof; and 

(b) name of the airports to which the 
proposed Calicut airport is likely to be 
linked? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRt JAGDISH TYTLER): (a) A 
statement is given below. 

(b) Once the Calicut Ai rport is made 
available for operation, IndiaN Airlines 
would consider connecting Calicut with 
Bombay and Madras. 

STATEMENT 

Increase in Capacity INew Links 

(1) Indian Alriinss 

Increase in Capacity. 

1. Hyderabad-Pune-Ahmedabad Twice weekly 8-737 flight. 
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2. Bombay-Coimbatore-Bombay 11 B-737 instead of 7 8-737 flights per 

week. 

3. Delhi-Lucknow-Allahabad-Gorakhpur-
Lucknow-Delhi 
and 4 B-737 flights Delhi-Lucknow-

4. Bombay-Ahmedabad-Amritsar-Srinagar 

5. Delhi-Ahmedabad-Vadodara-Delhi. 
737 Delhi- Ahmedabad-Vadodara-Delhi 

6. Calcutta-Bhubaneshwar-Nagpur-
Bombay. 

7. Delhi-Bhopal-Nagpur 

8. Calcutta-Agartala 
instead of 13 terminator and 4 transit 

9. Delhi-Leh 
Chandigarh-Leh 

10. Delhi-Patna-Guwahati 
Guwahati-Delhi. 

11. Madras-Bangalore-Trivandrum (5) 
Hyderabad-Bangalore-Trivandrum (2) 

12. Madras-Trichy-Madurai-Madras 

13. Madras-Bangalore 

, 4. Bombay-Pune-Bombay 

15. Hyderabad-Vijayawada 

16. Guwahati-Agartala 

17. Trivandrum-Male 

4 8-737 instead of 3 B-737 flights Delhi-
Lucknow-Allahabad-P atna-Lucknow-Delhi 
Gorakhpur-Patna-lucknow-Delhi. 

3 8-737 flights instead of 2 flights per week. 

7 B-737 flights per week instead of 4 B-
and 3 Delhi-Vadodara .. Delhi. 

48-737 flights per week instead of 3 

7 8-737 flights per \veek instead of 7 
flights Delhi .. Nagpur. 

14 Boo 737 terminator & 4 transit flights 
flights per week. 

Twice weekly terminator services by B-
737 instead of Oelhi-Chandigarh-Leh 

7 B-737 flights per week instead of Delhi-

7 B-737 flights instead of 
78-737 Madras-Trichy-Trivandrum and 7 
HS-748 service Bangalore-Trivandrum-
Bangalore per week. 

11 8-737 services per week instead of 7 
B-737 Madras-Madurai-Madras & Madras-
Trichy .. Tirvandrum. 

28 8-737 & 1 Airbus flights instead of 24 
8-737 and 1 Airbus per week. 

7 B-737 and 21 HS .. 748 flights instead of 
32 HS-748 flights per week. 

4 Terminator & 7 transit HS-748 flights 
instead of 7 transit flights per week. 

11 F-27 flights per week instead of 7 F-27 
flights per week. 

3 8-737 flights per week instead of 2 B-
737 flights per week. 
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18. Calcutta-Varanasf-Gorakhpur-Cafcutta 4 F·21 flights per.eek Instead of 3 F-27 
flights (Calcutta-Gorakhpur-Calcutta). 

NewUnks 

Ahmedabad-Puna 

Delhi-Pune-Delhi (Reintroduced) 

Bhopal-Nagpur 

Trichy-Madurai 

Hyderabad-Trivandrum 

Guwahati-S ilchar 

Allahabad-Gorakhpur 

Varanasi-Gorakhpur (Reintroduced) 

Bangalore-Belgaum 

Madras-Singapore-Madras 

(2) Vayudoot 

Thrice weekly B· 737 (Ahmedabad-Pune-
Hyderabad) 

Daily B-737 

Daily B-737 (Delhi-Bhopal-Nagpur) 

11 8-737 flights per week (Madras-Trichy-
Madurai-Madras) 

Twice weekly 8-737 (Hyderabad-8anga-
Iore- Trivandrum) 

Thrice weekly F-27 

4 8-737 flights per week (Delhi-Lucknow-
Allahabad-Gorakhpur-Lucknow-Delhi) 

4 F-27 flights per week (Calcutta-
Varanasi-Gorakhpur-Calcutta) 

Thrice weekly Hs-748 

Once weekly by Airbus w.e. from 4th 
June. 1987. 

Airlinked Neyveli with Madras since June. 1981 on six flights per week basis. 

(3) Ai, India 

Increase in Capacity 

On 25th June, 1987 Government approved Air IndiaJEmirates proposal10r increasing 
capacity entitlement on IndialDubai Routes on temporary basis 2500 to 2750 seats per week 
in each direction. 

Functioning of C. P. W. D. Enquiry 
Offices 

2172. SHRI KAMLA PRASAD SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether complaints of residents of 
Government colonies are not attended to by 
the CPWD staff of Enquiry Offices promptly; 

(b) the steps proposed to be taken to 
make the staff of Enquiry Offices, CPWD, in 
residential areas of Government servants, 
M. Ps flatslbungalows or In Government 
buildings, accountable for their duties and 
for their efficient working; and 

(c) whether complaints lodged in the first 
week of July. 1987 in some of the Electrical 
Enquiry Office. In R. K. Puram ramain °to be 
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attended; if so, the detaib and action taken? fisherV potential during the last 5 years in the 

THE MINISTER OF STATE IN THE 
~INISTRY OF URABN DEVELOPMENT 
(SHRI DALB1R SINGH): (a) The complaints 
of the residents of Govt. colonies are nor-
mally attended t(\ by the CPWD Enquiry 
Offices promptly. However. due to the cur-
rent strike of JEs in the CPWD, there have 
been some cases of delay in attending to the 
complaints of the allottees. Efforts are being 
made to ensure that the complaints are 
attended to early and the allottees are put to 
least inconvenience. 

(b) The staff of the Enquiry Offices in 
CPWD are accountable for their duties. 
There are checks and counter-checks in the 
existing system to ensure that complaints 

. registered at the Enquiry Offices are at-
tended to promptly. 

(c) The information is being collected 
and will be laid on the Table of the House. 

Exploitable Marine potential of 
Kerala 

2173. SHRI SURESH KURUP: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total marine potential of Kerala; 

(b) how much has been exploited in the 
State; 

(c) the special programme and scheme 
undertaken for the fuller exploitation of the 
marine resources; and 

(d) the results achieved by these 
schemes and programmes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRI~L TURE (SHRI YOGENDRA MAK-
WANA): (a) The estimated annual marine 
fishery potential of Kerala is about 10 lakh 
tonnes. 

(b) The average exploitation of marine 

State is 3.36 lakh tonrres per annum. 

(c) The State Government are lmple-
menting an Integrated Pilot Project for fish-
eries development as a special programme. 
The main component .. o1 this scheme \s 
supply of fishing implements to fishermen at 
subsidised rate. The State Government also 
propose to implement a scheme for deep 
sea fishing involving import of foreign fishing 
vessels and introduction of Dory fishing for 
exploiting deep sea fishery resources off 
Kerala coast. Besides Government of India 
are implementing two Centrally Sponsored 
Schemes namely Introduction of Improved 
Beach Landing Craft and Motorisation of 
Traditional Craft in Karala. 

(d) The implementation of deep sea 
fishing has not been started. The 1st phase 
of the Integ rated PUct Project for fisheries 
development has almost been completed. 
During the 1 st phase 221 numPers of out-
board engine, 149 numbers of country craft 
and 29103 Kilogram of gear have been dis-
tributed to Fishermen. Under the Centrally 
Sponsored Scheme for Motorisation of Tra-
ditional Craft, 1000 indigenous craft have 
been approved for motorisation during Sev-
enth Five Year Plan .. Of this sanction has 
been issued to motorise 100 traditional craft 
during 1986-87 and 300 traditional craft 
during 1987-88. Underthe scheme Introduc-
tion of Improved Beach Landing Craft. the 
Central Government have sandionad 17 
craft during 1985-86. 

Ownersh Ip rig hts to the 8110tt ••• of 
Shopkeepers 

... 

2174. DR. G. S. RAJHANS: WiD the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government have granted 
ownership rights to allottees of Kiosks con-
structed by the NOMe and Diradorata of 
Estates in Delhi in the recent past; if so, ful 
facts thereof with terms and conditions of the 
transfer deeds; 

(b) whether the shopkeepers of INA 
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Market and Mahar Chand Khanna Market in 
ladi Colony are also demanding grant of 
ownershio rights in respect of their shops; 
and 

(c) if so, the facts thereof and the reaction 
of Government to their demand and when a 
final decision is expected to be taken? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) Yes, Sir. 

(c) The Directorate of Estates has not 
found it possible to accede to their request. 

Construction of Lakshadweep . 
Airport 

21 75. SHRI K. PRADHANI: Witt ~hE' 

fJ'lnister 01 CIVIL AVIATION be pleased to 
state: 

(a) whether the International Airports 
Authority of India propose to undetake the 
construction of an airport in Lakshadweep 
Inslands: 

(b, if so, the details thereof and the time 
schedule for completion; and 

(c) the estimated expenditure thereon? 

THE MINISTER OF STATE OF THE 
t'/llNISTRY OF CIVIL AVIATION AND M1N-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRI JAGDISH TYTLER): (a) 
to (c). The NatlQna' Airports Authority has 
undertaken the construction of an airport at 
Agatti in Lakshadweep at an estimated cost 
of Rs. 7.20 crores approximately. The proj-
ect is being executed through the Interna-
tional Airports Authority of India. The airport 
is likely to be made: operational by the end of 
fow1arch, 1988. 

Assistance to Bihar for Water 
SuppJy 

2176. DR. G. S. RAJHANS: Will the 
MinIster of AGRICULTURE be pleased to 
state: 

(a) whether the Bihar Government has 
submitted any proposal for financial assis-
tance for financial assistance for providing 
drinking water in the State during the current 
financial year; 

(b) if so, the number of villages which are 
likely to be covered under this scheme; and 

(c) how much financial assistance has 
been provided by Union Government to that 
State for the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHAt RAMANAD YADAV): (a) and 
(b). No scheme for technical clearance and 
assistance under the Centrally Sponsored .. 
Accelerated Rural Water Supply Pro-
gra'Tlme (ARWSP) has so far been received 
by Government of India fron, Government of 
Bihar during the current financial year i.e. 
1987-88. However, three rural waf~r supply 
schemes submitted in 1986-87 for prOViding 
153 proble", villages (including 1 19 villages 
already covered partially) with safe drinking 
water facilities at an estimated cost of Rs 
1 1. 14 crores were cleared under ARWSP 
during April, 1987. For Bihar, the target for 
1987 -88 is to cover 3400 problem villages 
under Rural Water Sup,Jly Programmes, 
includIng ARWSP and State Sector Mini-
mum Needs programme (MNP). 

(c) A sum of Rs 14.99 crores has been 
released to Bihar as .first instalment of 
ARWSP funds during the current financial 
year. 

Foodgrains supplied to States under 
NREP 

2177. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

SHRI U. H. PATEL: . 

Will the Minister of AGRICUL TUHE be 
pleased to state: 

(8) Whether Unjon Government have 
supplied various types of foodgrains to vari-
ous States including Gujarat und3r National 
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ous States including Gujarat under National TURE (SHRIRAMANANDYADAV): (a) Yes 
Rural Employment Programme during 1 Sir, wheat and rice have been sUppliedtothEt 
January, 1984 to 31 July. 1987; States. 

(b) H so, the details thereof; 

(c) whether Gujarat has demanded or 
asked for any additional supply keeping in 
view the drought condition; 

(d) if so, the details thereof and the adion 
taken thereon; and 

(e) how much quantity have been sanc-
tioned and will be given up to the end of 
December, 1987? 

THE MfNlSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVElOP-
MENT IN THE MINISTRY OF AGRICUL-

(b) Astatement indicating the quantity of 
foodgr3ins released State-wise during 1 
January, 1984 to 31 July, 1987 is given 
below. 

(c) to (e). A quantity of SO,OOOMTs. of 
additional foodgrains has been asked for by 
Government of Gujarat under National Rural 
Employment Programme during the current 
year over and above their normal share of 
37,530 MTs. on account of drought condi-
tions prevailing in the State. So far the State 
Governments have reported utilisation of 
only about 10,OOOMTs. of foodgrains. Their 
request for additional foodgrains viewed in 
this context in premature. 
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Ban on Import of Man-Killer Pastl-
clde. 

2178. PROF NIRMALA KUMARI 
SHAKAWAT: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether in a report of the World 
Health Organisation it has been stated that 
pesticides are man killers also; 

(b) whether medicines like B. H. C. 
Sodium Cynide, Dipladrin are still being 
used in developing countries like India 
whereas these are completely banned in 
developed countries; 

(c) whether Government have ever 
assessed as to' how many people in the 
country are being killed by these pesticides; 
and 

(d) whether Government propose to put 
complete ban on the import of those pesti-
cides which are dangerous for human con-
sumption? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No such Report has come to thA 
notice of the Government. 

(b) BHC, Sodium Cyanide and Dieldrin 
are insecticides and not medicines. Some of 
the developed countries have banned or 
restriced for use some of the insecticides 
including BHC, Sodium Cyanide and Dield-
rin (there is no product by the name Diplad-
rin). In India, Sodium Cyanide has been 
approved for limited use whereas Dieldrin 
has been allowed to be used by the Plant 
Protection Adviser to the Government of 
India and Director Locust Control for control 
of locust in desert areas. The use of BHC is, 
however, permitted. 

(c) Though no such assessment has 

been made, under section 26 of the Insecti-
cides Ad. the State Governments have 
specified the persons or class of persons 
who are required to report all occurrences of 
poisoning coming within their cognizance. 

According to available information, the 
following reports of deaths due to pesticide 
poisoning during the last three years were 
received: 

1984 Nil. 

1985 One death in Haryana due to 
accidental ingestion of Alumin-
ium Phosphide. 

, 986 - Six deaths in Punjab, two due to 
ingestion of pesticide for suicidal 
purpose and four accidental 
(report about which has been 
received only recently) 

Six deaths in Gujarat due to 
contamination of edible oil with 
chloropyriphos. 

There are, however, no reports of deaths 
due to SHC, Sodium Cyanide and Dieldrin 
during the past three years. 

(d) Insecticides are not meant for human 
consumption. They are toxic and c.an cause 
harm to human beings if not used judiciously 
and with proper care. Elaborate instructions 
have been laid down regarding the safe and 
judicious use of insecticides. The use of 
various insecticides is continuously moni-
tored by the Registration Committee consti-
tuted under the Insecticides Act, 1968. Ac-
cordingly, this Committee has banned the 
import of two insecticides, did not register 18 
and restricted the use of three insecticides in 
the country. The Central Government have 
already constituted an Expert Committee 
underthe Chairmanship of Dr. S. N. Baner-
jee. to examine the insecticides which are 
either banned or restricted for use in other 
countries but continue to be used in India. 
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National water-shed development 
programme 

2179. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WAOIYAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Union Government have , 
sponsored a National Watershed Develop-
ment Programme for the period 1987-92; 

(b) if so, the amount earmarked for the 
programme; . .j 

(c) the amount proposed to be spend 
each year; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): '(a) Government of India have 
launched a Centrally Sponsored Scheme of 
National Watershed De"elopment Pro-
gramme for Rainfed Agriculture from the 
year 1986 .. 87 to 1989 .. 90. 

(b) to (d). Under this Scheme a sum of 
30.00 crores, annually, has been earmarked 

~·~s Central share. The main·features of this 
, scheme are: 

i) land and moisture management, 
cropping systems introduction in .. 
eluding dryland horticulture, fodder 
production and farm forestry, 

ii) Contingency seed stocking and 
supply of seedings and grass 
seeds/slips, 

iii) Training. 

iv) Adaptive reseach activity, 

v) Provision of survey equipment and 
fabrication of new tools; and 

vi) Preparation of field manuals, etc. 

Introduction to Teletext 
{ 

2180. SHRI KAMAL CHAUDHRY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleasBd to state: 

(a) When the decision to introduce 
TELETEXT was taken and when it started 
working; 

(b) the total amount spent on it so far; 

(c) whether two systems in Teletext from 
British and French concerns were consid-
ered; 

(d) if so, which of the two systems has 
been accepted with reasons for the same 
and whether the accepted system is 
cheaper of the ,two; 

(e) in how many cases foreign equip-
ment Teletext has been imported and at 
what cost; and 

(f) the present state of its working? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): (a) 
The decision to introduce Teletext Service 
was taken in April, 1984 and the service at 
Delhi was started in November, 1985. 

(b) A Capital expenditure of Rs. 130.62 
lakh has so far been incurred on the Teletext 
Service. 

(c) and (d). After a detailed study of 
technical viability and economics of the 
three tystems, viz, French, British and Japa-
nese, it was found that the French system 
was best suited to meet the requirements of 
Doordarshan and was therefore selected. 

(e) Equipment required for introduction 
of Teletext ,Service at Delhi involved an 
expenditure Rs. 115.43 lakhs including a 
foreign exchange component of about As 
53.83 lakhs. 

(f) The equipment is WOrking satisfacto-
rily. 
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Production of Foodgr.ln. under high yielding varieties: 

2181. SHRIMATI BASAVARAJES-
WARI: Will the Minister of AGRICULTURE 
be pleased to state: 

<a> whether the production of foodgrains 
during 1986-87 was same as in 1983-84; 

(b) if so, the total production of 
foodgrains during 1986-87 and the efforts 
being made to improve the same in 1987-88; 
and 

Cc) which are the States where produc-
tion of foOdgrains increased and which of 
them were affected by the drought? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDAA MAK-
WANA): (a> and (b). Final estimates of 
production of foodgrains during the crop 
year 1986-87 have not yet been received 
from arl the States. However, based on the 
reports available so far from various States 
etc., the all-India production of foodgrains for 
the crop year 1986-87 is currently assessed 
in the range of 149.0 to 1 SO.O million tonne~, 
as compared to the production of 152.4 
miiflOn tonnes during 1983-84. 

Various steps being taken 10 increase 
the production of foodgrains in 1987-88 in-
clude:-

i) Maximisation of productivity in irri-
gated and rainfed areas; 

ii) Timely and adequate supply of 
agricultural inputs like improved 
technology, seeds, fertilisers, im-
plements, plant protection chemi-
cals and credit; 

iii) increasing the coverage of araa 
under high yielding varieties and 
production of sufficient seeds of 
different classes i.e. breeder seed, 
foundation seed and certified 
seed, to cover the targetted area 

Iv) implementation, along with con-
current monitoring, of the national 
programmes like Special Rice 
Production Prog~amm. in the 
Eastern States, Small ~nd Mar-
ginal Farmers' Programme, Na-
tional Pulses Development Pro-
gramme etc; , 

v) Propagation of rainfed farming 
technology on watershed manage-
ment basis; 

vi) undertaking of drought proffing 
measures Including contingency 
planning to reduce the impact of 
inadequate rains; 

vii) increasing the intensity of cropping 
through double, multiple and inter-
cropping; 

viii) assuring remunerative prices and 
providing adequate market sup-
port to the farmers. 

(c) Since final estimates of foodgrains 
production have not yet been received from 
some of the States, it is not possble to 
indicate the States where the production of 
foodgrains ilJcreased during 1986-87 as 
compared to 1985-86. 

The following StateslUTs have been 
approved Cantral assistance for drought 
relief during the crop year 1986-87: Andhra 
Pradesh, Assam, Gujarat, Haryana. Hima-
chal Pradesh, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra. Manipur, Megha-
laya, Rajasthan, Tamil Nadu, Uttar Pradesh. 
Goa, Tripura and Pondicharry. 

Trlpartlt. Pan •• for Banking Induatry 

2182. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of LABOUR be 
pleased to state: 

(8) whether a tripartite panel for the 
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banking industry is being set up; (b) the number of people benefited dur-

(b) if so, whether all the unions in the 
banking sector have given their concur-
rence; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P. A. 
SA"JGMA): <a) to (c). The question of 
constitution of an industrial committee is 
under consideration of government. 

Anti-Poverty Programme. In RaJast-
han 

2183. SHRI SHANTI DHARIWAL: Will 
the Minister of AGRICULTURE be pleased 
Ito state: 

{a> the amount sanctioned to Rajasthan 
Ifor the various anti-poverty programmes 
iduring 1985-86, 1986-87 and 1987-88; and 

No. Scheme • 
1. Number of beneficiaries under IRDP 

ing 1985-86 and 1 ~86-87? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMAND YADAV): (8) Inte-
grated Rural Development Programme 
(IRDP)~ National Rural Employment Pro-
gramme (NREP) and Rural Landless Em-
ployement Guarantee Programme 
(RLEGP) are the three major anti-paverty 
programmes. Under these programes 
amounts of As. 33.85 crores, Rs. 45.62 
crores and Rs. 24.24 crores have been 
sanctioned to Rajasthan during 1985-86, 
86-87 and 87-88 (till date) respectively. 

(b) Under NREPIRLEGP, the Govern-
ment monitors the rural employment gener-
ated. The details of number benefited and 
the employment generated under tROP, 
NREP and RLEGP are indicated as under:-

1985-86 1986-87 

140,503 164,472 

r2. Number of beneficiaries under Development 4.542 8,331 
of Women and Children in Rural Areas (DWCRA)-
sup-plan of IRDP 

~. No. of benefICiaries under Training of rural Youth 13.544 13,039 
for Self-Employment (TRYSEM)-sub-plan of IRDP 

14. Mandays generated under NREPIRLEGP 
(Iakh mandays) 

Cooperatlv. Socletl •• for Fishing 
Permit. 

2184. SHRI SOMNATH RATH: Will the 
Minister of AGRICULTURE be pleased to 
~tat.: 

<a> whether it is a fact that some coopera-
tive societies have applied for permits to 
charter foreign fishing vessels; and 

(b) '80. the details of such societies and 

562.13 1081.89 

their antecedents? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a> Yes, Sir. 

(b) The details of the cooperativa socie-
ties who have applied for permits under the 
nawcharter policy are given in the statement 
given below. 
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Preservation of Food Products gling of Germplasm from India to advanced 

countries; and ' 
2185. DR. B.L. SHAILESH: Will the 

Minister of AGRICULTURE be pleased to 
state: 

(a) whether any studies are being made 
on irradiation to preserve food and also to 
find ways and means to provide food prod-
ucts for consumers with less microbial or 
insect contamination, less chemical addi-
tions or pesticides and longer sheH life; 

(b) if so, the details thereof; 

(c) whether animal protein is available in 
plenty all along the 5,000 k.m. long Indian 
coastline but the existing inadequate preser-
vation facilities cannot cope with the rapid 
spoilage of the catch; and 

(d) if so, the steps being taken in this 
regards? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Yes, Sir. Studies are 
being conducted to preserve food articles, 
including animal and marine products by 
means of irradiation. 

The Government of India, Ministry of 
Health and Family Welfare has constituted a 
National Monitoring Agency to dea' with a" 
aspects of irradiation of food produds. 

(c) and (d). India has an annual harves-
table potential of about 4.5 million tonnes of 
marine products in its Exclusive Economic 
Zone. As it is, about~80 freezing plants with 
freezing capacity of 2004.55 tonnes and 
about 307 cold storages with capacity of 
35,213.00 tonnes of fishes per day exist 

Steps to Curb Smuggling of 
Germplasm 

2186. SHRI R.M. SHOVE: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) the efforts made to curb the smug-

(b) the proposals being considered to 
catalogue the flora to ascertain their utility? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI VOGENDRA MAK .. 
WANA): (a) Reports received by the Gov-
ernment do not indicate smuggling of 
germplasm out of the country. However, the 
anti-smuggling drive in general, has been 
intensified throughout the country. 

(b) The Botanical Survey of India under 
the Ministry of Environment and Forests is 
responsible for carrying out survey and ;~
ventorisation of the flora from the point of 
view of knowing and preserving the diversity 
of the country's flora. About 60% of the 
country has been surveyed so far. Classifi-
cation and taxonomic studies have been 
completed of haM of this~area. This is being 
accelerated. 

• 12.00 hrs. 

[Eng/ish] 

Prof. K.K. TEWARY (BUXAR): Sir, a very 
serious thing has happened. A very senior 
officer of Research and Ana\ys\s Wing has 
been· caught, dismissed and jailed for sup-
plying classified papers to CiA .... 

( Interruptions) 

( Trans/ation1 

MR. SPEAKER: Either you give a notice 
for question or for some other motion. , 

[English] 

PROF. K.K. TEWARY: We would likethe 
Home Minister to make a statement on the 
floor of the House. The whole House is 
interested in knowing what actually has 
happened. It is a very serious matter. There-
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fore. please call the Home Minister. There MR. SPEAKER: Professor. this is too 
should be a statement from the Home Minis- much. I have already said that we will take it 
ter. up on the 13th. 

[ Translation] 

MR. SPEAKER: I have told you that I will 
look into it. 

[English] 

I will look into it ..... 

( Interruptions) 

PROF. K.K. TEWARY: Now it is con-
firmed that CIA has infiltrated into our impor-
tant wings of administration and Prof. Dan-
davate would a9ree ..... 

( Interruptions) 

PROF. MADHU DANDAVATE (RA-
JAPUR): Sir. I support him ... (Interruptions). 

[ Translation] 

MR. SPEAKER: I will look into this. You 
give in writing. 

[English] 

PROF. P.J. KURIEN (fdukki): Sir, in 
addition to supporting that, I would like to 
bring to your kind notice that the whole 
university education in the country is at a 
standstilL .. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I am taking it up on the 
13th. 

[English] 

I am already taking it up on the 13th. 

PROF. P.J. KURIEN: I would like to know 
what the Government is doing about that. 
You cannot prolong it because .... (Interrup-
tions) 

PROF. SAIFUDDIN SOZ (Katwa): Sir, 
. some of their demands are very genuine. 

MR.SPEAKER: I have already fixed it for 
13th. I can take up one by ana ... 

( Interruptions) 

MR. SPEAKER: That is all. 

PROF. MADHU DANDAVATE: Are you 
giving a Calling Attention, Sir? 

MR. SPEAKER: Yas, we are taking it up 
on the 13th. 

SHRI SURESH KURUP (Kottayam): Sir, 
this is a very serious thing. Why not take it up 
today or tomorrow? •. (Intts"uptions). Thir-
teenth may be too late. 

MR. SPEAKER: What is the fun? What 
are you -doing? You are unnecessarily 
shouting ....... . 

( Interruptions) 

MR. SPEAKER:I have already done it. I 
have already taken notice of it .......•. 

( Interruptions) 

MR. SPEAKER: That is aU. 

SHRI M. RAGHUMA REDDY (Nat-
gonda): That means the same situation 
regarding teachers' strike will continue till 
thirteenth. 

SHRI SURESH KURUP: Thirteenth will 
be too late. 

MR. ~PEAKER: I have already done it for 
thirteenth. We have other important items 
already adjusted and the House has agreed 
on that. 

KUMARI MAMATA BANERJEE 
(Jadapur): Sir, the parents of the children of 
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Delhi are worried .because the terrorists 
have sent a letter that they will kill five thou-
sand students. This is a very serious matter 
and we are very much concemed. The 
Home Minister must make a 
statement. ... (Interruptions). 

MR. SPEAKER: This is not the way to 
raise it. Please sit down. It is already 
done ...•.. 

( Interruptions) 

SHRI AJAY MUSHRAN: Sir,l was stand-
ing quietly but you did not give me a chance. 

MR. SPEAKER: What is it? 

SHAI AJAY ~USHRAN\~abalpur): Sir, 
there have &en frequent cases of acid 
throwing in Jabalpur. I haVe already brought 
it to the notice 0f the Prime 
Minister ......... ( Interruptions). 

MR. SPEAKER: It is a State Government 
subject-it is a law and order problem. I can-
not do anything here. 

SHRI AJAY MUSHRAN: Cases have 
been happening in Bhopal and other places 
and there is need for the Home Minister to 
make a statement. 

MR. SPEAKER: Col. t-4ushran, this is a 
State Government subject, not a Central 
Government subject. 

SHRI AJAY MUSHRAN: Sir, I never 
speak. You never give me a chance. 

MR. SPEAKER: H it is a Central Govern-
ment subject, I will aJlow you. 

SHAI AJA Y MUSHRAN: Sir, it is a Cen-
tral Government subject. There is need to 
make a provision in the IPC and the Home 
Minister should make a statement (/nte"up-
tions). 

MR. SPEAKER: No, not allowed. 

[ Translation] 

MR. SPEAKER: You give me in writing. 
this is not the way. 

[English] 

This is not the way. No nothing 
doing .......... . 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You are suppos$d to 
help in conducting the proceedings of the 
House and not to obstract them. 

[English] 

SHRI AJAY MUSHRAN: Sir, I am a 
Member of your House. 

C Translation] 

MR. SPEAKER: I have already told you 
Mr. Mushran Sahib that you are creating 
hurdle for nothing. This is a state subject. 

SHRI AJAY MUSHRAN: This is not so. 

MR. SPEAKER: You give me in writing. 

SHRt AJAY MUSHRAN: t have given io 
writing. 

( Interruptions) 

[English) 

SHRI AJAY MUSHRAN: I have given 
you a Calling Attention notice, I have given a 
notice under rule 193. 

MR. SPEAKER: I will look into ;t. ..... 

( Interruptions) 

MR. SPEAKER: That is all. I am not 
supposed to answer on the floor of the 
House. Nothing doing .••..•• 
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SHRI AJAY MUSHRAN: I have written to 
the Prime Minister. I have spoken to the 
Prima Minister. (/ntsnuptions) There is ur-
gent need for the Home Minister to make a 
statement. (Interruptions) It is ,not a State 
subject. (Interruptions) I.P.C. must be 
amended and provision must be made. 

(/ntsmJptions) 

12.05 hrs 

PAPERS LAID ON THE TABLE 

[English] 

MUlti-State Cooperative Societies 
(Registration, Membership, Direction 
and Management, .ettlement of Dis-
pute. (Appeal and Revision) Amend-

ment Rule., 1987 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): I beg to lay on the 
Table a copy of the Multi-State Co-operative 
Societies (Registration, Membership, direc-
tion and Management, Settlement of Dis-
putes, Apeal and Revision) Amendment 
Rules,1987 (Hindi and English versions) 
published in Notification No. G.S.R. 566 (E) 
in Gazette of India dated the 12th June, 1987 
under sub-section (3) of section 109 of the 
Multi-State Cooperative Societies Act, 
1984, [Placed in Library. S8e No. L T -45781 
87} 

International Airports Authority of 
India (Gratuity) Amendment Regula-

tlons, 1986 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRJJAGDISH TVTLEA): I beg 
to lay on the Table a copy of the International 
Airports Authority of India (Gratuity) Amend-
ment Regulations. 1986 (Hindi and English 
versions) published in Notification No. 

PERS/1RI11511182-Vol. VI in Gazette of 
India dated the 27th October, 1986 together 
with an explanatory note under sub-section 
(4) of section 37 of the International Airports 
Authority Act, 1971. [Placed in Library. See 
No. L T -4579187] 

Notification containing order ra: 
supplies of fertilizers to be made by 
dame.tlc manufacturers to various 
State./Unlon Terrltorle. and copy of 
report and review on the working of 
U.P. State Agra Industrial Corpora-
tion for 1980-81 and statamant show-
Ing reasons for delay In laying" on 

the t.~la 

THE MINrSTER OF AGRICULTURE-
(DR. G.S. DHILLON): Sir, on behalf of Shri 
Yogendra Makwana, I beg to lay on the 
Table-

(1) A copy of Notification No. G.S.R. 
647 (E) (Hindi and English versions) 
published in Gazette of India dated 
the 7th July, 1987 containing Order 
indicating the supplies of fertilisers' 
to be made by domestic manufac-
turers of fertiliser to various States! 
Union Territories/Commodity 
Boards during the peroo 1rom 1 st 
April, 1987 to 30th September, 
1987, under sub-section (6) of sec-
tion 3 of the Essential Commodities 
Ad, 1955. [Placed in Library. See 
No. L T -4580181] 

(2) A copy each of the following papers 
(Hindi and English versions) under 
section 619A of the Compan\es Ad, 
1956:-

(i) Review by the Government on the 
working of the UJtar Pradesh AgIO 
Industrial Corporation Limited, 
Lucknow, for the year 1980-81. 

(ii) Annual Report of the Uttar Pradesh 
State Agro Industrial Corporation 
Limited. Lucknow. tortheyaar1980-
81 along with Audited Accounts and 
the comments of the Comptroller 
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and Auditor General thereon. 

(3) A statement (Hindi and English ver-
sions) showiag reasons for delay in 
laying the papers mentioned at (2) 
above. [Placed in Library. See No. L T-
4581181] 

FINANCIAL COMMITTEES-A REVIEW 

[Eng/ish] 

SECRETARY-GENERAL: Sir. I beg to 
lay on the Table a copy each oftha Hindi and 
English versions of the -Financial Commit-
tees (1986-87)-A Review. 

12.06 hr. 

SUPPLIMENTARY DEMANDS FOR 
GRANTS (PUNJAB). 1987-88 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
OEPARTMENTOF EXPENDITURE IN THE 
MINISTRY OF FINANCE .(SHRI B.K. 
GAOHVI): I beg to present a statement 
(Hindi and English versions) showing the 
Supplementary Demands for Grants in re-
spect of the State of Punjab for 1987-88. 

ELECTION TO COMMITIEE 

[Eng/ish] 

Animal Welfar. Board 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): I beg to move the 
following:-

-rhat in pursYanceof Section 5(1) (i) of 
the Prevention of Cruelty to Animals 
Ad, 1960. the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct. four members 
from among themselves to serve as 
members of the animal Welfare Board 
forthe next term commencing from the 
date of notiftcation by the Govemment, 
subject to the other provisions of the 

.;adN;t.' 

MR. SPEAKER: The question is: 

-That in pursuance of Section 5(1) (i) of 
the Prevention of Cruelty to Animals 
Act. 1960 the members of this House 
do proceed to elect, in such manner as 
the Speaker may direct. four members 
from among themselves to serve as 
membars of the Animal Welfare Board 
for the next term commencing from the 
date of notification by the Government, 
subject to the other provisions of the 
said Act.-

The motion was adopted. 

12.07 hr •• 

BUSINESS ADVISORY COMMITIEE 

(English] 

Thirty Ninth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA OIKSHIT): I beg 
to move: 

-That this House do agree with the 
Thirty-ninth Report of the Business 
Advisory Committee presented to the 
House on the 7th August, 1987-

MR. SPEAKER: The question is: 

rrhat this Po use do agree with the 
Thirty-ninth Report of the Business 
Advisory Co.nmittee presented to the 
House on the 7th August, 1987-. 

The motion was adopted 

PROF. N. G. RANGA (Guntur): You have 
rushed through it. I congratulate you. But 
why not ask the members to submit their 
suggestions to the Business AdviSOry 
Committee where they can be considered 
because in between all thase shoutings are 
going on? 

MR. SPEAKER: Thank you. Sir. 
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MR. SPEAKER: Matters under Rule 3n. 
Shri 1<. Kunjambu. ' 

(/ntemJptions) 

SHRI AJAY MUSHRAN (Jabalpur): Mr. 
Speaker, Sir, my notice under Rule 377 has 
notmme up. 

(Interruptions) 

MR. SPEAKER: If you convince me that 
this subject comes under the Central Gov-
ernment, I will admit the notice. 

[English] 

SHRI AJAY MUSHRAN: Right Sir. 

[ Trans/ation ) 

MR. SPEAKER: " this subject does not 
come under the Central Govemment, you 
will have to apologise for it. 

[English] 

SHRI AJAY MUSHRAN: Right Sir. 

12.08 hr •• 

MAITERS UNDER RULE 377 

[English] 

(I) Need to .8t up • Thermal 
Power Plant In Kerala 

SHRI K. KUNJAMBU (Ad.oor): Under 
Rule 377, I am making a statement. 

Kerala is going to face power cut from 
this month onwards as there is not enough 
water in its reserviors. The Monsoon was 
scanty and erratic and therefore the raser-
vlDrs have not received enough water. 

This has created a serious situation. The 

State depends entirely on hydro-alectric 
power. A power cut at this stage which is 
unprecedented in the' history of Kerala, is 
going to cripple the industry in the State. A 
State whose financial condition is not sound, 
will face economic ruin, if this happens .. 

There are two ways to meet this situation. 
One is to supply electricity from the neigh-
bouring states on a short term basis. The 
other is to set up a thermal power plant in the 
State. H Kerala is to be saved thermal power 
plant is a must 

I would, therefore, request the Govern-
ment to take immediate steps to set Up-B 
thermal power plant in Kerala. 

(II) Need to provide facilitle. for 
te.ec •• tlng Kannada Progr.m-
me. for Myaore, Coor" .nd 
South Canara district •• 

SHRI V. SREENIVASA PRASAD (eha-
marajanagar): Under Rule 377 I am making 
a statement. 

I want to draw the attention of the House 
towards the need for providing the facilities 
for the telecast of Kannada programmes for 
Mysore, Coorg and South Kanara Districts. 

Mysore City is the second biggest city of 
Karnataka and also the old capital of the 
State. This city is known for its highest con-
tribution to art and flterature not only for the 
State, but also to the whole nation. 

At present Mysore is proviled with low 
power transmitter and is telecasting the-
Delhi programme through satellite. 

Bangalore Doo~arshan's 10 KW High 
Power Transmitter cannot transmit the sig-
nals to Mysore city that baing beyond 100 
Kms aerial distance from Bangalore. Hence 
to telecast Kannada programmes for 
Mysore city, Coorg and Mangalore. the 
Micro wave facilities should be provided 
between Bangalor. and Mysore.. 

To e{lSe the process the UIW line is 
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already in existence between Bangalore and 
Mysore. The MfN line between New Delhi 
and Madras passes through Mysore City. 

The MNI line between Mangalore and 
Bangalore will be free till 8.40 P. M. i.e. till the 
beginning of National Programme, Madras 
and Bangalore T. V. Centres will link to Delhi 
at 8.40 P. M. for the National hook-up. 

Hence by installing MNI receiving equip-
ments at Mysore, Coorg and Mangalore and 
connecting these centres with Sangalore 
Dpordarshan, these places can telecast 
Kannada Programmes from Sangalore 
Doordarshan. AH the above places have 
already been provided with LPrs and will 
not burden the chaquer. By conneding 
Mysora, Coorg and Bangalore LPrs from 
"Bangalore Doordarshan, population of eight 
districts of Karnataka will have the privilege 
of viewing Kannada programmes. 

I urge upon the Cenfral Government to 
look into the matter. 

12.10 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

[ Translation] 

(III) Need for Immed late stepa to 
Incre.se the power supply to 
Deihl 

SHRI BHARA TSINGH (Outer Delhi): Mr. 
Oeputy Speaker, Sir, in Delhi the Indra-
prastha Thermal Power Station generates 
200 MW power and 8adarpur Thermal Sta-
tion generates 450 MW power. We get 150 
MW power from Singrauli Thermal Station. 
The consumption of power of Delhi is 1044 
MW. Therefore, the power supply falls short 
of the requirement. As a result. load shed-
ding has to be resorted for as many as eight 
to ten hours. Keeping in view the fact that 
power connections for industrial and resi-
dential purposes have tremendously in-
creased in Delhi, steps should be taken to 
981181 •• 750 MW additional power in Indra-

prastha or Badarpur Power Station 80 that 
the powe, requirement of Oethi is met 
adequately • 

[Eng/ish] 

(Iv) N.ed to 11ft the b.n on opening 
of n •• Poet Offlc •• 

SHRI SRIBALLAV PANIGRAHI (0809-
arh): There is a general ban on the opening 
of new Post Offices in the country during the 
Seventh Five Year Pian. As a result the 
Ministry of Communications is paying no 
heed to the genuine demands for opening of 
Post Offices even at Gram Panchayat Head-
quarter and important towns creating dis-
contenment and resentment among the 
people. It is not convenient for the people of 
one Gram Panchayat to go over to another 
Gram Panchayat for their postal require-
ments. Without a Post Office for every Gram 
Panchayat the country cannot be said to be 
saturated with Post Offices. The necessity of 
having a Post Office and a Public Can Office 
at every Gram Panchayat Headquarter in 
our country at least during,the celebration of 
40th Anniversary of our Independence need 
not be ever over-emphasizad. 

I would urge upon the Union Government 
to reconsider the matter and lift the existing 
general ban so as to facilitate opening cf 
Post Offices at the deserving places during 
the current Five Year Plan. 

(v) Need to explor. the po •• lbll-
Ity of export of mango •• 
grown In Mlthll. region of 
Bihar 

DR. G. S. RAJHANS (Jhanjharpur): 
Delicious mangoes are available in the Uith-
ila region of North Bihar at a throwaway 
price. 

There ;s a great scope for the export of 
mangoes to foreign countries. particularly 
gulf countries. For the last two and • haM 
years, we have been making strenuous .-
fons to impress upon the Union Government 
to explore the possibility of .xporting Mithila 
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mangoes to Gulf countries. The Govern-
ment made several promises but nothing 
concrete has been done so far in this regard. 

Fruit gro\VWs of Mithila region are ex-
cited to note that their produce can be ex-
ported to foreign countries and they can get 
remunerative prices. 

Today the fruit growers are indifferent 
and do not grow mangoes scientifically 
because they know they will hardly get any 
worth while price for1heir produce. H they are 
assured of a stable market. they can grow 
very good variety of mangoes which will be' 
in great demand abroad. All that ;s needed is 
proper guidance to them. 

I therefore request the Central Govern-
ment to take adequate interest in the matter 
and explore the possibility of export of 
mangoes from Mithila. 

(vi) Need to Introduce a Supar 
fa8t train between Purl and 
New Deihl 

SHRIMATI JAYANT1 PATNAIK (Cut-
tack): Sir, the railway facilities available 
between Delhi and Orissa are quite inade-
quate. The 175/176 Nitachal Express which 
connects PurilBhubaneshwer with New 
Delhi runs thrice a week. It takens 36 hours 
to reach the destination. But it invariably 
comes late by 3 to 4 hours. Another train nl 
78 Utkal Express goes via Agra. Katni and 
Bilaspur and takens 42 hours to reach Puri. 
The 143/144 Kalinga Express has been 
withdrawn after nne Utkal Express was 
made a daily train. 

The 9151916 New Nilachal which wes 
subsequently named as Pun Express has 
not yet been made super fast. It takes about 
29 hours to reach the destination. Due to 
long and tedious train journey the passen-
gers face a lot of hardship. 

Railways have planned for a super fast 
Express train to be introduced between Puri 
and Delhi. Now the passenger traffic has 
steadily increased and the acommodation 

remains full and many passengers dO not get 
reservation on either side. 

As the South Eastern Railway is going to 
celebrate its centenary at Bhubaneshwar 
during this year. on this occasion, the pro--
posal to introduce a super fast train between 
New Delhi and Puri should be considered 
sympathetically. This train should have •. 
running time of 24 hours. This wilt provide a 
great relief to the passengers and will c0n-
tribute towards the growth of tourist traffic. 

As such, I request that a super-fast train 
should be introduced between Puri and New 
Delhi without any further delay. 

(vII) Need to provide fin_net •• 
a.slstance for putting In ... 
wan bore. for Irrigation In 
Anantapur district of 
Andhra Prade.h. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): Sir ,-there are about 55,000 wells 
in the Anantapur district ip Andhra Pradesh 
and all of them have gone dry. In-well-bores 
in the wells are providing water for irrigation. 
H in-well-bores are put in all the walls the 
sufferings of people can be reduoed consid-
erably. To put in-wall-bore, it costs aboutfive 
thousand rupees and if the Central Govern-
ment sanctions 5 crares of rupees, about tan 
thousand wells can be rejuvenated by put-
ting in-well-bores and twenty thousand 
families can be saved. 

So. it is requested that the Union Govom-
ment may be pleased to grant rupees five 
crores to save the people of this district from 
the effects of recurring famine. 

(viII) N.ed to provld. adequate 
funds for Industria. devel-
opment of North a.ng_' 

SHAI ANANDA PATHAK (Darjeeling): 
Sir, the Prime Minister during his last visit to 
North Bengal as wei as the hiD areas of 
Darjealing. has assured adequate financial 
assistance for the industrial development of 
that region. The Deputy Chairman of Plan-
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ning Commission was scheduled to visit the 
area for identifying the area where special 
financial assistance was immediately re-
quired. But nothing has yet been done. In the 
mean time, a serious damage and destruc-
tion of public properties worth several crores 

. of rupees has taken place in the wake of 
agitation for separate State in Darjeeling 
Hills. 

I urge upon the Government of India to 
look into thasa problems seriously and sanc-
tion required fund for the industrial develop-
mant of North Bengal as well as for the 
restoration of lost public properties in Dar-
jeeling. 

12.19 hr •• 

CONSERVATION OF FOREIGN EX-
CHANGE AND PREVENTION OF SMUG-
GLING ACTIVITIES (AMENDMENT) BILL 

CONTD. 

[English] 

MR. DEPUTY-SPEAKER; We will now 
take up further consideration of the motion 
moved by Shri. Janardhana Poojary. on the 
6th August, 1987. 

Now, Dr. G. S. ~ajhans to speak. 

[ Translation] 

DR. G. S. RAJHANS (Jhanjharpur): Mr. 
Depl9Y Speaker, Sir, I would like to make a 
few points on this Bill. ,"au have ma~ a 
mantiQn of wlnerable areas in the Bill. But. 
probably. the bureaucrats who have drafted 
the Bill do not know as to which are the 
vulnerable areas in the country from smug-
gling point of view. The Indo-Nepal border 
along Bihar and Uttar Pradesh is more VUl-
nerable that the coastal areas. The people 
may not be knowing what happens there. No 
one can dare stop anyone from carrying on 
smuggling on the border of Bihar and Nepal 
aftar 6 p.m. Trucks loaded with Ganja, 

Charas, Hasish pass through the border 
from Nepal upto Calcutta with the conniv-
ance of all the persons concerned. No one 
dares touch smugglers because they have 
deadly ~rms which are capable of killing a 
number of persons in just one minute. Every 
one has his share in the profit earned from 
smuggling, so no one is worried . 

A number of questions have been asked 
in this regard. In reply to them, it has been 
said that the border of India and Nepal is too 
wide to check smuggli'lg adivities. But if one 
has the will, the smuggling of narcotics into 
the country can be checked completely. 
Smuggling takes place before the eyes of 
everyone and the Government says that it 
cannot be checked. This is a matter of great 
concern. 

You go through the foreign newspapers 
in the Parliament library. They regard India 
as a heaven of narcotics. Narcotics are 
being smuggled into the country from two 
sides. On the one side. these are being 
smuggled from the border of Nepal where 
these are smuggled from Burma and Thai-
land. On the other side, these are being 
smuggled from the western border i.e. from 
Pakistan and Afghanistan. From India these 
are being smuggled to the markets of Eu-
rope and America. 

Our colleagues had said the other day 
that smugglers do not ramain sitting in 
coastal areas. They operate from Delhi and 
other places sitting in air conditioned rooms. 
No body knows the exact place from where 
they operata. If you carry out a survey, you 
will find a number of smugglers living in 
South Delhi. I have noticed that a per$On, 
who has nothing to eat five years ago, is at 
present living in a posh four-storeyed bunga-
low. No body dares talk about him. But the 
whispering in the locality is that he has 
constructed the bungalow by amassing 
money by dealing in narcotics. The people 
do not dare to say this in the open because 
they fear danger to their lives. 

Narcotics can ruin the economy of the 
country. Once General lia had said that h. 
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did not nMd "!oar to destroy India. He would 
get so much n·arcotics smuggled into India 
that it would get destroyed. It -might have 
been said by the Pakistani leader in a lighter 
vein but it is a fact. At present, such thing is 
going on. This is spoiling our eoonomy. 

In our cOuntry, smuggled goods are 
being aold at different places. Previously, a 
person who was making trip to some foreign 
country used to be !equested by his friends 
or relatives to bring some electronic goods 
from there but now the situation has 
changed. Now the people are not so much 
intere!?ted in getting electronic goods from 
the foreign country because eledronic 
goods are available in the market of the 
Country at cheaper rates. Smuggled goods 
are being sold openly and the Government is 
bringing forward this Bill. 

We should learn from other countries. 
The economy of Latin American countries 
has been ruined due to availability of 
smuggled goods at very cheap rates. The 
costliest cloth of Japan and Korea is being 
sold at the border of Nepal at throwaway 
prices. From there it is send to different 
places. The textile industry of the country is 
going to face a great crisis in the next 4 to 5· 
years. Even today, it is not in a sound posi-
tion. You can ask the textile indusrialists how 
much damage the smuggled goods have 
done to them. The country is reeling under 
drought and the prospects of cotton produc-
tion are not good. The prices of textile goods 
will increase. Smuggled goods will be avail-
able at cheaper rates and nobody would 
purchase textiles of this country. This prob-
lem Is not as simple as you think. You have 
made provision for detention for two years 
instead of one year. It is beyond our imagina-
tion how much damage the smugglers are 
doing to the economy of the country. A time 
will come when you will not be able to take 
action against the smugglers even if you 
want to. Detention for one to two years is not 
sufficient. The conditions obtaining in jails 
are known to everyone. Everyone knows 
that smugglers get all the facilities in jails. 
Shobhraj got all the facilities in the jail. There 
are so many Shobhrajs in this country. There 

is no meaning of detention if a person gets an 
the facilities in the jail. In other countries. 
smuggling attracts rigouroul punishment 
but in our country a smuggler lives like a lord 
in the jail. I would suggest that the whole 
matter should be reconsidered and a com-
prehensive Bill be brought forward here in 
the next session. H you do not change the 
definkion of vulnerable areas, smuggling win 
ruin the economy of the country. 

During freedom struggle, people u~Mt to 
be exhorted not to use foreign goods be-
cause that would ruin the economy of the 
country. Does anyone say now to the people 
to use the goods of our country? Nobody 
says that one should not use the foreign 
goods. If we look at the world economy, we 
will find that every country of the world is 
following the policy of protectionism. They 
want to sell their goods to other muntry but 
would not like to purchase the goods of that 
country. This is an issue tod~y between 
Japan and America who are allies. Japan 
wants to sell its goods to America but would 
not like to purchase the goods of that mun-
try. Not only America and Japan but all the 
European countries which are developed 
ones, are saying that they would not buy the 
goods of third world. Where would the coun-
tries of third world sell their goods? They are 
under heavy burden of international debts. 
This is a very complicated problem. We put 
our back saying that we are free from inter-
national debts whereas Latin America. Afri-
can countries have become the victims of 
intemational debts. But this euphoria will not 
last long. A time will come in a few years 
when we would be burdened under foreign 
debts. The root of this problem is smuggling. 
You can stop this smuggling. Who does not 
know the role of narcotics smuggling in the 
increasing terrorist activities? This smug-
gling will ruin us and.vou would not be able 
to do anything. 

The need of the hour is that you should 
strike at the very roots of smuggling. The ferst 
thing the hone Minister should do is to check 
completely the sale of smuggled goods In 
Delhi by the next session. Only then will 
soma concrete result come out. Presently, 
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smuggled goods are sold openly. Could not 
we check their sale? 

I would like to suggest to the han. Minis-
ter that a house to house survey should be 
conducted in posh colonies and the names 
of the persons who deal in smuggled goods 
should be published in the newspapers so 
that the people know the true picture of white 
collared people. There is lot of money in 
Delhi and more than half of the money has 
come from smuggled goods. You allow the 
people the facility of green channel but 
three-fourths of the goods are smuggled 
through this channel. You should discon-
tinue this system without notice and start 
searching the suitcases of every paSf>enger. 
Then you will find what goods are being 
brought from other countries. H you have the 

. strong will, you can take cudgels with these 
godfathers. With these words. I concluded. 

[English] 

. SHRI THAMPAN THOMAS (Mav-
elikara): Sir, the smuggling activities in our 
country are on the high side. The analysis 
made in this matter has revealed that there 
is a strong chain built up between the politi-
cians, the bureaucrats and the smugglers. 
and Government should take strong steps to 
break this chain which has developed so 
strongly, the political nexus which has come 
up; other-wise, this problem cannot be tack-
led properly. The events which take place in 
the under-world and about which we read in 
the papers, the killings, the riots and all sorts 
of things, are somewhere or the other con-
n~ed with such dealings by the people in 
hagh places. This Bifl which has been pre-
se."ted here does not touch even the periph-
enes of the problem. And if Government 
wants ~o tackle the issue of preventing 
smuggling, then they will have to take strong 
steps against the high people, the people 
~ho are in big positions and who are abetting 
In these smuggling adivitias throughout the 
country. It is very well known, if the history of 
Bombay is taken, that the people who are 
known as smugglers, who are 'declared 
smugglers, are running political parties and 

social organisations. It is kl'_'iWn to us that 
they are running certain Parties and they are 
also runn~ng social and charitable organisa-
tions. Thi& is a big network. In somaway or 
the other, cartain pockets have been devel· 
oped for such people to exert their influence, 
and the machinery which is exercising law 
and order cannot go and break it. They have 
their own kingdom, especially in the cbastal 
areas. The man behind it, the kingpin of the 
smuggling activities, will be somawhere elsa 
and he cannot be touched by anybody. He 
will be sheltered by the police, by the Gov-
ernment, by the politicians, and he will be 
having around himself a good pidure of a 
social refC'rmer, or a promoter of a hospital or 
a promoter of some society or something like 
that. Finally, the things which belong to him 
go to the grassroot level. H some survey or 
some study is made by the Government 
seriously, it can be seen that people in the 
jhuggis, the slum-dwellers and people who 
have no work, the unemployed people, are 
all used for the purpose of trafficking or 
selling the items which they smuggle. The 
Government is not taking action to prevent 
these activities. If the Government has any 
bona fide intention to put a stop to this, they 
should touch the big guys, the people who 
are really doing these things at the expense 
of the nation; the Government should catch 
those people. If you see how this 
COFEPOSA has been utilised from 1975 
onwards till todate, you will fing that the 
number of arrests made of such big guns or 
big guys is very less; four Persons or so; 
somebody who may be carrying two sarees 
or three sarees or something like that or 
somebody who brings two gold biscuits or 
something like that is caught. Because 
Government have failed in these matters, 
these activities are inaeasing, including the 
activities of terrorists which have gone up in 
this country. It is very easy for people to 
smuggle ganja or other things with interna-
tional connections. 11'!e Sobhraj case is well 
known. Has any study made by the Govem-
ment, has some scientific approach been 
mad. on these things, how the international 
smugglers are involved in the .. mane,.? 
Un1ortunataly. this Govemment i. keeplng 
thair eyes shut against such issues. There 
are various intemational organiaalion .... 
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gaged Is smuggling. especially in 'he smug-
gling of Narcotics. In Malayasia, Govern-
ment have come forward with severe pun-
ishments like death penality for smuggling of 
Narcotics. In Thailand also, it is given like 
that. Of course, I am not in favour of death 
penalityforanycrimeincluding murder.lfeal 
nobody has got that right. I am only submit-
ting that serious steps should be taken to 
check such activities. 

Whereas in India, its coastal areas, its 
interior areas have always been a place for 
the .people who are having smuggling activi-
ties with national ramifications. Government 
could not touch anybody. It is a pity to note 
that the Swiss bank account now shows that 
there is an amount of Rs. 1, 300 crores 
deposited there by people of Indian origin. If 
this COFEPOSA was effectively used, there 
would not have been such accumulation of 
money there. I had recently an experience in 
Geneva where I had gone to attend the ILO 
Conference. One of the IlO officers was 
giving me a dinner in the evening. I told him 
that I have come here with Government 
money and it is a pittance for me. I had no 
money. If you give me dinner, I will have a 
dinner. Government's TA and DA are very 
limited. then he told me an incident. Some-
body came for the first time 3 years back. He 
asked whether Indian rupee can be 
changed. Next time when he came here he 
brought a suit case of money and deposited 
in Swiss bank. He said "there is no problem. 
Swiss bank receives Indian rupee." This is 
the first information which I got in Geneva in 
this June, when I was there for ILO Confer-
ence. I wondered. Here to get 20 dollars from 
the airpOrt when you go abroad, you have to 
pay that much money and all other coins. If 
the people have influence in those countries, 
they can keep Indian rupee. They can 
straightaway go to Swiss bank and pay In-
dian rupee. This was an information to me. 
Because according to foreign exchange 
regulations and other things, H you want to 
change the money, it is possible only when 
you have the permission from the Reserve 
Bank. In Switzerland Rs. 1,300 crores is 
deposited by Indians. And this is a proper 
time when the Hon. Minister Poojary wants 
an amendment or wants to make the laws 

more stringent. May I ask what has hap-
pened for all these years? 

The IMF has conducted a study on the 
economic situation of this country. They 
have pointed out that the total blackmoney in 
this country is 76,000 erores of rupees. 
Government also appointed a Committee 
and that Committee gave its raport when we 
were in the Parliament last time. Unofficially 
it shows, 35,000 crores of rupees as 
blackmoney, a major portion of which is 
generated through smuggling activity. 
Smuggling activities are there because of 
the nexus among politicians, bureaucrats 
and smugglers. Unless you break it once 
and for all and, in that process, catch big 
guys, nothing can happen. There is a system 
in my part of State which is called 'Pipe 
money'. That is said to be the money which 
if paid in foreign countries, three times of the 
value of that money will be paid to the rela-
tives staying in this part. It comes through the 
pipe and not through the proper 
channel. These things are taking place and 
Government have not taken any steps to 
prevent such activities. 

Therefore, a more stringent law by which 
this can be prevented will be appreciated. 
That is the necessity of the hour. I don't think 
by putting one year or two years, some small 
gangs in the prison. these things will be 
solved. I will suggest one thing. In this matter 
the best approach will be as has been done 
by the Kerala Govemment. I and proud of it. 
Those who live beyond means will be 
checked and those who five beyond means 
are answerable to some court. 

Sir, if our politicians, bureaucrats, our 
men of high dignity in the society are 
screened and if they are found living beyond 
their means and H there is a law which 
permits them to be prosecuted. in that case 
there will be a fear in their mind .. 

I am proud to say that in Kerala some-
thing has happened in that matter. Recently 
even in the Assembly peopI--.-commended 
the present Government's attitude towards 
the problem where the,. w_ transfer .,-
faded without paying rnoneyto politicians or 
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to bureaucrats when a change was made; 
where there was nobody rushing towards 
the Secretariat with recommendations-all 
!hase . things have gone. Many persons, 
Including the Private Secretary to the previ-
ous minister were arrested and charge-
sheeted. 

The main thing by which the Government 
~~aches the problem is that, if somebody 
IS lIVing beyond means he will be subjected 
to answer, he will be arrested, put to jail and 
punished .. If such an approach is made, I will 
welcome it all the more. I don't think this Bill 
helps to solve the prdblem. 

SHRI SRIBAlLAV PANIGRAHI (Deog-
arh): Mr. Deputy Speaker: I rise to support 
the Con~ervation of Foreign Exchange and 
PreventIon of Smuggling Activities Amend-
ment Bill 1987. This is a very simple Bill with 
only two provisions. Although simple, it is 
quite significant. It is simple in the sense that 
there was a provision in the Act under Sec-
tion 9 in which smugglers in the vulnerable 
areas could be put under detention for two 
years. Elsewhere in the country it is one 
year; but in these areas-which have been 
defined in the Act also-it is two years and that 
period was going to lapse on 31.7.1987. 
Ther.fore an ordinance was promulgated on 
2nd July and this Bill is intended to repeal 
that ordinance and also give a further 
extension to this.provision for another three 
years, i.e. upto 31st July 1990. 

What is there to object to this provision? 
As far as I heard the Hon. Members from 
either side who have participated in this 
debate, all barring one, have supported this 
Bill. Only one member, Shri Amal Datta has 
point-blank opposed this Bill. The previous 
speaker also has been given support, a 
conditional support on one condition that this 
should be made more stringent because this 
falls short of the requirements of the situ-
ation. The previous speaker also that way 
has supported this Bill. Mr. Amal Datta is the 
sole member who has opposed this BDl. I 
wonder that, probably if the Goven;ment 
speakes something like '1he sun rises in the 

aast-, Mr. Amal Datta is a mambar of that 
category who says that tha sun does not ris. 
in tha east. What is thara to object? 

Some members from the opposition are 
critical of the ordinance that was promul-
gated. They said as to why the Government 
did not wait since the Parliament was going 
to commencafrom.27th of July and what was 
the hurry for the Govemment to go in for an 
ordinance. As you know yourself, what was 
the business that we muld transact in this 
House till 31 st July? In that situation, under 
such circumstances, where "as the guaran-
tee? If there was no ordinance and the 
Government had waited for the Parliament 
to debate and pass this Bill. then what would 
have happened? this would have fallen flat. 
So the Government was absolutely justified . 
in promUlgating an ordinance and as per the 
provision of Section 9 (i) the period of deten-
tion of smugglers in the vulnerable areas has 
been extended upto two years. 

Sir, the other amendment is a conse-
quential one. Now, Goa has been made a 
fullfledged State. As such, Goa and Daman 
Diu have to find place separately. 

As regards the significance of this Bill it is 
very significant because it has direct bearing 
on our economy. h is commOf1 knowledge 
that the smugglers are multiplying and inten- . 
s;tying their activities throughout the coun-
try. The smugglers pose a threat to our 
economy. In fact. there is no denying the fact 
that there is a parallel economy going on in 
the country by smugglers and black-market-
eers. So this class needs to be dealt with 
very firmly. I agree with the previous speaker 
that the provisions of this Ad. are far short of 
the requirement of the situation. This needs 
to be handled vary ruthlessly. About 
Rs.1300 erores worth of smuggled goods in 
the shape of gold, textiles and drugs are 
being smuggled into this country. Every year 
again. as you know. a lot of money is depos-
ited in foreign banks. If the money flowa 
outside India untapped then can we talc of 
conservaion of foreign exchange. But. Sir. 
th.e is some silvar lining in the dark clouds. 
the Deputy Governor of-Reserve Bank of 
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India was deputed to Switzerland and on his 
return he has submitted a report. The other 
day the Finance Minister, Shri Tiwari also 
made a statement on the Floor of the House 
that active consideration is going on to have 
direct rapport with the Swiss Government for 
detection of black-money. Therefore, many 
measures are being contemplated to detect 
black-money and to deal with these crimi-
nals very firmly. 

As regards black-money I would like to 
congratulate the Government and the Fi-
nance Ministry for having stepped up their 
anti-smuggling activities. In fact, every day 
when we open our morning newspaper we 
coma across so many news items of seizure 
of gold, hashish, drugs, etc. Two important 
operations, namely. operation Rana and 
operation Burma Bazar were also carried 
out by the Enforcement Directorate of the 
Finance Ministry which have yielded results. 
I would like to give some figures also. In 1985 
the seizures were of the order of Rs. 196 
crores. In 1986 it rose up to Rs. 217 crores. 
Again in 1985 the persons kept in detention 
were 973 whereas the number was 1078 in 
1986. Again)n the West Coast, these goods 
worth Rs. 107.78 crores were seized. In the 
East Coast, it was worth Rs. 43.49 crores. 
That's why they put the West Coast rightly 
under the definition of "vulnerable area-. 

I would suggest to the Government that it 
is time for them to consider the whole coun-
try as one zone in this regard. Why do they 
differentiate between the East Coast and the 
West Coast or between a coastal State and 
non-coastal State when our experience is 
quite different? Smuggling is smuggling. An 
offence committed in one pJace is as severe 
as the offence committed in the other place. 
The route for smuggling particularly the 
drugs from Afghanistan is Pakistan-
Amritsar-Delhi-U.P.-M.P.-Bombay-Cochin, 
etc., and from South-East Asia it is Burma-
Napal-Bihar-Delhi-Calcutta etc. For this 
purpose, the whole country should be 
treated vulnerable and punishment should 
be similar for the people involved in smug-
gling. India, hitherto a transit base for drugs 
from 'Golden Triangle is fast becoming a 

major consumption centre. Drugs flow into 
our country not only from Pakistan but also 
from Nepal and Sri Lanka. Much of the 
terrorism in the western region-this is very 
important, Sir-would be traced to the ped-
lars. Two events seem to beoocuning simul-
taneously: internal instablility in India and 
use of drugs as potent currency for terrorism. 
In faft, Sir, terrorism cannot be divorced from 
the ramifications of the drug trade. This trade 
is very very dangerous. Some of the security 
and police people engaged in checking 
smuggling are also in league with the smug-
glers. 

Recently, there was a news-item. In 
Delhi, a Metropolitan Magistrate, one Mr. 
Subhash Wasson, has been dismissed from 
service for his proved involvement with the 
notorious hashish smugglers. It is magis-
trates, what to speak of police and the cus-
toms people. So, it needs to be handled 
drastically. Firm measures should be taken. 

I would now invite the attention of the 
Hon'ble Minister to the statement of Objects 
& Reasons-placed here. A comparative 
analysis of the figures in regard to seizures 
of contraband goods collected in the highly 
vulnerable areas during the last three years 
had revealed that the menace of smuggling 
has not abated 'in any way' in the said areas. 
In such a situation, why are you not resorting 
to more stringent and drastic measures? I 
would requestthe Government through you, 
Sir, to give a deep thought to this very very 
serious menace. Smugglers are posing a 
threat to our economy. We have to get rid of 
their clutches. We have to get rid of the effed 
of parallel economy in our country as quickly 
as possible. For that, I would request the 
Hon'ble Minister to give a serious thought to 
it and also come before the House with a 
comprehensive legislation. Thank you, Sir. 

SHRI K. R. NATARAJAN (Dindigul): 
Mr. Deputy-Speaker. Sir, I rise to support the 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities (Amend-
ment) Bill, 1987 on behalf of myself and on 
behalf of my party. AIADMK. Smuggling has 
to be condemned with all the force and an 
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efforts should be made to put it down. Thera 
canno be any two opinions in this regard. 

But it has been seen that while the noto-
rious smugglers go soot free. their servants 
and carriers are detained and punished. 
~er8 should be some powerful agency to 
find out the notorious criminals and smug-
glers; they should not be allowed to go scot 
f,...; they should be detained and punished. 

Preventive detention is repugnant to the 
rule of law. That was condemned by the 
~ress P,ilrty during the British days. But 
I becomes necessary under certain circum-
stances and it should be imposed on the 
smugglers. Here, if preventive detention is 
not resorted to, then the regular investigative 
agencies may not be able, to collect the 
required evidence in order to get the offend-
ers convicted bafore the court. 

Than, in this amending Bill vulnerable 
area has been defined. Areas like Indo-
Nepal area, Indo-Pakistan area and Indo-
TiHltan area and some other areas may also 
be added in this explanation. 

Anyhow. this is a very good amendment 
and it should be used only against the rea1 
smugglers. With these words. I support the 
Bill. 

[ Translation] 

SHRI U.H. PATEl(Bulsar): Mr. Deputy 
Speaker. Sir, I wholeheartedJy welcome the 
conservation of Foreign Exchange and Pra-
vention of Smuggling Activities (Amend-
ment) Bill. The increasing smuggling activi-
ties are ruining the economy of the country. 
It would have been better if a more compre-
hensive Bill had been brought to check 
smuggling. 

The officers who work honestly to check 
smuggling should be given greater rewards. 
At the same time, senior and efficient offi-
cials should be posted in the areas where 
barge scale smuggling takes place. These 
officers should also be provided with modem 

equipments. 

It Is my submission that aU the property of 
a person apprehended during smuggling 
activities should be confiscated and If the 
culprits are kingpins they should be ahot 
becausathey are big anemies of the country , 
they are destroying the economy of the 
cou~try. There should be more stringent 
prOVISIOns and the smugglers be given ex· 
amplary punishment to deter others from 
indulging in smuggling activities. 

With these words I support the BUI. 

The Lole Ssbha adjourned lor lunch til 
Fourt_n d the cCock. 

The Lole Sabha re-assembled alter Lunch 
BI SIX minutes past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER In the ChaiiJ 

CONSERVATION OF FOREIGN EX·" 
CHANGE AND PREVENTION OF SMUG-
GLING ACTIVITIES (AMENDMENT, BILL, 

-CONTD. 

[English] 

MR. DEPUTY SPEAKER: Shrimati 
Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE (Pan-
skura): Sir. this Bill is not very Comprehen-
sive. The Ad already provides for detention 
of a person upto two years. And this amend-
ment is brought forward to continua the 
provisions of this section. for a further period 
of three years. This can be don. even lat.r 
on. 

What ia most Interesting here Is the 
Statement of Objects and Reaaons. This 
statement of objects and ,e880n8 is really a 
mi"or of the conf~ion that the pr ... m 
Government ;8 undergoing at the mom.nt.1. 
for myself. have never _n luch • Itate-
ment coming from the Govamnwnt them-
selves. The ,eason given by the Govern-
ment for extending the period .. th. •• 
comparative analysis of thefigurM In repId 
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to seizures of contraband goods effected in 
the said highly vulnerable areas during the 
last three years had revealed that the men-
ace of smuggling has not abated in any way 
in the said areas" Please mark the words 'in 
any way'. But in the very statement of objects 
and reasons in the very next sentence it is 
stated, "The longer period of detention for a 
period of two years under this sedion has, 
however, proved to be a deterrent effect on 
these smugglers and this provision has also 
been effectively used in combating smug-
gling activities in these highly vulnerable 
areas." Have you ever seen such confusion? 
First it is said that during the last three years, 
smuggling did not come down in any way. 
And in the very next sentence it is stated that 
this provision has been effectively used. As 
I said just now, this is really a mirror to the 
grand confusion that the Government is in at 
the moment, with all those scandals pouring 
in. 

I would like to know what really is the 
success of this COFEPOSA Act after it was 
brought in 1974. Not onl)6 are the smuggling 
activities on the increase, but big smugglers 
are seldorm brought to book. This 
COFEPOSA Ad was enacted ten years ago 
with such a great fanfare. But can the Minis-
ter give at least some substantial number of 
smuggling kingpin's name, who were ar-
rested because of this Act? Is the situation 
such that the Government or the administra-
tion does not know who are the kingpins in 
smuggling? Some of the hone members who 
spoke earlier mentioned many incidents and 
I have no time to repeat. But are you really in 
a position to convince us that this Act 'has 
helped you in curbing the smuggling activi-
ties? In my opinion it is of no help. I fully agree 
with my hone friend Shri Amal Datta who said 
that this kind of preventive detention made 
the normal law and order machinery even 
less and less active. There is a very well 
formed and smooth link between the admin-
istrative machinery, the people in power, the 
smuggling ring and the election fund collect-
ing racket. Therefore, I do not consider that 
this extension of two years period will be of 
any help, in any way in really countering 
smuggHng activities. There are very many 
laws which are already existing. Who pre-

vents you to catch people by apptying those 
laws? You are not putting any serious effai1s 
to catch the smuggling kings. You are only 
catching those people who are carrying 
some contraband goods at the moment. H 
they are caught cad handed, you catch them. 
Ordinary laws are there, under which you 
can punish them. 

You said that this COFEPOSA has been 
brought to put down big people who are 
engaged in smuggling activities. That you 
never did. So, the intention of this 
COFEPOSA has been proved not bonafide. 
The smuggling activities have also proved 
that this COFEPOSA is not justified. 

We are all really very much concemed 
about smuggling activities. The smuggling in 
narootics is luring our younger generation. 
We are extreme1y worried about it. We also 
see that this kind of Bill-Preventive Deten-
tion or some such thing-is not going to im-
prove the situation. There are enough legal 
provisions in your hands, in additon to this 
Preventive Detention Ac. H you cut out your 
links with the smuggling world and raaly 
catch the kingpins of smugglers, you can put 
them under rigorous imprisonment under 
your verious laws. It was rightly said by Shri 
Rajhansji also, just now. For that we do not 
need this COFEPOSA. 

Therefore. I do not think that a situation is 
justified for the extension of this Ad. As a 
matter of principle, I cannot support this. 
Preventive Defention BiD. I am sorry for thai. 
For eradicating these activities-let alone its 
eradication-but evan for putting down the 
smuggling activities, you have to usa other 
weapons and you have to be much more 
determined in catching the kingpins. of 
smugglers, not the smugglers alone. 

With these words, I am sorry, I am nat in 
a position to support this Bil. 

KUMARI MAMATA BANERJEE 
(Jadavpur): You please altow me to speak 
for two minutes. 

MR. DEPUTY SPEAKER: I have not 
received your name. You pta_ sit down. 
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KUMARI MAMATA BANERJEE: 
Madam, you plaase give me a few minutes to 
speak. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT): 
Okay, You give her a few minutes. 

MR. DEPUTY SPEAKER: Okay Kumari 
Mamata Banerjee. 

[ Translation] 

KUMARI MAMATA BANERJEE: Sir, I 
wholeheartedly support the Conservation of 
Foreign Exchange and Prevention of Smug-
gling Activities (Amendment) Bill which has 
been brought forward by Shri Poojary. This 
measure is necessary to check smuggling 
and black money in the dountry. Although 
laws have been made to check smuggling 
activities, but the fact is that we have not 
been able to implement them properly. 

Those who are accumulating black 
money and indulge in smuggling activities, 
can put the Government in trouble. These 
people have become so powerful that they 
can evan run a parallel Government. 

You have included the names of Gujarat, 
Kerals, Maharashtra, Tamil-Nadu, Goa, 
Daman and Diu in the Bill but you have not 
included in the list Indo-Bangladesh border, 
Indo-Pal< border, Indo-Nepal border. Large 
quantities of Smuggling goods are brought 
into the country through these borders. We 
have to find out some method to check it. 
( Interruptions) 

The law is there for it. But we will have to 
see how far the law is working. The Govern-
ment have the COFEPOSA and FERA with 
them. They have the law to book inoome tax 
evadors. But only the law will not do. We 
people should assist the Government in 
checking smuggling adivities. This Bill has 
been brought to control the smuggled goods 
in the interest of country's economy. But 
there is one thing more. Customs Officers 
and smugglers are in connivance. I donot 

say that all Customs Officers are'honest Of 
all Customs Officers are dishonest. It Is allO 
heard that a vicious circle is in operation. The 
unemployed youth, whose number Ia. rising 
and who arefrustratad, are being antrapped. 
They are being provided free board and 
lodging in countries Uke Bankok and Sin-
gapur and asked to bring some smuggled 
good on their ratum journey. They bribe the 
Customs Officers and get the goods ra-
laasad. 

[English] 

All Customs OffICers are not dishonest, 
and all Customs Officers are not honest also. 

[ Translation] 

I would like to say that the honest Cus-
toms Officers should be rewarded and dis-
honest punishdad. But, today, we find that in 
the banking sector peopte doing good work. 
detecting frauds are being punished. They 
do not get any reward. Thera is a lot of 
political involvement, you know it. Therefore, 
I would like to say that the Customs Officer. 
who work honestly should be given incen-
tive, they should be rewarded. The number 
of check posts in the country should also be 
increased. The Customs Officers and Ad-
ministrative Officers posted at the .. check 
posts generally maintain good relations with 
the people indulging in smuggling activiti .. 
and therefore, I support this Bill. You may 
make any amount of laws, but mer. law 
making will not do. You must look into the 
implementation aspect of the law for the 
walfare and future progress of the country. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Mr. Deputy 
Speaker. Sir: I am grateful to the 
hon.Members for. having taken part In this 
debate, and giving very constructive aug-
gestions. Som. of the Members, particulartv 
Mr. Vyas, Dr. Rajhans, Mr. Thampan Tho-
m_, Mr. Panigrahi. Shrimati GMta Mukhe,-
je. and Kumari Mamata Banerjee have 
givan very good, constructive auggeetIons. 
At the sam. time, eom8 ~ the Members 
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have also criticized the measure 

It is not the case of the Government that 
Govemment was able to completely root out 
smuggling activities in the country. The point 
that has been made here is that we should be 
very firm. and stern action should be taken. 
Black-marketeers. smugglers and eco-
nomic offenders have been running a paral-
lel economy in the country, and they have 
become very powerful. So, we have to take 
action, particularly against the kingpins who 
are responsible for these clandestine activi-
ties. I fully agree with the hone Members: 
here we have to take firm action. Whether 
Government was able to do it, and whether 
this measure is going to help authorities to 

. take firm action against these smugglers, 
particularlv the kingpins. is the questiOn. 

It has been stated that Government has 
completely failed. Whether the facts 
strengthen that contention. or whether this 
measure is going to fulfil its purpose. is what 
we have to see. In the year 1984. 2345 
persons were arrested and 3065 people 
were arrested in 1985. In 1987. we have 
been able to arrest 1212 people upto June. 
In the year 1985. 2141 Persons were prose-
cuted. In the year 1986. 2587 people were 
prosecuted and 1483 people were prose-
cuted upto June, 1987. 

In the year 1985. 805 people were con-
victed. In the year 1986, 871 people were 
convided; in the year 1987 upto June 457 
people were convicted. 

760 people were detained in the year 
1985; 812 people were detained in the year 
1986; 441 people were detained upto June. 
1987. 

Another point has been made whether 
big people were apprehended and action 
has been taken against them. The oonten-
tion that comes from the opposition member 
is t~t we have baan able to catch only small 
people. The average value of per seizure in 
1983 was Rs. 13951; now it has gone up to 
As. 49.6951- (/ntenvptions). There is some 
reason behind whatever we have stated. So 

far as the contentions are cencerned. we 
have taken action against big smugglers. All 
the names are not there.l will fumish t .... 
names to the hone members who have taken 
part in this debate, because it is a big list and 
it is not a case that we have caught hold of 
only small people. It is your desire and also 
the desire of the government that we must go 
in for big people. A contention has been 
made by Shrimati Geeta Mukherjee and Shri 
Amal Datta that we should take firm Idion 
against the big people; an immediate action 
should be taken agOainst them. Now this is .. 
measure under COFEPOSA to take action 
against those big people who are behind 
these smuggling activities, who are trying to 
go away from the clutches of the law; and 
they do not show any link. In order to bring 
those people to book, we have to take action. 
Sometimes, thasa big smugglers are acting 
in such a way that they see that prosecution 
fails; even they are trying to win over wit-
nesses. Now for taking immediate action. we 
should not wait for the normal law to take 
action against such people. Don' be under 
the impression that this is an action for 
prohibiting the action to be taken under the 
normal law; but apart from taking action 
under normal law. we are taking action under 
this law also to prevent. as a preventive 
measure, smuggling activities. 

The hone members mentioned that some 
deficiencies are there and that we should 
take firm action against these smugglers. 
We have given Powers to the Stat. G0vern-
ments. 

The hone member Shri Amal Dana and 
Shrimati Gaeta Mukherject have made a 
point stating that big people are not caught; 
there are deficiencies in the system. in the 
procedure. I would lik. to suggest to them 
that why can' their West Bengal Govem-
ment detaion big people? You can detain 
these smugglers. I am just asking .• wilcome 
to that. Hyou want. you can taka action. I you 
feel that the CentraiGovemrnn is notaffec-
tive. we are not preventmg You from taking 
action. We say that you are very 811ectiv. 
and if you feel that there is some deficiency. 
you can take -=tiDn. 
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SHRI AMAL: DATTA (Diamand Har-
bour): But this is under CEFEPOSA. 

SHRI JANARDHANA POOJARV: I have 
not interfered. t do not have the habit of 
interf.ring. t have the highest regard for you 
and you can raise this ~int at the end. 

My point is very simple. If you feel that 
you are competent to deal with big smug-
glers, and they are a menace to the society, 
if you feel so, we have not prohibited you. 
You can definitely take action. 

An hone Member, Mr. Thampan Thomas 
has mlada a point. t agree with it. In Kerala 
recently. he mentioned that the Government 
has taken adian. How. it has to be Imple-
mented, is a different matter. Stillt appreej-
ate that It is a good point. 1 wilt appreciata hfs 
suggestion. Whereas you say that you do 
not want to take action even when others are 
taking action., You do not want to spa10ut. 
Why do you not take action? Who prohibits 
you? After all, your intention is very good. 

SHRI AMAL DATTA: I do not want to say 
anything. 

SHRI JANARDHANA POOJARY: I do 
not say that you do not want any action to be 
taken. I just tell you, please do not criticise It 
is easy to aiticise but difficult to take action. 
But here I request hone Members from that 
side. that if y~ find that there are soma 
actions to be taken to curb this smuggling 
activity, in the Indo-Bangia border area, I am 
requesting the Chief Minister of West-Bengal 
also, to refer to this Ad. and take . action. 
(/ntlll7Uptions) Let us bring this menace to an 
end by taking proper action. (I nt.nvptlons) I 
am requesting Shri Amat Datta and Shrimati 
Gaeta Mukharjee .......... ( Interruptions) 

SHRI AMAL DATTA: You can tell me 
later. 

SHRI JANAROHANA POOJARY: I win 
reply to you afterwards. 

Sir, inthis respect let us be frank. let us be 
very clear in our minds. Let us not have MY 

confusion. Let u. say that the country wanta 
.erious action. stem action in this matter to 
root out the problem. Our hone Members 
from this side, thay have made it very clear 
that the sternest adian should be taken. " It 
Is required, you coma up before the House 
with some amendment. We win support It. 
Some of tha hone Members from this sida 
also have made this point. But only two 
members from Wast Bangal have criticised 
us. They criticise whataver wa have to say. 
And when we say that thare Is already some 
increase in the figures, they say it is due to 
inflation. 

SHRIMATI GEETA MUKHERJEE: That 
is trua. That is the truth. 

SHRI JANARDHANA POOJARY: 
Wher.nevar you come with any concrate 
suggestion, with the highest regard to you, 
we will aceept it and wa will also taka action 
on that. If some ~ the hone Members hava 
given soma suggestions, I have already 
stated, tht we will accept them. I have also 

-said that I have already instructed our de-
partment to review them and also the take 
into consideration an those suggestions. We 
ara going to examine the suggestions given 
by the hone Members from this side and H It 
is required we win coma with amendments 
alsO. This should be our intention and • is 
also everybody'. intention. The main aim is 
to stop this menace and we have to root out 
thasa activities. 

SHRI AMAL DATTA: What kind of smug-
glers have you in mind? 

SHRI JANARDHANA POOJARY: I wi 
ten you. 

About the action to be taken 80fM of the 
people have mentioned that .".. of the 
officers have coluded with theM emugg ... 
and soma of the hone Members have MId, 
Shri Panlgrahi and another hone •• Imber 
have particularly IMda a point. thIIt wMr .. 
ever there Is an efficient officer helhould be 
rewarded and so tar _ IMIficienI corrupI 
officers .,. c:oncerned. welhould'" etern 
action. 
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Forth. benefit of the hone Members, I can t.11 
that 17 Officers from tha Stat. and Public 
Undertakings wera detailed under 
COFEPOSA and 15 Officers from the Cus-
toms & Excise were also detained under 
COFEPOSA. Our hone Minister Shri P. Chi-
dambaram has also taken action, through 
CSI, against those people who are living 
beyond their means. There also, we are not 
striking oUr responsbility. We are not going 
to spare any person. 

Further, I may tell the hone Members that 
if you got any information, you can pass on 
to us. We are not going to spare any person 
and on the contrary. we are going to give you 
twenty par cent of the seizure. If any person 
gives substantial information and if the 
seizure is to the extent of Rs. Ten 
cror.s ..•...•• 

(Interruptions) 

SHRI AMAL DATTA: He is asking the 
Members of Parliament to inform the Gov-
ernment. 

MR. DEPUTY SPEAKER: He is saying, 
any person who has information can pass it 
on. 

SHRI JANARDHANA POOJARV: I just 
tell you. If you do not want any reward, W8 do 
not give. 

SHRI AMAL DA1TA: H you say, any 
information you give, we will give you twenty 
per cent. What is this? 

SHRI JANARDHANA POOJARV: I defi-
nitely tell you that it is the raward. It is a law. 

MR. DEPUTY SPEAKER: Whether the 
Member is accepting the reward or not, it is 

" left to the Mltmber. 

SHRI JANARDHANA POOJARV: Dat-
tajl. I tell you that when wa want to raise 
soma emoluments of the Members, you say, 
you do not want. But, everybody is taking. It 
is alao that the country win be benefited. If 
they are giving some reliable information, 
reward is there and that procedure is there • 
•• Not recorded. 

We have given rewards to the officers and 
even our Finance Ministers attended a func-
tion and gave the reward to tha offICers who 
have performed very well. Also the reward. 
have been given in cash to them. 

Only on8 request to the hone Members 
who have stated that there is money in the 
Swiss Bank to the tune of about As 1,300 
erares. I do not know who has given this 
information. We do not have any objection. I 
have been hearing for the last six' months 
regularly. Some of the hone Members are 
making some points, even including the for-
mar Finance Minister. I am just giving you 
the challenge. If you have got any informa-
tion Mr. Amal Datta and furnish to us/and if 
we do not take any action, then you can 
criticise us. (Interruptions) 

Without giving any information, do not go 
on criticising the Govemment. If you have 
got any names and any person's accounts in 
Swiss Bank, please tell us. We will take 
action. Do not go on aiticising the Govern-
ment. We are pursuing the matter. I give 
fifteen days time. Any Members from this 
House, including our opposition Members, 
including the leaders of the opposition 8ItY 
··other person can give the information. 

MR. DEPUTY SPEAKER: I won't allow 
any names to go on record. 

SHRI THAMPAN THOMAS (Mav-
ankara): The names of Win Chadha and 
Ajitab have been given. 

(Interruptions) 

SHRI JANARDHANA POOJARV: Mr. 
Thampan Thomas, I may tea you that I have 
received so many anonymous letters saying 
that some opposition Members are aIso-not 
hera-having accounts there. On the basis of 
anonymous letters, can I say that aU the 
people ara corrupt? You should be respon-
sible. There should be prima facie 
case ... ( Intenuptions ) 

SHRI THAMPAN THOMAS: You should 
make investigations. We aocapI the chaI-
lenge. 
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SHRI JANARDHANA POOJARV:·I am 
just requesting you that. after all, wa .. 
political people, today you ara there, tomor-
rail you may be here, let us not give an 
impression in the country that all politicians 
are corrupt. We have got here the hone 
veteran Member. Can anybody say that he is 
corrupt? Here there is another hone Member. 
Can anybody say that ha is corrupt? Let us 
not paint all the people with the same brush. 
I am just requesting you not to go on criti-
cising. By this process, we are just belittling 
our own politicians and our own system. Do 
not do that. Let us take action against the 
black sheep, if there is any and whosoever 
he may be. Let us be very firm. Instead of 
saying all the time that Rs. 1300 crores or Rs. 
5000 crores are there, let us sit together and 
find it oull am making one more appeal. You 
kindly join the parliamentary 
committee .... ( Intenvptions ) 

MR. DEPUlY-SPEAKER: Mr. Amal 
Datta, let him finish first, then you can say 
whatever you want to say. 

SHRI AMAL DATTA: Has he got any 
power to find out whether any particular 
person x,y,z has got money in the Swiss 
banks? If he says so, then we can supply him 
the names. But let him say clearly and un-
equivocally here that he has got the powarlo 
find It out. The Government has taken a 
contrary position. "the Government has got 
the power,let him say so. 

SHRt JANARDHANA POOJARY: The 
hone Member has made a very pertinent 
point. He is a lawyer. I also belong to the 
same profession. He has stated that there is 
no power with the Government to get infor-
mation from the Swiss banks. That is why the 
does not want to give the names. (Interrup-
tions) He is a responsible Mamber of Parlia-
ment. He says that if the power is give.n and 
if there is any method to find it out, he will be 
in a position to give the information. That is 
his case. I fully agree with him. 

SHRI AMAL DATTA: • said that I would 
give the names. 

. 
SHRI JANARDHANA POOJARY: I fully 

agr .. with you. Now. what is the position? 
So far as the Government also is concerned, 
it is not easy to get the Information. Nobody 
is in a position 19 get the information from the 
Swiss banks 

SHRI THAMPAN THOMAS: There 
should .. political will. 

SHRI JANARDHANA POOJARY: I 
agree with you that the political will should be 
there. For that you, myself and everybody 
should sit together and find out howtogettha 
information.Government is also trying to get 
it. For that purpose, Government also should 
have the power. Because m the Law of 
Secrecy that is prevailing thare, thay ara not 
providing us information. So here also we 
are trying to find out some measura~ as to 
how to.get ovar that law and get the informa-
tion about the secret accounts. For that 
purpose, I am just requesting you, Mr. Amal 
Datta, 10 sit together. Let us be in that 
committee. You also join that committee. 
Shri Amal Datta, Shrimati Gaeta Mukherjee, 
Prof. Madhu Dandavate are no~ small per-
sons. 

SHRI AUAL. DATTA: How to find out? 
You must identify the machinery. 

SHRI JANARDHANA POOJARY: Hc,w 
to find out, that is the question. That question 
has to be answered by the parliamentary 
committee. Let us sit together and find out 
t l 18 names of parsons, whether from this side 
(\r that sid. or any side and then take action. 
That is the only request I am making. Let us 
work together. Let .. take action against all 
economic offender.. Government win not 
spare any Pel'8On. Govemment _committed 
10 it. So far _ the economic off.nders .r. 
concerned. we wi. not spar. any person. 
Prime Minister will not spare any person 
wh.athar he is from this side, including 
Poojary. If Poojary is involved, he wiR not be 
spared by our hon. Prim. Minilt.r. That Is 
why • am requesting you aIIo that if PoojIIry 
i. involved, you don't..,. him aIIo. WIth 
this request I am concluding Ihil d ..... 
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SHRI AMAL DATTA: Sir. when he writes MR. DEPUTY SPEAKER: I cannot allow 
to the film actors and actresses, only one the names to go on record. I have already 
person replies and he says that his entire told this. 
expenditure was borne by * 

MR. DEPUTY SPEAKER: No Don't bring 
the names. I am not allowing this to go on 
record. The question is: 

"That the Bill further to amend the 

SHRI JANARDHANA POOJARY: If 
there is any prima facie evidence against 
any person, whether A or B or C, action will 
betaken against that person and no bodywil 
be spared. 

Conservation of Foreign Exchange MR. DEPUTY SPEAKER: 'The question 
and Prevention of Smuggling Activi- is: 
ties Ad, 1974, be taken into considera-
tion.- "That the Bill be passed.-

The motion was adopted. 

MR. DEPUTY SPEAKER: The House 
will now take up clause by clause considera-
tion of the Bill. 

MR. DEPUTY SPEAKER: Clauses 2 and 
3. The question is: 

-That Clauses 2 and 3 stand part of the 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now we will 
go to the next item-items No. 10 and 11 to be 
discussed together. 

14.44 hr •. 

Bill.· STATUTORY RESOLUTION RE: DISAP-
PROVAL OF NATIONAL SECURITY 

The motion was adopted. (AMENDMENT) ODINANCE, 1987 AND 
NATIONAL SECURITY (AMENDMENT) 

Clauses 2 and 3 were added to the Bill. BILL 

MR. DEPUTY SPEAKER: The question [English] 
is: 

itfhat Clause 1 , the Enacting Formula, 
and the Title stand part of the Bill.· 

The motion was adopted. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bm blt passed. 

8HRI JANARDHANA POOJARY: Sir, I 
beg to move: 

-That the Bill be passed.-

81r. with due respect to our hon. Member. 
I do not name any person ... (/ntempbns ) 

•• Not iacorded. 

MR. DEPUTY SPEAKER: Shri Basudeb 
Acharia-absant. Shri Somnath Chatterjee-
absent. 

SHRI AMAL DATTA (Diamond Har-
bour): Yes, I am here. 

MR. DEPU1Y SPEAKER: I called L.4r. 
Chatte~ee. I think you are not Mr. Chatter-
jee. You are tailing other names but you are 
forgetting your own name. That is the pr0b-
lem I am finding now. I caned Shri Somnath 
Chatterjee and you are saying, -, am her.-. 
V/hat does it mean? 

SHRI G. M. BANATWALLA (Ponnani): 
He is giving other names when he does not 
know his own nam., Sir. 
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MR. DEPUTY SPEAKER: That is what I 
am saying. Shri Amal Datta. Now it is your 
name I think. You can move this Resolution. 

SHRI AMAL DATTA: Sir, I bag to move: 

That this House disapproves of the 
National Security (Amendment) Or-
dinace. 1987 (arpinanee No. 3 of 
1987) promulgated by the President 
on the·9th June, 1987.-

Sir, as in all cases of preventive deten-
tion, we are, on principal. against this kind of 
depriving a person of his liberty. This is not 
consistent with the democratic principles 
and my friend Mr. Chidambaram. who is a 
lawyer of great renown, definitely knows that 
democratic countries. and particularly those 
countries from where we have got the mod-
els of democracy, have always looked down 
upon this kind of preventive detention Acts. 
Even during the war time, when such an Act 
was passed in England during the Second 
World War, it was challenged in court and it 
was upheld by a majority of the House of 
Lords only during the duration of the War but 
not beyond that. But the minority judgement 
in that case, which has found favour with 
other countries and the judges of the courts 
later on, has been quoted on various occa-
sions, namely, that aven amidst the pres-
sures of 8nns, people cannot be deprived of 
their liberties without any due trial according 
to the due. process of law. So, that is what 
exactly has been done in India Since Inde-
pendence, barring that two and a haN years 
period when Janata Government was 
her ..... ( Interruptions) 

PROF. N. G. RANGA (Gunter): Ohl 

SHRI AMAL DATTA: That is the fact. 
What can I do? You are in the Congress now 
but you were not in the Congress aU the time. 
At that time you were also against this action. 
This is unfortunate and tragic culmination of 
our freedom struggle when we all without 
any reference to any party, creed or any-
thing. had decried this kind of pow_ in the 
hands otthe alian Government. After that we 
gat our Government to power. Immedi.ety 
they --=ted a law by which people could be 

deprived of lberty without any trial. In effect . 
what does the Preventive Detention mean? 
It means that allegations are made against a 
person by the police or by the euthoriti_ 
who are interested in his detention. Once the 
allegations have been correctly made, in a 
sense that the allegations may not be cor-
rect, the method of making allegations, the 
proCedure to make allegations that has to be 
in accordance with certain principles under 
the law and as has been interpreted by the 
courts. That is all that is required-that allega-
tions have to be made in accordance with the 
law as interpreted by the courts. Then the 
person can be put behind the bars actually, 
indefinitely, although the law prescrbes a 
certain limit-one year t two years, something 
like that. This is all, I would say, given a go by. 
Whenever the Government wants to put the 
person behind the bars, all that is required, 
when he is let out, or immediately to come 
out of the gates of the jail, another order is 
handed over to him and he is again pushed 
back in the jail. There are instances where 
people have baan deprived of liberty under 
this for years together by a suocassion of 
orders passed upon him. This is done-when 
he is coming out or he actually comes out of 
jailor he is going to be released within a short 
time. This is a kind of Ads that we have had 
with us for a long number of years. 

Now it is a question of cartain special 
provisions being the,. regarding disturbed 
areas. What is being done by the police in the 
disturbed areas to locate the people who are 
responsible. After you put a person behind 
the bars under preventive detention, are you 
any better? Is he really an accomplice of 
those people? Let us assume for • moment 
that he has in fact bean a cu~ he has in 
fad indulging in terrOrist or .wv.rsiv. activi-
ties. Then the people who have been his 
accomplices and associates, and with 
whose help he has been doing all those 
thing., will be abroad. They wHl be .. liberty 
to do whatever they want. 

When the police get the pow_of preven-
tive detention. it has bean concIUliveIy 
proved In any oauntry where thiI kind of 
pow" has been given witt an edge of the po" detection .. lmmed._., .. Md ... 
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continues for a long time the police intelli-
gence agencies have become a complete 
failure. One of the reasons why we have not 
been able to solve disturbed area problem, 
Punjab problem and so on is because the 
intetligence is utterly lacking. Intelligence is 
lacking because for long number of years we 
had given this power to the police. With all 
the right you are not able to detect somebody 
who has committed crime. Then you arrest 
anybody. They arrest anybody they like and 
they abuse power. They became corrupt. In 
this Act itself, police is corrupt. In India it has 
been so. Now, with this kind of power inhand, 
the abuse of power makes corruption all the 
easier. We have given instances which 
come to light through several commissions 
of enquiry instituted by our Government that 
this power has been abused right and left 
during those days and in emergency and 
before that when there was Congress Gov-
ernment in West Bengal between 1972 and 
1977. I would not go into details how that 
Government came into existence. But any 
way that Government had exercised the 
power of preventive detention numerous 
cases and some of these cases were exam-
ined; in Commission of Enquiry it was found 
that in each and every case ~here was a 
estimate of what happened when an incident 
had taken place. Somebody comes to make 
an F. I. R. He names 10 persons that they 
have been involved in an accident. The 
Police tries others, several others or 
hundred others and so on. This is an action 
which we call bad. Therefore, this is the 
situation created by the Pollee within which 
they can show anybody they want. After that, 
they would jnvite the people to come to the 
Police Station, tell them that here is a case in 
which you are involved, your name is indi-
cated and our sources say so. Now, who ara 
the sources which the Police are not bound 
to tall anybody? Even in an investigation that 
was conducted by the Commission of an 
enquiry. this could not be brought out who 
are the sources. The Police write in the files 
that according to sourcas. according to their 
sources, this person was also implicated in 
this particular case and so they tell him that 
according to our sources you are implicated 
and we •• going to arrest you and her. is 
the order of Preventive Detention Act we 

serve upon you unless you pay so much 
money. So that persons pays money and he 
goes away. This is the way of corruption and 
the persons who are arrested are those who 
cannot pay money. Therefore, they are ar-
rested. But in respect of all kinds of Preven-
tion Detention Act, people who can pay the 
money to the Police-and they do-they get 
away and those who cannot pay are ar-
rested. 

Now, this is an Act which says that the 
Police do not have to produce the people 
and these people who are put behind the 
bars are tried before the court at any stage. 
All that they do is to satisfy the subservient 
Advisory Board. Now, the Advisory Board 
usually is constituted of persons who had 
been in judiciary, who are at the end of their 
career or who have retired. So, these are the 
persons who want to carry on their job as 
long as possible. They have nothing betterto 
look forward to and therefore they pleaseth8 
executive. 

PROF. N. G. RANGA: Therefore, they 
are also to be treated as suspected people. 

SHRI AMAl DATTA: No. They are not 
suspacted. They connive and could with the 
Police. 

PROF. N.G. RANGA: Everybody? 

SHRI AMAl DATTA: No. You can get the 
serving judges who have got 10 years to go. 
Such judges will be more independent. But 
this never done. A judge usually serves the 
judiciary for a period of not less that 25 y8ars. 
Now, after 15 years, he definitely has suffi-
cient experience to serve as one of the 
members of the Advisory Soard. But inY';-
ably such a judge is naver brought. It is a 
matter of two or three years that he wiD be 
serving. He has got another 7 or 10 years to 
look forward to in the judiciary. Such. judge 
is never brought. • The persons brougnt aN 
usually the people who have aither rat ... or 
are going to retire very soon. H such a person 
is there, he is given a th .... yeartenure in the . 
Advisory Board. Ha is very happy. He wiI 
say -, have got two more years and I ahaI be 
drawing the salary". Really speaking, he has 



411 Sf. Res!. re: Disllp. of AUGUST 10,1987 N.S. (Amdt) BiN 412 
N.S. (Amdt.) & 

(Shri Amal Datta] 
very little to do here in contrast to the work 
the judge has to do. So, by this method the 
Govemment is able to secure the complaint 
of the so-called Advisory Board by the power 
of money which the Government throw at 
them and they get their complaint and no 
proof is to be given. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHR'· P. CHIDAMBA-
RAM): That is a very serious aUegat\on to 
say that the Government throw money 
power at the judges. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): He is talking of salary (I ntenuptions 

SHRI AMAl DATTA: These people who 
may have one year to go or due to retire ...... . 

SHRt P. CHIDAMBARAM: Did you say 
that the Government has thrown money 
power at them? 

SHRI SAIFUDDIN CHOWDHARY: No. 
The judges who become Advisory Board 
members take salary. 

SHRI AMAl DAnA: These Advisory 
Board Members may also have been judges 
who are about retire. 

SHAI P. CHIDAMBARAM: What is that 
you are saying? Why don' you say it clearly? 

SHRI AMAl DATTA: Why do you have to 
go and p\ck up the members 10r the Mv\soty 
Board trom the retiring judges? Why? There 
is definitely a policy here ....•. 

SHRI SAIFUDDIN CHOWDHARY: Do 
you dispute it altogether? Don't you have 
money power? This is what he wants to say. 

SHAI P. CHIDAMBAAAM: If you say it, 
say. Don't make any insinuation. 

SHRI AMAL DATTA: That is why , gave 
an illustration. Mr. Chfdambaram, don' try to 
draw conclusion vaguely. 'gave an illustra-
tion that you will never take a jUdge who has 
got ten years to go in the judiciary. 

You will never take a judge like that. You only 
take a judge who is either retired or retiring. 
Then only. you can induce them with your 
money power, I put it on record. Monay 
power means, that you have got the power to 
go on paying them beyond their retirement 
age. The iudges are retiring at the age of 58 
or 65, whatever the case may be. And you 
wU\ go on pay'ng the,r salary 10r another 2 
years or 3 years. So, tor most of the judges 
who are in service and at the point of retire-
ment, that a great attraction. Do you deny 
that? 

SHRI P. CHIDAMBARAM: Of course, I 
deny that. 

SHRI AMAl DATTA: All right, you deny 
that. In that case. why do not go for judges 
who have got 10 or 15 years more in the 
judiciary itself? You never go for them. 
Whatever Constitutional safeguards are 
there in article 22, in the form of an advisory 
board, they have been made nugatory 
completely by the GOvernment by adhering 
to this kind of practice. That Constitutional 
safeguards is totally taken away. They have 
got the most compliant advisory board. We 
have gone through those records and we 
have seen on what slim and slender evi-
denee, tha advisory board confirms a per-
sons with detention order. We have done 
that in the commissions of inquiry. They do 
not require anything mora than some allega-
tions which have been certified by SP or 
somebody of that r .... That \s al\ that ,. 
required. The \Mptdof orig\nafty makes the 
detention order out and he gets the consent 
of SP. Unltimataly. the same SP goee and 
gives. note. On the bu. of thai note, 
detention order is confirmed. That .. how • 
perlGn ia kept behind the bars tor two , .... 

The other Iide Ie ,,,. the intefIgence 
agency has become qui. bI~ In arrv CMe. 
th~ ... to 8t8rt with the field ..." who 



413 St. RssL re: Dissp. 01 SRAVANA 19, 1909 (SAKA ) 
N.S. (Amdt.) & 

N.S. (Amdt.) B171 414 

cannot be called intelligent by any stretch of 
imagination. But whatever little competence 
they have acquired by constantly working, 
that also goes, because it is not necessary 
for them to find out the crime, the method of 
committing the crime, adducin" evidence 
and 80 on. Nothing is required any more 
because of the existence of such laws. That 
is one of the reasons why the Government 
cannot now pin down the extremists in 
Punjab. They do not have adequate ingelli-
gence agency. That is not only in Punjab but 
in any State where preventive detention law 
has been in existence and has been applied 
tor a \ong time. That \s the case. 

The other side of it is, a person who has 
be9n guilty of murder is put behind the bar for 
one year, in this case may be for two years. 
If a person has committed murder, then the 
ordinary law of the Jand prescribes that he 
will go behind the bar for a much longer 
period or he will be sentenced to death. But 
that never happens. How many of such 
crimes have been detected? Mr. Chidamba-
ram, I hope, you will be able to give us some 
figures as to how many crimes have been, in 
fact, detected. 

SHRI P. CHIDAMBARAM: You cannot 
take an aUeged murder under this Act. 

SHRt AMAL DATTA: Though you have 
got this handy weapon with you, even a 
person who is a murderer, is actually never 
put behind the bar under this Ad. But some-
body else in this place, ?las been done so. 

SHRI P. CHIDAMBARAM: Give us the 
case. 

SHRI AMAL DATTA: Again you are 
asking me to make the \nqu\ry, when Mr. 
Pooiary wants us to be an intormer. 

SHRI P. CHIDAMBARAM; Since you are 
criticising us, give us information, instead of 
talking in the air. 

SHAt AMAL DATTA: I am not talking in 
the air. You know these things. Neither am I 
prepared to give you all the information 
which have been found out in the Commis· 

sions of Inquiry nor will , be given the time to 
do so. But if you are prepared like Mr. 
Poojary to sit down with us, I will show you 
what kind of information is found out and on 
what kind of information people have been 
put behind the bar and detention order .is 
confirmed by the advisory board. This is all 
fareial state of affairs. This Ad. gives that 
power which the Govemment can abuse 
with impunity. That is all. People who .re 
politically inconvenient, ultimately they are 
the people who will go and march in the 
street. It is easy to get hold of them and put 
them behind the bar. People who will coma 
and murder wU\ get away. They never get 
ho\d at thase people. \1 thay coukl get ho\d at 
these criminals, then I would have under-
stood that there is something in this Id.. 
They never do that. But people like us who 
will demonstrate in the courts, in the street, 
give Dhama and squat and al that, they are 
the people who are easy to gat I10Id of and 
they are the poepIe who are thrown behind 
the bars by this kind of Ad. but not people 
who actually commit the crime. No actual 
terrorist can be put behind the bars unless he 
comes and he surrenders himself because 
there is no machinery to arrest him. This is 
the kind of situation in which the Govern-
ment, taking advantage of a particular situ-
ation and part of the country, is trying to 
arrogate to themselves more powers than 
they have been given in the originalk:t lise •• 
So, such an Ad can never be tolerated in a 
democracy. The original ActJtself is a blot on 
our dernoaacy. whatever democracy we 
have, and these additional powers can cer-
tainly not be given to the Government. 

15.00 hr. 

So, I appeal to everybody to exercise 
independent conscience and not be bound 
by whatever the party says in this matter 
because democracy is much more important 
than the Party whip and, therefore, they 
should rise above their petty party politics on 
this occasion and vote this Bill out of this 
House. 

SHRI P. CHIDAMBARAM: I bag to move: . 

-That the Bill fwther to amend the 
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National Security Ad. 1980, in its 
application to the State of Punjab and 
the Union territory of Chandigarh, be 
taken into consideration.· 

-As the House is aware, the normallifa of 
people in Punjab and Chandigarh has been 
under constant threat from terrorists. The 
terrorists made innocent people their target 
and peace of the State was in danger. Even 
raligious places, educational institutions and 
public places were not spared. 

Hon. Members have. on many occa-
sions, emphasised the need to taka stern 
measures to control terrorism. The Govem-
ment of Punjab have also recommended 
that the provisions of National Security 
(Amendment) Act, 1984 as were available 
during the period 4th April, 1984 to 3rd April, 
1986 may be re-introduced. It was, there-
fora. considered necessary that the law 
enforcing agencies in F:'unjab and Union 
Territory of Chandigarh should be armed 
with additional powers for tackling terrorists. 
Since the Parliament was not in session and 
there was urgent necessity, the National 
Security (Amendment) Ordinance, 1987 
was promulgated by the President on the 9th 
June, 1987. The provisions of this Ordi-
nance were similar to the provisions avail-
able for the disturbed areas of the state of 
Punjab and the Union T arritory of Chand i-
gam during the period April, 1984 to April, 
1986. 

The Bill seeks to amend the National 
Security Ad, 1980 in its application to the 
'disturbed areas' of the state of Punjab and 
the Union Territory of Chandigarh: 

2) to increase from 10 to 15 days the 
maximum period wfthin which 
grounds of detention may in excep-
tional circumstances be communi-
cated to the detenu and to increase 
from 15 to 20 days upto which the 
orders made by the offICers re-
ferred to in sub-section (1) of Sec-
tion 3~ the k:t may remain in force 
without the approval of the State 

Gov.mment. 

b) to provide in certain cues for de-
tention of persons without ~
ing the opinion of the Adviaory 
Soard for a period of more than 
three months but not exceeding six 
months from the date of their de-
tention and to provide alao in such 
cases for a longer maximum period 
of detention; and 

c) to make consequential amend-
ments in the Act. 

The provisions of this Bill will be appli-
cable only to the disturbed areas of Punjab 
and Chandigarh and to those detentions 
which are made on or before 8th June, 1988. 

I may assure the Han. Members that the 
Bill is mainly meant to facilitate the authori-
ties to defeat the evil designs of. terrorists in 
Punjab and Chandigarh. 

We have separately advised the Stat. 
Govemment and the Chandig .. h Admini-
stration to invoke the provisions of this Ordi-
nance and now to act with extreme care. 

I would sincerely request the hone Mem-
bers of this esteemed House to consider all 
these aspects and I hope and trust that this 
Bill will receive their support. 

MR. DEPUTY SPEAKER: Motions 
moved: 

-That this House disapproves of the 
National Security (Amendment) Ordi-
nance, 1987 (Ordinance No. 3 of 
1987) promulgated ~ the President 
on the 9th June, 1987.· 

and 

"That the Bill further to amend the 
National Security Ad. 1980. in .. 
application to the Stat. of Punjab and 
the Union Tenitory of ~. be 
liken into consid.IIIton.· 
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Now, Shri C. Madhav Reddl 

SHRI C. MADHAV REDol (Adilabad): 
Before I go to the principtes of the Bill, I would 
like to mention in brief the constitutionality of 
the Bill which was discussed at the time of 
introduction of this Bill. I had not opportunity 
then because , had not given notice at that 
time to oppose this Bill. But there .are a few 
points which remained unanswered and 
there is alse a lot of confusion about the 
constitutionality of the new Section 14( a) 
proposed in the Bill. Now, Sir, the hone Min-
ister relied on Article 22/Clause (7) of the 
Constitution; Clause (7) empowers of Parlia .. 
ment to make a law to provide for preventive 
detention and also to see that the persons 
detained are to be detained beyond three 
months without taking opinion from the 
Advisory Board. Article 22, Clause (4) puts 
certain restridions on the law .. making pow-
ers of the Parliament. But these restrictions 
had been taken away by Article 22, Clause 
(7). But then in what respect and in what 
cases you can do? Article 22 of the 
Constitution clearly lays down two sets of 
powers to be exercised by the Parliament in 
making a law -one set of power is under 
.clause (4) under which you can make a law 
for preventive detentiona and then you have 
to create a machinery of the Advisory Board 
etc. and the maximum period of detention is 
three months unless it is confirmed by the 
Advisory Board. In the same Article, Clause 
(7) says that in certain cases, this need not 
be adhered to i.e. you can disregard Clause 
(4) of Article 22 in resped of certain cases 
and in certain circumstances. The Article is 
very clear about this. H there are any circum-
stances and if there are any cases in which 
such a disregard of Clause (4) is required, 
we can disregard that Clause (4) and we can 
proceed under Clause (1) to make a law 
without any limit. In Clause 4, there is a limit 
of three months. But under Clause 7, there is 
no limit. But then, while making a law, we are 
putting a limit of six months. It is o.k. But the 
point here is that in what cases you can do 
that? Now. you have described -in certain 
circumstances". One circumstance exists 
for which you can you make this law and that 
Is regarding Punjab and Chandigarh-which 
have been declared as disturbed areas. 

That is a situation in which you can make a 
law provkting for detention disreg.-ding the 
Clause (4)" But Clause (7) also says like -in 
certain casas·" What are those -certain 
cas .. • in which you can disregard? They 
have not been given. In this Section 14 (9) 
you have enumerated five types of cases. 
But they had been already enumerated in 
Section 3 of the Original Act. There is noth-
ing new. Suppose, if there is a Sixth case in 
which you could have said: 'persons who 
had been detained because of the Terrorist 
activities as defined in the Terrorist and 
Disruptive Activities Act, then it could have 
been validated. But you have done nothing 
of the sort. I do not think that you are on· 
strong ground and I do not share the opti-
m ism of the hone Mipister that we are going 
to win the case before the Supreme Court. 

Sir. the second point I would like to make 
is that the case is before the Suprema Court 
because the original Secion 14 (a) of the Ad 
was struck down by the Punjab High Court. 
Then you went to the Supreme Court and got 
a stay. That means, the original Section 14 A 
is in force. Even though it struck down by the 
High Court of Punjab, because of the stay 
order of the Supreme Court, that section is in 
force .... 

SHRI P. CHIDAMBARAM: That lapsed .• 
am sorry to interrupt you. That sacion was 
originally only for a period of one year from 
the 5th April. 1984, to the 4th April, 1986, 
extended by another year which expired on 
the 4th April. 1986. Therefore, from the 4th 
April, 1986. regardless of the Supreme 
Court stay order, there is no sacion 14 A. 

SHRI C. MADHAV REDOI: Sir •• agree 
with him and I also point out to him that even 
if it had not lapsed, it will lapse with the 
passing of this BiD because the Bill says ••• 

SHRI P. CHIDAMBARAM: Sorry to inter .. 
rupt again. That original section 14A had a 
life of two years, from the 5th April, 1984 to 
the 4th April, 1986. In the meanwhile, on the 
9th December, 1985. the Punjab High Court 
struck down that section. But on the 20th 
December, 1985.1he Supreme Court stayed 
that judgment. Therefore, you are right 1hat 
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from 20th December, 1985 uptD the original 
period of two years, namely, 4th April, 1986, 
sadlon 14 A was revived, but after 4th April, 
1986, the,. is no section 14 A. We are now 
introducing. by the Ordinance promulgated 
on the 9th June. 1987 for a period of one 
year. upto 8th June, 1988. That is clear, I 
suppose. 

SHRI C. MACHA V REDOI: I quite under-
stand this position. I ag .... with you. Butwhal 
I mean to say is that, even if it had not 
expired, the present Bill says that all the Acts 
which had been passed earlier, the amend-
ing Acts, aragoingto repealed, which means 
that original section 14 A does not exist 
today. That is the positon. 

SHRI P. CHIOAMBARAM: It does aftar 
the Ordinance was promulgated on 9th 
June, 1987. 

SHRle. MADHAVREDDI:That isdiffer-
ent That Ordinance is being replaced br the 
Bill. 

SHRI P. CHIDAMBARAM: Therfo,., it is 
there. 

SHRIC. MADHAVREDDI:That, lunder-
stand. But you had gone to the Supreme 
Court and got a stay and today it becomes 
redundant because there is nothing, nocase 
in the Suprema Court, because no section 
14A ;. in existence today. It is only a new 
section which is now in existence; we are 
bringing this new section into existence. And 
you have taken the position thai, if it is struck 
down by the Supreme Court, again you will 
come before the House for amending this. 
Am I correct? That is what you said. 

SHRI P. CHIDAMBARAM: If the Su-
preme Court points out any infllmity in sec-
tion 14 A. .. may have to come with an 
amendment. But, as. is. we do not think thal 
there is any infirmity in section 14A. 

SHRI C. MADHAV REDO.: You .... that. 

&HRI P. CHIDAMBARAM: I ClIft_ MY 
..... fML 

SHRI C. MADHAV REDOI: And you_ant 
to come bafor.the House for an amendment 
for invalidating It. You....ted that day that 
this was not a validating Bill. 

SHRI P. CHIOAMBARAM: Because that 
is not nacessaty. It is over. 

SHRI C. MACHAV REDOI: It is not nec-
essary. according to you. But in any case 
you have to come before the House if the Su-
preme Court judgement goes against us. 

SHRI P. CHIDAMBARAM: That is the 
position with .,ery law. The Bank Nationali-
sation law was struck down by the Supreme 
Court and we came back to Parliament. 
Land legislations wera struck down and we 
cama back to Parliament and to the Legisla-
ture .• the Suprema Court finds something 
wrong with section 14A, naturally we will 
come 10 Parliament. But, we are advised that 
th .. e is nothing wrong with section 14A and, 
therefore, we do not think that section 14A 
will be struck down. 

SHRI C. MADHA V REDOI: But, notion-
ally, what I mean to say is that it is. in effect, 
in away, a validating Bill. Anyway r that is my 
interpretation of the Bill. 

Coming to tha need for such a Bill and 
8180 the prinq,le of preventive detention, I 
am reminded of the Preventive Detention 
Ad which was being. every year, discussed 
on the floor of this House. Prof. Rang. 
knows that, for the first tim., when this Bill 
was brought by Sardar Patel. he said on the 
floor of the House that. for two nights, he 
could not sleep becawe he was asked to 
move this 81. The Constitution perm .. 
Parliamant to pass such a Bin, but the ad-
ministration in tho .. days. the Government 
in those days. w. so sensitive regarding 
this BII thad they used to take a lot of care to 
_ that the Bli was not misused. Now. Sir 
what is happening today? In earlier days. 
when there was Preventive Detention Ad 
which became subsequently the MISA. the 
NASA and to on, it .... on cMngIng lis 
name only. there used to be • dllcul.1Dn on 
theflDol' of this HouM wery , ... on. report. 
on.8p8CiaI report ".... br the Govemment 
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and asking for the approval of this House. In 
that raport they used to describe, they used 
to report what has happened 'during the last 
one year, how many people had been ar-
rested or detained under this Act and how 
many released and what was the position 
with regard to the machinery of the verifica-
tion, the AdVisory Boards how they fundicn 
etc. Now nothing of the sort is happening. 
Today we have become so thick skinned that 
we do not feel that there is any need for 
Parliament to know as to how many people 
are being detained without trial under this 
particular Act which is a very draconian Ad. 
Even though the Constitution permits us to 
make it all the same, lis an Act which has to 
be viewed very seriously. Even today, when 
an amending Bill comes before us, we do not 
know how many people are detained under 
this Act in Punjab and elsewhere. 

Now, Sir, this Bill particularly when it 
comes before Parliament, I think that the 
('2()vernment must come out with a detailed 
report as to what has happened during the 
last one year or during the lIariod when this 
Ad was in operation? Now this was never 
brought to our notice. 

Secondly I I do not know whether there is 
any need for such a Bill. We had a number of 
laws which were given to Punjab during the 
last three years starting from the Army 
Special Powers Ad, then the National Se-
crurity Act which is being amended, then 
there was Disturbed Areas Act, then there is 
recently the Terrorist and Disruptive Aaivi-
ties Ad and so on. So many Acts we have 
given to Punjab. We have given to Punjab 
Mr. Ribeiro. we have given Mr. Ray. the 
Governor. But have we given peace to 
Punjab? What happened during the last four 
years when all these Acts were in operation, 
when we have been arming the executive in 
Punjab. the police and the military with all 
these ~wers? What has happened? What 
has happened and why is it that we could not 
succeed in bringing peace to Punjab? 

Now, Sir, the terrorism, as we all know, 
cannot be countered by violence. It has to be 
solved poMticaily. When the President's Rule 
was imposed on 12th of May last. it was told 

that the constitutional machinery has failed 
that there is no peace, no law and order. 
killings are going on and then the people 
started a campaign what they caRed the 
·Purification Campaign' and the meat shops 
and cigarette shops and the liquor shops are 
being burnt and so on and so forth and there 
is the elected Government which was not 
going to control the situation. That was the 
type of letter from the Governor based on 
which the President of India promulgated the 
President's Rule in Punjab. Now, Sir. what 
has happened? What happened since 12th 
of May 1987? Till today .. from all accounts, 
incidents which had occurred there are 
much large, many more people have been 
killed, more incidents have taken place. this 
has been accepted-even in your Statement 
of Objects and Reasons to this Bill you said. 
.,here is continued kiUings, continued 
voileflC8 and atrocities· -there is a need for 
such a Bill, which means the President'. 
Rule has failed to solve the problem. Then 
where was the justification for the 
President's Rule? 

15.20 hr •• 

[SHRIMATI BASAVARAJESWARI in the 
Chair] 

I have some very alarming figures which 
show that during the last three months, since 
12th May, the number of persons killed by 
terrorists is 439, injured 356, casas of looting 
355, cases of weapon snatching 137, cases 
of jeweUery snatching 81, cases of vehicte 
snatching 131 , attack on liquor vendors etc., 
59, anti national flag hoisting etc., n, bomb 
blast 7 and so on. These figure goes on. 
What is the position with regard to the activi-
ties today? 

Mr. Darshan Singh Ragi has given up; he 
has left, he has surrendered and now he has 
gone to Chandigarh. We had hopes that 
perhaps he would be able to bring down the 
extremism. But that has not happellSd. We 
hear that certain activities have been started 
by the Governor such _ the pellClt man:h. 
conventions atc. But inspite of .. thIIl .... 
thatthere is no fink batweentheGowemment 
and the people. Bacau. the onIr .. that 
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we had was the popular Government and 
that had been dismissed.. Today we find that 
there is no popular support to the Govern-
mantthera. 

PROF. N. G. RANGA (Guntur): How can 
we say that? 

. SHRI C. MACHA V REDDI: WeU, that is 
very clear from the incidents which I had 
narrated just now. 

PROF. N. G. RANGA: People ara not 
coming out of Punjab. 

SHRI C. MADHAV REDDI: Well peopIa 
are not coming out of Punjab. But how many 
people cama out of Punjab aarli.? What 
about the Lalru and Sirsa killings? They are 
still ingering in out minds and they will con-
tinue to lingar in the mind of the nation for 
many mora years to come. No such incident 
had occurred when there was" a popular 
Government in Punjab. 

There is no justification for giving more 
powers to the executive there. Nothing is 
going to harm the interest of peace if these 
powers are not given. What is requiradtoday 
is to have a new political initiative, that politi-
cal initiative which wi. ultimately restore the 
popular rule there. I don' have any brief for 
Mr. Barnala or for anybody. But what is 
required is to restore the popular govern-
ment and to see that the popular government 
rights the terrorists and not Delhi. Why 
should Delhi fight terrorists of Punjab? Why 
should you take all the blame on yourself? 
Why don' you restore the popular govem-
ment there why not handover power to 
whoever has got'the majority today? 

At. the time when the President's rule was 
being imposed, the Prime Minister declared 
on the floor of this House that this is going to 
be there only for a short period, for a few 
months. I don't know what was the motive for 
the Presidenrs rule. I am not going to accuse 
the GcMN rnena that becauM of the Hary-
Me ell c1iDI. they did it. But that was the 
talk. What.., • might be, my point Is that 

when he categorically declared on the floor 
of this House that President's rule is going to 
be there only for a short period, then why do 
you wait? Why don' you take the initiative 
now? Why don' you sea that the popular 
govemment is restored? 

I have nothing more to say than to ex-
press my misgivings about this Bill which I 
have done already . 

[Translation ] 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Madam Chairman, I rise to sup-
port the National Security (Amendment) Bill, 
1987. As all the hone Members of this august 
House whether from this side or that side 
will appreciate that the problem of terroris~ 
~s not concern any particular party, it is a 
natIOnal problem and we have to solve this 
by rising above the party level. 

Some of the hone Members who spoke 
before me have questioned as to why thera 
is Presidenfs Rule in Punjab and why popu-
lar Government is not being restored there. 
I would like to submit before this august 
House that a popular Govemment was re-
stored ~here and elections were held. Teh 
majority party was given the opportunity to 
run the Government. But the problem of 
terrorism went on aggravating and when no 
solution to that problem came in sight, the 
Central Govemment and to intervene and 
President Rule was imposed. During the 
President's Rule it was felt necessary to 
bring this law because the Govemmant felt 
that the provisions in the parent Ad ware not 
effective. So, the present amendment has 
been brought to strengthen the administra-
t:on and official machinery to mmbat terror-
ism. I faal that, when this type of amend-
ments are brought for solving thasa pr0b-
lems, it should be the duty of an hone Mem-
bers in this august House to extend their 
support to such me.ur .. to strengthen the 
hands of Govemment. When the opposition 
criticise such measur .. and It. published In 
newspapers and broadcast through T. V. 
and radio, It boost8 the mor. of the tenor-
.... and they launch their .... wIh ,... 
newed vigour. (1ntfIrtupIJDn. ) 
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Shri Ramoowalia knows better. We get 
the news through the press but he sees the 
happenings on the spot. We are his neigh-
bOurs. ·The terrorists spray their bullets in 
Haryana and Delhi also. The problem should 
be viewed in that context. Acquisition of 
power for detention for 6 months instead of 
3 months will not help. All out efforts are 
being made to solve this problem and deal 
with terrorists. 

Incidents were taking place in Punjab 
and Chandigarh. But recently. two incidents 
have taken place in Haryana. The terrorists 
attacked the people of Haryana and killed 
them. The Government of Haryana, instead 
of apprehending the terrorists, started 
prosecutions against inncocent people be-
longing to congress. The opposition should 
answerthis because it is their Government in 
that State. H the law is not made effective and 
full proof system is not evolved to see that no 
innocent person is harassed, how can we 
comabt terrorism? It is unfortunate that the 
Government of Haryana on the pretext of 
terrorists Act filed cases against innocent 
people ana harassed them. This sort of 
action encourages terrorists. They are very 
happy that they escape and the Government 
are prosecuting innocent people. I would 
plead with the hone Minister that even if some 
more amendments are necessary they 
should made so that no one misuses the Act. 

There is President Rule in Punjab and if 
these adivities go on increasing, the scope 
of the Act can be extended upto Haryana 
and Delhi and it can be misused there. 
Therefore, I request that the Central Govern-
ment should look into the activities of terror-
ists, get them enquired into by the C. B. I. and 
see that no innocent person is apprehended. 

With a view to solving this problems, 
such things had come before this House 
earlier also. The question of creating a secu-
rity belt was discussed. Unless we are able 
to block the entry of terrorists from across the 
border, the problem will not be solved. The 
terrorists receive their training abroad. They 
are also supplied arms from outside which 
they use to attack the innocent people and 
spread terror. They want to create an atmos-

phere of fear. Therefore, I want to request 
. the hone Minister to create the securitY belt 

along with borde,.. areas which should be 
under the direct control of the Centre. Such 
arrangements will help in checking terrorism 
and the supply of arms from abroad. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): You request the Central 
Government in this regard. 

SHRI DHARAM PAL SINGH MALIK: I 
wish such a time may not come when I will 
have to ask you to make such arrangements. 
I am requesting the Central Govemment. 

The most essential thing today is to 
understand as to why terrorism is slowly 
spreading in the country. Why do the terror-
ists want to spread terror? They are doing it 
in the name of religion and spreading com-
munalism under its cover. You may take the 
example of the incidents jl Merrut, Punjab, 
Haryana and Delhi. Communal feelings are 
being spread here as well. These terrorists 
are dropping the common man with the 
opium of religion after consuming which he is 
not concerned about anything else. As a 
result communal riots take place and people 
become communal minded. 

The press should also help in controlrmg 
terrorism. It should be ensured that only the 
correct facts are printed. It is generally seen 
that the sensational news items are printed 
in bold letters on the front page and the news 
items which are of special importance .. e 
printed somewhere inside in smaH letters. 
Therefore, the Press must also do a lot of 
rethinkina in this regard. 

The problem of terrorism came into 
being on the basis of certain issues like the 
S Y. L. canal or the religious issue or some 
such other issues. Of course. our hone Min-
ister understands the situation fully. Henc8, 
I will not say anything more in this regard. 

Under the provisions of the parent Act, 
the reasons for detaining a parson have to 
be communicated to him within a period d 3 
months from the date of his arrest. The 
period of such detention is being increased 
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to 6 months. 

h has been seen that the cases of the 
terrorists go on for years together for no one 
is prepared to stand witnesses against them. 
Some provision must be made in the Act in 
this regard also. Investigations should as 
well be completed within a stipulated period 
and the decisions taken within the same 
period. When ~are not settled early and 
within the stipuleted period, terrorism and 
those involved in terrorist activities get en-
couragement and the problem of terrorism 
becomes more adute. We shall be able to 
control terrorism only after all thase provi-
sions ara made. 

These were some of my suggestions and , 
I support this National Securty (Amendment) 
Bill. 

[Eng/ish] 

KUMARI MAMATA BANERJEE 
(Jadavpur): I rise to support this National 
Security (Amendment) Bill, 1987. This is the 
most apropriata time to pass this Bill. during 
the last few months, the activities of the 
terrorists and extremists are on the increase 
in the Punjab and its surrounding areas. That 
is why our Government has come forward 
with this Bill. 

Madam, although the whole of the 
Punjab is declared a 'disturbed area', it is 
found that more stringent action is naces-
sary to prevent the terrorists from indulging 
in activities which jeopardise the security of 
the nation. 

Madam, I support this Bills just not be-
cause I belong to the ruling party. I support 
this Bill because we are very much con-
cemed about this problem of tenorist activi-
ties. FISSiparous and parochial forcea .e 
trying to destabilise our country through ter-
rorist activities and this terrorism is spread-
ing like cancer in our country. This moral 
responsibility of finding a solution to this 
problem does not Ii. only with Stat. Govern-
ment or the ruling party at the Centre •• is 
also the reponsiHlity of the opposition to find 

a eolutlon to this problem. They should rise 
above the party lines, keeping the humani-
tarian tector in mind. h is the duty of awry 
one of us to solve this problem. 

Madam, we are very much concerned 
and today morning also, I raised this issue. In 
Delhi, the parents of school going children 
are very anxious because some schools 
have racaived some letters from the terror-
ists who threatened that 5,000 children 
would be killed before 15 August. I do not 
know where these letters have come from 
but it is· a fact that the parents are V8~ 
anxious. I support this Bill on Humanitarian 
grounds and not for any political purpose. I 
would also like to emphasise here that we 
will support the Govemment's hand in &Very 
possible way to stop these tenorist activitie8. 
Hthe Government were to come forward with 
a· more stringent action, we will support that 
tCMl. . 

Some opposition members have taken a 
political stand on this issue and it is really 
very upsetting. We know that the opposition 
belieYes in criticism just for criticism's saka, 
but at least some times they must adopt a 
positive and constructive approach. I am 
rea~1y surprised to hear my CPI(M) friend, 
Shrt Amal Datta. when he said that the 
Govenrmant of India is trying to murder 
democracy by stifling democratic activities. I 
do not know why he said all those things. But 
I may teU you that only at the centrallavel you 
find that democracy is practised as per its 
true definitiorf. namely. government of the 
people. by the people. for the people. I invite 
you Madam, to visit my State to find out how 
democracy is practised there. You will be 
surprised to find that democracy in that State 
means. Govemmn of the Marxist., for the 
Marxists and by the Marxists'. I wiD just give 
you one concrete example. During the elec-
tion •• I visited certain vUIag •• in my State. In 
one village, I asked a amaH ahop-keeper to 
give me a g .... of water. and the CPt (M) 
people did not allow that ahop-kMper to UM 
the Gov.mmenra tubHvell, Just becauee 
he gave m. WIll ... This Incident Is awported 
in the pr_ aa.o. I had tWa" written ........ 
to the Chief MIn ... In this regard. 
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In Ittat letter I had stated that I may be a ruDng faith in new India. Let UI put our shoulders to 
party mamber, but Is not my right to ask for the wheal. 
a glass of drinking water from a small shop-
keeper? lilt not my lagistimat. claim? Is it 
not my legal right? Is it not my democratic 
right? Thes. type. of things are going on in 
my Stat •• 

Even he has alsosaid something regard-
ing the appointment of a retired judge in the . 
Advisory Committee. I am giving you for your 
information that in my State. the Govern-
ment has appointed two Commissions, 
namely, Mr. Shalil Chowdhary and Mr. Ajay 
Basu Commissions. They are retired judges 
of the High Court. 

What Mr. Dharam Pal Singh has just now 
said, I entirely agree with him. He has said 
regarding misuse of power. So we should 
see to It that the problem of terrorism is 
solved and that aU these terrorist activities 
should be stooped immediately. For this 
problem, the powers should not be misused. 
It has been seen that the powers given by the 
Government are misused by some adminis-
trators, by some politicians and even by 
some other officials. I would suggest that this 
should not happen. I would Sill ; that com-
mon people would get justice from the Gov-
ernment side. This is only an effort by the 
Government to try to show to the people of 
our country that they are very serious in the 
matter of combating terrorism. It is also a fact 
that somewhere around 25th July. 1987.233 
persons including 22 policemen were killed 
due to these terrorists activities in Punjab. 
This is happening not only in Punjab but also 
in Chandigarh. Delhi. Assam and Tripura. 
These terrorist activities are increasing day 
by day. You please consider this problem, 
notform the bureaucratic and administration 
point of view, but also from the humanitarian 
grounds. You should solve this problem as 
early as possible. I do not like to say anything 
more because I hay. already said that we 
have got Disturbed Areas Act, National 
Security Ad. Prevention of Terrorists Ad 
and also 10 many other Ads, but the main 
thing is. their proper implementation. If we 
implement these Acts properly, then I am 
.". what Mrs. Gandhi had said wiI ona day 
beoDm •• reality. She had said that we have 

I would also like to say that no va 
section of our diverse population should feel 
forgotten that they are neglected. Their 
neglect is our collective loss. 

I would like to conclude by saying that it 
is very 88SJ to criticise the Government, but 
it is not easy to solve that real problem. The 
Opposition friends can say so many things 
because they have the freedom to criticise 
the Government. 

·Nahin hain jinko Bharosa 
Khud Apne Fanon Par 
Ve Ha Khuda ke Saharon ki Batt Karta 
hain-

We are the people Who solve the pr0b-
lems. They will only criticise. They will on., 
back bite the Govamment. We are not int .. -
estad in petty politics but we are only inter-
ested to solve this problem as early as pos-
sible. 

DR. SUDHIR ROY (Burdwan): Madam, 
Chairperson, I stand to oppose this Bill 
During the days ofourfreectom struggle, one 
of the battle ones was fight against Police 
Raj. Because the British people detained our 
freedom fighters for long and the .. was no 
trial. Therefore the fathers of our 
Constitution triad to ensure civil liberty and 
Articles 21 and 22 together • tried to guaran-
tee this individual freedom. Article 21 says 
that -no person shaH be deprived of his Iif. 
and liberty except by procedures estab-
lished by law.- Article 22 lays down thai any 
paraen who is arrested by the police &hal be 
produced before the Magistrate within 24 
hours of his detention. He must be Informed 
of the grounds of his detention. He is entitled 
to a layer of his own choice. But, then thera 
is a proviso that a parson held on detention. 
maybedetainadforthraemonths-.un .... hia 
case is referred to '" advisory body. 

I am grateful to the hone Member Mr 
Madhav Reddi for recalHng the words of 
Sardar vaUabhbhai Patel that he could nat 
sleep for two days before introducing the III 
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[Dr. Sudhir Roy] 
for Preventive Detention. But what I want to 
say is that this preventive detention was 
always used against leaders of the Opposi-
tion, and again leaders of mass movements. 
Mr A.K. Gopalan, who happened to be one of 
the foremost freedom fighters, was put 
under detention, just after this P.O. Ad was 
passed. Our present Chief Minister Mr. Jyoti 
Basu was also detained under the Preven-
tive Detention Act. We find that there are 
innumerable cases where the leaders of the 
Opposition, of mass movements, and of 
movements of working class and of peas-
ants were put under detention without any 
free and fair trial. 

n has been pointed out by critics that 
there are already snags in the Indian 
Constitution itself: if we critically read Article 
21, it may be interpreted in such a way that 
a person's life or liberty may be deprived by 
legal procedures. In India, because we be-
lieve in legislative sovereignty, no bad law or 
tyrannical law passed by a parliamentary 
majority can be quashed. 

Under Article 22, a person may be de-
tained under Preventive Detention; speak-
ers atter speakers have pointed out that in 
civilized, democratic countries, such a pre-
ventive detention is unheard of. In Great 
Britain, only during the second Worl~ War 
was the right of habeas corpus taken away. 
But just after the cessation of hostilities, the 
right of habeas cotpUs was restored. But 
..now we find that Government in its armour 
has many draconian laws, e.g. Disturbed 
Areas Ad, MISA, ESMA etc. Since inde-
pendence, barring 2 112 years, the pre.ent 
ruling party has ruled this country, and they 
have always used this preventive detention 
in order to curb and maim the Opposition. 

We find that West Bangal, our Gov.m-
ment catagorically said that it would not use 
ESMA and NASA; inspite of it, in West 
Bengat the lam. and ofJIer situation has not 
deteriorated. But in U.P., colleg. and univer-
sly teachers are on strike, and the U.P. 
Government has threatened that It would 
U88 ESMA against the strking te.:hers. 

Thus, on a small pretext, you are trying to 
use such draconian Jaws. 

Because in India eroresof people ar •• 11 
unemployed, and do not get two square 
maals a day, mass movements are bound to 
multiply. We apprehend that such Acts 
would be used against them. Previously, 
whenever Govemment triad to pass such 
draconian, anti-people, undemocratic laws, 
they tried to assure us that such laws would 
never be used against leaders of mass 
movements, and against genuine struggles 
of the people. But, unfortunately, as I have 
pointed out, it is the Opposition party work-
ers and Opposition leaders who were de-
tained under MISA, ESMA and NSA. 

Shri Amal Datta also pointed out that '. 
during 19708 many dishonest police officers 
had thair hay day; they oftan put people 
under MISA or they threatened people that 
they would be detained under MISA, in this 
way, they made money. I repeat the words of 
Shri Amal Datta that moat of these Advisory 
Boards consist of retired judges. We all know 
that in orderto preserve the independence of 
the judiciary in order to strengthen the judici-
ary, the judge. should not be given r.em· 
ployment. In America. a Supreme Court 
Judge gets his full salary as pension after 10 
years of service. Therefore, you may in-
erease the emoluments of the judges, but 
don't employ retired judges because it curbs 
the independence of the judiciary. 

Already there are many Acts and they 
were used by the Government. As Mr. 
Madhav Reddi had pointed out, since the 
proclamation of President. Rule In Punjab, 
more and more people are being gunned 
down and their is utter lawI .. sn_; t.-ror-
ism iI on n:r-. Therefore, what i8 r. 
quired i. a poIit ... lOIution of the problem; 
what is req~lred Is • popular govemment: 
what II required i. a broad concenauI; and 
besid .. the Intelligence network lhould be 
strengthened, becau.. if you give such 
draconian laws in the hands of the police. 
they wiD not do their home work; they will not 
detect the actual culprit; they will just detain 
suspected persona. Therefor., I oppose this 
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Bill because it is nQt good that the period of 
detention should be increased; it is not good 
that they may be detained upto six months or 
they may be informed of their ground of 
detention after 15 days. 

[Translation] 

SHRI RAM NAGINA MISHRA (Salem-
pur): Madam Chairman, I thank you for giv-
ing me an opportunity to speak on the Na-
tional Security (Amendment) Bill. I want to 
make 2 or 3 suggestions. The Members 
belonging to our party have said that the 
Opposition is criticising it. I think that there is 
not a single han. Member in this August 
House who does not want that terrorism 
should be put to an end. The whole House 
wants terrorism to end. Several amending 
bills have been brought in the House in this 
regard and allthe hone Members have unani-
mously supported them. I also remember a 
bill in which it was proposed that the borders 
should be sealed upto a distance of 5 kms. 
The wt tole House supported it. The Bill was 
passed but not implemented. Many such 
amending bills have been pas'ed but they 
have not been eftedive-in checking terror-
ism. The terrorism is increasing day by day. 
I want to know from the han. Minister as to 
what are the reasons, behind it? I think the 
whole House unanimously wants thatterror-

• ism should be rooted out and forthis purpose 
whatever number of amending bills are 
needed to be passed should be passed. This 
dlsaase has not only infected Punjab but has 
spread everywhere. The terrorists are at-
tacking one community, the Hindus, in order 
to incit,.communal riots. They ara killing the 
Sikhs as well. They assassinated Sant 
Harchand Singh Longowal who was re-
garded as a saint by the Sikhs. The terrorists 
are neigther Hindus nor Sikhs but anti-social 
elements. I think everyone wants to assist 
the Government with all his mite in eliminat-
ing the terrorists. In addition to the laws the 
Government should take the help of social 
organizations as well. The terrorists kill the 
Hindus and propagate that the Hind,-!s are 
the enemies of the Sikhs. This is absolutely 
f.e. Today you may pick up any Sikh 
scripture and you will find traces of Hindu 

culture in it. When the sons of Guru Gobincl 
Singh were to be buried alive under the waH 
they were given the option of getting them-
selves converted. But the sons refused-to 
change their religion and they were buried 
alive. When Guru Gbbind Singh was asked 
to comment on this, he said that he had 
thousands of sons in the country. Guru 
Gobind Singh is our leader, our ideal. The 
Sikh community was created for tha protec-
tion of the Hindus. But today the same 
community is destroying the Hindus. I think 
the Sikhs priests and the Shankaracharyas 
should hold a joint conference for ending 
terrorism. Those who are opposed to elimi-
nation of terrorism should be socially boy-
cotted. 

I think some more changes in the laws 
are needed. Terrorists should not be allowed 
to take shelter in religious places and they 
should also not be allowed to compile arms. 
If ban orders are not issued in this regard, an 
your amendments will be ineffective. You 
should frame laws to impose restriction on 
the storage of arms and ammunition inside 
the premises of places of worship and on 
giving shelter to the terrorists. These terror-
ists are not only active in Punjab or in Delhi 
but also in Uttar Pradesh- and elsewhere in 
the country. It is true that United States may 
not be liking India's progress and perhaps 
feels that if our country continues to prog-
ress then it will become a super power one 
day. And that is why Pakistan in being sup-
plied with arms which are baing used to 
spread teuorism in India. We remember 
those days when the Late Shrimati Indira 
Gandhi was in power. Thera was so much of 
false propaganda against vaccination d 
children in the villages. A rumour was spar-
ead that the vaccine would render them 
impotent ""'Similarly. once a Sadhu support-
ing a heard was caught but subsequently his 
heard vanished. When he was asked to 
explain, he said that such miracles could be 
found in the Ramayana. the Gila and the 
Koran. In those days some paOplawould get 
together and pose as a religious group and 
forecast that Indira Gandhi's rul. would last 
another six months only. All thasa we,. the 
tricks of United States and Pakistan Let us 
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MR. CHAIRMAN: Let us hear what the 
see what is happening today you are taking hone Minister wants to say. 
of amendments. The United States and 
Pakistan are making false propaganda to-
day. H .... also some people are making 
allegations that certain persons in the Gov-
ammant are receiving money. who are 
behind this kind of propaganda? These are 
those people who were in power yesterday 
and enjoyed the highest positions but are 
observing hunger-strikes today. Where was 
their hungerstrika, when they wera occupy-
ing important positions in the Government 
and enjoyed power? 

Madam, there cannot be two opinions 
that on the one hand the foreign countries 
are spending crores in India and on the other 
malining our Government. 

[English) 

MR. CHAIRMAN: Please listen to me. 
You can speak tomorrow. 

11.00 Hr •• 

DISCUSSION RE: DROUGHT SITU-
AnoN IN THE OOUNTRY 

(English) 

MR. CHAIRMAN: Now, we wi" take up 
the discussion under Rule 193. 

SHRI alPIN PAL DAS (T ezpur): Madam, 
I take one minute to make a submission 
before Mr. Gupta starts his speech. He is 
going to raise • discussion on the drought 
siluation baaed on the statement made by 
the hone Minister. There is no doubt that 
drought is • serious matter but there is 
extensiveftoods in Bengal, Bihar and Assam 
and the hone Minist .. himself visited Assam 
in this connection. So, I request the hone 
Minister to make a statement on the ftood 
.. uation In the country or albw us to dilla ... 
the flood sluation along with drought. w. 
wII di8cI ... it if Mr. Gupta agr_. 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): Madom, I did not an-
ticipate that he will ask me to make a state-
ment on floods. Let me collect the latest 
position about the floods. Then I win come 
forward. 

MR. CHAIRMAN: The flood situation Is 
coming under another motion. Since this is 
listed today. we win discuss the drought 
situation. 

PROF. MADHU DANDAVATE (Ra-
japt..lr): Let us discuss the natural calamities 
excepting the Gov';nment. 

SHRI C. MADHAV REDOI (Adilabad): H 
somebody wanted to discuss it. H. should 
be permitted to do so. 

(/ntenuptions ) 

MR. CHAIRMAN: Some other motion is 
coming. 

SHRI C. MADHAV REDol (Adilabad): 
The hone Minister can give reply while reply-
ing to the discussion. 

DR. G.S. DHILLON: I have no objection. 
I have been thera on the spot. But. I think it 
should be very up to date and unless we get 
the figures from Assam. it will not be proper 
for me to make a statement. 

MR. CHAIRMAN: Since the hone Minister 
is not tully prepared to make a statement on 
ttla flood situation, let us take it up when it 
comes before the House. 

SHRI C. MADHAV REDO I: Are you 
going to finish it today. 

MR. CHAIRMAN: W. wi diacuaa this 
upto six. W. have allotted two hours. 

SHR. INDRAJIT GUPTA (Baslrhat): 
During tt .... rathe, turbulent days which we 
had In the Hou8e In the beginning of this 



437 DIsc. fe. OraUllht SRAVANA 19. 1909 (&AKA.) Disc. fe. Draught 438 
aeaion, aome Members remarked once or 
twice that" was a pity in their opinion that the 
House was spending 80 much time and 
wasting 10 much time, according to them. on 
issu •• like Bofors and so on when so many 
mor. important and vital mattars affecting 
millions of people in this country like drought, 
were not givan sufficient attention. Well, I 
could agree with tham. Now, I am rather 
disappointed to find that when this discus-
sion on drought has come, many of those 
Members who were vociferous about it 
seem to be conspicuous by their absence. 

PROF. P .J. KURIEN (Idukki): Look be-
hind your seat. How many oftham ara there? 

SHRIINDRAJIT GUPTA: Why are you 
having such a guilty conscience? I never 
mentioned you or your party. 

PROF. MADHU DANDAVA TE: They are 
studying Bofors in the Lbrary now. 

(Interruptions) 

SHRIINDRAJIT GUPTA: Please do not 
become a mind reader. Madam. It is not 
necessary. I think. for me to try to describe 
the drought situation which has overtaken 
the country. The hone Minister has made the 
statement the other day. 

18.05 Hr •• 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chair) 

My own impression is that, that state-
ment and subsequently some other state-
ments and actions 'of the Government in this 
connection. seem to me to reveal a certain 
lack of urgency. And I do not think, they are 
yet willing to admit the seriousness of the 
atuation.1 know that this point of mine can be 
replied to. this Is a debate after aU. Some-

, body can reply by saying that we do not want 
to create an atmosphere ~ panic and this 
and that. It is not a question of panic. The fact 
of the matte, is that perhaps the worst 
drought in· hundred years, seems to be 
overtaking the country. We know from past 

experience that the drought of this magni-
tude is not something whose effect. will be 
confined only to the present or a few months, 
but a drought of this magnitude is likely to 
have long term affects, long-term adverse 
consequences for the entire national econ-
omy apart from the sufferings that it brings to 
the people. Therefore, it is a very serious 
matter. And it is rather regrettable to find -
after all in a few days' time, we wi. be 
celebrating 40 years of our Independence -
that after 40 years of planned economic 

development, the country's fortunes seem to 
remain at the mercy of mother nature. This is 
a sad commentary on the way the Govern-
ment, over all these years has managed the 
water resources of this country. 

As the Minister has stated the other day, 
out of 35 meteorological circles or zones in 
which they divide the country, only 10 of 
thasa zones have had more or less normal 
rainfall. The other 25 zones are afflicted bf a 
very serious drought. We know that soma of 
these States can be described as drought 
prone. They have a sort of chronic malady of 
drought from year to year like Tamil Nadu, 
Andhra Pradesh, Maharashtra. Gujarat. 
Rajasthan, Madhya Pradesh. Thara are 
soma Statas which are flood-prone particu-
larty in the eastem part of India. Equally 
there are States which are drought prone. I 
named some of them just now. 

This year, it is not only the drought prone 
States but other areas and particularly the 
north-western zone, which is considered the 
granary of this country, which is the largest 
foodgrain producer of this country-~unjab 
and Haryana-is also seriously affected. In 
this area of Punjab and Haryana we know 
that agriculture is very well developed. The 
farmers are using a great deal of power far 
theirpumpsets. They are very much alactric-
Ity oriented. Energised irrigation system is 
thera which has lad to vary good results in 
past years. But this tima, the Bhakra Dam on 
which thase areas 81'8 mainly dependent for 
their power, according to the reports I find. Is 
holding at the momant 50 percent less water 
than that of last Year. The water has gone 
down by 50 per cent. In 47 major i-esarvoira 
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In the ~ntrytoday. there is 30 per cent less 
water than there was in July last year. And 
the overall level of water in the reservoirs in 
the country. if you take the average, is down 
by 10 to 12 per cent. Uttar Pradesh, Hima-
chal. where there has also been great scar-
cilyof rainfall. and eYen some parts of Kerala 
.,. affected this year. 

PROF. P.J. KURIEN: Northern parts of 
·Keral .. 

SHRI INDRAJIT GUPTA: I said some 
parts of it. Out of 416 districts in the country, 
about 67 par cent, that is 280 districts are 
affected. The corresponding figure in the 
droughtconditionaof 1985 was only 187. So, 
the affected area is increasing in each suc-
cessive drought and that is a very serious 
matter which we have to think about. That is 
why I saidthatthebng-term husbanding and 
management of water resources in our 
country is obviously not up to the mark. 
There are other Asian CXKIntrieS like Japan, 
like China, Ike Korea which have hus-
banded and managed theirwatar resources, 
I should say. much more effectively than we 
in India have been able to do. There is a 
report that two million drought-stricken 
people who are now engaged in what is 
known as relief works. who have been given 
employment on relief works in Rajasthan, 
have not been paid their wages for the past 
two months. So. starvation is bound to fol-
low. Migration ci people from the Y«)rst af-
fectad areas has begun in search of Y«)rk. 
Thera are lOme areas in our country from 
which whole fam ... migrate every year in 
search of work. even when thera is no 
drought. Their plight this ye. one can wall 
inagine. CallIe .e also being moved from 
one area to anoIher area in a desperate 
search for fodder and water. 

The drought is bound to lead to fall in 
foodgrains production. and a fall in 
foodgrains production, and a fall in 
faodgraina production is bound to lead to a 
rise in pi ices of agrarian products-whether it 
.. vegetables 01' foodgrains or pulses or 
... oils. - to alack of fooder. and now. as 

we are experiencing even In Deihl, to • crisis 
of mik supplies. Apart from the rise in prices 
of mik. the,. is an absolute scan::Ity of mik 
developing because of the lack of fodder for 
the animals. Rica sowing has been ad-
versely affected in West Bengal, in U.P •• in 
East Madhya Pradesh. in Nagpur. The pro- ~ 
duction of pulses in Rajasthan. Gujarat and 
Madhya Pradesh is badly affected as also 
the production of oilseeds in Saurashtra and 
even the production of cotton, jute and so on. 

The water table of the subsoil water, as 
we all know. has gone down considerably 
over the years. This is one of my complaints 
against the Government that though it was 
known over the years that this subsoil water 
table is going down very rapidly. no Iong-
term programmes were undertaken in order 
to see that this subsoil water is properly 
tapped. There is an acute shortage of drink-:" 
ing water, apart from rural areas, even in 
urban areas. The worst example probably is 
the city of Madras where you are considered 
to be lucky if you can buy a bucket of water 
everday for Rs. five or Rs. ten. H this drought 
continues. I am told the inhabitants of Ma-
dras city will really be in a condition of acute 
drinking water scarcity. 

Consumption of diesel oil may have to go 
up. The Govemment has already given 
some direction that diesel and electricity 
should be diverted. as far as posable. to 
agricultural operations. It means that the-
consumption of diesel may go up and. the,. 
fore.larger imports may be necessary in the 
coming years. And certainly larger imports of 
edbl. 011 which we we,. cutting down on, we 
had begun to cut down on, but now larger 
import. of edible oil, of cotton and 80 on wi. 
become necnsary which will strain again 
our foreign exchange resources which are 
anyhow under con8traint. 

Industrial production Is in dang.rof being 
hampered by lack of adequate power. H the 
power is mainly to be diverted to agricultural 
operations. th .... wi. be • demand reces-
sion in some industries In this situation and 
those industries which a,.. dependent on 
agricultural raw materiala for their produc-
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tion, they will alSO be effected. One of the the Chairman, to work outsome pnonty Plan 
Deputy Govemors of the Reserve Bank of or emergency plan to meet this situation. But 
India. Shri C. Ranga Rajan, not our Ranga we do not know anything about the details of 
Rajan, he is not her. he is more interested in what they have worked out. In any case I am 
Bofors; the other Shri Ranga Rajan who is firmly of the opinion that a panel of cabinet 
Deputy Govemor of the Reserve Bank has ministers or some other committees of offi-
said that 1 % fall in agricultural production cials and so on is not adequate. n is not 
leads to a 2% fall in industrial production. adequate measure with which to tackle such 
They are so inter-linked. There will have to a widespread drought which is going to at-
be larger expenditure. I hope the Minister will feet millions of people. For this, it is neces-
tell us about this larger expenditure on relief sary to enlist the cooperation and the help of 
schemes, on felief works. How much, we do other people outside the Government also -
not know? Could it amount to say upto Rs. various public organiza-tions. even of vari-
1000 crores and will this also not lead natu- ous political parties who are not willing to set 
rally to Budget deficit in all the effected aside their political differe-ncas on other 
States and may be in the Center also? questions; But on this question to come 

The public distribution system will be 
caHed upon to supply at least an extra three 
10 four million tonnes this year. That is apart 
from the foodgrains releases under the 
IRDP or other relief programmes which will 
also become essential. We are told that 
there are buffer stocks, ample buffer stocks 
of about 23 112 million tonnes of different 
types of foodgrains and so there is nothing to 
be alarmed about. These buffer stocks may 
be sufficient to tide over this year's crisis. 
That may be. But what is more important -
that this demand supply management 
should be effICiently handled. n it is not 
efficiently handled, then a part of these 
buffer stocks will finds their way in to the 
black market and will not reach,..adually the 
poorest people who are in need of it and also 
that will generate new inflationary pressure. 
How are these extra resources, but neces-
sary resources, going to be raised? I do not 
know the Government mind. " they want to 
avoid further inflationary pressure in the 
economy, H they do not want to go in for 
further deficit financing, if they do not want to 
exceed this year's budgetary deficit estimate 
of Rs. 5600 crores which was presented 
here in February last then they must give us 
some indication and the country some indi-
cation, whetharthey are thinking of any other 
methods, or any other measures of raising 

• the necessary resources. 

I do not want to take much of your time. 
The cabinet has apparently set up some kind 
of panel of Ministers, tha Prima Ministar as 

together, in order mainly to bring relief to the 
people and to see that the relief is properly 
administered and reaches them. About that 
Government has not said anything so far. 

Now, I would say that some measures 
are necessary immediately. One is of course 
that immediate relief measures must be 
undertaken for providing three things. One is 
work to the unemployed in those areas, the 
second is fodder for the livestocks and the 
third is drinking water. Without these three, 
large numbers of people will not be able to 
survive. 

Naturally talking about th, poorer sac .. 
tions, particularly in the rural areas, they 
must be provided wiht work and for that 
work, they must be paid the minimum wages 
which had been notHied by the respective 
Governments. They must be paid those 
wages and not sought to be paid sub-stan .. 
dard wages or perhaps as in the case of 
Rajasthan no wages at all. And the Govern-
ment of India must give liberal grants to the 
State Government who are undertaking r. 
lief measures on a large scale. Many Stat. 
Governments have already approached the 
Centre and many Chief Ministers at least 
have approached-from what we read in the 
paper-some asking for Rs. 100 croras, some 
other asking for Rs 188 crores and so on. So, 
in any case, the State Governments have to 
bear the main brunt of organising the relief 
measures in .. affective way with popular 
participation. But the Centre must be liberal 
in giving tham grants in order to carry outthia 
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Secondly, in the affected areas I would 
suggest that all agricultural loans and land 
ravenue which is payable, particularly by the 
smal farmers, marginal farmers and the 
agricultural labour in these affected areas 
should be waived. Thirdly, the public distri-
bution system-does not work very satisfacto-
rily. There have been many discussions and 
criticisms on other occasions in this House. 
But during this drought situation, the public 
distribution system must be geared up and 
the Government must provida essential 
commodities at sibsidised rates to the 
people in the drought affected areas. 

Fourthly, I would request the GoverT)-
ment to see that all on-going irrigation proj-
ects are completed expeditiously. There are 
so many on-going irrigation projects on 
paper which make absolutely snail's prog-
ress and many of them which should have 
been completed long long ago are still in the 
process of construction. Now, in a time like 
this which is a time of emergency, pradicarfy 
the Government should see to it and take 
steps to se8 that a" on going irrigation proj-
ects are completed speedily. All surface 
water and sub-soil water resources should 
be tapped. The Minister of Water Resources 
I think, should also be a participant in this 
discussion because we would like to know 
whatthey are doing. There is a total failure of 
mobiIistion of the water resources ot this 
country. 

Sixthly, some depots should be opened 
for storing fooder, stocking and storing 
fooder. This is a vary serious matter. Without 
fodder, thousands of heads of cattle and live 
stocks are going to parish. You know what 
theconsequance will be for the farmers and 
for our agricultural operations. 

s.venthJy, I would demand that the 
supply of power for agricultural operations 
and agricultural services for some time at 
least should be at 50% of the normal rates. 
Lastly, there is no doubt of the fact which 'I 
trNMtioned so aften In ap •• ches and altic1a8 

and journals that thase floods and droughts 
which are increasing in our country .... 
basically due to a distortion of the ecological 
balance. And this ecological balance is 
being mainly disturbed and destroyed bythia 
large scala denudation of forests, large-
scale fe'ling of forests. 'n sotne cases, as in 
Himachal Pradesh, this year because of the 
indiseriminate felling of trees in the forest on 
the hill-side, for which many types of people, 
contradors and big officials and other 
people are responsible. There is this terrible 
situation now in Himachal pradesh. But 
there are areas where denudation of forest 
has been going on year after year and the 
result is what we are now seeing. The Gov-
ernment. the Prime Minister-not only the 
present but the previous Prime Minister-
have spoken vary vehemently against this 
pradice of indiscriminate tree felitng and 
destruction of forests. There are Members 
here who are very much interested in this 
problem of environment and ecology, who 
speak about this from time to time. But we do 
not find any concrete steps being taken, any 
strict measures being taken to stop this 
indiscriminate 'ell;ng of trees or taking puni-
tive action against the people responsible for 
it, who are do\ng \\ tor their own profit. So. 
forests are being destroyed; they ara not 
baing raplaced by new grean vegetation 
which also the Government should have a 
long-term plan for. And because of this 
ecological devastation whcih is taking place. 
there is likelihood of future droughts and 
floods increasing severa' told. I would like to 
know whether the Govarnment has any plan 
for this. We are going to plant some trees. 
hera outside the Parliament House Annexa. 
It is very good. But the drought and floods are 
not coming here. What about stopping the 
denudation of forest which is going on in a 
reckless. wanton and criminal manner. I 
should say. in various parts of the country? 
Ther. is no plan or programme or any effec-
tive measure for the new planting of tree. or 
of other green vegetation. ScIentists have 
said that if we go on a_ this. in another 1510 
20 years. the for •• t will be reduced to 8uch 
a condition that in our country. we may go on 
looking up to the sky as the Heaven. and 
praying for rain or whatever it ... thill is all 
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the poor farmers can do now. It is because 
we are at the mercy of nature. But nothing 
wiH help or nothing will stop the devastation 
which is going to come. Therefore, I would 
plead for this, along with other immediate 
relief measure. It is the long-term measures 
of husbanding of water resources and hus-
banding of various resources and the build-
ing of irigation projects within a time-bound 
frama, which are absolutely essential. With-
out that, I am sure, that we are in for a serious 
trouble. tJ:tis year and next year. The effects 
of this will be felt next year also it is for the 
Govemment to satisfy the House and the 
country that they are aware of the urgency of 
the situ.ion and do not satisfy themselves 
simply by setting up a panel of som_ Minis-
ters and saying that this is going to solve the 
problem. I do not believe it. This is a question 
on which the entire country should be mobil-
ised and help should be taken. cooperation 
should be taken from all sections of people, 
from all organisations. public organisations 
and Parties which are willing to work to-
gether in order to save our people and the 
country. 

RAO BIRENDRA SINGH (Mahendra-
garh): Mr. Chairman, Sir, , am happy that 
though \ate-nearly 2 weeks after Par\ia-
ment met-the House has taken up discus-
sion on the drought situation in the country 
on a motion moved by Shri Indrajit Gupta. It 
would have been much batter and more in 
the fitness of things, if the House had ad-
dressed aseH to this very terrifying situation 
at the ear\\est. The agenda:we aU know was 
so tar, forced by the Opposition, and we had 
bean discussing certain other matters·. I do 
not mean to say that, they should not have 
been discussed. They were also important. 
But probably they could wait. till after we had 
discussed the emergent problems which are 
affecting the entire country's population. A 
discussion on drought affading the very 
economy of the country. is never to late. Shri 
Indrajit Gupta has very ably drawn our atten-
tion to the problems that we shall have to 
face. We may not be feeling them now in the 
acute matter. But, as you know, the rigours 
of drought .... felt long after the rains have 
tailed when" people have not been able to 

raise any crops and when the water level in 
the ground has receded. our .... rvoIr level 
goes down which ultimately .... ults in lack of 
irrigation or insufficient irrigation for the next 
crop, when there is less generation of e1ec-
tricity on account of shortage of water and 
when there is scarcity of food. fodder and 
water, bringing in its wake many mora very 
serious problems like hunger, starvation, 
epidemics and death of cattle and people aI 
around. 

I have no doubt whatsoever that the 
picture is vary terrifying. I am glad that the 
Governmnet has already shown its aware-
ness of the situation. the Prima Minister 
having already sat up a Cabinet Committee 
under his Chairmanship. This shows their 
concem. How far the Government shall be 
able to take effective steps to mitigate the 
miseries of the people which can be clearly 

-foreseen remains to be seen. I do not feel 
happy at all when I hear peopla talking about 
drought situation prevailing in the country 
and at the same time differentiating drought 
and famine. Many of our State Governments 
are also making the same mistake. Some of 
them have not declared famine condition in 
their states. 

, do not know what is the difference 
between famina and drought. If the farmers, 
cannot grow any food and fodder due to 
serious drougnt. 

PROF. MADHU DANDAVATE (Ra-
\apur): That is because 01 hundred yaar old 
Famine Code. 

RAO BIRENDRA SINGH: Yes it is be-
cause a Famine-Code was laid down by the 
British. Famine means starvation, hunger. 
deaths from starcity and starvation. But what 
creates them. what brings them about? •• is 
a bad drought &9 it is already, there should 
be no difficulty for Govemment whether in 
the states or at the Centre declaring famine 
condition allover the country, except small 
areas in Bihar and Assam which unfortu-
nately suffer from floods almost every ~. 
Some of the states not only suffer from 
floods but also from dought simultanaouatt. 
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So, it is recurring feature-floods and 
droughts. droughts and floods and soma-
times both. n has to be admitted that famine 
has already set in this country. It is about the 
middle of August, 90 per cent of the rain falls 
within the months of July and August and 
there is no hope if it has not rained so far. The 
farmers may be hoping against hope be-
cause farmers live on hopes. A farmer may 
not be able to guage the miseries that he is 
to face. But we should know better. the 
Govemment should know better and we 
Should. be prepared for what is coming. 
The~ IS no hope at an now for raising a 
Bharifcrop. Paddy crop has failed and where 
it has been planted, it has withered. There 
has been only from 30 per cent to 50 or 60 
per cent plantations. On the averaga, ut-
most, we can say that only 50 pereant of the 
area has bean planted. The rast could not be 
planted. What is worse is that fodder cannot 
be raised now. For Fodder crops of millets 
bajra. jowar, and maize. Even more impor~ 
tant is grass-if it did not rain in July right from 
the beginning of july-there is no prospect of 
grass growing now. That means that our 
cattle will perish and we cannot imagine the 
conditions of poor people in cattle-raising 
States like Rajasthan and Madhya Pradesh. 
Milt production win seriously suffer. We may 
have, on the average for the country, 30 per 
cent of our culturabla area under irrigation. 
But, unfotunately, some of our States do not 
have more than 10-15 par cant of the area 
under irrigation so far. Madhya Pradesh is 
one of them. Hardly. 11 per cent of the area 
is irrigated so far. Than, Orissa is another 
State where hardly 18 per cent area is irri-
gated. In Gujarat. not more that 16 or 17 
percent of the area Is under irrigation. Ra-
jasthan. being such a large Stat.~ is also 
facing the sam. situatiOn and 7 per cent of its 
area is irrigated so far. The question is that 
as Shri Indrajil Gupta has mentioned-what 
have we been able to do to take long term 
measures. 80 far as utilization of our water 
rlllOUft:88 is concerned, to rac:luce the ca-
lamity arising from drought yea, aft. year or 
wery. third or fourth year. We had a bad 
dIDught in the year 1979-80 ..... the worst 
dlOUght of the century. In 1982-83 again, 

there was a bad drought and larger areas 
were affected-larger areas than tha aarlier 
drought of 1979-80. But, w. did not fe.1 that 
the intensity was so much because w. had 
gained some experience in drought man-
agement in 1979-80. I happened to be the 
Minister-in-Charge of Agriculture rsspan-

. sible for drought management on both occa-
sions-1979-80 and again in 1982-83. The 
Janata Party want out of office in tha begin-
ning of 1980. We had spent about-if I rightly 
remember -R~ 190 erores or so f~r drought 
management In 1980 after we took ovar. 

SHRIINDRAJIT GUPTA: In 'one year? 

RAO BIRENDRA SINGH: No. In the post 
monsoon period. After tha rains failed. after 
the end of December. Then. our Govem-
ment took over and we spent altogether Rs 
300 crores or so for tha drougth of 1979-80. 
What I ~ant to tell you is that the real prob-
lems arise after the Kharif season in the post 
monsoon months. When the rabi crop can-
not be frown; than the shortage of water Is 
felt, surface water as well as ground water' 
reduced irrigation; shortage of power; and 
then ~hen two ~rops fail and eYen drinking 
~ater IS not !lvaalabla, what will be the posi-
tIOn? You will remember in 1980 we had to 
carry drinking water to the interior of Rajast-
han and Madhya Pradesh not only by mili-
tary trucks and all other available transport 
but also by railways. It is required a very big 
management effort. In 1979-80, our 
foodgrain produdion suddenly dropped 
from 132 million tonnes which were pro-
duced in 1978-79 to 109 million tonnes-a 
drop of 22 million tonnes at once-and then 
we picked up again. We had to help the 
farmers grow the other crops afterwards; it 
again went up to 129 million tonnes and then 
next year to 133 minion tonnes. But in 1982-
83, again. we came down to 129 miftion 
tonnes. It was a bad drought, but because of 
good management. the fall was only four 
minion tonnes in 1982-83 as compared to 
1981-82 earlier the fall was 2 mOrlOn tonnes. 
And if the next crops ware much better and 
prodcutlon suddenly jumped up, that was 
also on account of good management of the 
drought year. After the drought t:l1982-83, 
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in the very next year. in 1983-84. we could 
produce 153 miHion tonnes. But afterthat we 
have been producing 148, 149, 150 millior 
tonnes. " w. do not take effective steps 
whatever we have been able to achieve 
earlier will an· go waste. It is necessary to 
stabilise production, to keep our food re-
serves, buffer stock, at the level which is 
required for this country. We shall have to 
remember that, if there is a good crop, good 
harvest, in one or two particular years, we 
should not talk about glut in agricultural 
production. We have not yet reached that 
stage. When we produced 84lakh tonnes of 
sugar in 1983-84, everybody started saying, 
IIThere is a glut of sugar in this country; we 
cannot export-. When we had good food 
grain crops in the last few years, wa said, 
"We cannot maintain such a large buffer-
stock-. Our stocks have now started deplet-
ing. I do not know if it is correct, what Mr. 
Indrajit Gupta said, 23 million tonnes. The 
Agriculture Minister or the Food Minister 
should know better. I think, it has come 
down. 23 million tonnes ware two or three 
months back ... 

SHRIINDRAJIT GUPTA: Buffer-stock? 

RAO BIRENDRA SIN~H: Yes. 

SHRIINORAJIT SINGH: It is 23.50 mil-
lion tannas. 

RAO BIRENDRA SINGH: I mean 23.50 
miHion tonnes, the buffer-stock. I do not think 
that it is at that lave' now. It is lower than that. 
And with the kharif crop which is mainly rica 
being what it is, we nnay be short of rice, we 
may be short of wheat also next year. I do not 
want that we should create panic. There 
should be no talk about saving money by 
reducing the buff.r stock of this country. Ti" 
such time as we ara sure that we have 
reached a stage wh .... we can stabilise our 
agricultural production whether it is food, 
pulses, oilseeds or whatever it is. We have 
been taking about oilseeds production, 
,topping the imports. W. all know. we had 
reached about 1321akh tonnel of production 
in oilseads in 1983-84. Next year •• came 
down to 1181akh tonnas. suddenly a drop of 

16 lakh tonnes. 

Pulses and oilseeds came from dryland 
areas, unirrigated areas. 700/0 of oilseeds 
and pulses come from unirrigated are88. 
What is the ... al problem? The real problem 
is that we have not been able to pay 
adequate attention to our rainfed unirrigated 
areas. 

About quantum jump, as we talk about in 
agricultural production after the advent of 
Green Revolution in 1966, 80% of the in-
creased food production has come from 
irrigated areas only. Only 20% has come 
from unirrigated areas. And the unirrigated 
area is 700/0 of the cropped areas of this 
country. H we do not think of increasing the 
par unit field of dryland, we cannot hope to be 
self-sufficiant, either in foodgrains or in 
pulses and oilsaads. What is required, apart 
from the short-term measures which Shri 
Gupta has talked about, some long term 
measures I will mention briefly. We have to 
immediately provide fooder ta save cattle. At 
present already in the neighbourhood of 
Delhi. fodder is baing sold at Rupee 1/- per 
kg. 

AN HON. MEMBERS: More than that. 

RAO BIRENDRA SINGH: Maybe, since 
yesterday or day before yesterday. I am 
talking about the price at Gurgaon next to 
Delhi. ft may be Rs. 60 a maund or maybe Rs 
70 a maund in Rajasthan because all this 
f~r is being taken to Rajasthan. 

Now, Rajasthan cattle will perish if soma. 
thing is not done on war-footing. The cattle 
wealth of Rajasthan existed because evan if 
there was scanty rains, sand dune bacama 
green and the cattle cou\d sUMve on grass 
for 3 to 4 months. Even people could have 
drinking water. This year have to be provided 
facilities tor grazing. But where? In the ear-
lier drought, we requested Madhya Pradesh 
Government and Gujarat Govemment to 
allow Rajasthan cattle to graze there. But 
now, Madhya Pradesh is equally bad. That is 
al80 badly affected. Gujarat also II the same .. 
Where can cattle go? This drought may ruin 
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our dairy industry. 

Punjab is already short of water. Punjab 
'¥On't be able to grow much paddy. Punjab 
grows little surplus fodder except from wheat 
and paddy straw which is not palatable for 
catte. 

It is very very grim picture. We have to 
think of the next crop. But before that, we 
have to see that the people and cattle do not 
perish during the next few months. We shall 
have to provide loans and employment to 
people. But we also have to see that food 
and water is available in all parts of the 
country. To prevent starvation deaths any-
where there will be large scale migrations. It 
will not serve any purpose to diStribute 
foodgrains free, because that will result in 
malpradices. If the foodgrains are sold at 
low prices the contractors take it to the black 
market the official agencies make away with 
it. You cannot feed the people on cooked 
food also. So, the only otharway is to provide 
work toth. people. Provide employment and 
than against employment wages provide 
subsidised foodgrains so that the people 
who work will take it and it ;s properly utilised 
and not misused. That requires a lot of effort. 
The Agriculture Ministry and the Rural De-
velopment Ministry are not the only two 
Ministries, the finances have to be found. 
Therefore. Finance, Irrigation, Planning. 
Energy and Food and Civil Supplies Minis-
tries have to be involved. The Cabinet has 
already set up a Committee. But what about 
the States and Distrids? 

There has been a talk in this country from 
time to time about farmers being rich. I hope 
this I drought will open the eyes of those 
people who have not been able to $'88 prop-
erty. Let those who talk about rich farmers 
living in villages be taken to these villages 
and made to stay there for four or five 
months. Let the Planners also be daputed to 
the States, lat the Senior Officers of the 
Ministries of Agriculture, Rural Develop-
ment, Finance, Planning, Water Resources, 
each one of them be put in charge of these 
drought affected districts if you want to 

manage. Let them stay thera. Lat them 
coordinate the efforts there at the district 
levels. That wiU show that we are tackling it 
on a war footing- in the field and not here. 

MR. CH4IRMAN: Yes, please conctude. 

PROF. MADHU DANDAVATE: " you 
say yes, he will carry on! 

SHRIINDRAJIT GUPTA: Was that done 
in 1977-80? 

RAO BIRENDRA SINGH: No. It was not 
done then in 1979. We had duputed senior 
officers Of the Ministry from 1980. They were 
put in charge of each State, there was ooor-
dination between these Ministeries Con-
cerned, 10 days in a month. these senior 
officers had to tour those States, come back 
and report to me. 

PROF. MADHU DANDAVATE: Even 
that method is discontinued now. 

RAO BIRENDRA SINGH: That is discon-
tinued. 

PROF. MADHU DANDAVATE: Because 
the protfolios are frequently being changed I 

RAO BIRENDRA SINGH: May be, better 
methods will not be evolved. 

I have no dispute with those who think 
that farmers are rich. The farmers also hope 
very foolishly that they ara going to be rich. 
Tha only difference in thinking is that some 
urban people, most of our bureaucrats, plan-
ners, industrialists and the businessmen 
think that all farmers are rich; but a farmer, 
even if he is the smallest farmer always 
thinks that he is going to be rich next year. 
That next year never comas. You cannot 
imagine the misries of even a large farmer. 
And who is a large farmer these days when 
ceilings have been imposed? No farmer is 
rich these days unless. he has got other 
property. A person having a farm for making 
black money white is not a farmer. Think of 
a person whose livelihood is farming. I am 
reminded of some poet's linas: 
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"Some people tell us there is no hell, 
But they have never farmed, so how 
can they tell?" 

It is the outlook of such people which has 
probably been responsible for fixing priori-
ties wrongly in the past. Those priorities will 
have to be readjusted. We have to take 
preventive measures to stop the recurrence 
of drought year after year. 

As I mentioned, some of States have 
small areas under irrigation. Why? Orissa is 
floating on water, Assam is floating on water. 
In Assam not even twenty per cent area is 
irrigated. 1n Orissa also, only 17 to 18 per 
cent area is irrigated in Maharashtra on 12%. 
Why? It is because our surface and ground 
water resources have not been utilized. We 
have been thinking of large projects, which 
have a long gestation period. We shall have 
to find an answer against droughts and even 
floods in small reservoirs to store water small 
projects giving immediate results. That will 
have to be done. We should have even for a 
part of the village, say fifty or hundred acres 
of land. Life saving irrigation projects. 

Four thousand water sheds were identi-
fied in 1982-83 during the drought. We had 
allocated funds. The idea was to try to con-
serve every drop of rain water in dry areas so 
that there coutd be small storage for cattle, 
small irrigation schemes etc. I would like to 
know from the Agriculture Minister in his 
reply what is the amount of money that has 
been allocated to complete those small 
water sheds projects. 

DR. G. S. DHILLON: Not much differ-
ence from your time. 

RAO BIAENDRA SINGH: But we had 
started. After that three years have passed. 
What has been done? No difference means 
nothing much has been done. 

DR. G. S. DHILLON: I am happy that you 
are passing on the guidelines to me. 

RAO BIRENDRA SINGH: We made the 
guidelines and these were passed on to you. 
I am not blaming you. I am blaming the 

Finance, tne Planning Commission, who 
have not been allocating sufficient ·funds for 
these.thinss ••• :. (Interruptions). I am trying to 
cover not any particular areas, but I am trying 
to speak on behalf of friends of all the States. 

This is a national problem. It is the con-
cern of the Opposition as well as of the 
Treasury Benches. Everybody is deeply 
concerned. Mere discussion to meet the 
present situation will be of no use unless this 
House gives a directive to find out a perma-
nent solution to this problem. It may take two 
or three days but we should evolve a strat ... 
egy. I hope the Agriculture Minister wiD take 
our views into consideration; the Cabinet 
Committee will take our views into consid-
eration and will ev~ve soma definite long 
term strategy. not only forthis year bufforthe 
benefit of the com ing generations also. 

17.00 hrs. 

At this point, I would like to mention that 
liberal relief is provided by the Centre to the 
States. I know a lot of money is given. There 
is no dispute about it. In 1982-83, if I remem-
ber correctly, Rs. 440 crares or so were 
given as drought relief to various States. 
Even in 1983-84, which was considered as 
good agricultural year, nearly Rs. 200 crores 
were spent on drought relief measures. So, 
in terms of money value, those Rs. 440 
crores would come to about As. 1,000 crores 
or so now. If this amount is properly utilised 
it will suffice, but if it is not utilised properly, 
then you may not perhaps be able to save • the lives, be it human beings or cattle. 

Another thing which I would like to men-
tion for the serious consideration of the 
Government and House, is that we are dis-
criminating between the misery due to floods 
and disaster due to drought. Famln~, of 
course, can occur both even be on account 
of drought and floods. If in case of damage 
due to floods, Government of India can meet 
75 per cent of the expenditure on flood ralief 
measure, why has it adopted different rules 
for drought relief measures? Is it because in 
floods people and cattle are washed away 
and the death is sudden, while in case of 
drought it is a lingering painful death? 
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SHRI VIRDHI CHANDER JAIN 
(Bannar): Sir, I had raised this point many 
times before the ax-minister, in this House 
and also in the 7th Finance Commission. but 
he could not do anything in this regard. 

[Eng/ish] 

RAO BIRENDRA SINGH: Because I had 
taken it up and I had myself written to the 
Eighth Finance Commission, that is why I am 
mentioning it here. Do you have any objec-
tion to it? 

SHRI VIRDHI CHANCER JAIN: You 
were an utter failure. 

RAO BIRENDRA SINGH: Yes, I had 
been an utter failure. 

MR. CHAIRMAN: Please address it to 
Chair. 

RAO BIRENDRA SINGH: In that case, 
you better take ovar as the Minister of Agri-
culture. You are talking about Agriculture 
Minister being an utter failure. But I am 
mentioning those things, for which you and I 
had all along been trying. Why should you 
object? 

Sir, we nad written to the Eighth Finance 
Commission in this regard. Wnuld the Minis-
ter for Agriculture be kind enough to inform 
us whether the Eighth Finance Commission 
had changed anything in the pattern of relief 
to be provided? If it is not sufficient. can you 
consider what we are suggesting now? 
Please take it up with the Ninth Finance 
Commission or the Salve Commission. Take 
it up again with the present Commission ~nd 
please see to it that relief is provided for 
drought also, in such a manner that the 
Stat •• find it possible to meet the needs of 
the poepre affected by drought. That is alii 
am submitting. 

[MR. DEPUTY SPEAKER In the Ch.r] 

17.01 hr •• 

PROF. MADHU DANDAVATE: If you 
refer to. 8th Finance Commission, you will 
have to take a decision I , 

RAO BIRENDRA SINGH: I am speaking 
about the Ninth Finance Commission now. 
Late Shri Chavan was associated with the 
Eighth Finance Commission. He was its 
Chairman. 

These are some very important aspects 
which need deep thinking. We have to think 
over these problems continuously and again 
anct-again. After all, why are we not able to 
stop the fury oftha floods? Why can' we stop . 
90% of our surplus water flowing into the 
sea? h is mainly on account of shortage of 
finance. Why are we not able to utilise our 
water resources properly? Again, it is due to 
shortage of finances. It is for the Govern-
ment, for this House and for all of us t&» see 
that priorities are fixed in such a manner that 
the largest number of people in this country. 
viz. the agriculturists, people living in vil-
lages comprising 75 percent of our total 
population, will receive a fair share in devel-
opment as compared to other sectors such 
as industry. I am submitting all this only with 
a view that these people should be able to 
live good lives. I do not understand why 
some of my friends a,e taking an objection to 
it. 

As stated earlier. we have to take certain 
sholt term measures immediately. What is 
necessary is that the money should be util-
ised property. People get fodder supplied 
through contractors, when there is a 
drought. These contractors bring fodder 
which is not edible and most of the money is 
swindled in this manner. Why cannot the 
Ministry of Agriculture suggest to the States 
that the transport subsidy should be given to 
the farmers in cash so that they can buy thair 
own fodder? H this is done, they do not have 
to depend on contractors. These are very 
small things which can be done easily. 
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Now I want to say something about crop hard and tough period, not only for the 
loans. Small takavi loans amounting to Rs. farmer but also for trade, industry, labour 
200 to Rs. 300 are given to people and half and the people in general. 
of the amount is taken away by the distribut-
ing agencies. When a calamity occurs, 
Government of India announces that the 
recovery will be postponed. At times, inter-
est is paid by the Central Government to the 
States on behalf of the farmers. In this way, 
some relief is, no doubt, provided. But ulti-
mately, when recovery takes place, it is a 
double burden on the farmer, because when 
the next crop is raised, he has to pay his past 
dues as also the fresh ones which he again 
gets in the shape 01 seed, fodder, fertilizer 
and other things. It will be a good gesture if 
all short duration crop loans to farmers for six 
months, are remitted in drought affected 
areas alongwith irrigation and power dues. I 
know that Government supplies drinking 
water and otner essential commodities. A lot 
is being done and it will have to be stepped 
up. People cannot be allowed to die. We are 
ccnfident that effeaive steps will be taken by 
the Government. The time is passing. In this 
matter, there shOUld be no delay. I hope, the 
Government machinery has already beEtn 
geared up. What is required in the long term 
is a change of outlook of the planners with 
regard to agriculture. Agriculture has to be 
treated on par with industry. That is the only 
thing which can help the farming sector in the 
long run. Need for credit, remmunerativ8 
price, export subsidies, cheap inputs, 
power, availability of water and protection of 
agriculture as an industry, will have to be 
taken care of. Full utilisation of the irrigation 
potential which has already been created 
should be ensured. I think it is round about 70 
million hedares. But I doubt, even 50 or 55 
million hGCtares is being utilised. This gap 
has to be bridged. It will need money. More 
irrigation channels have to be constructed 
so that at least some areas get permanent 
rahef. 

Better use of land ard water resources 
and all these things are general needs which 
the Govemment is aware of. What is needed 
in the creation of awareness-awareness in 
aft agencies of the Government, allover the 
country-that It is everybody's responsbility 
to help as this period is going to be a very 

Agriculture is the mother of Industry 
also. Nobody can prosper without agricul-
ture. The Government also has to acknowl-
edge that the economy of the country de-
pends upon agriculture. Monsoon is called 
the Finance Minister of the Country.H mon-
soon fails, our economy will suffer.Our econ-
omy has already suffered because of this 
drought. To put it on the rails, agriculture will 
have to be saved by helping the farmers in 
every way. Whatever money we can fund, 
we shoula spend it on relief, to be able to 
grow better crops and to live through this 
most difficult period which is lying ahead. 

SHRI K.P. SINGH CEO (Dhenkanal): 
Sir, lcomplime"tmyfriend Mr.lndrajitGupta 
for having been successful in the third week 
of Parliament to get this discussion in the 
order paper. 

My compliments to the han. Minister, 
who has given us a candid statement of the 
actual facts of the failure of monsoon. But 
apart from giving us facts about the way 
ward '1'1onsoon which has resulted in only 10 
out of 35 meteorological sub-divisions hav-
ing had satisfactory rainfall, the facts still 
remains that the delay in rainfall, although 
might have been considered adequate ac-
cording to the meteorologists has affect&et 
among other things, paddy transplantation. 

The delay and the gap in the rainfall in 
some of the States, like my own State of 
Orissa, has had prolonged dry spells have 
resulted in evaporation, which has also af-
fected paddy transplantation. It has been 
postpol"ed twice in Orissa. Therefore, a 
State like Orissa was particularly referred to 
by our former Minister, the soldier Parlia-
mentarian Captain Rao Birendra Singh who 
has a very intimate knowledge of Orissa 
too. This is a State which from 1964, apart 
from drought and floods, is al~ beset by 
cyclones. Sir, these ltvee calamities have 
not only eroded the financial capability and 
the resource mobilization of the State of 
Orissa. but it is a State which has the largest 
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-number of people living below the poverty 
line. Sir, you can imagine the distress and 
the plight of a State like Orissa. Like Orissa, 
we have Madhya Pradesh, Bihar, Rajasthan 
~ Gujarat, aD having a substantial popula-
tlOn-and eastem U.P. as my friend Mr. 
Ranajit Singh Ji says-all these are areas 
which are very hard hit and in distress. Sir, 
for the last 20 years, as far as my memory 
serves me right. not a single year has gone 
when we have not discussed drought, f100ds 
or cyclones .in this very august House or in 
the other House, viz. Rajya Sabha. 

The Minister has been very prompt in , 
convening meetings with the State Govern-
ment. He has also issued various guidelines, 
instructions and given advice ..... 

MR. DEPUTY SPEAKER: You try to 
request the Minister for more funds from the 
Finance Ministry. Nothing can be done with-
out money. 

SHRI K.P. SINGH OEO: Sir, Will you 
allow me to speak? 

MR. DEPUTY SPEAKER: Yes; you can 
speak. . 

SHRI K.P. SINGH oeo: Sir, is the Minis-
ter walking out in protest? 

MR. DEPUTY SPEAKER: He is going to 
the Finance Minister to get money.Don't 
worry. 

SHRI K.P. SINGH oeo: He has been 
very prompt in holding these meetings. But if 
one goes through his statement, the entire 
onus of responsibility lies on the State Gov-
ernment. the Prime Minister has also been 
extremely quick in having the crisis Manage-
ment Group in the Cabinet. I do hope that a 
systems approach and an integrated ap-
proach will be brought in to this very serious 
question of drought, because it is not only a 
question of the Agriculture Ministry being 
concerned, as the distinguished speakers 
Mr. Indrajit Gupta and Rao Birendra Singh 
have mentioned; the Water Resources, the 

Harijan and Trbal Welfare Departments of 
the State, the Power Department, the Wa" 
fare Department, the Cooperation Depart-
ment, the cooperatives, the Finance Ministry 
and the Planning Commission have to be 
involved in this, entire exercise, if w. have to 
make a dent. 

It is no use just reacting and responding 
to a situation as and when it develops, be-
cause we have been baset with th"'se ca-
lamities. I refrain from using the word 'natural 
calamities', because it is at a natural calam-
ity. All the three, at least the two, viz. drought 
and floods, are as a result of man's interfer-
ence with the ecology, environment and 
nature. 

In a previous debate also, the same thing 
had been raised when the Environment Bill 
was being discussed. In the United Nations 
Conference on Renewable Energy held at 
Nairobi in 1981, it has been said that if the 
present trend continues, as has been con-
tinui?g, in India, by the end of the century, 
that IS by the 21 st century, South-East Asia 
and Afghanistan will be turned into a dust-
bowl. Even Cheerapunji, the place which 
has the highest incidence of rainfall, will also 
become a desert like the Rajasthan desert. 

Although for this present drought we are 
trying to take certain immediate and short-
term measures like trying to tap sub-surface 
and underground water resources, to give 
ways and means and margin money to State 
Governments for them to do scientific water 
, management, because the Kharif crop is the 
only crop which is income generating to the 
farmer; and as has been rightly Pointed out, 
72 percent of our kharif cultivation is rain fad; 
and this year, we have had all the more 
serious drought condition and serious failure 
of rain. Therefore, this phenomenon is going 
to result not only in distress but impoverish-
ment and lack of income for the farmer. Now, 
we will have to do something concrete and 
very fast for these farmers not only to tide 
over the situation till the rabi programme but 
also. oth8lWise, because with husbanding 
our water resources at the ~ which 
the hon. Mmist. has pointed out in this .... 
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statement of his, that he has issued instruo- Only day before yesterday we had • 
tions, guidelines to the State Govemments Private Members' Resolution and the 
to conserve water for the rabi programme, han.Deputy Minister for Social Welf •• 
this is only a psychological effect which will admitted that even in a place like Koraput 
have on the mind of the farmars'forthierown which has more than 80 per cant tribals. the 
economic needs for their tiding over the ITDP blocks were not fundional in 1985 
situation tiM the rabi programme. We shall because nobQdy knew who was going to do 
have to do something very concrete for what. So, this sort of delightful vagueness 
them. can land us in serious trouble. Every day we 

Now the States which have been hit by 
the drought continuously for the last 3-4 
years are Maharashtra, Gujarat, Rajasthan, 
'Madhya Pradesh, and for the first time, we 
find Punjab i~ also short of sub soil and under 
ground water. Punjab and Haryana which 
are under the grip of drought also were the 
granary of India; and to add to them is also 
TamiJnadu and Andhra Pradesh. Sir, this is 
a very bleak pidure before us. Leaving long-
term measures, even immadiatefuture is not 
very bright for our People; and with 82 per 
cent of our People living in the rural areas, all 
of them not only have been bit by this drought 
but their income generating capacity has 
also come down. 

Now as far as providing employment and 
gainful employment is concerned, one thing 
must be borne in mind that for the last 20-25 
years we have been having these program-
mes and as late as 1985, when there was a 
serious drought. the Prime Minister had 
instructed Both the Ministry of Finance and 
the Ministry of Food and Civil Supplies to 
take advantage of the food security which we 
had; and this food security is because of our 
intrepid and courageous farmers who have 
been facing the vagary of the monsoon and 
the vagary of the weather and have been 
producing, crops, in spit. of drought, a rec-
ord foodgrains output. Therefore, supply 
management of foodgrains or cheaper 
foodgrains to the weaker section of the 
society could be possbte to a cartain extent. 
I say it with a qualifying remark because 
most of the organisations incharge of public 
distribution specially in the tribal areas, 
specially in the ITDP blocks, specially in the 
Mada area are either headless or there is no 
specifIC responsibility or accountability fixed 
on anyone. 

read newspapers and come to know about 
the people who die of starvation deaths in 
the tribal areas; whether it is Andhra 
Pradesh; whether it is Orissa; whether it is 
Rajasthan; whether it is Gujarat; but, it is 
promptly, of course, denied by the State 
Governments, because no one admits star-
vation deaths. 

PROF. MADHU DANDAVATE: Some 
say they die of heart Mtacks. 

SHRI K.P. SINGH DeO: Some say that 
they die of over eating; it could not be more 
ironical than that; whether it is mal-nutrition 
or due to taking sub-standard or bad food, 
the fact remains that our people have died. In 
fad, I do not want to blame either the State 
Governments or the Press, but the fact is 
that we, Members of Parliament, can only go 
to our constituencies and see for ourselves, 
or read about it in the newspapers regarding 
the areas outside our constituencies. Yes-
terday, in one of the news items, Spacial 
Relief Commissioner of a particular 
State .••..... 

AN HON. MEMBER: Orissa. 

SHRI K.P. SINGH DEO: I would not like 
to bring in the name; it is not fair; it has come 
out in the Press.He has baan held guilty and 
there is a primealad. case held by none 
other than by tfte Speaker of the Assembly 
and a House Committee of all parties, the 
ruling party and the Opposition have held 
him guilty and there is a prima facie case of 
negligence leading to starvation deaths. 
This is a very sorry state of .ftairs. 

I think all of us should hang down our 
heads in shame because W8 are part of this 
vert system and this being the~ supreme 



463 Disc. te. Draught 
[Shri K.P. Singh DaoJ 

AUGUST 10,1987 Disc. Ie. Drauaht 

forum of partiamentary democracy we haYe 
to-refIect the views of the peopIe.But let us 
not forget. or let II "'" be said, that while we 
are attacking this rillY problem, while we are 
taking certain temporary measures or short 
term me ...... people aN dying because 
we have fai1ed to taka long tarm measure. or 
avolve a perman ant solution to drought and 
flood. Of course, thera can be no permanent 
solution to eycIones. They occur due to 
pressure variations; wherever there is low 
pressure wind and gale oome to form high 
pcassura are., and low pressure develops 
because of the indiacrimlnata faUing of the 
tress and destruction of the forests. 

In such a bleak atmosphere we are dis-
cussing this. I would like to offer a few 
suggestions for the hOne Minister to ponder 
over and to use his good offices, because 
none of the other Ministers ara prasent here. 

Wa are now in the middle of the Seventh 
Plan. It Is high time for us to take a mid-term 
appraisal and I think that the Planning 
Commission does hava a mid-term ap-
praisal of this Plan becausa it is two and a 
hal years since tJ1e Seventh Plan has bean 
brought out or • little less than two years, it 
one goes by tI)e fact __ that the National Deval-
opment Council concured in the Plan onfy in 
October 1985. We have to sea whether the 
monies allocated for the medium and major 
projects have been completetl spent and 
how those projects can be completed expe-
ditiously so that at least 28 par cent of the 
land which is under assured irrigation can be 
augmented. 

In my own Stata, and in my own constitu-
ency the Rangali multi-purpose project as 
started with As. 230 aoras bJJt the cost now 
has gone up to an astronomical fegure of As. 
700 CIDI'8S. The barrage is complete but 
thera is no drainage and there is no canal 
system. The State Government of Orissa 
does not have the wherewithal to complete 
them because 01 ita scarce resources. Even I 

•• trles1D dwebpthe system, the funds are 
_compenuted. norrelmburaedb/tha 
I'Ianr*'a. Com"' .... or the Central Gov· 

arnment. Therefore it is a difficult matter to 
develop and It is no use giving do .... That 
does not offer any permanent solution. So Is 
the caM with the Kosi and Gandak projects. 
M members of the Estimates Commltttla 
and the Public Accounts Committee we 
have visited them. 

So far as the question of Salal project is 
concerned, which is a geological wonder, in 
the Firskt Plan it was estimated to cost Rs. 7 
erores but now it has gone up to As. 500 
erorss. So is the case of Nagarjunasagar 
Project. Therefore, these are the things 
which we have to look at and takA corrective 
measures to ensure that the moneyis not left 
unutilisad. But the people should get the 
benefit of these projects. 

Another point is the minor and medium 
projects According to the present rules that I 

are prevalent whenever they are coming up 
in the command areas of major projects 
which have been lingering from the First 
Plan, right up to the Seventh Plan and they 
are never completed. The people of those 
areas are also deprived of having the benefit 
of those minor irrigation projects. Those 
people will nevt!r get water for some years. 
I think an entire generation will probably be 
wiped out before water reaches those ar ••. 
Therefore. this aspect must be looked into, 
whether there is medium irrigation or not, or 
major irrigation projects are there or not.. " 
ther,. are perennial str .. ",s than eross-
bunds and small dams could be put up 
where areas with smaHer ayacut or soma 
smaller catchment areas can be devatoped. 
Such smaller areas can be batter financed 
because of the erratic behaviour of the 
monsoons because watar is not evenly dis-
tributed, especially during the month. of 
Jun. to October. It i. neither equitably dis-
tributed nor is sufficient for irrigation. Ther. 
fore, on. feers that there are some areas 
which are drought-prona are .. and drought 

~ and flood simultaneously occur also be-
cause of the untimely rains and faBura of 
rains. This aspect must be taken into consid-
eration tiecau .. ultimately it ia the people 
who ara suffering. with • hope of getting a 
med\um proiecl or a map pro\e(1. ~ " 
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capital intensive. When thl'r. is a failur. of 
rain, they become useless, leading to power 
shonage. When there is rain, it is not neces-
sary at all excepting generating power and 
sometimes like Uahanadi, it also results in 
floods. Sir, there are many medium irrigation 
projects and minor irrigation projects, which 
ara held up here because of the Forest 
Conservation Act. Environment clseranee 
has not been given. 

Sir, when the last Environment Bill was 
going on. I had quoted an example of my own 
constituency-Sapua Barjore, an integrated 
medium project. For a long time, letters of 
proposals from the State Government are 
lying with the Environmental Ministry await-
inQ clearance. 

It is very important that impact analysiS of 
environment of other developmental project 
is necessary, but that does not mean the! we 
keep on sitting over the files for cle;tring the 
project, which could have given quicker 
benefit with far less amcunt of investment. 
So, the fact remains that whenever there is 
drought or floods, in the last five years fig-
ures say that more than Rs. 2000 crores 
have been given as relief for floods and more 
than Rs. 1 ,874 crores has been given as 
drought reliej from 1980 to 1986. Probably, 
these As. 4000 crores, which we have given 
as relief. have not given any permanent 
solution or assets to the comnlunity. We 
could have built so many minor irrigation 
tanks, cross bunds, we (X)uld have extended 
so many field channels and we CX)uld have 
repaired lift irrigation points. T oda~, we are 
thinking of taping evan the sources for lift 
irrigation points. Now how do these lift irriga-
tion points function without the generation of 
elactricit~? The drought has affected most of 
the hyde' proJects. Today, there is shortage 
of electricity everywhere including Delhi. 
Therefore, Sir just having wishful thinking 
and pious hope of giving guidelines and 
advising the State Governments will not 
become a reality because of the very fact 
that the failure of the monsoon has affected 
tven the generation of electricity. The failure 
of the monsoon coupled with destruction of 
'orest and nora has fesu\\ed In the water 

table going down. Therefor., tapping the 
existing water sources below the ground 
level is a:50 becoming incr~asingly diffICUlt 
even in fertile places like Punjab. Haryana. 
Uttar Pradesh and elsewhere. 

Sir, as I said, an integrated approach wiD 
take care of the question of husbanding and 
the management of the water r9~ources 
because, in the management of the water 
resources, we have b&en rather tardy as 
sixty four per cent of our water resources 
flows down to the sea without being of any 
use to man or beast Apart from that, the 
green revolution which we tplk about and of 
whic.h we take pride, is only in the irrigated 
areas. 

Now, the need of the hour is to go in for· 
dry la"d farrr.ing, in areas where there is no .. 
assured irrigation fac;lities and which is rain 
fed. Sir, dry land farming based on such 
vagaries of the monsoon are far more diffi 
cult and far more complex than the green 
revolution, which has assured irrigation fa-
cilities. Therefore, the .Aariculture Ministry in 
1986 had formulated a scheme for the north 
eastern sector of Ir.dia-Orissa, Bihar, West 
Bengal and the seven sisters, and it would 
be the point of focus for dry land farming, for 
pulses and for other khariff crop, which do 
not require so much of water. This point. I 
hope, will be talten into account seriously 
because dry land farming with~ut assured 
irrigation facilities and with vagaries of the 
monsoon can be a dismal failure, end would 
lead to a further distress to the people. This 
very year, people, who have been encour-
aged to take seeds from the Seed Corpora-
tion, have also run into roui3ht weather, 
becaus9 $ometimes the Seeds Corporation 
do give them seeds which get spoiled by the 
time it reaches the cultivator. In my own 
district and in my ow,.. constituency. such a 
thing happened and we had to seek the 
intervention of the Agric~lture Minister of th' 
State to see that the farmors were not penat-
ised. Since the nationalised banks had been 
the guarantor, they bore the loss. It may not 
be possible if a large number of people are 
thus affected because most ot the national-
ised banks may not be In a pos\t\cn to ra-
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imbursathat money. This is a potato growing 
araa, a place called Bangur Singha, which is 
known for the past many years for its potato. 
But this time. the farmers ware totally at the 
receiving and and there was total failure of 
the potato crop. Same is the case of sugar-
cane, cotton and ground nut in those areas 
where these have been newly introduced. If 
the agricultural inputs are not proper and 
timely, then again it will be a sat back to the 
farmers. who have been brave and coura-
geous and who have been fighting the vaga-
ries and irregularity of the monsoons and still 
producing for the country so that the country 
achieves the food security w!"ich it has 
achieved over the last few years. 

The other point which I would like to just 
hu"iadly go through. because I do not want 
to take ",uch time uf the House. is the socio-
economic affects which it has as a result of 
water shortages. One is the health aspect 
wich affects specially those who are the 
poorer sections of the people. those who are 
suffering from malnutrition and this leads to 
water-borne and water shortage phenom-
ena like malaria. eholera. diarrhoea leading 
to death which can be attributable to the 
prolonged speD of dryness as w~1I as maln~
trition. Than there is the economICally marg.-
nalised population which is pauperised. 
They are forced our of productivity and pro-
duction processes and therefore, they be-
come an economic burden on the society. 
Then there is the aggravation by the spread 
of disease. Then there is the relief expendi-
ture which is non-productive. Neither it pr0-
duces any permanant assets fortha commu-
nity nor for the cou·ntry. Then. there is the 
mal-diatrbution of the water resources 
which has adversely affected many Stat ... 
This has to be looked into because some of 
the States which are in the lowest rung of the 
economic ladder and which do not have the 
resource mobilisation position, must be 
brought up; otherwise the regional ~I
ance which we are committed to remove 
through our planning process, will only be a 
laudable objective and the regional imbal-
ance wII only grow rather than be removed. 

A word about the drought prone areas 
programme. The areas have been identified 
many years back. The drought prone area 
programme also looks into the entire envi-
ronmental health of thf area which is primar-
ily responsblefortha Iossot rain or failure of 
the rain. We must take afrash look to this and 
see that the araas which are under chronic 
drought condition and those which are flood 
prone and are not included in this pro-
gramme, ar.g included so that the people 
benefit from this programme which has been 
doing fairly satisfactorily. 

We must give purchasing power to the 
people, who have been struck by drought 
because the economic necessities of life 
cannot be acquired tm the rabi season is over 
and it is still three or four months for this 
period to be over. In this period, the farmers 
and the people who depend on agriculture 
like agriculture labour and evan the white-
collared workers who also supplement their 
income from farming. will also face the diffi-
culties unless we provided them gainful 
employment and other avenues for improv-
ing their productivity. 

I would like to conclude here by saying 
that the entire thing has to be taken on a war 
footing for the immediate time becausa war 
footing. as it denotes, is a crisis manage-
ment within a short and quick time. But apart 
from the fact that whenever there is drought 
or flood or cyclone. we always rise to the 
occasion and try to grapple with the problem. 
But immediately it is over, we tend to go a bit 
slow on these aspects and we wait for the 
next drought ortha cyclone ortha flood for us 
to be roused to take it on a war footing. 
Therefore, the only solution to this is a per-
m .. ent solution and for this I agree with my 
hone friend Mr. Indrajit Gupta that water 
m.nagemet1t is the key to India's sulVival 
and development and the aoolagical bal-
ance and the environment protection is what 
is complementary to the management of 
water resources. Thank you very much. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): Mr. Deputy Speak.r. Sir. , have 
heard the speaker who hay. spoken before 
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me. They have given very very valuable sitation because there has been 20 to 25 per 
suggestions. Man is trying to gain control cent less rainfall than the normal. When 
overthe nature. Science has developed to a there is twenty-five per cent less rainfall, we 
very great extent so that its control over the say that this drought is throught India. But is 
nature is almost complete. But in spite of it a correct yardstick to be taken into consid-
making various strides in the scientifIC re- eration? This is a matter for the considera-
search. nature retains lot of control. That tion of the Government. I would like to say 
shows how pigmies we are. In spite of our that there are areas where the rainfall has 
efforts, we are not able to gain much control been more than 1,000 mm. or more. In 
over the nature. certain areas the rain fall is just 500 mm or 

Now we are having a discussion on the 
severe drought conditions prevailing in the 
country. Seventy per cent of the country is 
affeded by drought, that is, in these areas 
the rainfall has been very very scanty It has 
been very erratic and is not very useful, not 
useful at all for cultivation or for raising the 
crops. The scanty rainfall has thrown away 
the agriculturists into a very very pec~liar 
situation where- their capacity to raise crops 
has been curtailed. It has been said that out 
of 35 meteorological stations in the country, 
25 stations have reported less rainfa11 by 
about 20-25 per cent. Only in ten stations in 
the whole country, the rainfall has been 
reported to be normal. So, when the rainfall 
has gone down by about 20 to 30 par cent, 
we are facing this peculiar situation where 
about 70 per cent of the area and seventy per 
cant of the population is affected. We are 
facing a vary grave situation where the 
foodgrains are not likely to be available in 
future for all the people. Edible oils may 
become a problem. In the public distribution 
system also there may be so many defects 
and the common man will suffer a lot during 
this drought ,/e8r. So, when such a thing is 
going to be there. We have to consider the 
effect of drought on all these things. No 
doubt every speaker is trying to say that the 
drought has pervaded the whole country. 
But the effect of drought in different parts of 
the country is entirely different, the miseries 
of the affected persons are entirely differ-
enct. So, the Government has to take into 
consideration the extent of drought that each 
State Is facing. The situations are entirely 
different.. In each State it differs from the 
other States. Even in the same State, there 
is lot of difference in different areas because 
the rainfall itself has not at all been uniform. 
So, we are likely to face a very peculiar 

so. In areas where the rain fall is 1000 mm, 
there also people are able to earn their 
livelihood. They ara able to live. In areas 
where the rain fall is 500 mm there too 
people are making some livelihood. People 
live there. But when there is a variation of 20 
to 25 Ok rain fall, you have to consider the 
·effect drought produces.They suffer. In a 
place where the rain fall is 1000 mm. when 
there is variation of 25°k to 30% there at least 
the averagsain fall then comes to 700 mm. 
With 700 mm average rain fall a yea" those 
people will be in a position to have one crop 
or the other. They can h~ve their livelihood. 
The effect of drought is not so severe on 
them. The misery of .those people win be 
minimal. Those people will be able to have 
some sustenance. 

Now take the case of areas where there 
is rain·fall of just 500 mm or so a year. Take 
for example-portions of Rajasthan, Kama-
taka, Rayalaseema in Andhra Pradesh, 
where the average rain fall is just between 
500 to 500 mm. When there is variation of 
25% to 300/0, they will hardly get rain fall of 
350 to 400 mm. There are States wha,. 
rainfall ;s 300 mm after variation of 25% to 
300/0. Do you not think that they are suffering 
a lot? They cannot make both ends meat. 
Common man is finding the situation very 
very difficult. Some remedy has to be given 
to them. some relief has to be given to them .. 

Please-see the state of those people 
living in areas where rain fall is just about 250 
mm to 300 mm. What is the fate of those 
people-intensity of drought. effad of drought 
on these parsons with scanty rain fall, be-
cause variation of 25% to 30% is common. 
What is the net effect variation produces? 

Wrth 700 mm, you will be able to have -



471 Disc. , ..... Draught AUGl'ST 10,1987 Disc. rB. Dn.ught 472 
[Shri K Ramacnandra Reddy) 
some produce, some kind of crop-if not 
Kharif, rabi. The underground water leval will 
not be so low as to get water. Water pressure 
is al right. Drinking water is slightly better as 
compar4d to the other areas with lesser l'3in 
fall. 

Please come to the area with just 5CO 
mm rain fall for the whole ~'ear with variation 
of 25 to 30%. They cannot get more than 300 
mm rain fall a ~·ear. With this c-..an they be 2ble 
to reap any crop? Is there possbility of 
raising crop, rabi crop? What is the effect on 
drinking w£ter? What is the effect on cattle? 
What is the effect on fodder? So, you cannot 
equate these two areas. 

You cannot give relief i" the same man-
nar for the~ two peopie. You have to make 
~ differentiation between t"8S8' two areas. 
~\''hat ~ the impact c" these area~ as far as 
these areas are cor.cer"ed. Where the rain 
fall is very very meagro, the im~ is very 
very severs. The drinking water problem is 
very verv S8\1ira. People will not be able to 
do anything. Agricultural labour-sm£1I and 
marginal f('(mars, they will be completely out 
of work. Their misery is beyond human 
comprehension. Wh&n such areas are 
th~re, Governm9nt has ~efinitely to consider 
what i& the remedy to be given. You are not 
to give the same remedy to both. You cannot 
equate the two. You r.lust trea1 those areas 
where rain fall is scanty and people are living 
in such a condition for so many ~ears. You 
mus! give pric,rity to ~uch areas and see that 
something is done immediately. 

The second point is-there are spas 
wh~re drought is f,.,r the last eM year only. 
Taka for example, U.P., Haryana, Punj2b. 
Th. d.ought sib.;ation in these areas has 
come this year only. In the previous years 
tlMy had vary g001 crops. They had proba-
bly saved some of those things. So, those 
areas arE. there. Now you take Rayal~
.. ma. Rajasthan, Karnataka, :iOIfte partS in 
Tamilnadu-these are the areas where 
drought has been persisting for the last t8n 
years. 00 you equate these two conditions? 
Do you consider t hese two conditions should 

be dealt with in the same manner? \~at I. 
the intensity of drought condition? What is 
the p~ht of these people who have been 
faced with drought situation continuously for 
th4last to ten years? But what is the effort on 
thase areas where the drought is just only for 
one year? So, the Government has to con-
sider this factor and se. what are the ram. 
dies to be done, what are the relief to be 
given, what are the help to be given and what 
is the amount to be allotted to these people. 
So. Sir, you :,ave to take into account these 
factors into consideration and make a distic-
tion and diffqrentiation of these araas and 
understand !he difficulties of these two dif-
ferent areas and give help according to the 
rr.agnitude of the condition in these areas. 
There are areas where irrigation facilities are 
"ery very large. About 40% or 50% or 60% of 
the lands in these areas are under irrigation. 
But there are a number of areas in the 
country where only 1 00/0 to 15% of the land 
is getting below irrigation facilities ~nd for the 
rpst, people in these areas depend on their 
tanks for rain-f'KJ crops for irrigation pur-
~ses. So, you taka these two cases into 
account so faras irrig?tion sources are con-
cerned. Therp is a redudion in water re-
sources that is, of 200k to 30% in some 
urease You saying "what is going to happen 
to Punjab. Haryana and U.P. ?-It is just 20% 
or 30% decrease in water resources. What is 
going to happen? I can understand the plight 
of those people who have been endowed 
with nature with a lot of luck and they are 
facing this situation. I can understand this 
point. But at the same time I would like to 
draw the attention of the hone Minister to the 
areas where the irrigstion is just about 10% 
to 120/0, not more than 10% to 12% and for 
irrigation of their lands they depend on tanks 
and wells. In the cases where there are 
areas in the country. where the tanks have 
not received water for the past 10 years, for 
d3Cades the tanks were almost dried and ~n 
other parts of the country where irrigation 
depends on well, what will happen to those 
pe'Jple? Fer example, you take the case of 
Chitto~r and Anantapur Districts in Andhra 
Pradesh. There are no permanent sources 
of irrigation in these two districts and just 
10% to 120/0 of the areas is i"igated. People 
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are depending on these tanks and wells for 
irrigation. Chittoor and Anantapur districts in 
Andhra Pradesh have got 1.50,000 wells 
and in tt,e. two districts the rain-fall is very 
very scanty. The average rain-faft is about 
544 mm. For the past 10 years or so, these 
districts have not received even this avarage 
quantity of rain. They received about 300 or 
400 mm. So, for the whole decade. all these 
tanks have dried up. No tanks have received 
any water. For the whole decade, people 
have been prevented from raising any crop 
under the tank irrigation system. 

The next thing is that as far as 1 ,50,000 
wells are concemed. they have completely 
dried up because of scanty rainfall that has 
been persisting year after year. almost 90% 
of the wells have gone dry. Ther. is a very 
meagre quantity of water in these wells. 
Even this meagre qu.antity of water is not 
sufficient for the lands that they will have to 
irrigate. It will hardly be sufficient for 1 OOk or 
15% of their lands. Even for this 10% or 15%. 
water is not available this year. 

I would like to bring to the notice of the 
han. Minister a very sad state of affairs that 
the wells in these areas have gone dry for 10 
years now and in a number of wells grass 
has grown and also in a number of wells 
even trees have grown, for about 6 ft. to 7ft. 
high trees have grown in these wells. You 
can understand the plight of the people and 
there have been failure of rains for a continu-
ous period of 5 to 10 years and under these 
conditions only the trees will grow in the 
wells. Then only, trees will grow in the well. 
In such a situation, what is the remedy that 
you are going to give to these people, these 
hapless people? Please compare these 
people with the people in those areas where 
40% or 50% irrigation facilities are already 
available but this year, because the rain has 
been scanty. drought is there. Do you equate 
thase two types of people in the same way 
and then provide the same remedy and 
relief? So, the two things are entirely differ-
ent. The way in which you have to tackle this 
problem should be entirely different from the 
way in which you have to tackle in other 
drought prone are .. wh .... it is only therefor 

on8 yearortwo. No doubt, they are providing 
food for the whole of India. But the people in 
this area also have to !ive and they have to 
make a living. In spite of scanw rain. in spit. 
of devastating circumstances due» con-
tinuous drought and famine conditions, 
people have been living in the area. Most of 
the dry crops in the area are completely rain 
fed. Whenever there is rain, some crop is 
raised and if there is no rain for the nextthr .. 
or four weeks. these crops whither away. So 
the agriculturists are forced to spend more 
amount for crops. He g08S to land lord or 
businessman or some bank and borrows 
some money from them and thtln he raises 
some crops. After raising tis crop, if it whith-
ers aways, he loses the crop and his debt 
also increases. He has to discharge the debt 
borrowed from the businesman or the bank 
because they will not keep quiet. So. the 
condition in this area where rain fad croas 
are raised is completely different from the 
condition in the irrigated areas. The two 
things are entirely different. 

So, when such is the case, I request the 
Minister to send a team of experts, not rou-
tine drought assessment team. Let them go 
to the areas, let them see the weDs where 
trees have grown, grass has grown and let 
them see the number of wells which have 
completely gone dry. Let them see the fl8lds 
which have not been irrigated for the past 5 
or 6 years. Let them see what is the effect of 
this continuous drought on these people. 
And then, let them come forward with some 
Scheme as to how to save these people. how 
to sava their cattle-heads. So, a comprehen-
sive plan has to be drawn. Than only, you 
have to make some ways and means to _ 
that something is done to these oaopI •• 

For a moment, forget of those people 
where irrigation facilities are provided. They 
may be suffering for a year. But _ the 
conditions where the people are suffering for 
10 years continuously. In this matter. what 
have you done? This is a case where you 
have to provide permanent irrigation facili-
ties. There is permanent drought. end per-
manent famine. Therefore. you have to paD-
vide permanent solution. This is very very 
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essential. Even after 40 years of our inde-
pendence, drought prone area projects and 
desert development projects remain only in 
paper. They have not made any impad on 
this area. Whenever there is drought, what is -
the type of people who are going to be 
affected? It is not big people, big land lord. It 
is only the small farmers and the marginal 
farmers and the labourers who are affected. 
They will not be able to get any work. When 
they will not be able to get any work, their 
pdrchasing power goes to the lowest level. 
When their purchasing power is almost nil, 
they are not able to get Elven single meal per 
day. So, they have first to sell out their cattle 
heads. When there is no work, leaving their 
aged parents behind, they have to go to far 
off places, big towns and big cities where 
they can get some work. Like that they are 
eking out their livelihood. This has been a 
continuous affair in the drought prone area in 
the past 10 years. These facts have been 
brought to the notice of the Government 
each and every year but the Government 
has not thought of finding any permanent 
remedy. As far as the drought prone areas 
are concerned, there is plenty of under-
ground water available. The depth of a well 
is about 30-40 feet. 

MR. DepUTY SPEAKER: How much 
time do you require? 

5HRI K. RAMACHANDRA REDDY: 
About 15 minutes more. 

MR. OEPUTY SPEAKER: I will give you 
five or six minutes. You please try to con-
clude. There are lot of speakers who want to 
speak tomorrow. Therefore, you try to finish. 

SHIR K. RAMACHANDRA REDDY: You 
put in-well bore for Rs. 5,000/-. The agricul-
turists or the cultivators in these areas have 
been so overburdened with debts that they 
have not been able to aven bear Rs. 5,0001 
: and put an in-well bore. H in-well bore is put 
.n a well 1 00 feet, there is sufficient water and 
the cultivator is able to irrigate 2-3 acres. H 
you are able to give Rs. 5,0001- to that man 
by way of loan or subsidy, whatever it may 

be, the man is able to put an in·well DOre In 
that area which will at least 'help two or three 
families, one family of cultivator and two 
families of agriculturallabourars. The land is 
ready. Other infrastructure is ready.' Agricul-
turists are also ready to grow crop_ H you 
spend Rs. 5,000/ .. in these areas par weH, it 
will go a long way to help thase peop(e. 
Please see that something is done to these 
people to tide over famine conditions and 
this also prevents labour being exploited by 
the rich landlords. 

The next PQint is as far as the water 
management is concerned, we are spending 
thousands of crores of rupees on projects. 
The gestation period is itseH 10-20 years. 
You spend more money on minor irrigation. 
What is minor irrigation? It depends only on 
tanks. A number of tanks are there. These 
tanks were built by kings some 400 years 
ago. 

Sometimes there is no irrigation at all. 
The purpose of these tanks is to improve 
underground water facilities. Wherver there 
is rain, water comes and stores up there. 

MR. DEPUTY SPEAKER: You can con-
tinue tomorrow. Shri Janardhana Poojary. 

18.03 hrs. 

PAPERS LAID ON THE TABLE-Contd. 

[Eng/ish] 

Notifications re. Making Cartaln 
Amendments to Pr •• crlb. Cone •• -
alonal Basic Custom Duty on Compo-
nent. for Manufacture of Two-

whe.'er Motor Vehicle •• 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ,SHRI 
JANARDHANA POOJARY); I beg to lay-on 
the Table a copy of Notification No. 289187-
Customs (Hindi and English versions) pub-
lished in Gazette of India dated the 10th 
August, 1987 together with an explanatory 
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memorandum making certain amendments MR. DEPUTY SPEAKER: The House 
to Notification No. 30/83-Customs dated the stands adjourned to reassemble tomorrow 
25th February, 1983 so as to prescribe a at 11 AM. 
concessional basic customs duty of 10 per 
cent ad valorem on components for manu-
facture 01 fuel-efficient two-wheeled motor 
vehicles under a phased manufaduring 
programme approved by the Directorate 
Genera. of Technical Development in the 
Ministry of Industry under section 159 of the 
Customs Act, 1962. [Placed in Library. See 
No L T -4583/87] 

18.04 hrs. 

The Lok Sabha then adjourned till E19v9n 
of the Cock on Tuesday, August 11, 19871 

Sravana 20, 1909 (Saka) 
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